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First Report of the Public Accounts Committee (1951-52) on the Amomia
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Accounts (Civil) of 1947-48,
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“3. The Committee then proceeded with the further consideration of the
next item on the Agenda, namely, the letter dated the 3rd March, 1951 (vide
Annexure 11) irom Frotessor K. L, Shah, a Member of the Public Accounts
Committee, suggesiing changes in the torm and structure of the KHeport of
the Committee and also extension of the scope of the functions of the Com-
mittee to the scrutiny of ne: accuunis of the Revenues of Government,
borrowings. FPublic Deot, expenditure charged to Capital, etc. The
Comptrouer and Audiwr-uieneral poinled out that subject to certain minor
exceptions, he was not at present responsivle for the audit of Revenues and
control over the due collection of fevenues was now left entirely to the
Administration. He turther stated tnat in the existing circumstances it would
be impossible for his Department to undertake any further extension ot
responsibilities 1n regard to Revenue audii for a considerable time. He was
not, however, opposed to this in principle, but was only pointing out that it
would take some years betore the necessary machinery could be built up.

- 4, As regards Prof. Shah’s Memorandum, the Comptroller and Auditor-
General pointed out that the Finance Accounts of the Government of India
which contained a complete picture of the Revenue and Expenditure of
Government as well as of the Debt and Remittance Heads including Capital
Accounts, was being presented to Parliament in addition to the Appropriation
Accounts and Audit Report thereon which served a special purpose. The
form of all these accounts is based more or less upon the British models and
the requirements of Parliamentary control, but the Finance Accounts in India
contain explanatory notes and comments which do not find a place in similar
publications of the U. K. Treéasury. The Comptroller and Auditor-General
observed that Prof. Shah’s desire seemed to be to extend the functions of the
P.A.C. and to require it to go into every aspect of Revenue and Expenditure,
such as the effect of taxation on the amount ot Revenue over a “period of
years, Public Debt position and the policies of Government in regard to
borrawing, the general growth of expenditure and so on. For this purpose,
it appeared to the Comptroller and Auditor-General that what Prof. Shah
desired was the provision to the Commitiee of elaborate reviews covering a
number of years, of the various Revenue and Capital Heads. The Comptroller
and -Auditor-General stated that if this extension of functions was the consi-
dered decision of Parliament and the Public Accounts Committee, the latter
would have to work for considerably longer periods than at present. Further-
more, in addition to the accounts that are now compiled and presented to
Parliament by the Comptroller and Auditor-General, arrangements would
have to be made for the preparation of various special aocounts statistically,
and their review from the various points of view mentioned by Prof. Shah.
It should be primarily the tunction of Government to provide whatever
additional information is required by the Commitiee. ‘The Comptroller and
Auditor-General stated that his own Organisation was not adequately
equipped at present for the purpose, but he would endeavour gradually to
include such additional data in the Finance Accounts as the Committee

e

might -aesire in the light of -experience.
- —

5. In this connection the Comptroller and Auditor-General explained that
the compilation of the Finance Accounts of the Government of India had
been unavoidably delayed owing to the difficulties which have arisen due to
Partition. He stated that the Accounts for 1946-47 were practically ready
and were being put into final form. As regards the Accounts for 1947-48,
the year of Partition of the country, he said that the main difficulty for the
finalisation of the compilation of the Accounts was due to the non-settlement
of the Debt-Head balances on the date of Partition with the Pakistan Govern-
ment. He added that unless these Accounts were ready he could not take
up the compilation of the Accounts of subsequent years as the balances under
the various Heads were required to be carried forward.

6. While recognising the difficulty explained by the Comptroller and
Auditor-General, the Committee suggested that until the compilation of the
Finance Accounts was printed up-to-date, the Finance Ministry may be
requested to furnish the Committee in an appropriate form to be devised in
consyltation with the Comptroller and Aucitor-General an account of the
Revenue-earning Ministries showing thHe various sources of income and the
actual revenues. This account should also embrace the Borrowing and Debt
Heads side of the Government activities for the year under review. Such .a

" compilation, the Committee observed, would enable them to suggest imeasures

for economising public-expenditure”.

-
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CHAPTER1 °
INTRODUCTION

the Chairman of the Public Accounts Cofhmittee, having been
I authorized by the Committee, to submit.the reports on their
9 behalf, present this First Report on the Appropriation
Accounts (Civil). and (Posts and Telegraphs) of 1948-49 and
unifished Accounts (Civil) of 1947-48 (post-partition) relating to the
Ministries of Food and Agriculture, Labour, Law, Home Affairs,
States, Information and Broadcasting, Education, Health, External
Affairs and Rehabilitation which were not examined last year for
want of time.

2. The Accounts of 1948-49 were the first Accounts for a whole
year of Independent India which were examined by the Committee,
the previous Accounts being onl$y for the post-partition period of
194748,

3. The Committee was elected on the 9th April, 1951. The
Honourable Speaker delivered an address at the inaugural meeting
of the Committee held on the 9th May, 1951.

4. The Committee held a meeting on the 22nd May, 1951 and

drew up its programme for the examination of the Appropriation

* Accounts of 1948-49 and the unfinished Accounts of 1947-48 (post-
partition) and Audit Reports thereon.

The Committee held meetings from the 9th July to the 18th July,
1951 and completed examination of the Appropriation Accounts
(Civil) and (P. & T.) of 1948-49 and unfinished (Civil) Accounts of
1947-48 (post-partition). -

5. The Committee noted that the Appropriation Accounts of the
-Railways for 1948-49 and the Audit Report thereon had not been
placed on the Table of the House at the time of the meeting of the
Committee with the result that these could not be examined. The
Appropriation Accounts of the Defence Services for 1948-49 and
the Audit Report thereon were not ready at the time of the July
Session of the Public Accounts Committee owing to certain diffi-
culties experienced by the Comptroller and Auditor-General® in
getting prompt replies from the Administration to communications
sent by him. While appreciating the difficulties which have been
experienced by the Comptroller and Auditor-General in having to
undertake the preparation of ¢he Appropriation A/cs. and the Audit
Reports for several years beginning with 1945-46 during the past two
or three years gnd the considerable progress which has been made
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in accelerating the reports, the Committee desire that at a very early
date a definite programme should be laid down for the presentation
of the various accounts and the audit reports thereon ‘to
Parliament, due allowdnce being made for overtaking the brief
time lag which still exists. In this connection, they emphasize the
importance of the Government and the Administrative authorities
under them cooperatifg to the maximum extent with the Audit
Department by providing all the material required for audit and
giving prompt answers t¢ references therefrom.

Ce

6. At their meeting held on 26th March, 1951, the Public Accounts
Committee decided that the examination of the Central Finance
Accounts, which are ‘Public Accounts’ and arg presented to Parlia-
ment, should also be taken up by them along with the Appropriation
Accounts of the corresponding year. The Committee cculd not take
up the examination of the Finance Accounts for 1947-48 (post-parti-
tion) and 1948-49, as they had not been compiled owing to non-
finalisation of the accounts for the pre-partition period from Ist April
1947 to 14th August 1947, for want of balances under Debt, Deposit
etc. heads which are to be furnished by the Accounts Officers now
in Pakistan. The Committee understand that it is only after the
balances as on 14th August 1947 have been arrived at and distributed
between India and Pakistan as part of Debt settlement between the
two Governments that the accounts for the post-partition period can
be compiled. In the circumstances it has been suggested elsewhere
in this Report that until the compilation of the Finanice Accounts was
brought up-to-date, the Committee might examine in greater detail
the income-earning Ministries regarding the overall position of
revenues ¢f the Government. In order to enable the Committee to
conduct an examination of the financial position of Government, a
note containing an overall picture of the revenues, the balances
under rupee and sterling debt and the cash balances, including sterl-
ing, of the Government should be submitted by the Ministry of
Finance, in consultation with the Comptroller and Auditor-General
for their consideration.

7. In their original programme, the Committee had set apart a
day for the consideration of the working of the State Trading and
Manufdcturing Schemes regarding which the Committee had recom-
mended last year that an overall review of all these schemes should
be conducted and placed before the Committee for their further
consideration vide para. 7 of their report for 1947-48 (post-partition)
but they were informed that the Ministry of Finance had not com-
pleted such an overall review. The Committee, therefore, postponed
the consideration of this subject to their next session.
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. L]
- 8. A brief record of the proceedings of each meeting has been
maintained and forms part of the report. A statement showing .
the summary of the pnnc1pa1 recommendations, of the Committee is

-appended to the Report,

9. The Committee also place on record their appreciation of the
-great assistanee:given to them in their examination of the Accounts
by the Comptroller and Audxtor-General of India and his staff,
the Secretary to Parliament, the Officer on Special Duty and the staff -
«of the Parliament Sechetariat.

“963 PS.



CHAPTER II

FINANCIAL RESULTS OF THE GOVERNMENT OF INDIA
_(CIVIL GRANTS)

* 10. During the year under review (i.e. 1948-49), the original
schedule of expenditure as voted by the Constituent Assembly of -
India (Legislative) and that for charged appropriations (other than
thgse for Posts and Telegraphs, Railways and Defence Services)
amounted to Rs. 2,00,91,46,000 and Rs. 80,62,25,000 respectively,
making a total of Rs. 2,81,53,71,000. The supplementary voted grants-
and the charged appropriations during the year amounted to
Rs. 2,80,28,65,000 and Rs. 28,32,000 respectively, bringing the total of
the final grants to Rs. 5,62,10,68,000. As against this the actual
expenditure during the year was Rs. 4,61,65,83,232 only. There was
thus a saving of Rs. 1,00,44,84,768 over the final grants.

The percentages of savings and excesses as compared with the-
original and the final (as modified by supplementary) grants or-
charged appropriations were as below:—

Saving(—) or Excess(-) over

Original Final
Voted ¢ 492 —I9°8
Charged —5.9 —6°2

11. The following table shows at a glance the particulars of the
original and final grants and appropriations and the expenditure-
actually incurred against them under the heads (i) Revenue, (ii}
Capital and (iii) Loans and Advances:

Original}  Final Actual’

Grant or Grant or exrendi--

Arprcpria- | Apprepri-  ture..
tion. | aucn.

{ (In lnkhs of rupees)

Expenditure met frem Revenue (voted) . . 93,70 142,95 ' 1131,32

Expenditure met frem Capital (voted) . . . 85,39 316,43  |240,87

Distursements of Losns and Acverces (veted) . -—iljz. —l_il—fi-_—l-a;é-l_
Total (voted) . . 2<~':',9!'_i 't 481,20 385,80

- )



Final Actual
tar Grant or cxpmdn-

ation.
(In lakhs of rupees)

Exrenditure met frem Reverve (Clarged)

£2.61 42,89 44,4;

Fxrpenditure met frem Capital (Charged) 1 1
Disturscmrents of Lesrs ard Adverces (Ckarged) . 38,co 38,00 31,37
TortAL (Ckarged) . 80,62 80,90 7 5—,58_

Total expenditure met frcm Revenue

‘Total expenditure met from Capital

Disbursements of Loans and Advances .

136,31 189,84 175,87
85,40 316,44 240,84
59,82 59,82 44,98

GRrAND ToTAL . 281,53 562,10 461,66

12. Excesses over wvoted grants—Notwithstanding the huge
savings over the total final grant as stated in the preceding para-
graph, the actual expenditure in several cases exceeded the voted
grants, as shown below:

Item Actual
No. ~ [ Name of Grant. Fina) Grant.  Expenditure  Excess.
1 6-Stamps 1,24,25,0C0 1,27,21,330 2,96,330
2 19-Mimst.ry of External Affairs *
Commonwealth
Relat:ons . . 48,86,000 50,48,984 1,62,984
3 20-Ministry of Finance . 85,76,000 86,23,826 47,826
4 21~Ministry of Commerce 58,25,000 §9,05,612 _ 80,612
s 28-Ministry of Defence . 36,36,000 36,72,898 36,898
6 Mmutry of lndustry und *
Supp y. - . 23,66,000 23,80,583 14,583
7 36-Police 31,84,000 33,08,378 24,378
8 38-Lighthouses and Lightships _ 9:74,000 10,10,574 36,574
9 39-Eccelesiastical 2,86,000 3,14,003 28,003
10 41-External Affairs . . 2,72,66,000 2,76,17,266 3,51,266
11 42-Survey of India 69,45,000 69,97,582 52,582
12 57-B Telephone Factory 95,000 - J,02,615 71,618
13 71-Stationery ‘and printing . 2,00,62,000  2,I5,73,572 15,11,572
14 8o-Miscellanecus

15

" between the Central and Pro-
vincial Governments . .

99-Commused Value of Pensions

82,000 90,576 8,576
1,17,24,000 1,57,41,009 40,17,009




The reasons for the excesses are brieﬂy explained below:

Item 1. Unexpected receipt of paper, increase in transport
charges and cost of packing materials.

Item 2.—Appointment of officers on higher rates of pay late
in the year, refixation of pay of displaced Government
servants, late receipt of debits and unexpected expendi~
ture on leave salary and deputation.

Items 3 and 5.—Creation of additional posts.

Item 4.—Expenditure in connection with the International

Fair, Bryssels and smaller recoveries on the basis of
actual expenditare.

Item 6.—Creation of new sections.

Item 7.—Non-materialisation of the lump cut.

Item 8.—Extensive repairs to Light vessel ‘Krishna’.

Item 9.—Grants-in-aid to the Church of India.

Item 10.—Non-settlement of recovery claims against ‘Pakistan.
Item 11.—Payment of arrear claims.

Item 12.—Unanticipated adjustment of certain bills.

Item 13.—Purchase of paper at higher rates and paper
supplied to Railways not correctly assessed.

Items 14 and 15. —Larger payments than anticipated.
As in the case of excesses in the Appropriatjon Accounts for
1947-48 (post-partition), no formal regularisation of the above ex-
cesses by Parliament is called for.

13. Excesses over charged appropriations.—The following state-
ment shows the excesses over individual charged appropriations:

{tzn - Nin: of Appeapriatioa Final Actual Excess
d. Adporpriatisa * Bep:aditues
T 34-Alniaistracida of Jawc: . $,$2,92) $.57,4)5% rs
2 72-Miscellansows . . 15,292 23,73 (ST
3 82-A-Pre-partition paym:ats . 13,73,032 ‘14,89,567 1,16, 7'
4 83-Dzlhi . . .. 61,000 65,237 * 337
§ 86-Andaman and Nicobas Is~
lands. . . . . 43,000 42,787 784
6 Interest on Debt md other .
obligations, ots. . . 45L,16,28,000 . 4233667761  1.60,39.761
7 Snﬂ, Household and  Allow-
. of the Governor- . o
20,17,000 233,95,197 2,78,197

8. Pederal Public 8ervice Coms - .
mission. . . . . 1§,14,000 15,36,864 © 22,864
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The reasons for the excesses are briefly explained below:
Items 1 and 2.—Provision made under voted.

[ J
Item 3.—Accurate estimating was not possible in the absence
of requisite data.

Item 4 —Leave salary of late Chief Commf{ssioner.
Item 5—
Item 6.—Estimates based on past actuals’ proved low.

Item 7—Unforeseen expenditure on ‘Payment flights’ of His
Excellency the Governor-General and more expenditure
on telephones, etc.

Item 8.—Non-materialisation of cut and larger expenditure on
postage.



CHAPTER Il
BUDGETING AND CONTROL OVER EXPENDITURE

14. The successive Committees over a number of years have laid
considerable emphasis on the need for correct budgeting and urged
that the control over eXpenditure should be as rigid as possible.
As things had practically settled down during the year under re-
view and ncrmaley had been restored, it was hoped that the
Accounts would present a better picture than that disclosed in the
" preceding year relating to the post-partition period. But, contrary
to expectations, it was noticed that no appreciable improvement in
the standards of budgeting and control over expenditure had been
attained. A marked tendency on the part of the spending Ministries
to incur expenditure in excess of the sanctioned grants or appro-
priations or to resort to excessive budgeting by asking “for more
funds than actually required through original or supplementary
grants or to incur excess expenditure by making irregular reappro-
priations was much in evidence.

As stated in the preceding chapter, there have been voted
excesses under 15 grants involving Rs. 66,77,000. The supplementary
schedule of authorised expenditure included sixty-two supple-
mentary demands for grants (other than those for Posts and Tele-
graphs, Railways and Defence Services) aggregating to
Rs. 2,80,28,65,000 voted by the Constituent Assembly of India
(Legislative). Savings occurred in 84 out of 101 Grants, but only
39-5 per cent. of the total actual savings under the voted grants was
surrendered by the Controlling Officers and accepted by the Ministry
of Finance. Similarly there were savings in 14 out of 23 charged
appropriations. There were as many as 11 cases in which the supple-
mentary grants obtained late in the year eventually proved to be
unnecessary. '

The above instances, as also the -percentages of savings and
excesses, serve as an index to the laxity of control over budgeting
and control of expenditure.

It was expected that the Ministry of Finance would devise suit-
able measures against these serious defects and ensure that the
administrative Ministries complied with those measures scrupulously.
Not only have the administrative Mmlstnes, whose responsibility is no
- doubt greater, been unmindful of the necessity of observing close
control over their financial affairs, but the Ministry of Finance have

¢
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also faildd in making the Ministries realize their responsibility and
wexercising a proper check centrally over the progress of expenditure
<of the various Ministries. It appears that at present the Ministries
‘have freedom to budget for what they like, tq ask for supplementary
_grants notwithstanding the fact that the funds are available with
‘them or to incur expenditure over the sanctioned grants without
-caring for the consequences. This is a sad statg of affairs and the
Committee feel compelled to recommend that suitable action should
‘be taken in cases in which it is established that the responsibility of
framing budget estimates or controlling the expenditure has not been
‘properly discharged.

15. Laxity of control over budgeting or control over expendi-
ture—The Committee have come across a large number of specific |,
-cases in which laxity of control over budgeting or control over
expenditure was noticed. Some of the more important cases are
‘mentioned below:—

(i) In the Appropriation Accounts of 1947-48 (post-partition)
relating to the Ministry of Education, the Committee found tha§
large savings amounting to about Rs. 4 lakhs were surrendered too
late for acceptance. The representative of the Ministry stated that
-orders for the purchase of goods were placed abroad but the pay-
ment could not be made as the bills were not received in time. The
Committee would in this connection draw once again the attention
to the recommendation contained in para. 5 of the Report of the
Public Accounts Committee of 1950-51 which enjoins that steps in'
such cases should be taken sufficiently in advance to ascertain from
the suppliers whether the supply of goods was likely to materialize
and that if the payment was not likely to be made in time, the
.amount should be surrendered. The Committee feel that if proper
vigilance is exercised by the Ministries concerned, such insténces
-of late surrenders can be obviated.

(ii) Again, under sub-Head A.2—Grant No. 50 relating to the
-same Ministry, several instances of excessive provision by re-
.appropriations from other heads came to notice. The same had been
done in the case of Grants Nos. 16 and 50 in respect of 1948-49. On
the other hand, large savings were shown under items ES5, E1(2),
E.8(4)(3) of Grant No. 83. The Committee would observe that it is
.a typical case of bad financial control where additional grants were
_asked for and taken but not utilized. The two cases mentioned above
lead to the logical conclusion that the Ministry of Education have

- failed to exercise proper financial control and observe the standard
amaxims of budgeting.
L ]
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(iii) While examining the Accounts relating to the Ministry of
Health, the Committee came across somg glaring instances of bad!
budgeting and lack of proper control over expenditure on the part
of that Ministry. When questioned why in several cases the expla--
nations of important vhriations shown in the Accounts of 1948-48-
under Grants Nos. 51 and 52 and 102—Group heads L and O relating:

to that Ministry had not been furnished, the representative of the
Mlmstry deposed that they did not exercise any direct control over-
the expenditure booked under these Grants which was incurred by
the State Governments and ad]usted later by book debit. The Com-.
mittee are surprised that the Ministry should have overlooked this
important function of controlling expenditure and cannot help-
observing that such a state of affairs is far from satisfactory. The
Committee consider that some arrangements should be made where-
by the Ministry of Health, which is ultimately responsible to Parlia--
ment for the control of these Grants, is in a position to know what:
the various State Governments were spending from time to time.
As the delay in furnishing the explanaticns for variations for the-
Appropriation Accounts delays the compilation of these accounts andt
affects the examination thereof by the Public Accounts Committee,
the Committee suggested that the Ministry of Finance should issue-
strict instructions in the matter. It is also desirable that the Minis-
try of Finsnce in exercising its ‘banking’ control should take into-
secount wider ponsiderations and bring it to bear upon the Ministry-
accountable for the proper spending of the funds entrusted to it that:
it should exercise strict financial control in all such cases where
funds are spent through the agency of the State Governments. The-
Committee hope that next year the Ministry of Health would be able-
to furnish better explanations for variations and exercise better
control over expenditure in consultation with its Financial Adviser..

(iv) It was noticed that the Ministry of Health obtained a supple--
mentiry Grant of Rs. 2,690,000 in March 1949 for making ex-gratia:
payments to villagers in Manipur but it proved unnecessary. The-
Committee regret to observe that the representative of the Ministry-
who appeared before them could not give any explanations for the-
necessity of this grant nor for the non-utilization of it and he did
not seem to have any clear picture of the whole affair in his mind..
The Committee should like that this matter is carefully examined
by the Ministries of Health and External Affairs and a note sub--
mitted to them setting forth the exact position after consultation.
with the Ministry of External Affairs.

" 16. Lack of Proper Appraisal of the, Budgetary Methods by the
Administrative Authorities—The above and similar other instances.
which we have not quoted here have led us to the gonclusion that:
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most of the “administrative authorities are ignorant of proper-
budgetary procedure and lack knowledge and experience of financial
control over expenditure. While these functions in the main fall
on the administrative authorities concerned,the Committee feel
that the Ministry of Finance should not only devise measures for-
tightening financial control but their representative should also watch-
the administrative authorities inter alia in theiy control over the-
progress of expenditure.

-3, lightening of Budgetary Control—There is at present a
. tehdency on the part of the administrative authorities to inflate -
their budget by overestirnating their requirements. This is so,
because the Ministry of Finance impose arbitrary cuts on such esti- -
mates in the course of their scrutiny after the estimates are finally
framed by the Ministries. Thus neither the administrative Ministry
nor the Finance Ministry proceed on any planned basis and the-
resultant budget is mostly wide off the mark. In no sense does it
represent the requirements of the Ministries in any accurate form .
nor is the picture complete as to the policies and plans which the -
Ministry must undertake during the year for which the money is .
sanctioned. Invariably, it happens that after the budget is settled
by the Ministry of Finance, the administrative Ministries re-examine - )
the position and alter their programme of activities on the basis of -
the approved estimates. It is quite clear that the planning and
preparation of estimates proceed on a very unsatisfactory basis and "
the money asked for one purpose is spent on quite different activity
or a major activity is allowed to be postponed and a minor Scheme
or activity proceeded with. There is no real co-ordination between
the activities which a Ministry proposes to undertake during the
year and the financial side of such activities. The Committee are of~
the view that there is an urgent need for overhauling the present
system of preparation and scrutiny of estimates and to devise more
methodical and more systematic procedure whereby the budget is
prepared on a more accurate data which is duly ‘vetted’ by both the-
administrative and financial authorities. The Ministry of Finance
should associate itself with the administrative machinery from the
very inception of the preparation of the budget and assist the
Ministrieg in coming to proper decisions rather than sit in judgment .
over thzir proposals. This can be achieved if the Financial Adviser
in .eunsultation with the administrative Ministry first determines
vnat policies, activities or Schemes are going to be undertaken by
the Ministry during the year, assess their relative urgency and
importance, work out their financial implications and then come to
conclusions. After an agreement has been reached between the
* Financial Adviser’and the administrative Ministry the matter should’
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“be referred to the Budget Division of the Ministry of Finance for
their advice as to the extent to which funds will be available, in
‘respect of that Ministry, keeping in view the urgency or importance
-of the matters for whicp the money is required. After the budgetary
figure is thus settled, the administrative Ministry and the Financial

Adviser concerned should re-examine the position and revise their
" «earlier estimates in Jthe light of the funds available for the various
purposes and come to final conclusions as to the activities which
have to be pursued and the funds required for each such activity.
If the budget is prepared in this manner there is little doubt that
‘there will be any large scale savings in or excesses over the
sanctioned expenditure. Moreover, both the Financial Adviser and
the administrative Ministry concerned will have a clear idea of what
they are required to do during the year within the money allotted
to them and proceed with their schemes from the earliest date so

that there is no uncertainty or last minute difficulty or postpone-
ment for want of funds.

18. Excess Expenditure—The Committee understand that at
present the procedure whereby the administrative Ministries keep
a concurrent check over the expenditure incurred against allotments
Mo see that they have not exceeded at any time during the year is
not observed effectively. It is a grave matter if expenditure in
excess of the sanctioned sum under a grant is incurred without
Parhiamentary sanciion having been obtained in advance. It is
immaterial whether there is justification for incurring such excess
-expenditure or whether it has happened through a deliberate or an
innocent act. The fact remains that the Ministry runs a great risk
if at any time during the year its sanctioned grant is exceeded by,
any amount without the Parliamentary sanction. It is a serious
matter of which the Committee and subsequent Parliament are
bound to take notite and to suggest drastic action. It is, therefore,
important that the Ministries in general, and the Ministry of Finance
in particular, should devise measures urgently whereby expenditure
under each grant and sub-head under that grant is booked imme-
diately after it is incurred and the progress watched by the authority
.administering the grant so that before incurring further expenditure
under a head of the grant, it ensures that the fresh expenditure is
‘within the limit of sanctioned allotment. This is of course without
prejudice to the legitimate use of the Contingency Fund.

'19. Reconciliation of Accounts—The Committee attach great
importance to the periodical reconciliation of the figures of expendi-
ture booked by the spending Departments concerned with those
‘booked by the respective Accounts Officers. This is one of the
potent methods by which the flow of expenditure can be regulated
and the tendency to over-spend curbed. The responsibility for

. e
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maintaining the administrative accounts and for reconciling those
with the figures booked in the Accounts Offices should rest with the
AdministratiVve Departments concerned. It was brought to the
notice of the Committee that the omission on the part of the
Ministries in not reconciling their figires with those booked in the
Accounts Offices had become a regular feature’ in almost all the
Ministries and this was one of the major cause for incorrect esti-
mating and insufficient control over expenditure. To remedy this
‘state of affairs, the first step to be taken is fo ensure that the
spending departments maintain their accounts properly. The Com-
mittee suggest that the Financial Advisers attached to the Ministries
-etc. should guide the Administrative Ministries concerned in regard
to the maintenance of accounts and for watching the progress of
-expenditure. They should also look into the accounts of the
Ministries concerned periodically in order to see that these are being
maintained properly. This/will serve as a check against any
-extravagances on the part of the Ministries and regulate their
expenditure within the Grant voted by Parliament. The Comptroller
and Auditor-General also brought to the notice of the Committee
the system obtaining in this regard in the UK. There, the responsi-
dbility for keeping the entire accounts rests with the departments
concerned. The Committee consider that it should not be difficult
to follow the same procedure in India and recommend that steps
:should be taken to introduce the changes gradually but effectively.

20. Action against Delinquencies.—A sense of consciousness of the
responsibility for proper spending and accountal of money should
pervade the mind of the Departmental Heads at all times and travel
-down to the lowest officials responsible for estimating, spending and
accounting. Prompt action should be taken to haul up the peccant
-officials for any irregularity. It has been the experience of the Coth~
mittee that at present little action is taken by the Ministries when
‘such cases come to their notice. There is an effort more to explain
the reasons why action could not or was not taken rather than to
Jocate the defects and punish the defaulters. Thus, there being no
fear or awe of the authority, the. irregularities are on the increase,
-and more and more defects are creeping into the system. The Com-
mittee strongly recommend that Ministries should ensure. that action
:against all delinquents is taken promptly and the Ministry of Finance
should see that the Ministries have in fact initiated necessary actjon
in each and every case in time and devised remedial measures against
any defects that mayv have come to notice in the course of such
:investigation.

21. Grants for Development Schemes.—An important point that
.engaged the attention of the Committee during the examination of
the Ministry of, Finance was that there did not exist an adequate
mnachinery at the Centre for ensuring that the Grants made to the
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State Governments ete. for Development Schemes were properly
utilized by them for the purpose for which these were intended. The-
Committee feel that while the responsibility for spending properly
the monies allocated by the Centre or the scrutiny of individual
items of expenditure should rest with the State Governments con-
cerned, the Central .Government should conduct broad checks to see
that the objectives with which such allocations are made to the
State Governments are achieved as intended and within the targets.
laid down. The Committee hope to re-examine the whole position
after- going through a note which the Comptroller and Auditor-
General promised to incorporate in the next audit report.

22, Defective budgeting by the Embassies and Missions abroad.—
The Cummittee came across some cases of irregular expenditure in--
curred in the Office of the High Commissioner for India in the UK.
The Ministry of External Affairs, which is expected to be in executive-
charge of the various Embassies and Missions abroad, expressed
ignorance when questioned on facts mentioned in these cases. The
Comptroller and Auditor-General stated that he would in future
arrange to send copies of all draft paragraphs of Audit Reports relat-
ing to the High Commissioner’s Office to the respective Ministries
for verification of facts, with a copy to the High Commissioner. The-
Committee desire to have a detailed note outlining the financial
powers at present enjoyed by the High Commissioner and whether
any of the powers delegated to the Old India Office had been with-
drawn and also whether the High Commissioner in the UK. was

exercising the same powers as were vested in the Ambassadors serv-
ing in other countries.

The Committee would also like to have a further note on the
detailed scrutiny of the budget of the High Commissioner for India
in the UK’ by the Ministry ‘of External Affairs and on the action
proposed to be taken on the copies of the audit objectibns with a
view to see that they were answered promptly and the defects
noticed as a result of such objections removed forthwith.

23. Administrative Audit System.—The Committee were informed:
by the Ministry of Finance that the question of the institution of:
the Administrative Audit System recommended lastl year, vide
paragraph 10 of the report of the Public Accounts - Committee of
1950-51 was under their active consideration. The Committee feel
that any postponement of the introduction of this system merely on:
the ground of want ¢f funds would not be an economical proposition:
in the long run. For better organisation and to secure efficiency,
it is worthwhile spending a little extra on overhauling the present
defective system, which, if continued :ndefinitely, might eventually
result in a huge waste of public funds. It is, therefore, urgently
necessary that a decision in the matter is taken ea-ly.
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24. Working of State sponsored Corporations.—The Committee
-discussed with the representatives of the Ministry of Finance the
_propriety of transferring governmental activities to private Corpora-
tions—e.g. the Indian Telephone Industries, Bangalore, which had
been formed into a Joint Stock Company, but capital of which had
‘been invested by the Mysore and the Central Governments. The
Committee feel that if such concerns are run independent of the
«control of Government or Parliament there is a danger that public
money might be frittered away in frivolous investments. The Com-
mittee therefore consider that for the reasons indicated by them in
-paragraphs 8 and 104 of their report for 1950-51 State sponsored Cor-
porations should be regulated by Statutes of Parliament and their
finances subjected to audit by the Comptroller and Auditor-General
.and scrutiny of the Public Accounts Committee. While it is recog-
nised that the day to day administration of a business concern should
be regulated somewhat differently from ordinary public administra-
tion for which purpose it may be formed into an autonomous or
semi-autonomcus body it is important that such a body does not
transgress the recognised rules of financial propriety and there is

strict check over the public money which has been invested in such
~concerns,



CHAPTER IV

LOSSES, FRAUDS, NUGATORY EXPENDITURE, FINANCIAL
IRREGULARITIES, ETC.

25. Action against Delinquent Officials for Fraudulent Use of
Public Monies etc.—The Committee now proceed to deal with some
of the important cases involving losses to the Exchequer on account
of negligence of irresponsible officers, misappropriation of public’
funds, nugatory expenditure, financial irfegularities etc., which they
noticed during their examination of the Civil Accounts under review.
There are two categories of such cases, viz., (i) of actual fraud, and
(ii) those disclosing culpable negligence on the part of the responsi-
ble officers resulting in loss to Government. From the mass of dis-
closures made in the Audit Report in this respect and the evidence
tendered before the Committee by the representatives of ‘the various.
Ministries, the Committee felt perturbed over the increasing number
of such cages. To countenance this state of affairs, the Committee-
urge emphatically that in all cases of misuse of public money, reck-
less disregard of financial rules, extravagances and losses resulting
from negligence of officials, responsibility should be fixed on the
individual officers and the Ministry. The Administrative Ministry
should not content itself merely with passing strictures against the
Officers concerned but efforts should be made to take some positive:
action against them for the wastes in public funds caused through
their wilful actions or contributory negligence. In cases where
action should have been taken against the delinquent officials but
was not taken in time the Officers responsible for omitting or delay-
ing to take any action and treating the matter in a light-hearted
manner should be suitably punished. The Committee feel that
Officials foupd guilty of misappropriating public funds wilfully,
spending them extravagantly or wasting them through their negli-
gence deserve no mercy. In order, therefore, to tone up adminis-
trative integrity and efficiency it is absolutely essential that officials-
found guilty of such acts are dealt with promptly and severely.

26. Improper use of public funds and facilities—The Committee
refer below to some of the cases disclosed in the Audit Report 1950
regarding the improper use of public funds which they investigated
during the examination of Accounts:

(i) In the case referred to in Para. 23 (a) of the Audit Report,
it is stated that the officer concerned exceeded his powers of pur~
chase and the Ministry of Finance refused tc arcord ex post facto

16
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sanction to the expenditure. The representative of the Ministry of
Commerce and Industry who appeared befofe the Committee stated
that there was no question of mala fide in this case except that the
officer concerned exceeded his financial powers. He further stated’’
that he would, after looking into the matter petsonally, certify, that
the purchase of furniture, equipment etc. was essential and that in.
his view sanction would have been accorded if it had come up at
the proper time. He also undertook to apprize the result of his
examination to the Comptroller and Auditor-General who might then
consider the expedience of waiving off the objection, and that the

Committee would, in due course, be informed of the action taken in
the matter. '

The Committee would like to observe that it is a pity that the:
matter was not examined immediately after the irregularity had"
been pointed out in the Audit Report and a full statement of the
case furnished to the Committee. The very fact that such matters
are dealt with leisurely and passed over until they become the-
subject matter of criticism either in the audit report or in the report
of the Committee shows how light-heartedly the Heads of Depart--
ments take such matters and this in turn is bound to reflect upon
the working of their offices. The Committee would expect that
whenever irregularities are mentioned in the Audit Report, action.
to rectify them is taken in advance of their consideration by the:
Committee so that the Committee are informed of the final position.
and not merely told that the matter would be looked into.

The Committee are also opposed to the tendency on the part of"
officers to exceed their financial powers and recommend that when-
ever any such case is noticed, the officer concerned should bes made-
personally responsible for such excesses, if these are not covered:
by the sanction of the appropriate authority.

(ii) In the case referred to in Para. 23 (c) of the Audit Report
a sum of £ 337 which was to be recovered from the-Officer concerned
for having utilized the cars from H.M.G.'s pool of cars was waived.
After hearing the representative of the Ministry ¢f Commerce and’
Industry the Committee came to the conclusion thaf the decision to-
require the officer to pay for the use of the car on Saturdays and
Sundays only was not quite correct as there was evidence on record
that the car had been used by his family during the period of his 3:
months’ leave and on other, occasions when he was out of his head-
quarters for long periods. The Committee wish to express their
dissatisfactionjover the decision to waive the recovery of the amount
. and Would observe that the officer has been treated leniently when
there was a prima facie charge of malfeasance against him. The
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“Committee feel dissatisfied that audit objections should be disregard-

-ed by the High Comn.issioner for India in London and suggest that,
-instructions should be issued to the High Commissioner to deal ex-

peditiously with the audit objections. The Coummittee were also

surprised to learn that in the light of his previous record apart from

this irregularity he should again have been posted to an Embassy

-abroad. The Committee desire that a thorcugh investigation should

-be made by the Ministry in all the charges against this officer and a

‘report submitted to them in dug course.

(iii) The cases referred to in Paras. 24 (d) and 24 (e) of the
Audit Report involving loss of cash and stores disclose that the
- officers responsible for such losses have been dealt with leniently.
In the latter case, although a period of about 3} years has elapsed,
the C.P.W.D. has not furnished the Audit authorities with the further
- detailed report after departmental investigation has been completed
by them. This instance which is by no means an isolated one is
-sufficient to show how the machinery of the Government especially
the CP.W.D. is working. The Committee suggest that the persons
who have been responsible for the delay in dealing with this case
-apart from those who are responsible for the loss should be suitably
-dealt with under the disciplinary rules and a report submitted to the
‘Committee as to the action taken in each case.

(iv) In the case mentioned in Para. 25 (a) of the Audit Report
regarding the purchase of a motor car by the High Commissioner
for India in the UK. from a senior official returning from U.S.A.
without having obtained prior sanction of the Government of India,
it was deposed before the Committee that the transaction was intend-
ed to help the officer in getting an advance. The Committee feel
that the advance should have been given in the manner prescribed
under the rules and with the sanction of the cumpetent authority
-and the rules themselves should not have been circumvented in the
way it was done. The Committee consider that the Ministry of
External Affairs should instruct the High Commissioner for India in
‘the U.K. to observe strictly the rules in future.

(v) With regard to the case referred to in Para. 23 (¢) of the
.Audit Report, the representative of the Ministry of External Aftairs
read out before the Committee the explanation sent by the High
‘Commissioner for India in the U.K. stating that the loss of £66-8-5
-occurred because the contents- of the consignment of Gandhi
Memorial Stamps had not been counted in his office. The Commiftee
‘feel that the plea that because of the shortness of time the starps
‘were not counted is not a sufficient ground for waiving the recevery
of the loss. This case bears an adequate testimony fo the fact that
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there had been laxity in thk administration of fhe High Commis-
sioner’s Office. Early steps Should, therefore, be taken to prescribe
a proper procedure whereby adequate administrative and financial
control in the office of the High Cocmmissione» for India in the UK.
is ensured. A note stating the results of the investigation made by
the Director-General, Posts and Telegraphs in the matter and action
taken, if ‘any, against the officials responsible for the loss should also
be submitted to the Committee in due course.

(vi) Para. 27 of the Audit Report reveals how the negligence of
the Officer-in-Charge in the Ministry of Transport facilitated the
fraudulent use of Government money. The Committee regard it
unsatisfactory that an officer who is in charge of cash and accounts
in an office should plead as an excuse that he could not attend to
this work properly as he had some other duties to perform. Matters
should greatly improve if Ministries take a very serious view of such
defalcations and irregularities and bring the offender to book with-
out allowing him to take shelter under technicalities. It would also
act as a deterrent if no leniency is shown to the supervising officers
for lapses of this kind. The Committee understand that the rules
which have been prescribed in this regard are adequate but what is
lacking is control on the part of the administrative authorities and
the willingness of the Heads of Departments to inculcate a sense of
responsibility in the subordinates under them by resorting to dis-
ciplinary measures as soon as any irregularity comes to their notice.

(vii) Para. 24 (h) ¢f the Audit Report discloses how a defective
contract resulted in a financial embarrassment to Government. The
representative of the Ministry of W.P. & S. who appeared before the
Committee admitted that it was a bad contract. He, however,
stated that as none of the persons responsible for this deal was in
service, no action could be taken. In this connection, the Committee
would invite the attention of the Ministries concerned to the recom-
mendations contained in Para. 6 of the Report of the Committee of
1950-51 and urge that while drawing up the contracts, the officers
respontible should exercise due prudence to safeguard the interests
of Government.

27. Expeditious Action against Defaulting Officials.—To sum up,
the Committee regret to observe that the laxity in supervision by
responsible officers and the unjustifiable leniency shown towards
them by the Heads of Departments have resulted in these financial
irregularities. The Committee view with disfavour any tendency

* on the part of the Ministries to bring forward general pleas that the
officer congerned has been overworked, that there was no deliberate
intention of misleading, that t.here was no time to check, that the
rules did not provide for supervision and so on in justification of
such irregularitie.s.

963 P.S.”
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The Committee wish to emphasize il this connection that time
factor in dealing with such cases is of the real essence and if action
is delayed it is tantamount to action not taken. It must be noted
that procrastination €always helps the offender to escape the
tyranny of punishment or punitive action. The first step towards
putting down such irregularities is to deal with them promptly and
‘on the spot as it were and to take such corrective measures as the
occasion may demand.

28. Ex post facto sanctions.—During the course of the examination
of the Accounts, the Committee discussed with the representatives
of the Ministry of Finance and the Comptroller and Auditor-General
the implications in actual practice of the refusal to accord ex post
facto sanctions. Explaining this, the Comptroller and Auditor-
General informed the Committee that the action of the Ministry of
Finance in refusing to accord sanction was meant to requirve the
Department or Ministry concerned to explain its position before the
Public Accounts Committee. While the Committee appreciate the
motive, they apprehend that long delays in settling such cases might
result in the officers found guilty of negligence escaping necessary
punishment. To make the action of the Ministry of Finance in
refusing ex post facto sanction more effective, the Committee view
that pending consideration of the matter by the Publi¢ Accounts
Committee, the Ministry of Finance as well as the administrative
Ministry concerned shculd jointly consider what disciplinary
measures are required to be taken and what remedial action is called
for. A full report should invariably be placed before the Committee
in connection with the discussion of such items. The Comptroller and
Auditor-General stated that he would arrange that such cases should
not be removed from the Objectionable Items Register maintained
in the Accounts Office until they have been discussed and comment-
ed upon by the Public Accounts Committee.

29. Use of Postal Franking Machines and Railway Credit Notes.—
Para. 23 (b) of the Audit Report 1950 disclosed cases in which a
sum of Rs. 15,292 was fraudulently drawn and misappropriated by a
cashier in the Ministry of Commerce and Industry by making
spurious alterations in cash receipts for postage stamps purchased
for being affixed on parcels and letters going t¢ non-Commonwealth
countries, and cash receipts for payment of railway freight. To
caunteract against the recurrence of such frauds the Committee
recommend that in all Offices where the system of using the Postal
Franking Machines and Railway Credit Notes does not exist, it should
be introduced forthwith. -

30. Losses—In the course of the. examination of the Accounts

relating to the Ministry of Health, the Committee found that the
loss of Rs. 1:15 lakns wncurred by the Factory attaghed to the Madras
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Medical Stores Depot was due to recoveries for repairs of instru-
ments undertaken by it having been made at lower rates than the
actual cost of labour. The Committee cannot®help feeling that if
proper vigilance had been observed and labour charges had been
ascertained before billing for repairs, the loss would not have
occurred. It is clear that the Ministry of Hedlth acted in a
‘lackadaisical’ manner and has been quite oblivious of the recognised
principles of commeércial accounting. The whole affair has been:
managed in an unbusinesslike manner and no promptitude had been
shown by the Ministry to revise the rates of charges for repairs as
soon as they noticed that there was a corresponding increase in the
labour charges. The Committee wish to express their displeasure
at the light-hearted manner in which the Ministry has handled the
matter and caused a loss to the Exchequer.

31. Principles for the recovery of charges on account of work
done for State Governments, Private Bodies, etc—In the working
of the commercial undertakings such as the Central Tractor Orga-
nisation, all factors that tend to raise the working cost, e.g., increase
in the.pay and allowances of the staff, depreciation charges etc,
should invariably be kept in view while enforcing recoveries from
private bodies, State Governments etc. on account of the work done
or services rendered. In case the accepted commercial principles are
infringed, the officers concerned should be held responsible for loss
of public money resulting from short recovery from those to whom

services are rendered or supplies made.



CHAPTER V
PURCHASES
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32. Whisky dea] in the U.K.—The audit repoxt brings cut the fact
that a compensation of £400 which was paid unnecessarily could
have been avoided if the High Commissioner for India in the U.K.
had not entered into a contract with a particular firm which obvious-
ly could not implement the contract. The High Commissicner re-
sorted to the purchase in this case without calling Tor tenders and
also did not approach the Government of India for obtaining their
sanction t¢ an exemption from the operation of the normal rules.
The representative of the Ministry of External Affairs told the Com-
mittee that it was useless to call for tenders when the article was in
short supply and also that it was never done before. He further
added that the High Commissioner did not accept the statement of
facts as stated in the audit repcrt that whisky could have been
obtained from normal sources. The Comptroller ‘and Auditor-
General pointed out that the draft paragraph had been shown to the
High Commissioner before it was incorporated in the audit report
and he had good reascns to believe that the facts had been stated
correctly. The Committee on the suggestion of the Comptroller and
Auditor-General agreed that the matter should be examined by the
Ministry of External Affairs along with an officer nominated by the
Comptroller and Auditor-General and the result of their findings re-
ported to the Committee in due course. In the meantime the Com-
mittee reserved their judgment on the merits of the case.

Ve
¢« 33. Import of Fertilizers in paper bags.—The Committee have
carefully considered the observations made in para. 26 (c) of the
Audit Report 1950 regarding import of fertilizers in paper bags and
also the note submitted in this connection by the Ministry of Food
and Agriculture (Appendix VII). The Committee were anxidus to
know whether the loss which accrued in this case was attributable
to the failure of the Purchasing Mission abroad or due to the lack of
vigilan;:e and supervision exercised by the late Ministries of Industry
and Supply and Agriculture. After hearing the evidence tendered
before the Committee—by the representatives ¢f the Ministries viz.
Food and Agriculture and Works, Production and Supply, the Com-
mittee have come to the conclusion that there has obviously been
some endeavour on the part of the either Ministries to shift responsi-
bility for this huge loss caused to the Exchequer on the other. The
Committee note with regret that there is a tenglency on the part of

22
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the various Ministries to f|Lction compartmentally and that there
is apparently want of co-ordination between them. Furthermore,
although a period of two years had elapsed, the Ministry of Works,
Production and Supply have not so far been able to elicit any reply
from the India Stores Department, London to the suggestion made
by Government for exploring the possibility of recovering the loss
from the suppliers. This is a deplorable state of affairs that our
Missions abroad should take so long in replying to communications
from the home Government. It is strongly urged that action*should
be taken by the Ministry concerned against the Officers responsible
for such delays. The Committee also desire that the Ministry of
Food and Agriculture should immediately investigate the matter
further in consultation with the Ministry of Works, Production and
Supply and after fixing responsibility in the matter take suitable.
action against the officers concerned. In order to avoid such losses
in future, the Ministry concerned should give specific instructions
to the Purchasing agencies and in all cases, losses resulting from the
non-observance of the specifications should be taken up immediately
with the Ministry of Works, Production and Supply. 1f in any case
it becomes necessary to change specifications after orders have been
placed, the financial effect of such changes in specifications should
be taken into account before a decision is arrived at. In any case,
it should be ensured that by changing the original specifications,
there is no undue loss to Government. The Committee also endorsed
the suggestion of the Comptroller and Auditor-General that there
should be a close co-ordination between the indenting and purchas-
ing Ministries.

34. The Cc¢mmittee noted with deep concern that the purchase
of milk powder from abroad had resulted in a loss of about
Rs. 21 lakhs to the Exchequer as revealed in the Appropriation
Accounts of 1947-48 (post-partition) relating to the late Ministr‘y of
Food. It was explained that at the time the offer for the supply
of milk powder came from the British Ministry of Food, the variety
actually asked for was not available and in regard to the product
available, it was stated that it was just as nutritious though a little
less soluble. It was added that the order for the supply of the
milk powder was placed by the then Secretary of the Department
of Food, in consultation with the Viceroy and Governor-General of
India, and it was not possible to fix responsibility upon any particular
officer. The Committee feel that as the stuff originally ordered was
not available, it was logical that Government should have obtained
a sample of the substitute variety and actually tried it before placing
huge orders for a different vériety of the utility of which they were
not sure. The Committee also feel that as the supplies were ordered
on behalf of thd Government of Bombay, their prior approval should
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have been obtained before the supply of ‘a variety other than the one
originally asked for was agreed to. The Committee while disapprov-
ing the unbusinesslike manner in which the whole transaction was
carried out, have no desire at this late stage to explore the remote
past but would urge that with regard to similar transactions in
future, care should be taken that the mistake is not repeated.



CHAPTER VI
AUDIT AND AUDIT REPORTS

35. The Committee now proceed to consider some of the import-
ant aspects relating to the conduct of audit, expeditious disposal of
Audit Notes and preparation and presentation to Parliament of the
Audit Reports and other cognate matters that came to light during
the examination of the Accounts for the years under review.

36. Audit of Grants-in-aid paid by the Government of India to
the Central Universities—During the course of examination of the
Accounts relating to the Ministry of Education, the Committee were
told that Government were contemplating to bring forward before
Parliament a measure regulating control over the grants paid to the
Universities and the conduct of audit thereof through the agency of
the Comptroller and Auditor-General of India. The Comptroller and
Auditor-General informed the Committee that his own feeling in this
matter was that in consonance with the provisions of the Constitu-
tion, he should, under the proposed arrangements, submit his Audit’
Reports to the President who should cause them to be presented to
Parliament. The Committee agreed with this view of the Comptrol-
ler and Auditor-General and desired that Government should care-
fully consider the matter and clearly define the powers and respon-
sibilities of the Comptroller and Auditor-General in s¢' far as the
audit of the finances of the Universities was concerned without
impinging upon the autonomcus character of the Universities as con-
ferred upon them under the various Statutes.

37. Audit Reports—The Committee noticed a tendency on the
part of some Ministries to refute the facts embodied in the Audit
Reports which are, as the Committee were told by the Comptroller
and Auditor-General, included therein after the statement of facts
had been verified by the Executive. This procedure is designed to
prevent a subsequent waste of time of the Public Accounts Committee
or Parliament owing to any disagreement on facts. Ministries are
expected to send their comments on facts within a time limit pres-
cribed by the Comptroller and Auditor-General. The Committee
agree with the Comptroller and Auditor-General that it is his duty to
call the attention of Parliament through the Public Accounts Com-
mittee to any facts which appear to him to indicate an improper
expenditure or waste of public money, and it necessarily follows that,
for the perform%nce of his duty satisfactorily, he is fully justified in
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asking the department for its explanations as may be proper. The
Committee strongly disapprove of the failure of certain officials to
co-operate with the Audit Department in the timely verificaticn of
facts proposed to be incorporated in the Audit Report and subsequent
attempts on the part of the representatives of the Ministries to con-
tradict any statement contained in the Audit Reports at the time
they appear before the Public Accounts Committee. This can only
impede the work of the Committee and defeat the object of Audit
and Parliamentary control.

38. Expeditious disposal of Audit Notes.—The Committee reiterate
the recommendation made in para. 9 of the Report of the Public
Accounts Committee for the year 1950-51 in regard to the expeditious
disposal of Audit Objections and Audit notes. The Committee fur-
ther suggest that the Ministry of Finance should issue instructions
requiring the Financial Advisers attached to the various Ministries to
call for quarterly statements showing the progress made in the dis-
posal of audit objections pending in the various Ministries and their
attached and subordinate Offices and to see that they are replied to
in time. The Executive Officers should also, while inspecting the
subordinate offices, make it a point to enquire about the disposal of
audit objections and the improvements effected in the procedure as a
result thereof.

39. Separation of Treasury functions.—The*Committee were glad
to learn from the representatives of the Ministry of Finance that
Government had accepted in principle the recommendation made in
para. 11 of their report from 1950-51 and that action was being taken .
to set up an Organisation for treasury work in Delhx The Com-
mlttee endorse the views of the Comptrcller and Auditor-General in
this connection that the Accountants-General should be divested of
the responsibility of looking after treasury work forthwith as stch
a step would mark the beginning of an important reform that the
spending authority draws its own bills and makes arrangements for
their payment. The matter should, therefore, be expedited and a
Central Treasury in Delhi set up without further delay.

40. Audit of Receipts.—In regard to the examination by the Com-
mittee of the receipt side of the Budget, the Comptroller and
Auditor-General stated that as his establishment was inadequate and
also as he was confronted with more urgent problems in connection
with Part B States, he did not expect that it would be possible for
him to undertake the audit of receipts in the near future. He added
that in the present circumstances the Committee might examine in
greater detail the income-earning Ministries based on the Audit
Report on the general financial position of such Ministries, as it
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would enable the Committee to have a fair idea of the receipt side
of the Government Accounts. The Committee are anxious to apply
themselves to the scrutiny of the Receipt and Borrowing sides of the
Accounts, and with that end in view. shall be glad if the Ministry
of Finance will present to them, in due course, a §keleton of the form
devised in consultation with the Comptroller and Auditor-General
in which the Accounts embracing the receipt and debt sides will be
prepared to enable them to make an early start in this connection.

.
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¢ CHAPTER VI
IMPORTANT OBSERVATIONS ON INDIVIDUAL MINISTRIES

41. In the following paragraphs, the Committee shall refer to
some of the important questions that they considered in the course
of the examination of the Accounts of the various Ministries: —

L]
MINISTRY OF Foop & AGRICULTURE

42. Shipping, Clearing and Storage of Imported Food-Grains.—
The attention of the representative of the Ministry of Food and
Agriculture was drawn ‘o para 14(c) of the Report of the Economy
Committee on the late Ministry of Foud and he was asked to state
the action that had been taken regarding the appointment of a small
committee of experts to overhaul the existing procedure and to
suggest improvements in regard to shipping, clearing amd storage
of imported foodgrains. The representative of the Ministry pro-
mised to furnish the Committee with a note outlining the action
taken in this respect.

43. Expenditure on ‘Grow More Food Schemes’.—The representa-
tive of the Ministry of Food and Agriculture explained to the Com-
mittee why the roseate picture of the working of the G.M.F. Schemes
as outlined in the report placed before the €ommittee by the
Ministry could not be reconciled with the actual food situation
which had worsened in some of the States vide para 2 of the Minutes
of the proceedings of the Committee. The Committee feel that the
Central Government should not take direct responsibility in matters
of agricultural development which had better be left %o the charge
of the State Governments concerned and desire that this question
should be considered by the Finance Cummission.

44. Sugar (Temporary Excise) Fund.—The Committee apprehend
that the principle underlying the grant of subsidy to the sugar
factories as enunciated in the note (Appendix XIV) setting out the
constitution .of this Fund, which was placed before the Committee
by the Ministry, is fraught with serious repercussions in the future,
buth on the trade and the labour. The Cqmmittee feel that com-
pensation should not be given for loss of profit, but it should be
given only if there was loss on other grounds for which adequate
justification existed. It is a matter of satisfaction that the Comptrol-
ler and Auditor-General intended asking his Accountant-General to
conduct a special audit of this Fund in order to seeing whether the
cess which was levied in this case was in consonance with the wishes
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of the Legislature. The Committee suggest that the question of
costing, calculation of profits and other cognate matters should also
be studied by the Accountant-General and his comments, if any,
included in the Audit Report.

MINISTRY oF HOME AFFAIRS

45. Air Travel by the Ministers.—With reference to the observa-
tions made in paragraph 22(c) of the Audit Report, 1950, the Com-
mittee were informed that the rules regulating the chartering of
planes by the Ministers and other Officers of the Government of
India had since been framed:® A copy of such rules was also fur-
nished to the Committee and after geing through them, the Com-
mittee consider that the following provision contained therein was
open to abuse:—

“In case a Minister certifies that it is necessary for the pur-
pose of his visit on Government duty to take any other
person with him that person too will be treated as an

‘entitled person’.”

The Committee. are of the view that Government is not compe-
tent to regulate such matters under Executive Orders, and suggest
that it would constitutionally be a proper course if they are regulated
by legislation. Government should, therefore, introduce necessary
legislation in the matter as early as possible.

The Committee als¢ place on record their disapproval. of the
action taken to waive the recovery of the amounts due from two
Ministers who were responsible .for allowing some non-entitled per-
sons travelling with them on certain journeys. .

46. Payment of fees to High Court Judges.—The Committee fully
endorse the views expressed by the Comptroller and Auditor-Genera:
in paragraph 24(p) of the Audit Report 1950 that it is improper tc
grant any emoluments to Judges not provided by law. The Com-
mittee were glad to learn that Government had accepted the views
of the Comptrcller and Auditor-General. In the opinion of the
Committee payment of fees to the Judges of the Supreme Court or
High Court or any other Court or to other Officers who are indepen-
dent of the Executive Government, viz.,, the Members of the Unicn
Public Service Commission, Chief Election Commissioner, etc. is like-
ly to lead to undermine the independence of such authorities which
is so essential for the proper discharge of the high duties entrusted
to them under the Constitution. The Committee consider that any
attempt to repeat tbe instance brought out in the Audit report should

be deprecated.
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47. Secret Service Expenditure.—The Home Secretary informed
the Committee that he certified the expenditure incurred on Secret
Service only after he'had satisfied himself that the money was spent
on a proper purpose. The Committee feel that in order to tighten
control over Secret Service Expenditure, the Minister of Home
Affairs should countersign such certificates after satisfying himself
that the check conducted by the Home Secretary has been properly
and adequately carried out. It is he who is ultimately responsible
for the administration of the Fund to Parliament and it is logical
that he should have more direct knowledge ¢f the expenditure and
its propriety before he gives an assurance to Parliament that the
money spent has been properly accogynted for.

48. Revision of the Classification, Control and Appeal Rules.—
The Committee discussed at some length with the Home Secretary
the desirability of amending as early as possible the existing Classi-
fication, Contrel and Appeal Rules, in crder to ensuvesthat prompt
disciplinary action was taken against Government servants respon-
sible for committing breaches of discipline, irregularities, etc. There
is ample evidence that the present elaborate procedure is very
procrastinating and it results in affording more protection to a bad
Government servant. It was als¢ distressing to know that the U.P.
S.C. took several months to consider the disc'plinary cases referred
to them. In order to put down existing evil or to avoid its spread,
it is necessary that prompt action is taken and summary methods
are adopted as any undue delays in. such cases may tend to under-
mine the morale of the Government servants as a whole. The Com-
Imittee attach considerable importance to maintaining the highest
integrity of character among Government servants apd at the same
time to dealing with cases of bad character promptly and in a ruth-
less manner. The Home Secretary stated before the Committee that
a small Committee consisting of a few Senior Secretaries of the
Government ¢f India had been appointed to consider the question
of simplifying the existing procedure for dealing with such cases.
It was added that they had also in view a proposal to appoint an
Administrative Tribunal on the lines of the one existing in the U.P.
or Madras to deal with disciplinary cases. The Committee suggest
that the process of simplifying the existing procedure shculd be ex-
pedited so that such cases are dealt with expeditiously and Govern-
ment servants maintain a proper standard of efficiency, honesty,
integrity of character and impartial outlook. The Commxttee desire
that as soon as the Report of the, Special Committee is ready, a
further Memorandum suggesting measures for remedying the situa-
tion shoud be submitted to the Committee by the Mmlstry of Home
Affairs.
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MINISTRY OF INFORMATION & BROADCASTING

49. Losses on All India Radio Journals—The Committee viewed
with great concern the lcsses sustained in ¢he publication of the
various Radio Journals as revealed in the Commercial Appendix to
the Appropriation Accounts (Civil) 1948-49 and desired to know what
remedial measures had been taken by the Ministry to reduce them.
The Ministry of Information and Broadcasting has furnished a
Memorandum stating the various measures since adcopted by them
to counteract the losses sustained in the publication of the Journals’
named Indian Listener, Betar = Jagat, Vanoli and Nabhovani
(Appendix XLI). While the action taken by the Ministry in the
matter is appreciated, it might be considered whether by making a
nominal increase in the Radio Licence Fee, and in lieu thereof,
supplying a copy of the Journal (published in one of the Regional
. languages) gratis to the licencee, a portion of the losses at present
sustained will be met.

50. Commercialisation of the accounts of the A.I.LR—The Com-
mittee were alarmed to learn that the working results of the ALLR.
showed a net loss of Rs. 91,87,502 in the year 1948-49 against
Rs. 57,45,720 in 1947-48. In the light of these continuing and increas-
ing losses, Government should examine urgently the suggestion
made by the Public Accounts Committee of 1945-46 that the accounts
of the A.LR. should be commercialised. In addition tc' this, a vigo-
rous economy campaign should be launched so that all superfluous
expenditure in any shape or form is eliminated. The Committee
would like that the results of the consideration and examination of
these suggestions are placed before them as early as possible.

MINISTRY OF Law

51. Chief Election Commission.—During the course of thes evi-
dence tendered before the Committee, the Secretary, Ministry of
Law stated that that Ministry was administratively concerned with
the running of election. The idea of setting up the Election Com-
mission under the Constitution was to secure its independence from
pdlitical influence and even Governmental interference. The Com-
mittee are anxious that the indepemdence of the Commission should
be safeguarded and no Ministry of the Government should normally
act as a supervisory administrative authority over its affairs. -

MINISTRY OF EXTERNAL AFFAIRS

52. Recovery of Pakistan’s share of combined contribution to the
U.N. International Organizafion.—A note showing India’s contribu-
tions to the UN.O,, F.A.O. and 1.C.A.O. during the period under

- review was sufnitted to the Committee (Appendix XXXI). It was
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stated by the representative of the Ministry of External Affairs that
" according t¢ the International Organisation Order, 1947, India was
given the position of the successor Government to the undivided
Government of India &nd had therefore to take on both the assets
and the liabilities. Until a decision on the share of contributions of
Pakistan and India was arrived at, India G¢vernment had to pay the
whole amount whic¢h was being paid by the undivided Government
of India. Although Pakistan had accepted the liability in some
‘cases for her part of the contributions while in others she had not
done so, she was not yet prepared to discharge it until the main
question of the c¢verall financial settlement between the two countries
had been decided. The Committee feel that since these payments
were made after the Partition, it is illogical that the Government of
Pakistan should postpone payment on the pretext that a settlement
of the financial question relating to the period before Partition has
not yet been reached. The Committee, therefcre, desife that steps
should be taken to effect from the Pakistan Government the recovery
of the amounts due from them without waiting for the final debt
settlement. The Committee should also be furnished with a state-
ment showing the total amount paid by India to the U.N.O. and c¢ther
international Organisations on behalf of Pakistan. '

53. Administration of the scheme-of Assistance.—The Committee
considered the note (Appendix XXX) showing the administration of
the Scheme of Assistance to the evacuees from Burma, Malaya, etc.
furnished by the Ministry of External Affairs with reference to
Note 8 at page 355 of the Appropriation Accounts (Civil) 1948-49.
The Committee were informed by the representative ¢f the Ministry
that the chances of recovery of the advances were very slender and
that actually the position had come to such a stage that the recovery
would be less than the cost involved in its collection. As the ex-
penciture which was being incurred on the running of the organisa-
ticn for effecting recoveries was proving infructuous, the Com-
mittee suggest that Government should ccnsider the expediency of
writing off the outstanding amount and winding up the organisa-
tion dealing with this work. The Ministry should also ask the State
Governments concerned to render proper accounts by the 30th
September, 1951 ¢f the total amounts advanced by them under the
scheme. A report showing action taken in the matter should be
submitied to the Committee in due course.

MINISTRY OF TRANSPORT

54, Financial settlement with U.K. Ministry of Transport in res-
pect of Indian registered ships requisitioned by them during the
last war (Referred to in para. 23(d) of the Audit Report 1950).—The
Committee were infcrmed that as a result of discussions between
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thé two Governments the difference between the India Govern-
ment’s claim and the UK. Government’s figure had narrowed down
to Rs. 33 lakhs but no payment had so far been received. In view
of the delay that has already taken place in the settlement of this
matter, it is suggested that the Government of India should obtain
early payment of what the. Guvernment of the UK. has at present
agreed to without prejudicing the question of tHe final settlement.
The Committee also desire that an earlv settlement should be
reached with the Government of the U.K. A report showing the
action taken in the matter and embodying the various stages of the
financial settlement should be furnished t¢ the Committee at an
early date.

55. Ports and Pilotage.—The Committee noted that the expendi-
ture under the head ‘Ports and Pilotage’ was more than the receipts.
In order to arrive at a balanced account. the Committee suggest that
the Ministry should consider in consultation with the Acccuntant-
General, Central Revenues and the other Accounts Officers con-
cerned the question of separating the Accounts under the head
‘Ports and Pilotage’ in such a manner that the commercial side is
exhibited separately from the purely administrative side i.e.,
separate Accounts should be prepared fur the various Heads. viz.
Shipping Officers, Mercantile Marine Department, Training Ship.
etc. It is also suggested that Government should consider the desi-
rability of s¢ regulating the pilotage charges, shipping charges, etc.
that the deficit is wiped off and this Department made self-support-
ing.

56. Accounts of Port Trusts—The Comptroller and Auditor-
General informed the Committee that he was looking into the
relevant Acts relating to the Port Trusts in order to see whether the
Audit Reports on their accounts should be submitted to Parliament
so that it may have an opportunity of appraising their financial
position. A report on the subject shculd be submitted to the Com-
mittee in due course.

MiNisTRY oF WORKS, PRobUCTION & SuPPLY

57. Disposal of brass rods, bars, etc. referred to in para 24 (i) of
the Audit Report 1950.—The Committee wish to observe that the
whole transaction mentioned in this para. had been conducted in‘a
most unbusinesslike manner. They fail to understand why the
brass rods, bars, etc. were not offered to the highest bidder. After
carefully considering the evidence tendered before them by the rep-
resentative of the Ministry, the Lommittee are led to the conclusion
that the position was unsatisfactory. They apprehend that the deal
is not free from guspicion and needs further investigation. The



34 \

Committee recommend that the question of fixing responsibility
in this case should be carefully gone into and a report showing
action taken in the matter submitted to them in due course.

58. Losses owing to the exposure of salt stocks.—The Committee
noted with much concern that losses to the tune ¢f Rs. 60,000 a year
were incurred due to the lack of covered accommodation for the
storage of salt as a’result of which certain quantity of salt got washed
away. To remedy this state of affairs, it is suggested that the ques-
tion ¢f capitalising the amount of losses by providing covered
accommodation for the storage of salt should be examined.

59. Central Public Works Department—After examining the
accounts relating to the C.P.W.D. and the evidence tendered before
them, the Committee desire to place on record their observation
that they were dissatisfied with the unsatisfactcry state of affairs
prevailing in this Department. As regards the particular instances
of irregularities which came to their notice attention is invited to
paras 45, 47 and 58 'of the minutes of the proceedings.

MiINISTRY OF FINANCE ¢

60. Expenses of the Ministry of Commonwealth Relations, UK.—
Contribution to His Majesty’s Treasury (cf. page 127 of the Accounts,
Note 3).—The Committee were infcrmed by the representative of
the Ministry of Finance that it had since been decided to take over
the work relating to payment of military pensions from the U.K.
Government and that the taking over process would start from
Octcber, 1951. It was hoped that by April, 1952 the Government
of India would have taken over the entire work. The Committee
shall be glad to know, in due course, the progress made in the
matter. The Committee also desire to know whether the Common-
wealth Relations Office is in any way rendering any assistance to-
wards the promotion of welfare of the Indians settled in the Colonies
lixe Mauritius, New Guinea, etc., and, if so, whether they would
continue to do so even after the Indian High Commissioner takes
over the-work relating to payment of pensions.

MINISTRY OF COMMUNICATIONS

61. Subsidy to Air-line Companies.—The Committee discussed
briefly with the representative of the Ministry regarding the working
of the Air-India International and Air India Ltd. It is suggested
that the Ministry should examine whether it would be more advan-
tageous for the Air-India International to make its own arrange-
ments for booking.

As regards the general question regarding the grant of subsidy to
other Air-line Companies, Government should evolve some com-
‘mercial principles for regulating such payments. The Committee
shall be glad tc know, in due course, the action {aken in the matter.



CHAPTER VIII

POSTS AND TELEGRAPHS DEPARIMENT
62. Financial working of the P. & T. Department.—The following

table shows the original and final grants and chérged appropriations

and the expenditure actually incurred against each during the year
1948-49 . —

(In lakhs of rupecs)

Original Final Actual
t or ant or  expendi-
ppropri- Appropri-  ture

ation ation
Total expenditure mat from Revenu: (Charge.i) 97 97 9;
(Voted) . 24,85 24,85 26,20
Total expenditure met from Capital . . . 3,61 3,61 3,92
Grand Total . 29,43 29,43 31,07

There was thus an excess of Rs. 164 lakhs or 5-5 per cent. over
the final grant.

63. Excess over voted grants—In the following cases, actual ex-
penditure exceeded the voted grants:—

» Item Name of Grant Final Actual Excess
No. Grant Expenditure

D ) . A g s i e ) el i <ot <y ey

1 9-Indian Posts and Talegraphs  24,84,73,203 25,22,44.85)3 1,35,71,85)
Despartment.

2 93-Capital Ouitlay oa Indian 3,69,95,933 3,33,31,953 22,35,353
Posts and Telegraphs.

- 91- In.'han Posts and T‘.l?mphs 1,022 9,05,355 9,94.355 -
Stores Suspense (outsi
Revenue Accounts).

As already recommended by the Committee in paragraph 12, no
formal regularisation of the above excesses by Parliament is called
for. .

64. Budgeting and control eover expenditure.—The suggestions
made by the Committee in regard to the raising of the standards of
budgeting, ete. ig Chapter III will also apply mutatis mutandis to
the Posts and Telegraphs Department.

. BS
963 PS.
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The Committee noticed some glaring instances of defective budget-
ing and control over expenditure in the P. & T. Department, as
brought out in para. 12 of the Audit Report. Attention of the
representatives of the Department was drawn to Grants Nos. 9, 90
and 91 under which the expenditure had exceeded both the original
and the final grants- and no supplementary grants were obtained to
cover the excesses over the voted provisions under any of these three
Grants. The Committee express their strong-dissatisfaction over the
manner in which the Department has exercised corntrol over expendi-
ture and also over the laxity of the Ministry of Finance in not giving
proper advice to the Department or in not keeping an eye over their
financial affairs. Greater importance should be attached to the
correctness of budgeting in the P. & T. Department which is a
commercial department. It is imperative that measures should be
devised in consultation with the Ministry of Finance (Communica-
tions) whereby the P. & T. Department is constantly in touch with
the figures of progressive expenditure so that no expenditure in
excess of the sum voted is incurred. The Committee shall be glad
to know, in due course, of the action taken in the matter.

65. Renewals Reserve Fund.—The Committee were glad to know
that the Posts and Telegraphs Department had accepted the recom-
mendations made in para. 75-P of the report of the Public Accounts
Committee for the year 1945-46 for the appointment of a Committee
to determine the average life of the assets of the P. & T. Department
s0 as to evolve a scientific and rational basis for contribution to the
Renewals Reserve Fund in accordance with the accepted commercial
practice. Further action in the matter should be expedited and
the findings of the Committee proposed to be constituted in this
connection and the decisions of Government on such Aindings should
be placed before the Committee in due course.

86. Mechanisation of Stores Accounting in the P. &T. Department,
—The Committee should be informed, in due course, of the final
decision arrived at by the Department in introducing this system.

67. Avoidable recurring expenditure on free supply of meals and
iea to a section of the staff of the Calcutta Telephone District.—The
Committee feel that the continued grant of free meal concession
to only one section of the telephone staff recruited between April,
1943, and December, 1947, even after the introduction of the new
scales of pay, while it has been denied to other similar staff employed
in the same building and for doing the same kind of work, is not
justified. The Committee would like %o comment that at the time
the staff of Bengal Telephone Corporation was brought on the New
Scales of Pay promulgated by the Central Governnfient, the loss on
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account of stoppage of such amenitiés should have been evaluated
in terms of money and- the staff. concerned cempensated to that
extent by fixing their pay at an appropriate stage in the new scale
instead of continuing the old practice. The Committee do not:
approve of the principle of discrimination in the grant of concessions-
between particular sections of the staff and suggest its discontinuance.

‘The Ministry of Communications should, in the light of the above
observations, examme the whole matter de novo in consultation with"
the Ministry of Finance and the Comptroller and Auditor-General.

A note setting forth the position and the decisions arrived at in the -
“matter should be submitted to the Commlttee in due course.

68. .Loss by ﬁre in the Calcutta E:rchange —During the course of’
the evidence tendered before the Committee by the representative’
of the Ministry of Communications, it was admitted that the fire-
‘fighting equipment in the Calcutta Exchange was not adequate at
the time of the fire and the periodic fire drills were not being held.
It was also stated that the head of the administration there had been
censured by Government and strictures were also passed on a few
other officers for their negligence in not ensuring that the fire-fighting
appliances were kept in order. The Committee are constrained to
observe that mere censuring or passing of strictures against officials
found guilty of gross negligence is not an adequate punishment,
considering that apart from the inconvenience caused to the publie,
it had resulted in a loss of Rs. 12 lakhs to Government as a result
of the fire. The Committee should be furnished with a summary of
the report of the Departmental Committee appointed by the Govern-
ment to investigate into this matter, together with a statement show-
ing action taken by Government to locate the cause of the fire, as also
the action taken against the officers found negligent in their duties,
The Committee also suggest that the Gove;nment of India  should
issue striet instructions to all the Ministries and their attached and
subordinate offices, that every inspecting officer should keep a
continuous watch that the instructions issued by Government in
regard to fire precautions are being observed properly and adequate
action should be taken in cases in which it is found that instructions-
have not yet been obeyed or the inspection properly carried out.

69. Postal Life Insurance Organisation.—The Committee desire*
that consequent on its transfer from the Audit Department to the
Posts and Telegraphs Department under the Ministry of Communi-
"cations, the Postal Insurance Organisation should be run on commer--
cial lines and that a balance sheet in respect thereof duly counter-
signed by the Audif Officer concerned appended to the Commercial
Appendix to the Appropriation Accounts. The Committee also
recommend. that it $hould not be run as an ordinary Government
department, but on sound business lines.



88

%0. Demand for a separate Press for the P. & T. Department.—It
was brought to the notice of the Committee that there was a general
complaint regarding the shortage of postal forms which was causing
great inconvenience to the public at large especially in rural areas.
The_Comptroller gnd Auditor-General informed the Committee that
“apart from the shortage of forms required for public use, there was

also a shortage of the Accounts forms. The accounts were coming
in all sorts of scrappy manuscript forms and there was a grave risk
of the preparation of bogus account$ and returns resulting in frauds.
It is important that no kind of parsimony or inefficiency should be
tolerated in regard to stocking of adequate numbers of forms of all
kinds and their distribution to proper quarters. Explaining the main
hurdle in their way, the representative of the P. & T. Department
told the Committee that they had no direct control over the printing
of forms and they had to depend on the Contraller of Printing and
Stationery in this matter. It was pleaded by him that the P. & T.
Department, which was a commercial Department, sholld be allowed
to make their own arrangements for their printing requirements as
in the case of Railways. The Committee take a serious view of the
grave shortage of forms which, they agree are due to the difficulties
experienced by the P. & T. Department in their dealings with the
Printing and Stationery Department. The Committee recommend
that the whole matter should be examined carefully and urgently
and any defect noticed in the course of such examination removed
forthwith. The Committee strongly support the demand of the
P. & T. Department that they should either be provided with a
separate printing Press which should solely cater to their needs, or
the control over the existing Press which undertakes their printing
work, should be vested entirely in that Department. As an alter-
native to this arrangement, the P. & T. Department should be per-
rmtted to make necessary arrangements for the printing of their
forms with private presses and they should not be required to send
their work to Government Presses. This procedure, if adopted, will
have the advantage of relieving the Government Presses which are
already bard pressed from this enormous printing task and enable
them to execute other pressing printing work promptly and efficiently.
The Committee shall be glad to know, at an early date the remedial
measures taken by the Government to resolve the difficulties
experienced by the P. & T. Department and putting this matter on a
satisfactory basis in the immediate future.



CHAPTER IX )
CONCLUSION

‘.
71. Minutes of proceedings.—The Committee a};pend the Minutes
of the Proceedings which they desire to be regarded as part of the
Report.

72. Presence of the representatives of the Ministries at the
Meetings of the Public Accounts Committee.—The Committee would
like to reiterate the recommendations made by the Committee of
1943-44 in Para. 57 of their Report (Proceedings portion) that the
Secretaries to the Ministries or Heads of Departments should
invariably appear before them at the time of the examination of the
Accounts relating to their Ministries or Departments. The Financial
Advisers accredited to the Ministries should also appear in person
and not depute. their subordinate officers.

The Committee while appreciating the assistance rendered to them
in the examination of the accounts by the Secretaries and other
Officers of the various Ministries and Departments who appeared
before them, wish to observe that some of them were not thoroughly
prepared and lacked full knowledge of the working of their Ministries
and attached and subordinate offices under their control. The
Committee desire that the Secretaries of the Ministries and Heads
of Departments, on. whom the final and undivided responsibility
rests for the efficient and proper administration of their Ministries
and Departments, should be fully conversant with and properly
briefed on the various matters concerning their Departments so that
when they appear before the- Committee they are more helpful n
the expeditious disposal of their work.

B. DAS,
Chairman,
Public Accounts Committee.

New DELHI;
The 26th February 1952. -



CHAPTER X

PROCEEDINGS OF THE FIRST MEETING OF THE PUBLIC
ACCOUNTS , COMMITTEE HELD ON MONDAY, THE 9TH
JULY, 1951.

_'The Committee met from 9 AM. to 1 p.M,
Those present were:

Shri B. Das—Chairman.

Shri M. L. Dwivedi | )
Pandit Krishna Chandra Sharma
Pandit Munishwardatt Upadhyay
Shri Tribhuan Narayan Singh

Shri H. S. Rudrappa , Members
Shri S. N. Das ’
Shri B. N. Munavalli

Shri Ram Chandra Upadhyay

Dr. Mono Mohon Das

Shri M. V. Ghule. J

Shri V. Narahari Rao, Comptroller and Auditor-General of
India. N

Shri B. N. Sen Gupta, Accountant-Gereral, Central Revenues.

Shri R. P. Sarathy, Accountant-General, Food, Rehabilitation
and Supply.

SECRETARIAT
P

Shri M. N. Kaul—Secretary. .
Shri S. L. Shakdher—Officer on Special Duty.

WITNESSES

Present during the examination of the Appropriation Accounts
relating to the Ministry of Food and Agriculture: —
Shri K. L. Punjabi, I.C.S., Officer on Special Duty, Ministry of
Food and Agriculture. ) '

Shri P. A. Gopalakrishnan, 1.C.S., Joint Secretary, Ministry of
Food and Agriculture.

Shri C. V. Narasimhan, I.C.S., Deputy Secretary (L.R.) and
Chairman, Central Traetor Organisation.
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Shri J. Banerjee, LF.S,, Deputy Inspector General of Forests,.
" Ministry of Food and Agriculture.

Shri T. Prasad, Officer on Special Duty (Sugar), Ministry of
Food and Agriculture. _

Shri J. S. Raj, Under Secretary, Ministry of Food and
Agriculture. o

Shri G. Mathias, Deputy Secretary, Ministry of Finance.

Present during the examination of the Appropriation Accounts
relating to the Ministry of Labour:—

Shri V. K. R. Menon, I.C.S., Secretary, Ministry of Labour.

Shri S. N. Roy, Acting Director-General, Resettlement and
Employmient.

Shri A. K. Roy, Joint Secretary, Ministry of Finance (I. & C.
Division).

Present during the examination of the Appropriation Accounts
relating to the Ministry of Law:—

Shri K. V. K. Sundaram, I.C.S., Secretary, Ministry of Law.’
Shri K. N. Nair, Deputy Secretary, Ministry of Finance.

SuPREME COURT

Shri S. N. Sharma, Assistant Registrar, Supreme Court.

—

Ministry of Food and Agriculture

73. At the outset, the Committee took up consideration of the
various items relating to the Ministry of Food and Agriculture out-
standing in the ‘Statement showing action taken or proposed to be
taken on the recommendations of the Public Accounts Commiftee’.
The Comrmittee first took up item 35-A of the statement and consi-
dered the note showing the clearance of the outstanding recoveries
on account of food-grains supplied to the Provinces (now States)
submitted by the Ministry. It was pointed out by the Comptroller
and Aud.tor-General that there were a number of discrepancies
between the figures given by the Ministry and those worked out in
the books of the Accountant-General. The representative of the
Ministry stated that while such a state of affairs should not exist, it
was due to the fact that there was always a time-lag in the adjust-
ment of accounts in the books of the Accountant-General owing to
various causes. The Comptroller and Auditor-General stated, how-
. ever, that it was not a question of time-lag, but that it was due to the
lack of adequate -information” being supplied in good time to the
Accountant-General. The Committee felt that the primary respon-
sibility, for the 8djustment of amounts due from the States rested
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with the Ministry itself and in order to ensure an early clearance of
the outstandings, it was suggested that an experienced officer from
the Ministry and another officer from the Accountant-General’s
office should in consultation with each other settle this matter at
an early date. The Committee in this connection desired to know
from the representative of the Ministry of Finance as to how he
viewed the situation. Explaining the latest method, the spokesman
of that Ministry stated that the present position was that accounts
were settled every three months., The Accountant-General, Food also
informed the Committee that under the present system the States
had got to make payment within a fortnight after the supply had
been made. The Committee also noted that the representative of
the State concerned was always present at the port to take charge
of the food-grains allocated to the State concerned and this facilitated
the settlement of accounts quickly. -

74. The Committee then drew the attention of the representative
of the Ministry to Para. 14(c) of the Report of the Economy Com-
mittee on the late Ministry of Food and desired to know what action -
had been taken on the recommendation regarding the appointment
of a small committee of experts to overhaul the existing procedure
and to suggest improvements in regard to shipping, clearing and
storage of imported foodgrains. The representative of the Ministry
promised to furnish to the Committee a note outlining the action
taken in-this respect. The Committee also wanted to know what
steps had been taken to secure rebate from the foreign shippers for
foodgrains imported from abroad and desired 4o be supplied with a
note on the subject. The Committee considered the question of loss
of foodgrains in transit and des:red to be furnished with a note show-
ing the percentage of loss of foodgrains from the place of origin to
the destination and whether Government had made any claims on
the Railways and the insurance companjes for such Iosses and, if so,
with what result. The Committee then proceeded to consider the
report on ‘Grow More Food Schemes’ submitted by the Ministry
pursuant to item 35-B of the statement of outstanding recommenda-
tions. The representative of the Ministry informed the Committee
that since the Economy Committee had examined this question, they
had examined it further at great length and one improvement which
they had introduced was the conducting of random sample surveys
for assessing the results of the G.M.F. schemes, This was done partly
under the auspices of the State Governments and partly under the
Central Government, and as a result of this survey, they had come
to the conclusion that altogether there was an over-estimate by only
15 per cent,, that is to say, if the increase was reported as 100 tons,
the actual increase was only 85 tons, avhich meant that the increase )
was not correct by about 15 per cent. The Committee desired to

¢
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khow- the reasons why the roseate picture of the working of the
G.M.P. schemes as outlined in the report could not be reconciled
with the actual food situation which had worsened in some of the
States in India. The representative of the Ministry attributed it to
two factors—first, the increase in population and, secondly, increase
in consumption standards. He further said that the G.M.F. work
would have shown good results had not there b&en bad agricultural
seasons and visitation of natural calamities$ during the year 1949-50.
Explaining the method of the calculation, of the increase due to the
G.M.F. schemes, it was stated that in some cases this was assesSed
on the basis of the reclamation of ‘kans’' land, that is to say, land
which was once under cultivation and had gone out of cultivation
because of the infestation by weeds, and in other cases, it was
appraised on the basis of the net result arrived at by comparing the
productjon from the adjacent land which had not been reclaimed with
- that from the land reclaimed. In some cases, it was assessed on the
basis of the quantity of good seeds and manure supplied to the
peasants, The Committee characterised this method as ‘very .
empirical’ and apprehended whether this kind of assessment did not
really undermine the responsibility of the State Governments. The
Committee felt that the Central Government should not take direct
responsibility in matters of agricultural development which had
better be left to the State Governments. The Committee wished that
this question should be considered by the Finance Commission in
the near future. The Committee also desired to be furnished with a
statement showing the total amount of loans given to the
State Governments on account of G.M.F. schemes, the amount
recovered up-to-date and the balance.

75. The Committee then proceeded to consider the financial and
administrative aspects of the review on the working of the Central
Tractor Organisation submitted to them pursuant to item 36 of “the
Statement referred to above. The Chairman of the C.T.O. informed
the Committee that a Senior Officer of the Indian Audit and Accounts
Service had been put on the job and accounts up-to 31st March, 1950,
had been ‘brought up-to-date and checked by the A.G.C.R. Another
step taken to remedy the discrepancies in the store-accounting was.
the intzoduction of two inventory systems and stock-taking whereby
at the end of the season it could be known whether the stock in hand
re;bncxled with the opening balance plus receipts minus issues. The-
Jommittee was assured that the accounts of C.T.O. would be as satis-
’ factory as those of any commercial concern by the end of the financial
year 1952. In reply to a question whether the C.T.O. was working
at a loss or gain, it was statedethat it was supposed to run on a no-
profit no-loss basis and all expenditure incurred on its working had
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1o be recovered from the State Governments on whose behalf plough-
ing and reclamation was undertaken by the Central Tractor Organisa-
tion. It was further stated by him that the present accounting year
which ended on 31st March was very inconvenient as it was a date
-on which their work had been in progress for three months with more
than two months still to go. To regulate the recovery they had
suggested that their year should be reckoned from 1st July to 30th
June. As regards the basis on which the States were charged for
work with the old D.7 machines, it was stated that the sum of
Rs. 12/8/- per working hour charged for represented the net amount
on account of depreciation, hiring of the machine and wages of the
operators. In addition, the State Governments had to pay for all
direct charges—petrol, oil, etc. The Committee was told that on the
basis of this rate they were short of Rs. 7 lakhs up to the 31st March
1950 -and it had accordingly to be raised to Rs. 16 per hour which
the State Governments had agreed to pay as the original rate of
Rs. 12/8/- was only a provisional one. Even on the basis of this
increased rate, viz., Rs. 16 per tractor per hour for work with the old
units, the total did not come to more than Rs. 52 per acre. Now
that these old tractors were proving uneconomical, ploughing by
them had been stopped. The Ministry were now concentrating on
the work by the new machines purchased with the proceeds of a
loan from the International Bank. These new machines cost about
Rs. 39 lakhs to run during the operation season 1950 and the actual
acreage reclaimed was so low that the recovery from the States
concerned would have to be made at the rate’ of Rs. 82 per acre. It
was estimated that there would bé a loss of about Rs. 10—12 lakhs
over the working during the last season at the reduced rate of Rs. 52
an acre over approximately 39,000 acres. The Committee hoped that
this year the rates would be settled. Replying to the charge that a
number of tractors had been kept idle, it was stated that this applied
dn'ly to the old machines, and the average did not exceed 10—15 per
cent. in each case. So far as the new machines were concerned, they
did not work for the fuu period last year when they did only 40,000
acres. They had done 225,000 acres this year. As regards the posi-
tion regarding spare parts, it was admitted that it was not satisfac-
tory, and the Organisation had undertaken a detailed scrutiny to
arrive at a safe balance. The Committee noted the improvement
‘made in the working of the Central Tractor Organisation since they
last revicwed the position and hoped that by the time the Accounts
were taken up next year, things would have stabilized.

76. As regards reclamation of terai areas of U.P. in respect of
which a report had been called for by the Committee (vide item 36A
of the Statement of outstandings) it was stated that there was going
‘to be a meeting of the State Governments the foilowing week and
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ithe F. & A. Ministry would impress on them the importance of anti-
erosion measures. The Committee desired to be apprised in due
course of the action taken in the matter.

77. The Committee then proceeded td consider the Appropriation
Accounts (Civil) of 1947-48 (post-partition).

Grant No. 85-Sub-head B.1(1)-Account 1..

In reply to a question as to why a saving of Rs. 4,10,097 under
this Grant could not be surrendered in time to avoid lapse of funds,
it was stated that the saving occurred as a result of non-purchase of
certain equipments—sawmill equipment from England and non-
purchase of elephants. It was stated that the contemplated purchase
of elephants did not materjalize and they were expecting that the
equipment from England would arrive before the end of the year.
The Committee commented on the lack of proper control over expen-
diture and observed that had this amount been surrendered in time,
Government would have utilized it in some other useful d:.rection.”
The Committee urged the necessity of tightening the procedure for
control over expenditure. _

78. The Committee noted that purchase of milk powder from
abroad resulted in a loss of about Rs. 21 lakhs to the Exchequer. It
was admitted that at the time the offer Yor the supply of “spray
processed” milk came from the British Ministry of Food, the then
- Food Department was informed that the “roller” variety was just
as nutritious as the “spray” variety, the only difference being that it
was less soluble than “spray processed” milk powder. The Depart-
ment of Food indicated on reply that “gpray processed” milk powder
would be preferable and the “roller” variety could be accepted only.
if “spray processed” milk powder was not available. As ‘“spray
processed” milk powder was not available, the Government of India
were supplied with 1,507 tons ol “roller” milk powder. It was only
later the British Government reported that it was difficult to make
milk out of “roller” milk powder. It was explained that as the order
Jor the supply of milk powder was placed by the then Secretary of
the Department of Food in consultation with the Viceroy and
Governor-General of India, it was not possible to fix any responsi-
bility upon any particular officer or officers. The Committea ob-
served that in such cases, before huge orders were placed, Govern-
ment should have got a sample of the stuff and actually tried it.
They commented adversely upon the unbusinesslike manner in which
the whole transaction had been carried out. The Committee was
constrained to remark that if was a criminal waste of public funds.
They desired to be furnished with a detailed note surveying the

L
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vafious stages of the deal leading up to the loss. The Committee
.desired to know whether any such losses had occurred subsequently

and also what steps had been taken to prevent recurrence of any'
such losses.

79. The Committee next took up the examination of the Appro-
priation Accounts (Civil) 1948-49 and Audit Report 1950. They first
took up para. 26(a) of the Audit Report wherein it was stated that
the Chairman of the C.T.O. had made purchases of machinery,
stores etc. of the value of Rs. 1,29,534 though his power was limited
, to Rs. 1,000 only. The Committee desired to know the circum-
stances, which, in disregard of the rules, made it possible for the
Chairman of the Central Tractor Organisation to make such huge
purchase under his own powers. The Spokesman of the Ministry
stated in reply that all the purchases were made in the public
interest to get the spares as quickly as possible. At present there
is a system of running-rate contract under which the indent is
being placed with the D.G.S. & D. At that time this system did
not exist. The Committee was told that the limit of financial power :
for the purchase of spares vested in the Chairman, Central Tractor
Organisation, had since been raised to Rs. 10,000. It was, however,
- admitted that irregularities had been committed in this case.

The Committee then took up para. 26(b) of the Audit Report
and desired to know the results of the investigations of the irre-
gularities and suspected misappropriation of money referred ‘to
therein. As the time for the examination of the Accounts of the
Ministry was over, the Committee desired that they should be fur-
nished with written replies to the points that were not covered in
the meeting. (The replies sent by the Ministry of Foed and Agri-
culture to the various point§ raised by the Committee-are contained
in Appendices VII to XI, XIV and XV to this Report).

Ministry of Labour

80. The Comrmttee first took up item 53 in the ’‘Statement
showing action taken on the recommendations of the-Public Accounts
Committee’. The representative of the Ministry of Labour inform-
ed the Committee that the matter was under correspondence with
the Government of Bihar and that Government had agreed with
the Government of India thgt disciplinary action should be taken
against the Officer' concerned.

81. With reference to the comments contained in para. 23 of the
Audit Report 1949 (Post-partition) regarding the infructuous expendi-
ture of approxxmately Rs. 70,000 having been incurred as a result of
the delay in deciding the future of the Tramm.gl Centre, it was
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admitted by the representative of the Ministry that the delay could
have been shortened if a decision in the matter had been arrived
-earlier. The Committee observed that the mere reason that the
‘Government delayed its decision to wind up the training Centre did °
not constitute an adequgte justification for *having incurred an
infructuous expenditure of Rs. 2,500 per month for more than two
years. The Committece further observed that the instance showed
a lack of perception and proper planning on the part of the Ministry.

82. The Committee then took up group-head B.1(2)—page 364 of
the Appropriation Accounts (Civil) 1948-49—'Employment and Re-
settlement Organisations’. The Committee desired to know how
far the expenditure on the organisation had been justified in so
far as employment had been secured for persons in non-Govern-
ment Organisations as that alone constituted the real test for the
existence of the Organisation. The Committee was informed that
the Employment Exchanges were becoming increasingly popular
with non-Governmental organisations. Over 6,000 industrial under-
takings were taking advantage of the Employment Exchange -
Organisation and that placements of the unemployed persons among
the non-Governmental undertakings were going up daily. The
Committee wanted to know what percentage of the unemployed
had obtained jobs in non-Governmental organisations through the
Exchange. The representative of the Ministry said that they had
got the necessary data and promised to furnish the Committee a
copy of the fortnightly and other reports.

The Committee commented at the huge expenditure incurred
on the publication of a periodical by the Ministry of Labour,
namely, Employment News and desired to know the total nugnber

“ of copies printed and the cost involved annually. The Cammit-
tee were promised to be furnished with this information. On a
question being raised whether the expenditure incurred was com-
mensurate with the results achieved, it was stated that the
expenditure incurred on the publication of the periodicals was fully
justified to make the Exchanges popular.

83. The Committee then proceeded to deal with Group-head C. 15
(page 372 of the Accounts) and desired to know the working of
the scheme of Technical and Vocational Training for Adult Refugees
(expenditure about Rs. 39 lakhs in 1948-49). The Committee was
informed in this connection that the training scheme for adult
refugees was being administared by two Ministries viz,, Labour and
Rehabilitation. There were certain trades or occupations for which
the Ministry of, Rehabilitation were not in a position to provide the
necessary training facilities without incurring a larger expenditure.
The Ministry of Labour, on the other hand, had got those facilities
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in their Training Centres. So the Ministry of Rehabilitation sanc-
tioned the training of refugees at the Training Centres of the
Ministry of Labour.

Explaining the reasons for the surrender of the amount provided
for under sub-head C-9—Grant No. 81 (page 371), it was stated that
this was due to the fact that the Ministry of Labour could not pro-
vide training facilities in that year. Therefore, they had to surrender
the entire amount. In reply to another question about the total .
number of trainees who had completed their training, it was stated
that the figure stood as 31,900 includjng_displaced persons, and 90
per cent. of them were employed

Ministry of Law

84. The Committee desired to know the budgetary control, if any,
exercised by the Ministry of Law over the Supreme Court. The
spokesman of the Law Ministry informed the Committee that they
were really not administratively or in any other sense in charge of
the Supreme Court. Even their Budget did not come to that Minis-
try but was sent direct to the Ministry of Finance. Somehow or
other, it was included in the Grants under the Ministry of Law just
for moving the Grants in the House. Apart from that they had
nothing to do with the Budget or the expenditure of the Supreme
Court.

85. As regards the constitution of the Election Commission, the
Committee was informed that the Law Ministry was administrative-
ly concerned with the running of elections. But the functions of
the Election Commission had been defined in the Constitution itself.
For financial sanctions, the Commission had to approach Govern-
ment through the Ministry of Law. The expenditure incurred by
the Elgction Commission was of two kinds viz., expenditure on the
Commission itself, that is, administrative expenses of the Com-
mission, and expenses on running the elections, such as preparation
of the electoral rolls, printing of ballot papers etec.

86. On a point being raised by the Comptroller and Auditor-
General whether any agreement regarding apportionment of election
expenses between the Centre and the States had been reached, it was
stated that there was an agreement with all the State Govern-
ments that all additional expenditure incurred by them for running
the elections as well as for preliminary work like preparation of
electoral rolls, etc. would be shared equally between the Centre.
and the States concerned. The entire expenditure, it was stated,
would in the first instance be incurred by the State Governments,
It was added, that a copy of the comprehensive instructions issued
in the matter had been sent to the Comptroller and Auditor-
General and the Accounts Officers ¢oncerned.
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Supreme Court

87. The Committee then proceeded to examine the Accounts
relating to the Supreme Court. It, however, observed with regret
that the Registrar of the Court could not appear before them as he
was on leave and a junior officer had been deputed to appear
before the Committee. The Committee decided to postpone the:
examination of these Accounts.

The Committee in this connection desired to reiterate the re-
commendation made by a previous Committee that the heads of
Ministries or Departments should invariably appear before them
personally in connection with the examination of their Accounts.

In case they were not able to come personally for any unforeseen
reasons, a senior officer should be deputed, with the permission of
the Chairman, to attend the meetings of the Committee. The
Comnittee further desired that if the head of the Department was
not able to Attend the meetings of the Committee an intimation to-
that effect should in any case be sent to them well in advance so
that they could revise their programme accordingly, if considered
necessary.



PROCEEDINGS OF THE SECOND MEETING OF THE PUBLIC

ACCOUNTS COMMITTEE HELD ON TUESDAY, THE 10TH
JULY, 1951. '

The Committee met from 9 am. to 1 p.Mm.
‘Those present were:—
Shri B. Das—Chairman.

Shri M. L. Dwivedi D
Pandit Krishna Chandra Sharma
Pandit Munishwardatt Upadhyay
Shri Tribhuan Narayan Singh
Shri H. S. Rudrappa

Shri S. N. Das Members.
Shri B. N. Munavalli

Shri T. H. Sonavane

‘Shri Ram Chandra Upadhyay

Dr. Mono Mohon Das

Shri Gokul Lal Asawa

Shri M. V. Ghule. J

Shri V. -Narahari Rao, Comptroller and Auditor-General of
India.

Shri B. N. Sen Gupta, Accountant General, Central Revenues.

SECRETARIAT
s Shri M. N. Kaul—Secretary.

Shri S. L. Shakdher—Officer on Special Duty.

WITNESSES

Present during the examination of the Appropriation Accounts
relating to the Ministry of Home Affairs:—

Shri H. V. R. lengar, I1.C.S., Secretary, Ministry of Home
Affairs,

Shri K. N. Nair, Deputy Secretary, Ministry of Finance.

Shri B. S. Nakra, Deputy Secretary, Ministry of Finance,
Delhi Province,

-

Shri Rajkumar, Under Secretary, Ministry of Finance (re-
’ presenting Delhi Administration). *
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Present during the examination of the Appropriation Accounts
relating to the Ministry of States: —

Shri N. M. Buch, I.C.S,, Secretary, Ministry of States.
Shri G. Swaminathgn, Joint Secretary, Ministry of States.
Shri K. N. Nair, Deputy Secretary, Minidtry of Finance.

Present during thz examination of the Appropriation Accounts
relating to the Ministry of Information and Broadcasting:—

Shri P. C. Chaudhuri, I.C.S., Secretary, Ministry of Informa-
tion and Broadcasting.

Shri C.. B. Rao, I.C.S., Deputy Secretary, Ministry of I;lforma-
tion and Broadcasting.

Shri R. Narayanaswami, Joint Secretary, Ministry of Finance
(Communications Division).

Ministry of Home Affairs

88. The Committee took up consideration of the note submitted
by the Ministry of Home Affairs pursuant to item 55 of the ‘State-
ment showing action taken or proposed to be taken on the recom-
mendations of the Public Accounts Committee’ in which the
previous Committee had suggested that the review of the Classifica-
tion, Control and Appeal Rules should be considered as early as
possible in order to ensure that prompt disciplinary action was
taken against Government servants responsible for committing irre-
gularities, etc. The Committee was not satisfied with the conclusion
arrived at in the note from the Ministry wherein it was stated that
the existing rules relating to disciplinary conduct did not require
any material modification.

Elucidating the matter the representative of the Ministry dfew
the attention of the Committee to Article 311 of the Constitution
according to which no government servant could be dismissed or
removed from service, except after a reasonable opportunity of
explaining his conduct had been given to him. Referring to the
proviso under the above Article, relating to the security of the
State, he stated that Government had promulgated the National
Security Service Rules under which the normal provisions were
abrogated and Government had summary powers for dispensing with
the services of Government servants. Thus with the exception of the
powers vested under the above Rules, the Ministry- of Home Affairs
were completely hamstrung by the main provisions under that
Article referred to in the Congtitution, viz., that reasonable oppor-
tunity had to be given to a person against whom action was pro-
posed to he taker. It was added by the representative of the
Ministry* that he was in entire agreement with the Committee’s _

963 P.S.
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view that the existing provisions in the Constitution were. very
elaborate and they actually operated, in practice, in favour of a bad
government servant, and that something much more than summary
action was really desirable. It was further stated that in order to
simplify the procedure, the Ministry of Home Affairs had appointed
a small Committee consisting of a few Senior Secretaries. The
Comptroller and Auditor-General had also been invited to be a
Member of that Committee. The Ministry of Home Affairs was
preparing a note for the use of that Committee. So far as procedure
was concerned. he thought, that anything less than the existing
procedure would not be regarded as giving a reasonable opportunity
to a Government servant. Their advice to this Committee was,
therc lore, to consider the changes, not in the actual rules which
were considered to be quite reasonable, but the manner in which
the rudes were to be applied in practice. He further stated that they
had also in view a proposal to appoint an Administrative Tribunal on
the lines of the one existing in the U.P. or Madras to deal with disci-
plinary cases. It should be possible for this Tribunal to dispose of
such cases very expeditiously. It could then be possible also to cut
out a refercnce to the U.P.S.C., who usually took several months
to consider such cases. Another matter that was under considera-
tion was that Government should have the right to ask an Officer
of the Civil or other Service to quit if they were not satisfied with
his service or if there were allegations of corruption against him.
It was also mentioned that some of the State Governments too
were experiencing the same difficulties and they had set up Ad-
ministrative Tribunals for the purpose of expeditious disposal of
cases. The Committee desired to be furnished with a Memorandum
containing a resumé of the evidence tendered before them by the
representative of the Home Ministry touching on tHe constitutional,
administrative and other aspects of the matter. They also desired
that as soon as the Report of the Special Committee was received,
a further Memorandum suggesting measures for remedying the
situation should be submitted to them.

89. The Committee then turned to the examination of the
Appropriation Accounts (Civil) 1947-48 (post-partition).

Page 360—Grant  No. 85-Sub-head D. 2(3)—Other Charges.—
A saving of Rs. 2,88,090 occurred in the final grant due to non-
receipt of bills. Then again under ‘Sub-Head B. 6(1) of the same
Grant (page 364)—Compensation for loss of property’, out of a
total saving of Rs. 2,81,709 in the final grant, a sum of Rs. 2,62,675
was surrendered too late for acceptance by the Ministry of Finance.
The Committee desired to know why these amounts could not be
- surrendered In time so as to avoid lapse of funds The tepresent-
ative of the Ministry told the Committee that so far as the first
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item was concerned, the amount could not be surrendered by the
.Andamans Administration as the Bills for the supply of coal for one
-of the steamers chartered by them were not received in sufficient
time for payment to be made to the firms concerned that year. As
vegards the second item, it was stated that all #he rehabilitation
.schemes prepared by Government after taking over the Andamans
Islands from the Japanese, could not be put through in time because .
-enquiries about the corréetness of the claims conducted by the
«Chief Commissioner could not be completed in time. The Commit-
tee, however, o’oserVed that had a careful watch been kept over
- the pace of expend1ture by some Officer in the Ministry of Home
Affairs during the months of January or February, the amount in.
-question could have been surrendered in time to the Ministry of
Finance to avoid its lapse.

90. The Committee then proceeded to the consideration of the"
Appropriation Accounts (Civil) of 1948-49 and Audit Report, 1950,

(a) Para. 22 (a) of the Audit Report—The Committee wanted to
know whether any action had been taken against the Officers res-
ponsible for the verification of cash in the sub-treasury concerned
during the period of six years from 1943 to 1948. In reply, the
Committee was informed that a departmental enquiry was held
against all the officers who had held charge of the sub-treasury
during the period in question. This departmental enquiry -had
revealed that there had been neglect on the part of all the officers
inasmuch as periodical checks prescribed under the rules had not
been conducted by them. It had not, however, been possible to
prove to what extent the neglect had actually contributed to- the
defalcation during the tenure of a particular officer. Thus, the
responsibility could not in any precise form be fixed on differenf
officers. Nevertheless, it was stated, Government had taken a
serious view of the matter and instructed the Chief Commissioner;
Ajmer, for imposing suitable punishments on the sub-treasury Offi-
«ers concerned.

(b) Para. 22(c)—Chartering of planes by the Honourable Minis-
ters—The Committee was informed that the rules regulating the
- chartering of planes by the Honourable Ministers and other Officers*
of the Government of India had since been framed. The Commit-
tee desired to be furnished with a copy cf such rules. **The Com-
mittee felt that the provision contained in the existing rules that
Honourable Minister after certxfymg that it was necessary for the
purpose of his visit on Government duty to take any other ‘non-
entitled person’ was open to abuse. The Committee further held
the view that it wds not competent for Government to regulate

*+Since furnished to the Committee (cf. Appendix XXXVI).
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such travel by air under Executive Orders, and suggested that it
would constitutionally be a proper thing that a matter of this sort
should be regulated at the earliest opportunity by legislation. The:
Committee, therefore, desired to recommend that Government
should introduce_necessary legislation in the matter as early as
possible. The representative of the Ministry assured the Commit-
tee that Government would certainly implement the recommenda-
tion of the Committee in this behalf. The Committee, expressed its:
dissatisfaction over the waiver of recovery of the sums involved in
the cases referred to,in the para. ibid.

(¢) Para. 22(d) of the Audit Report.—The Committee desired to-
know the action taken against the officer whose contributory negli-
gence was responsible for the theft. It was stated in this connec-
tion that having regard to the very difficult situation that existed
in Delhi in 1947 at the time this theft took place, it was considered:
that the only appropriate punishment was to warn him and advise
him to be more careful in future.

91. The Committee then proceeded to take up consideration of
the Commercial Appendix to the Appropriation Accounts (Civil): *
1948-49 and Audit Report thereon.

Page 79, Para. 113—Supply Department, Andamans.—As regards
the losses in the working of the Government Dairy Farm during
the period under review, the Committee was informed that recently
a visit to the Andaman Islands of Sardar Datar Singh, an expert
on dairies and cattle breeding, was arranged. Sardar Datar Singh,.
it was added, had made certain concrete proposals for continuing
the dairy farm and preventing losses and these suggestions were
under the consideration of the Chief Commissioner, Andamans. As
regards the Government Butchery, the spokesman of the Home
Affairs Ministry stated that he had no precise information and:
promised to look into the matter.

92. The Committee then drew attention to Para 24(p) of the
Audit Report, 1950 relating to the appointment of the Honourable
Chief Justice of a certain High Court as an umpire in an arbitra- -
tion case between a firm and Government for which Government
had sanctioned a sum of Rs. 10,000 as Umpire’s fee and another
sum of Rs. 1,175 on account of the expenses of his staff. The Com-
mittee felt that it was impropér to grant extra emoluments to the
High Court Judges not provided by law and that the emoluments
of the Judges should be regulated by law and not by executive
_orders. The representative of the Ministry of Fome Affairs inform-
ed the Committee in this connection that the preparation of & -
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legislation on the subject defining the extent to which Judges of
"High Courts should carry out functions not directly associated with
‘their purely judicial work in the High Courts was in process. He
agreed with the Committee that it should be a cardinal principle
that a High Court Judge should not look up either to the Govern-
ment or to a private party for any reward for his services. He assur-
«ed the Committee that the conclusions reached by Government would
‘be more or less the same as those stated by the Committee.

93. While replying to a point raised by the Committee whether
‘the certificate from administrative Officers was adequate to show
that exp'enditure incurred apn Secret Service was- intended for
bona fide purposes, it was stated by the Comptroller and Auditor-
‘Genera] that the main thing was to lay down the limits of such ex-
‘penditure and to designate fairly senior officials to issue certificates
:after conducting an administrative audit. While recognising the
‘need for this expenditure and the trust .imposed in the Secretary,
Ministry of Home Affairs for issuing the necessary certificate, the
“Committee emphasised the existing economy aspeet to be borne in
_‘mind by the officers concerned in incurring this expenditure.

94. Owing to lack of time, the Committee could not cover the
remaining points arising out of the Accounts relating to the Minis-
try of Home Affairs. It was decided that the Parliament Secretariat
‘should furnish a list of the outstanding points to that Ministry for
written answers.

[The informatih supplied by the Ministry in this connection is
«contained in Appendices XXXVII to XXXIX to the Report].

Ministry of States
K

95. At the outset, the Committee was apprized of the various
‘measures adopted by the Ministry of States to cut down its expendi-
ture. The representative of that Ministry informed the Committee
‘that that Ministry had the direct responsibility of administering
‘large areas in Part C States which was not vested in the Ministry
until these States came into existence. Under Article 371 of the
+Constitution, the Ministry had undertaken upon itself certain duties.
-e.g., scrutinising budgets and legislation etc. of the Part ‘C’ States
-under their control. It also exercised general supervision of the
.administration of Part B States. The Committee desired that as
the States Ministry progressively transferred the responsibility in
regard to provision of expenditure under Education, Health etc. in
:so far as Part ‘C’ States were concerned to the respective Minis-
‘tries of the Gove‘rnment of India, they should constantly keep in
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view the possibilities of reduction in staff. The Committee desired
to know the extent of control, both financial and admlmsuatwe,
exercised by the Ministry over the Part B and Part C States. In
reply it was stated that in Part B States, their budgets had to be
passed by their Legislatures, and in their case the control was,
more or less, nominal, except that before the budget was framed,
the Ministry was consulted and they gave their comiments in con-
sultation with the Ministry of Finance. As regards thc other
States, where there were no legislatures, the Ministry of States.
were consulted regarding the general framework of the budget
before it was prepared and they finally approved it. As regards.
Part C States, the Budgets ,d were passed by Parliament and the-
Ministry were completely respon51ble

‘As regards the introduction of Indian rates of Income-tax im
the Part B States, it was stated that it was contemplated to be-
done on a graduated scale over a period of five years. In regard
to the “merged” States and Part C States, it was’stated that it
was found impracticable to levy lower rates than in the rest of"
India, but concession was given whereby all incomes earned upto-
the date of merger would be exempted. Any industrial corporation
which had enjoyed tax exemption before the merger would be-
allowed to retain it for a period ranging upto ten years according:
to the merits of each case. Referring to the overall financial com--
mitments undertaken by the Centre consequent on the new set-up-
in the States, it was stated that so far as Part B States were con--
cerned, with regard to those which had financially integrated with.
the Union, economies had been effected by dissolving their State-
Forces. In the case of Pdart C States, the responsibility of the:
Ministry was not only conﬁned to the Central -but also to the
provincml spherg.

Ministry of Information and Broadcasting

96. The Committee drew attention to the losses sustained in the-
publication of the various Radio Journals as revealed in the Com-
mercial Appendix to the Appropriation Accounts (Civil) 1948-49 and
Audit Report 1950 (cf. pages 181—83) and desired to know what
remedial measures had been adopted to reduce them. The repre-
sentative of the Ministry informed the Committee that apart from-
the decrease in the advertisements, the main reasons for these
losses were higher rates of pay and allowances of staff, decrease in-
the number of subscribers after the partition, and the rise in the-
cost of paper and printing; the latter factor being the real problem.
The Committee felt that there was something radically wrong with:
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the present arrangement for the publication of the Radio Journals.

especially in view of the fact that at one time the Indian Listener
was running at a profit. It was suggested that the prices of these
journals, as also the advertisement charges, should be increased in
order to cover these losses. The Committee was informed that this

was being done. The representative of the Ministry of Finance

also informed the Committee that the question of reduction of
expenditure was already under their consideration and that, at their
instance, a Committee had been appointed which was now trying
to develop advertisements, on the one hand, and to effect economy
on the actual expenditure, and at the same time to suitably re-
adjust the prices of the various joiirnals. The Committee suggest-
ed that the agency commission on the advertisements should be
reduced as a measure of cut in expenditure. They also desired to
be furnished with a comprehensive Memorandum outlining the
various measures adopted by Government t§ make good the losses
incurred in this behalf. The Committee was further informed that
the Ministry was trying to cut down expenditure on the publica-
tions.” But as it was, they had a free distribution list and a greater
part of their publications were intended for foreign publicity which
was undertaken on behalf of the External Affairs Ministry. The
Committee desired that all expenditure incurred on the publication
of books, pamphlets, journals etc. for foreign publicity should be
debited by book transfer against the estimates of the External
Affairs Ministry and in this manner the expenditure under the
Ministry of I. & B., would be reduced.

97. The Committee then took up para. 273 of the Commercial
Appendix which disclosed that the working results of the All India

Radio Stations as well as those of the Radio Publications showed

a net loss of Rs. 95,685,683 during the year under review. To tide pver
the deficit, it was stated that the Ministry were examining the sugges-
tion made by the previous Committee regarding commercialisation
of the Accounts of the All India Radio and had further initiated one
‘million licences drive’. Further, it was stated that the licences were
increasing at 12,000 to 13,000 a month. The target of ‘million licenses’
when reached would give the Ministry an income of Rs. 13 crores.
It was suggested by the Committee that the avenue for debiting the
cost of external publicity through the medium of A.LR. to the esti-
mates of the External Affairs Ministry should also be explored.

98. The Committee then turned to the examination of Appropria-
tion Accounts (Civil) 1947-48 (post-partition) and took up Grant
No 14—Information Films of*India—Note 4, which showed that the
expcenditure on the Films Division, revived in January, 1948, was
Rs. 523,809 durthg 1947-48 (post-partition) and Rs. 10,16,464 during
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1948-49. The representative of the Ministry stated that they had
been cutting down the expenditure gradually; for instance, in 1949-
50 they cut it down by about Rs. 2} lakhs. He further said that
by increasing the rate of rental, they had increased the revenue
which was now estimated to be over Rs. 20 lakhs. The represen-
tative of the Ministry of Finance told the Committee that their
aim was to make this branch self-sufficient and that they were
doing this gradually and they anticipated to balance the two sides
of the budget in the course of another two or three years. The
Committee desired to be furnished with a note on the working "of
the Films Division, showing inter alia the expenses incurred by it
on behalf of other Ministries.*

#Qince furnished to the Committee (cf. Appendix XL). . ‘
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Shri B. Das—Chairman.
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Shri S. N. Das.

Shri B. N. Munavalli . Members.
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WITNESSES
~ Present during the eramination of the Appropriation Accounts
wrelating to the Ministry of Education:— .

Dr. Tara Chand, Secretary, Ministry of Education.

Syed Ashfaque Husain, Deputy Secretary, Ministry of
Education.

Shri G. Mathias, Deputy Secretary, Ministry of Finance.

" Present during the examination of the Appropriation Accounts
wrelating to the Ministry of Health: —

Shri M. R. Kothandaraman, Joint Secretary, Ministry -of
Health.

Dr. A. S. Sen, Assistant Director-General of Health Services.

Shri J. N. Saksena, Under Secretary, Ministry of Health.

Shri C. S. Menon, Depufy Secretary, Minisiry of Finance.
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Present during the examination of the Appropriation Acéouﬁts-
relating to the Ministry, of External Affairs:—

Shri B. N. Chakravarty, I.C.S., Acting Secretary, Ministry of
External Affairs.

Shri K. N. Nair, Deputy Sccretary, Ministry of Finance.

Present during the examination of the Appropriation Accounts
relating to the Ministry of Rehabilitation :--

Shri V. D. Dantyagi, Joint Secretary, Ministry of* Rehabilita-
tion. -

Shri C. S. Menon, Deputy Secretary, Ministry of Finance.

Ministry of Education

99. The Committee first took up }:onsideration of 'the Appropria-
tion Accounts (Civil) 1947-48 (post-partition) and Audit Report 1949.

Grant No. 16—Sub-heads B.1 and B.3—Office of the Director of
Archives (page 68):—Large savings were surrendered too late for
acceptance. The Committee desired to know whether any proper
control over expenditure was exercised either by the Ministry of’
Education or the Financial Adviser attached thereto with a view
to seeing that timely intimation of savings was sent to the Ministry
of Finance. The representative of the Ministry of Education did’
not give any reply to this®. .

With regard to item B.3, it was stated that orders were placed
abroad but the payment could not be made as the bills were not
received in time. The Committee commented on such a lapse on
the part of the Ministry as ‘very unsatisfactory’ and drew attention:
to the previous Committee’s recommendations that steps should be:
taken in such cases to ascertain whether the supply of goods was
likely to materialise and that if the payment was not likely to be:
made in time, the amount should be surrendered. The Committee
further desired to know whether any steps had been taken to pre-
vent such things from happening again in future. It was stated
in this connection that the Ministry while placing the orders asked
the suppliers to specify firm dates by which the supplies would be-
made and that was all that they could do. The Committee also
drew pointed attention to the various instances of over-budgeting
under Sub-Head A.2-Grant No. 50. The Committee desired to be
furnished with a note outlining the causes for such excessive provi«
sion by re-appropriations from other heads under Grants Nos. 16 and.
50 relating to this Ministry in respeet of 1948-49.

. *A self-contained note giving explanations why large re-appropriations:
were made since furnished by the Ministry of Education (cf. Appendxx'XIX)
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100. The Committee then turned to the exammatxon of the
Accounts, relating . to 1948-49.

Grant 'No. 88—Group-head E-—Pages 393- 395:—The Committee
noted that explanations for important'savings and excesses under
this group-head were not furnished in time for incorporation in the
Appropriation Accounts. The Committee djew attention to the
large savings shown under items E.5, E.1(2), E.8(4)(3) and observed
that it was another case of bad financial control where additional
grants were asked for and taken but not utilized. The Committee
also felt that huge expenditure was being incurred by the Ministry
of Education in respect of Delhi State as compared with other
Part ‘C’ States and desired to have statement showing the per
capite expenditure on Education incurred by the various States
vis-a-vis the Delhi State.

The Committee asked whether any check was exercised by the
Government of India over Grants-in-aid paid to the Universities:
and whether the accounts of those Universities were subject to
audit by the Comptroller and Auditor-General of India. It was
explained that the Universities appointed their own auditors and:
the audited report was submitted to Government, but the Ministry
contemplated making provision in the new bills, which they would'
shortly place before Parliament, that the auditing of the Central
Universities should be done by the Comptroller and Auditor--
General. The Comptroller and Auditor-General informed the Com-~
mittee that the accounts of some of the Universities in the States:
were already subject to audit by ‘consent arrangements’. As:
regards the proposed provision to be made in the new bills for the-
conduct of audit of Universities through his agency, his own feel--
ing was that the reports should be submitted to Parliament through
the President and not to the Universities. The Committee desired
that Government should consider the matter carefully and clearly
define the powers and responsibilities of the Comptroller and’
Auditor-General in so far as the audit of the Universities was con-
cerned without impinging upon the autonomous character of the:
Universities.

Ministry of Health

101. The Committee then proceeded to examine the Appropriation.
Accounts, 1948-49 and Audit Report 1950 relating to the Ministry
of Health.

Grants Nos. 51 and 52—pages 505-507 and Grant No. 102—
Group-heads L & O.—The Committee wanted to know why in
several cases the explanations for important variations were not
furnished. Explaining the reason, the representative of the
prachit
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-Ministry of Health stated that generally such adjustments were in-
timated to them by the State Governments long after the close of
the year. It was explained that the Ministry did not exercise any
~direct control pver this expenditure which was incurred by the State
Governments and adjusted later by book debit. The Committee
- were surprised that the Ministry should have divested themselves
-of this vital responsibility of controlling expenditure and observed
that such a state of affairs was far from satisfactory. The Com-
mittee considered that arrangefnents should be made whereby the
Ministry of Health. was in a position to know what the various
‘State Governments were spending from time to time as ultimately
that Ministry was responsible to Parliament for the control of the
*Grants. The Committee hoped that next year the Ministry of
Health would be able to furnish explanations for variations and
-exercise stricter financial control over expenditure in consultation
‘with their Financial Adpviser.

102. Group-Head P.—page 350.-—A supplementary grant of Rs.
"2,69,000 obtained in March 1949 for ex-gratia payments to villagers
in Manipur proved unnecessary, as no claims were received against
it. Explaining this, the representative of the Ministry stated that
-owing to some unforeseen circumstances, the work could not be
completed during the year 1947-48 and this had to be carried over
to 1948-49. This work, he said, was being done on behalf of the
Ministries of External Affairs and Defence. Later, as a result of
.an afterthought, he told the Committee that item P.1 referred to
above was not under the control of their Ministry but was the con-
.cern of the Ministry of External Affairs. The Committee felt that
-the representatives of the Ministry of Health had not got any clear
picture of the thing and desired that a note setting forth the exact
position should be submitted to them in due course,” after consulta-
‘tion *with the Ministry of External Affairs.

103. The Committee then proceeded to take up the Commercial
Appendix (Civil) 1948-49. Referring to Para. 126(a) thereof, which
mentioned that the loss of Rs. 1-42 lakhs in the Medical Stores Depot,
Madras was mainly due to a loss of Rs. 115 lakhs in the Factory
attached to that Depot. The loss incurred by the Factory was due
to recoveries for repairs of instruments having been made at lower
rates than the actual cost of labour and also to the decrease in the
value of manutactured stores delivered to the Depot. The Com-
mittee felt that since this concern was run on commercial lines, it
-was unbusinesslike that proportionate recoveries to meet the in-
.creased cost were not being made to avoid such losses. The repre-
sentative of the Ministry stated, however, that strictly speaking, it

was not a commercial undertaking except that they were trying to
3 7 ..



68
run it at no-profit no-loss basis. The Committee observed that the-
Ministry had not exercised proper vigilance inasmuch as it did not
ascertain the increase in the labour charges by maintaining labour’
indices and thereby failed to increase the cost of repairs of instru- .
ments recoverable from the parties concerngd. The Committee
commented at the lackadaisical manner in which the Ministry of
Health had handled the situation thus causing a loss of Rs. 1:15-
lakhs to the Exchequer. The Committee was of the view that the
whole affair had been managed in a most unbusinesslike manner
and no promptitude had been shown by the Ministry to revise the:
rates of charges for repairs as soon as they noticed that there was
a corresponding increase in the labour charges. The Committee
was, however, assured by the representative of the Ministry that
they would try to show better results in the next year's accounts.

104. Para. 126(d)-Medical Stores Depot, Karnal.—There was a
loss of about Rs. 1 lakh in the Karnal Medical Stores Depot stated
to be due to insufficient sales to cover the expenditure incurred on
the maintenance of the Depot establishment and on handling stores.
In 1947-48, there was a loss of Rs. 25,000 due to there being practi-
cally no sales. The Committee desired to know the necessity of"
maintaining the establishment in this Depot at the existing strength °
particularly as the sales were low resulting in losses to Government.
It was explained in this connection that the Karnal Depot started:
functioning as a supplying depot only recently and the loss that was.,
shown in the Accounts was for the period the depot was building
up stocks. There was always a time-lag between placing an order:
for stores and the time of the receipt of the Stores in the depot.
The supply of stores could be commenced only when they were-
stocked. The Committee was told that now that the Depot. had’
started functioning as a supplying.unit, the Ministry would examine-
whether it was functioning satisfactorily. The Committee desired:
to be furnished with a report in this respect in due course.

Page 89—Para 141—Medical Stores Depot, Calcutta.—There:
were stocks worth Rs. 2369 lakhs on the 31st March, 1949 against
the total sales of Rs. 17°79 lakhs during 1948-49. The Committee-
desired to know what steps had been taken to reduce the excessive
stocks. It was explained that the excess stock which was shown
as such was not really ‘excess stock’ but it comprised of certain
items which had gone into disuse-as a result of which the stocks
had accumulated.

Para 140, Medical Stores 15epot Delhi (p. 87).—The stock balances
in this Depot (smce closed from the 15th Deceraber 1950) were
heavy. as compared with 'the magnitude of annual turnover. The
Cérmmttee was informed that the drop in pricefrom—RS™ ”63““10'
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Rs. 28 per hundred tablets in the case of one drug had resulted in
-a loss of Rs. 27,000. ' The Committee wanted to know why such
heavy balances were kept in stock. It was stated that this drug
.called chloromycetin was a new remedy for the treatment of
typhoid. Its supplies, were being obtained from abroad and the
market prices fluctuated rapidly. The loss had resulted on account
.of circumstances over which the Ministry had no controf.

. 105. The Committee then referred to Sub-head ‘O’ under Grant
No. 92—Government Housing Factory (page 455) in the Appropria-
tion Accounts 1948-49 and wanted to know why, in the first instance,
.a supplementary grant of Rs. 1,000 was obtained and then additional
.funds of 1l;. 89,000 were asked for but ultimately there was a saving
-of Rs. 80,6'5. The Committee adversely commented upon the
remissness on the part of the Health Ministry in having failed to
-exercise proper financial control and for not surrendering the money
to the Ministry of Finance. The Committee expressed’ its utter
-displeasure at the light-hearted manner in which the Ministry had
handled its finances. The representative of the Ministry explained
‘that the sole responsibility in this respect rested with the Director
.of Housing who had since retired before the expiry of his contract.

Ministry of External Affairs

106. The Committee first took up consideration of the Appropria-
tion Accounts (Civil) 1947-48 (post-partition) and the Audit Report,
-1949. ’

Grant No. 41—Sub-head M.3—(page 133).—Provigsion for re-
.coveries from Provincial (now State) Governments on account of
_share of the High Commissioner’s Establishment was inadvertently
made in the original budget under Grant No. 55-Industries and
.Supplies sub-head M.7(2) instead of this grant. The Committee
was informed that the contributions to be recovered from the State
-Governments were mainly on account of leave salaries and other
dues of the Secretary of State’s Officers and other Officers employed
‘in those States going to England on leave. Neither the Govern-
ment of India nor the State Governments could estimate accurately
the provision on this account. The Committee desired to know
“whether there was proper co-ordination between the Ministry of
External Affairs and other Ministries at the time of the framing of
the Budget Estimates and thereafter and what steps did the
Ministry contemplate taking to grevemt the recurrence of such
instances of defective budgeting. The Committee further observed
that. since the High Commissioner knew that recoveries were com-
‘ing, he should hove taken necessary action so as to avoid such a
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Japse. They also desired that the attention of the Chief Account-
ing Officer to the High Commissioner in UK. should be drawn by
the Ministry to this patent example of bad budgeting. The Com-
mittee desired that the whole position should be examined and a

note submitted to them. .

107. The @ommittee then wanted to know the progress of
recoveries to be made from the Pakistan Government of its share
-of contributions to the U.N.O,, F. & A.O. and International Civil
.Aviation Organisation. The Committee was informed that an Act
was passed before partition that the liabilities and assets of all these
international organisations would fall on the Dominion of India,
because India was the natural successor of the old Government of
India. So all the assets and liabilities of these organisations fell
-on India. » As regards‘recovery from Pakistan, it was stated that in
some cases they had admitted their liability to pay, while in others
they had not done so. Ultimately, all these things would be settled
along with the final Debt Settlement between the two countries.
“The Committee desired to be furnished with a note stating the up-
to-date position regarding India’s Contribution to these Organisa-
tions and the amount recoverable from Pakistan Government on
account of their share.**

108. The Committee then turned to the examination of the
Accounts of 1948-49 and Audit Report 1950. They first took up
Para 25(b) of the Audit Report. The Committee felt that the loss
referred to therein could have been avoided in this case had the
‘High Commissioner approached the Whisky Association in the first
instance, instead of entering into a contract with a firm of agents
who were found later not in a position to supply the goods. The
Committee wanted to know why the High Commissioner disregard-
«d the general financial principles in not having invited tenders and
in case he had to deviate from the observance of the: prescribed
rules, why did he not obtain prior approval of the Government of
India-before he finalized this deal. It was explained by the repre-
sentative of the Ministry that the High Commissioner had followed
the ordinary procedure and he would not have broken away from
Bensons (the firm with whom he first signed the contract) but for
‘the fact that later on he discovered that due to certain restrictions
-on export, the Company might not be able to supply the whole
quantity. The representative of the Ministry further added that
the only factor that motivated the High Commissioner to break off
the contract was to secure the gupplies which he, at a later stage,
discovered that owing to certain restrictions placed on the export
of whisky, it was n.ot possible to get that large stock except without

«*Since furnished to the Committee (cf. Appendix XXXI).
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direct Governmental help. In regard to the Committee’s observa-
tion that the Whisky Association should have been approached in
the very beginning, instead of approaching a particular Company, it
was stated that the Association was not the proper body for the sale-
‘of whisky. They were just like the Indian Tea Marketing Board,.
merely controlling ‘the market. The Committee was informed that
the Ministry did not have full facts of the case and had called for
further information from the High Commissioner in London. The:
representative of the Ministry read out a telegram from the High
Commissioner wherein he had registered his emphatic protest
against the Auditor’s statement. He further mentioned to the Com--
mittee that the one point on which there was disagreement between
the Auditor, Indian Accounts and the High Commissioner was that
the latter was not accepting the statement that before the contract
was signed, he had received an indication that whisky ‘might be-
available from the normal sources. It was said that that was con-:
trary to facts. The Comptroller and Auditor-General took strong
exception to the High Commissioner’s Statement. He informed the-
Committee that whatever facts were included in the Audit Report
had previously been shown to the High Commissioner.

The Committee observed that if the High Commissioner after
agreeing with the Auditor in London made a contradictory state--
ment, the position was most unsatisfactory. The Committee also-
deprecated the language used by the High Commissioner.

As regards Para 25(a) ibid, the representative of the Ministry
informed the Committee that in this case too he was not aware of
the facts and that the High Commissioner had been asked tele-
graphically. to furnish the same. The Committee desired that as
soon as the High Commissioner’s reply was received, they should
be apprised of the full facts of the case.

108-A. The Committee then  drew attention to para. 31 of the
Audit Report and desired to know what action had been taken by
the Ministry to set right the defects and irregularities noticed in the:
accounts of Embassies and Legations abroad. The representative-
of the Ministry of External Affairs stated that all that he could say
by way of making a general statement was that most of those irre-
gularities took place at a time when the staff was not trained and no-
rules had been framed. Now that the LF.S. rules had been framed
and were under issue, the situation had considerably improved.
Further, every officer who was now sent abroad as the head of a
Chancery knew the rules and regulations and there should be no

excuse on the ground of ignorance.
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As the Committee could not conclude examination of the
Accounts relating to the Ministry of External Affairs, they. decided
to resume further cormderatxon thereof at 10 AM. on the 17th July,
1951.

Ministry of Rehabilitation |,

109. The Committee took up consideration of the Accounts of
1947-48 (post-partition):

Grant No. 73.—Out of the total saving of Rs. 19-28 crores on the
original budget, Rs. 912 crores were surrendered. The Committee
desired to know why the balance of the saving, i.e., Rs. 10-16 crores,
could not also be surrendered in time so as to avoid lapse of funds.
The spokesman of the Ministry of Rehabilitation informed the Com-
mittee that he had not come prepared for the year under review as
he was under the impression that the explanations asked for by
the Committee had been furnished. As desired by the Committee,
he promised to send a note explaining the whole matter.*

110. The Committee heard an account of the efforts made by the
Government of India for the rehabilitation of refugees coming from
East Pakistan. The Committee desired that care should be taken
in selecting officers to be put in-charge of Refugee Transit Camps.
They urged that apart from being good administrators, these officers
should be able to take a realistic view with a humane touch in
dealing with masses of people.

While discussing the arrangements made by the Central Gov-
ernment for granting subsidies to the State Governments for the
education of the refugee children, a question was raised whether
any regular reports in this connection were being obtained from
those Governments in order to ensure that there was sufficient co-
ordination between the activities of the States and the Centre. It
was stated that the Ministry of Rehabilitation had approached the
Ministry of Finance for sanctioning the post of a Special Officer of
the Joint Secretary level for inspection purposes. As regards the
machinery devised by the Centre to ensure that proper accounts
were kept of all the monies advanced and recoveries made, it was
stated that the Government of India gave loans to the State Gov-
ernments on clear terms and subsequently the recovery was a .
matter between them and the individual displaced person.

111. On a point heing raised as to how long it would take to
wind up the Ministry of Rehabilitation when most of the work
could be transferred to other Minjstyies, it was stated that until a
quasi-permanent allotment for urban property had been made,
there would be no satisfaction among the displaced persons.

[ ] 2 o

*Since fyrnished to the Committee (cf. Appendix XLII).
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PROCEEDINGS OF THE FOURTH MEETING OF THE PUBLIC

ACCOUNTS COMMITTEE HELD ON THURSDAY, THE 12TH
JULY, 1951.

The Committee met from 9 a.M. to 1 p.M.
Those present were:

Shri B. Das—Chairman.

Shri M. L. Dwivedi
Pandit Krishna Chandra Sharma

Shri Tribhuan Narayan Singh
Shri S. N. Das

Shri B. N. Munavalli Members.
Shri T. H. Sonavane

Shri Ram Chandra Upadhyay

Dr. Mono Mohon Das

Shri M. V. Ghule.

Shri V. Narahari Rao, Comptroller and Auditor-General of
India. '

Shri B. N. Sen Gupta, Accountant-General, Central Revenues.

Shri R. P. Sarathy, Accountant-Geperal, Food, Rehabilitation
and Supply.

SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Specta.l Duty.

WITNESSES

" Present during the examination of the Accounts relating to the
Ministry 'of Tr‘ansport'—

Shri Y. N. Sukthankar, I.C.S., Secretary, M1mstry of Trans-
port.

Shri H. C. Sarin, 1.C.S., Deputy Secretary, Ministry of Trans-
. port.

Shri.T. S. Parasuraman, Deputy Secretary, Ministry of
Transport.

Shri H. P. Mathrani, 1S.E, Consulting Engineer, Roads,
- Ministry of Transport.
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Present during the examination of the Appropriation Accounts
relating to the Ministry of Works, Production and Supply:—

Shri C. C. Desai, I1.C.S., Secretary, Ministry of Works, Pro-
duction and Supply. E

Shri M. P. Pai, Joint Secretary, Ministry of .Works, Production
and Supply. )

Shri S. Ranganathan, I.C.S., Joint Secretary, Ministry of
Works, Production and Supply.

Shri K. P. Mathrani, I.C.S.,, Deputy Secretary, Ministry of
Works, Production and Supply.

Shri B. S. Puri, Chief Engineer, C.P.W.D.

Shri T. Sivasankar, 1.C.S., Director-General of Supplies and
Disposals.

Shri E. V. Gregory, Controller of Printing and Stationery.

Shri N. G. Mitra, Deputy Salt Controller.

Shri A. K. Roy, Joint Secretary, Ministry of Finance.

Ministry of Transport

112. The Committee took up consideration of the Appropriation
Accounts (Civil) 1948-49 and Audit Report thereon.

Para 23(d): The Committee desired to know the present posi-
tion regarding the progress of recoveries from the United Kingdom
Government. The representative of the Ministry of Transport in-
formed the Committee that there was a good deal of difference of
opinion between the UK. and India Governments as regards the
payments due to the Indian Registered vessels requisitioned by
Government on behalf of the U.K. Ministry of Transport during
the War. The main point, he said, was that their costs were rather
high as compared with the cost of managing ships in the UK. and
the Dominions. Negotiations had been going on between the Gov-
ernment of the UK. and the representatives of the old Ministry
of Commerce and the Ministry 6f Transport.

The original claim of the Government of India was for Rs. 548'15
lakhs. The U.K. Ministry of Transport’s counter-offer was for.
Rs. 542'50 lakhs and India Government’s latest proposal formulated
on the basis of further information that became available later was
for Rs. 575 lakhs, which includes expenditure of about Rs. 48 lakhs
on certain: items not mentioned jn the original propesals. Thus the
difference between India Government’s claim and the UK. figure
had now narrowed down to Rs. 33 lakhs but no payment had so
far been peceived. ®*It was suggested by the Committee that the
Government of India should take what HM.G. had offered without
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prejudice to the rest of the claim iri order to save interest being lost..
The Committee was informed in this connection that the High Com-
missioner in London had already-been asked to obtain payment on:
all items where the U.K. Government had accepted the proposals of
the Government of India. The -Committee desired to be furnished
with a comprehensive Memorandum dealing with the various aspects
of the question.* The Committee felt that since the Government
of the UK. derived benefit by having owned such a large sum of
money for such a long period, this point of view should be impressed
upon them to ensure speedy settlement of the claim put forward by
the Government of India.

113. Para. 27 of the Audit Report.—The Committee desired to-
know the action taken a&amst the officer-in-charge whose defective
control and negligence rendered possible the irregularities referred
to in this para. The Secretary, Ministry of Transport, informed the
Committee that the total -amount involved in this case was about
Rs. 400 to 500. He stated that there was one Under Secretary and
one Deputy Secretary in charge of establishment and they had
many other things to do, with the result that they could not look
into every item. He added that the position created was largely,
due to the aftermath of the war year, as also due to deterioration in
The quality of staff both gazetted and non-gazetted. In regard to
the question of negligence on the part of the supervising officer con-
cerned, it was admitted that he had never examined the cash book
as the practice of checking the cash book had gone out of vogue for-
the past 20 years. The Secretary Ministry of Transport added,.
however, that he had personally gone into the matter and was
satisfied that there .was no ground for disputing the integrity of the-
officers concerned. The Committee observed that the state of affairs:
revealed before them was very unsatisfactory. They felt that in
the administration of an office, the control of expenditure was an
essential matter and that an officer put on this job should in no case-
have occasion to plead as an excuse that he could not attend to this:
work properly as he had some other duties to perform. The Com-
mittee stressed that in each office a Gaszetted Officer, preferably an
Under Secretary should be made responsible for being in-charge of
the Cash Book and it should be his responsibility to check it per—
sonally as prescribed under the rules. The Committee strongly
urge that all the Ministries should take a very serious view of such:
defalcations and irregularities gnd bring the offender to book with--
out taking shelter under technicalities and that no leniency should
be shown to the supervising Officers for lapses of this nature.

*Since furnished to the Committee (cf.- Appendix XLVIII).
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114. Note 2 on page 140 of the Accounts.—The Committee desired
1o know why the expenditure under ‘Ports and Pilotage’ was more
than the receipts. The Secretary, Ministry of Transport stated that
‘this related largely to the Bengal Pilot Service, which was a Secre-
‘tary of State’s Service at that time and that the high expenditure:
was due to the high rates of salaries and allowances of the officers.
Steps were taken later to increase the pilot dues by 25 per cent. in
-order to meet the additional expenditure. He added that the Service
had since been handed over to the Port Commissioners, Calcutta
and they were now managing it as at other ports. As regards the
deficit at other ports, the Committee was informed that it related
to Port Establishments Shipping Officers etc. In reply to a ques-
‘tion whether it could not be a balanced account, by making re-
-coveries from the revenues, the representative of the Transport
Ministry stated that they had also to be careful about the repercus-
sions on the Industry. They did not want to raise charges to the
extent that it became unduly burdensome to the shipping interests,
commerce and trade. The Committee, however, suggested that the
Ministry should consider whether by a proper regulation of the
‘pilotage charges, shipping charges and so on, this deficit could not
be. wiped out so that this Department became self-supporting and
‘the net expenditure to Government on this account was nil. It was
added that any subsidy that Government desired to give to the ‘ship-
ping industry should be given in a different manner. The Com-
mittee desired to be apprized of the reactions of the Ministry in
this respect.

The Committee further suggested that the Ministry should con-
.sider in consultation with the Accountant General, Central Revenues
.and the other Accounts Officers concerned the question of separating
the Accounts under the head ‘Ports and Pilotage’ in such a manner
that the commercial side is exhibited separately from the purely ad-
‘ministrative side i.e., separate Accounts should be prepared for the
various Heads, viz., Shipping Officers, Mercantile Marine Department,
‘Training Ship etc.

A suggestion was made that the Ministry should examine the
-question of reducing the charges especially on the Hooghly. The
Committee desired that the result of examination of this pdint should
.also be included in the note to be submitted to them. .

The Committee also desired that the Audit Reports on the Accounts -
-of the various Port Trusts be brought within the purview of the
‘Commercial Appendix to the Civil Accounts so that Parliament
may get an opportunity ‘of appraising their financial position and
‘working. The Comptroller and Auditor-General stated that he was
looking into the Acts relating to the Port Trusts in order to see
whether’ these reports should be submitted to Parliament.
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Ministry of Works, Production and Supply

115. The Committee took up consideration of the Appropriation
Accounts (Civil) 1948-49 and Audit Report 1950.

Para. 24(a) of the Audit Report.—The Committee wanted to know
the reason for the delay in effecting recoveries of rent of Government
residential buildings in occupation of the staff of the local Municipa?
Committee. The representative of the Ministry of Works, Produc-
tion and Supply stated that the Municipal Committee had objected
to the rent being charged under F.R. 45(b) and that after discussion
it was decided to charge them under F.R. 45(a) and a sum of
Rs. 28,467 had accordingly been recovered from them.

It was explained that because the Municipal employees were
strictly not Government servants it was originally proposed to
charge them under F.R. 45(b) and the total rent amounted to Rs. 1
lakh. Tha Comptroller and Auditor-General stated that the
Municipal employees were in a sense public servants and if they
occupied Government quarters there was no objection to the rent
being recovered under F.R. 45(a) in their case also, provided that if
a Municipal building was made available to a Government servant,.
there should be the same sort of reciprocity. The Committee ac-
ceptéd his suggestion that if this principle of reciprocity was accept-
ed, the recovery of the full rent under F.R. 45(b) should be waived.

116. Para. 24(b) of the Audit Report.—The Committee desired to
know why a sum of Rs. 14,05,000 was paid as an advance to the State
Government for the acquisition of certain lands long before it was.
required for actual disbursement. The representative of the Ministry
of Finance explained that the normal procedure adopted in such cases
was that the State Government concerned first paid the amount and
then recovered the amount from the Government of India. He ad-
mitted that it was by mistake that the amount was first credited to
the State Government and assured the Committee that the mistake-
had been committed inadvertently.

117. Para. 24(c) of the Audit Report—The Committee desired to
know the disciplinary action taken against the officials, other than
the SD.O. who was stated to be dead, responsible for the mis-
_appropriation of funds referred to in this para. The Committee was
informed that two increments of the clerk concerned charged for mis--
appropriation were withheld for not keeping the books properly and'
this punishment was considered to be adequate. The cash, it was.
added, was actually in the custody of the S.D.O. who died during
the course of the proceedings. The Committee was not, however,
satisfled with the explanations offered.
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118. Para. 24(d) of the Audit Report 1950.—The Committee desired
to know the disciplinary action taken against the official responsible
for the loss of Government money amounting to Rs. 43,629. In reply,
it was stated that the matter was still under examination by the
Ministry in consultation with the Ministry of Finance. The security
of the Cashier who had absconded with the Government money, it was
stated, had been attached and action was being taken against the
officer responsible for not observing strictly the rules in regard to the
proper maintenance of the cash book, verification of cash balance etc.
The Secretary of the Ministry agreed with the Committee that there
had been delay in this case and he undertook to complete the enquiry
at an early date and submit a report to them in due course.

119. Para. 24(e) of the Audit Report 1950.—The Committee heard
an account of the circumstances that led to the loss of stores which
was attributed to the action of the refugees of a particular community
who had been accommodated in the Purana Qila Camp, New Delhi
during the disturbances in September, 1947. The Committee observed
that no adequate steps were taken to keep stores of such huge value
at a safer place and that no action hag been taken against the persons
responsible for the loss. It was stated by the representative of the
Ministry that certain allegations made against the officials of the
Central Public Works Department were being investigated by the
Police. The Committee accepted the suggestion of the Comptroller
and Auditor-General to await the result of the investigation, but
desired that in the meantime the ground balance should be reconciled
with the balance of the stores shown in the registers as in certain cases
very important and serious discrepancies had been disclosed as a result
of physical stock-verification. They also stressed that if there was a
continued discrepancy between the stock accounts and the actual
stocks, that should be gone into and put right without delay. The
Committee desired to be furnished in due course with a report stating
the action taken by the Ministry in the matter.

120. Para. 24(f) of the Audit Report 1950.—The Committee noted
that the ban imposed by the Cabinet on behalf of the Ministry of
Rehabilitation on the disposal of surplus stores had resulted in a huge
loss to Government. It observed that during the period of 21 months,
when the ban was in operation, not only that Ministry did not make
full use of the stores available with the Disposals Organisation, but
they also prevented their sale to others. The purchases of the Minis-
try of Rehabilitation during this period, which were of the value of
Rs. 1,43,00,000 only, were very meagre as compared to the total value
of the stores frozen. In the meantime, enormous expenditure estimat-
ed at about Rs. 1 crore per annum, was being incurred on the mainten-
ance of huge Dispogals Organisation and losses were sustained due to
the deterforation of stores on account of bad storage and weather
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conditions. The Committee commented at the lack of foresight on
the part of the Ministry of Rehabilitation in not referring the matter
back to the Cabinet for revising their previous decision when they
themselves were not making full use of the surplus stores.

The Committee noted that the Estimates Committee had gone into
this matter thoroughly last year. They, however, desired to be fur-
nished with a comprehensive note giving a review of the latest up-to-
date position of the surplus stores, together with a comparative
chart showing the strength of the Organisation last year, and that of
the nucleus staff existing at present.

121. Para. 24(h) of the Audit Report 1950.—In this case, the
defective contract had resulted in a substantial loss to the Govern-
ment. The Committee desired to know the latest position in regard
to (i) recoveries made from the Comipany, (ii) the balance still out-
standing and (iii) the action taken against the officials responsible for
entering into such defective contracts. The Committee was informed
that on the basis of the sale price agreed to, the Ministry had still to
recover the cost of about 6,000 tons of cement which amounted to
about Rs. 1,20,000. Apart from that, a sum of Rs. 7,06,000 had already
been recovered from the Company. It was added that the freight
paid to the Company for transporting reconditionable cement . to its
factories amounted to about Rs. 3 lakhs, and when all the amounts
were settled, the net recovery would be about Rs. 5 lakhs. The Com-
mittee observed that it was worthwhile paying freight on the good
cement and getting the confrol price, which. was much higher than the
contract price. They also commented that it was certainly a bad
contract detrimental to the interests of Government. The representa-
tive of the Ministry of Works, Production and Supply admitted that it
was obviously a bad contract but it was not a case of mala fide. The
Committee was informed no action could be taken against the persons
responsible for this as none of them were now in service.

122, Para. 24 (i) of the Audit Report 1950.—The Committee observed
that the whole transaction had been conducted in a most unbusiness-
like manner and wanted to know why the brass rods, bars etc. were
not offered to the highest bidder. In reply, it was stated that the
highest bidder wanted only a small portion; he did not want to take
the whole lot. It was pointed out by the Committee that the stipula-
tion that the brass rods and ingots in question would be used solely
for the manufacture of brassware or other cognate cottage industries
was omitted in the contract drawn up by the Central Government and
this omission facilitated blackmarketing in this commodity. The
representative of the Ministry stated that it was not a deliberate
omission. The Committee wanted to know the name of the Officer

* who was responsible for the recommencement of the sales in January,
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1948 in spite of the failure of the purchaser to satisfy the terms of the
‘contract in making deposits and removing the stores, which the rep-
- resentative of the Ministry of Works, Production and Supply promised
to supply. He added that the recommencement was ordered because
“the firm had represented that due to riots in Calcutta, they could not_
raise the necessary finance and clear off the goods. The Committee
was also told that the scheme for the disposal of brass rods etc. was
“formulated by the Central Government by way of assistance to the
‘Cottage Industries. The Committee did not feel satisfied with the
“explanations furnished and desired that the matter should be further
“investigated. They also observed that it was an instance of cageless
work on the part of the Officer concerned which resulted in a loss to
-Government. 'He had sold articles which could have been sold at a
‘higher price and the same individual who had defaulted once had
been able to make larger profits by being able to purchase the
materials second time. It was clear that the officer concerned had
‘been guilty of gross neglect of duty. The Committee desired that the
question of fixing responsibility in this case should be carefully gone
into and a report submitted to them, in due course, about the action
‘taken in the matter.

123. Para. 24(j) of the Audit Report, 1950.—The Committee desired
to know whether any disciplinary action had been taken against the
officer who caused the Government a loss of Rs. 10,000 by not having
-obtained from the defaulting firm any security
.deposit from which the 1loss could be made good.
It was stated by the representative of the Ministry  that
.a departmental enquiry into this case had been held
-and the report had been sent to the Union Public Service Commission
whose recommendations were awaited by them. It was admitted that
-one of the charges against the officer concerned was that no deposit
had been taken from the firm. The Committee observed that it was
an ordinary precaution to obtain a security deposit which the officer
-concerned ought to have taken in order to safeguard the interests of
the Government and, therefore, action should have been taken against
the officer concerned immediately. They desired to be furnished with
.a copy of the rules regulating the sale of disposal stores that obtained
during the year 1946 and as they stood now. The Committee, how-
-ever, agreed to await the decision of the Union Public Seivice Com-

.mission in the matter.

124. Para. 24(p) of the Audit Report, 1950.—With regard to the
payment of Rs. 10,000 to the Honourable Chief Justice of a certain
‘High Court as the umpire’s fee, it was stated by the representative
-of the Ministry of Works, Production and Supply that the concurrence
-of the Ministry of Home Affairs was obtained by them while making

this cammitment.
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125. Para. 24(q) of the Audit Report 1950.—The Committee pointed
out that the shipping commission at the high rate of 5 per cent. was
paid in the case reported in this para. though in the later deals a com-
mission of } per cent. only was given, and this had resulted in a loss -
. of Rs. 33 lakhs to Government. It was stated by the representative
-of the Ministry of Finance that this deal was agreed to before the
Devaluation—about August, 1949. After that the Devaluation came
in and then came the Jute Control Order. Under that order, prices
were fixed not only ex-mill, but also the commission @ 5 per cent.
At that time, it was added, Government were faced with two alterna-
tives—either to requisition the goods with the shippers or to make an
agreement. In the latter case, they might have had to pay the price -
of the jute goods plus the 5 per cent. commission because that was
permissible under the law. So instead of requisitioning, Government
thought that for this lot, they would pay at the rate of 5 per cent.
and subsequently they reverted to the normal rates. Concluding
their arguments, the representative of the Ministry stated that that
was the only way to divert Argentina goods which had already been
sold to other countries. The Committee observed, however, that it
was an instance where Government had not got the best bargain.

126. Para. 24(r) of the Audit Report, 1950.—In this case, ex post
facto sanction was refused by the Ministry of Finance. The repre-
sentative of the Ministry of Finance informed the Committee that they
refused to sanction write off when from the dook of the case tkey
had a feeling that there was a possibility of a further enquiry leading
to the recovery of the amount from the officer concerned. The Comp-
troller and Auditor-General while appreciating the action of the
Ministry of Finance observed that the Finance Ministry probably
found itself in a difficult position to enforce their views on the ad-
ministrative Department and so they resorted to this process of
Pefusing to accord sanction so that audit might take up the issue.
He apprehended, however, that long delays in such cases might render
their action ineffective. He, therefore, suggested that the Ministry of
Finance should not leave the matter there but should pursue it with
the administrative Departments concerned as much as they could.

127. Para. 24(s) of the Audit Report, 1950.—The Committee desired
to be furnished with a report stating the disciplinary action taken:
agdinst the officer responsible for the loss.

128. Para. 32 of the Audit Report, 1950.—This sets forth a large
number of cases of inordinate delay in the submission of Sale Accounts
to the Audit Office thereby defeating the very purpose of audit of
those Accounts. The Committee desired that this matter should be
dealt with at high level between the Accountant-General FR. & S.
and the Director General, Disposals and that a p!rocedure should be
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evolved in consultation with the Ministry of Finance and the Accounts .
authorities in order to secure more co-ordination whereby the sale
accounts could be submitted to Audit Officers with utmost prompti-
tude. The Committee desired to be furnished with a report stating
the action taken in the matter.

129. Page 273 of the Appropriation Accounts (Civil)—Note 8—Coal
Production Fund.—The Committee desired to know the up-to-date
balance in the Fund and how it was proposed to be utilized. The
representative of the Ministry stated that they had not considered
that question yet. A suggestion was made that the Ministry might
consider the desirability of contributing this amount to the Coal
Mines Stowing Board.

130. Page 299 of the Accounts—Notes 4, 5, 7 & 8.—The attention:
of the representative of the Ministry of Works, Production and
Supply was drawn to para. 37 of the Proceedings of the Public
Accounts Committee relating to the Accounts of 1945-46 wherein it
was stated before the Committee that “the position had since im-
proved, the accounts had been brought up-to-date and the balances
were being verified in accordance with the rules”. But such a
statement, it was pointed out was contrary to the position as revealed
in these Notes. The Committee was informed that from last year
onwards, actual verification of stock had been done and the Accounts.
of the Central Public Works Department were in perfect order. As
regards the stock accounts relating to the war years where irregu-
larities had been discovered, it was suggested by the Comptroller
and Auditor-General that the Central Public Works Department
should make out an analysis of the discrepancies which should be
written off with the sanction of the Government. He further sug-
gested that if the discrepancies were far too serious, some investiga-
tion might be made to see whether it was a genuine case of account-
ing or anything worse than that. The Committee was informed
that no fraud had been discovered and that no discrepancies existed
for the simple fact that the accounts were incomplete. It was
further stated that the books were not complete and-every year
stock verification was being done by an officer not in charge of the
Stores. -

131. Page 315, Note 3.—The Committee urged that the principle
that the detailed estimate should be sanctioned before expenditure
was incurred should invariably be followed.

132. The Committee then turned to the examination of the Com-
mercial Appendix (Civil) 194748 (post-partition). Explaining the
reasons. for the sale of waste paper at lower rates to the Paper Mill,
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Teferred to in para. 309 of the Accounts, resulting in a loss of
Rs. ‘14,600 it was stated by the Controller of Printing and Stationery
that under the orders of the then Ministry of Industry and Supply,
preference had to be given to Paper Mills in regard to the sale of
.waste paper which the mills would pulp and give back to Govern-
ment in the form of paper. It was added that the underlying idea
in selling waste paper to Paper Mills at a lower rate was to give
them some kind of assistance by way of supplying the raw material.

133. The Committee then proceeded to take up Commercial
Appendix (Civil) 1948-49.

' Para. 154—The Committee was informed that one of the causes
for the loss of Rs. 19,835 in the Engineering Section was the supply
of electric current to the B.B. & C.I. Railway and the Sambhar
City Electric Supply Company at the rates agreed to in the agree-
ments executed with these parties. The Committee desired to know
what steps had been taken to prevent a recurrence’of such losses.
In reply, it was stated that the agreement with the B.B. & C.I.
Railway had since been revised and they had agreed to make good
the loss by paying at the new rates with retrospective effect. As
regards the Sambhar Electric Supply Company, it was stated that
they too had agreed to pay certain increased rates; but that would
not cover the .whole deficit.

134. Para. 187.—The Committee expressed concern over the con-
‘tinued losses owing to the exposure of salt stocks. Explaining the
position, the representative of the Ministry of Finance stated that
unfortunately they had no proper system of cost-accounting in any
of the Salt Organisations. The results of the working of all those
commercial establishments came to them long after the event and
they could take action in the matter only somewhat belatedly. To
countenance this state of affairs, it was suggested by the Committee
that apparently all such losses were due to the fact that no covered
accommodation for the storage of salt had been provided and every
year a certain quantity got washed away. It was suggested that the
Ministry of Works, Production and Supply should consider whether
instead of losing about Rs. 60,000 every year, they could not capitalise
it and provide covered accommodation for the storage of salt. It
was stated that considering the size of the godowns to be put up for
the storage of about 47 million maunds of salt, it might be an
economical proposition. The Ministry, however, promised to
‘examine the suggestion made by the Committee.

135. The Committee then took up consideration of the outstand-
ing items contained in the ‘Statement showing acfion taken on the
Tecommendations of the Committee’:
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Item 4—The Committee desired to know whether the Ministry -
of Works, Production and Supply had sanctioned the introduction
of the ‘administrative audit system’ in the Central Public Works.
Department. The Committee was informed that the scheme had not
yet been sanctioned for want of funds. The Comptroller .and.
Auditor-General expressed the view that the institution of such a
system would greatly strengthen the hands of the ‘Audit Depart-
ment and that the setting up of a small organisation of this nature
would ultimately prove to be more economical. The Committee
endorsed the views of the Auditor-General. The representative of
the Ministry of Works, Production and Supply assured. the Com-
mittee that they would pursue that suggestion in consultation with
the Ministry of Finance with all- earnestness.

Before concluding, the Committee observed that their own feel-
ing was that so far as the Central Public Works Depariment was
concerned, the things were unsatisfactory from the overall national
point of view.
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136. The Committee first took up para 8 of the Director-General’s
Financial Review dealing with the Renewals Reserve Fund and
desired to know what steps had been taken to implement the sug--
gestion to prepare an overall physical inventory of the Depart-
‘mental assets existing in the Indian Union after partition as well as
those taken over from the ex-Indian States after their merger and
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to replace the present system of ad hoc contribution to the Fund by
a more scientific method as suggested by the previous Committee.
The Committee was informed that the Posts and Telegraphs Depart-
ment had accepted the recommendation regarding the appointment
of a committee to consider this question. They had already initiated -
action in the matter and had asked the Heads of Circles to bring their
statements of assets up-to-date. It was added that the terms of
reference and the selection of personnel of the proposed committee
were under discussion with the Ministry of Finance and it was
hoped that the Committee would be appointed within a period of two
or three months. The representative of the Ministry of Finance
‘further informed the Committee that the results of the work of the
proposed Committee would be reflected in the next year’s Budget.

137. The Committee then proceeded to consider the Audit Report,
1950:

Paras. 9-12—The Committee noted some. glaring instances of
defective budgeting and control over expenditure, as brought out
in para 12 of the Audit Report. It drew attention to Grants Nos. 9,
90 and 91 relating to the Posts and Telegraphs Department under
which the expenditure had exceeded both the original and the
modified appropriations and no supplementary grants were obtained
to cover the excesses over the voted provisions under any of these
three Grants. The Committee observed that the year under review
was not an abnormal one and they could not advance any adequate
justification for this defective budgeting. Explaining the .reasons,
the representative of the Ministry of Communications stated that
the excesses were due to about 60 per cent. of the assets not being
adjusted in that year. It was partly due also to the new pay-scales
and the putting into effect of the automatisation scheme in Calcutta
consequent on the outbreak of fire in the Calcutta Telephone
Exchange. In regard to the point that supplementary grants were
not asked for, the representative of the Ministry of Finance stated
that such grants generally followed the revised estimates which were
based on actual figures for 7 or 8 months and for the remaining 4
months of the year, it had to be based on approximate anticipated
expenditure. The Committee expressed dissatisfaction over the
manner in which the Department had exercised control over expendi-
ture and also over the laxity of the Ministry of Finance in not giving
proper advice to the Department or in not keeping an eye over their
financial affairs, The Committee desired that some measures should
be devised in consultation with the Ministry of Finance (Com-
munications) whereby the Department kept in touch with the figures
of progressive expenditure. The Committee urged that steps should
be taken to ascertain the amount of adjustments anticipated to be
made, during tHe last two months of the financial year in order to
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ensure that provision was made for all such debits. It was admitted

that both the Administration and the Financial Adviser were equally

responsible for the unsatisfactory state of affairs during the period.

under review. The Committee was, however, assured that the
" Accounts of 1950-51 would show an improvement in this respect.

The Comptroller and Auditor-General pointed out in this connec-
tion that the fault was really of the-system, as the Administrative
Departments did not know_exactly where they stood before the
close of the year. A point was raised whether it would improve
matters if the budget was presented t6 Parliament in the month
of April, instead of on the last day of February as at present. The
representatives of the Ministry of Communications agreed that such
a change would be very helpful, as they could then have a better
piclure before them and:which could ultimately result in a better
financial control.

138. Para. 18 of the Audit Report, 1950.—The Committee wanted
to know the present state of affairs in regard to Store Accounting.
In reply, it was stated that the Posts and Telegraphs Department
had appointed a special Audit Officer whose services had been lent
by the Comptroller and Auditor-General to.logk into this question,
and the latest report from this officer was very encouraging. Most
of the arrears had been cleared and there was a small balance left.
It was anticipated that in the next few months’ time all the arrears
would be completely wiped out. As regards the working of the
mechanised system (Hollerith System), the Committee was in-
formed that it had yet to he seen whether the experiment proved
successful. The Committee desired to know, in due course, the final
decision arrived at by the Department in regard to tlie mechanisation
of the accounting system.

139. Para. 20 of the Audit Report, 1950.—The Committee observed
that the continued grant of free meal concession to only one section
of the staff recruited between April, 1943 and December, 1947, even
after the introduction of the new scales of pay, while it was denied
to other similar staff employed in the same building and for doing
the same kind of work, was not justified. The Committee was in-
formed by the representative of the Posts and Telegraphs Depart-
ment that considering the two factors viz., the bad condition of
Calcutta Telephone Exchange and that the Telephone Operators
there had on an average to handle more work, than the Operators in
other cities, the continuance of the grant of such additional amenities
was felt justified. It was further stated that under the terms of their
appointment, the Operators recruited between the 1lst April, 1943
and the 18th December, 1947 were entitled to the grapt of free lunch
and tea during their duty period. The Committee, however,
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commented that at the time the staff in question was brought on to:
the New Scales of Pay promulgated by the Central Government the
loss on account of stoppage of such amenities should have been
evaluated in terms of money and the staff concerned compensated to
tha{ extent by fixing their pay at an appropriate stage in the new
scale instead of continuing the old practice. The representative of °
the Posts and Telegraphs Department stated that they had no objec-
tion to the grant of monetary compensation, but their apprehension.
was that it was likely that the money given to this staff might not
be spent for the purpose for which it was intended, with the result
that it would not add to the efficiency of their work. The Committee
did not approve of the principle of discrimination in the grant of
concessions to a particular section of the staff only and suggested its
discontinuance. They desired that the Ministry of Communications
should, in the light of their observations, examine the whole matter
de novo in consultation with the Ministry of Finance and the Comp--
troller and Auditor-General and submit to them a note in due course,.
setting forth the decision arrived at in the matter.

140. Para. 22 of the Audit Report, 1950—The Committee desired
to have fuller particulars of the Calcutta Telephone Fire disaster,
the results of the investigations made by the departmental committee
and if negligence or any other charge was established against certain
officials, the disciplinary action takem against them. It was stated
by the representative of the Ministry of Communications that on
the basis of the report, sabmitted by the committee which enquired
into this matter, Government came to the conclusion that the cause
of the fire could not specifically be established. It was, however,
admitted by the representative of the Posts and Telegraphs Depart-
ment that the fire-fighting equipment was not adequate at the time
of fire and the periodic fire drills were not being held. In view of
this, the head of the administration was censured by Government
and strictures were also passed on a few other officers for their
negligence in not ensuring that the fire-fighting appliances were kept
in order. The Committee observed that mere censuring or passing
of strictures against officials found guilty of gross negligence was
not adequate punishment, considering that it had resulted in a loss
of Rs. 12 lakhs to Government apart from the inconvenience caused
to the public as a result of the fire. The Committee desired to be
furnished with a summary of the report of the Departmental Com-
mittee appointed by the Government, together with a statement
showing action taken by Government to locate the cause of the fire
and the action taken against the officers found negligent in their
duties. The Committee also suggested that the Government of India
should issue strict instructions to all the Ministries and their
attached and subordinate offices, that every inspecting officer shoul®
963 P.S. . )
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keep a continuous watch that the instructions issued by Government
in regard to fire precautions are being observed properly.

141. Para. 23 of the Audit Report, 1950.—Wasteful expenditure on
purchase of land surplus to requirements—The Committee wanted
- to know when the site for the proposed construction was likely to
be finally selected. It was stated that the matter would be decided
after the Chief Engineer, Posts and Telegraphs had visited the place
the following month and discussed the matter with representatives
of the local Chamber of Commerce. It was added that the whole
thing was expected to be finalized shortly. The Committee com-
‘mented at the lack of proper initial planning as displayed by the
Posts and Telegraphs Department in this case and characterised the
state of affairs as ‘unsatisfactory’ and desired that this should be
:avoided in future. The Committee wanted to have a note after the
final decision was reached in the matter.

142. Para. 27 (b) of the Audit Repot, 1950—The Committee
desired that the matter referred to in this para. should be investigat-
ed by the Department and the results reported to them.,

Para. 27 (c) (iii) of the Audit Report, 1950—Defective maintenance
of service records and .retrenchment registers.—The Committee was
informed that on receipt of the report, general instructions had been
issued by the D.G., P. & T. to all the P.Ms.G. In this particular case,
it was stated that there had been no laxity oh the part of the persons
«concerned. The Committee suggested that in order to enforce proper
maintenance of the specimen signature books of Savings Bank
.depositors and accounts of undelivered pass books, adequate discip-
linary action should be taken against defaulters in this regard.

143. Para. 28—Owutstanding Audit Objections and Inspection
Reports—The Committee was informed that the number of out-
standing objections had now been reduced from gbout 54.000 to about
6,000 and that of the Inspection Reports had also gone down. Ex-
plaining the causes for the delay in disposal thereof it was stated by
the Departmental representative that these were the aftermath of
the last war and partition. They were, it was stated, thrown out of
gear for a while but they had now rehabilitated themselves to a
very large extent.

144. Para. 32 of the Audit Report, 1950 (as inserted by C.S. No.
13).—~The Committee desired that consequent on its transfer from
the Indian Audit Department to the Posts and Telegraphs Depart-
ment, the Postal Insurance Organisation should be run on commer-
cial lines and that a balance sheet in respect thereof duly counter-
signed by the Audit Officer concerned appended to the Commercial
Appendix. The Committee also recommiended that it should not be
Tun as an ordinary Government departmeént, but on sound business
Uney °

o
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145. Page 109 of the Accounts—Note 2.—In the case of Major
“Works, out of a total outlay of about Rs. 1'60 crores, Rs. 1-11 crores
was incurred without any budget provision. The Committee observ-
-ed that it was irregular and wanted to know why funds were not
obtained in time. It was stated in this connection that most of the °
works-under the development plan commenced in the year 1947-48
could not be completed according to schedule during that year
-owing to certain difficulties and readjustments as a result of partition
-etc, The refugee problem caused serious transport bottleneck and
‘the stores etc. could not be carried to the sites. A considerable
number of unfinished works was thus carried over from 1947-48 to
1948-49. Further they had not provided for these works in the budget
for the year 1948-49 as it was not expected that they would be able
to complete these according to the provision made and would have
to carry over to the next year. It vas, therefore, decided to execute
‘these works as ‘non-budget works' during the said year with the
approval of the Standing Advisory Committee of the Ministry of
Communications and Standing Finance Committee. It was added
that funds were obtained by reappropriation with the sanction of
‘the Ministry of Finance.

146. The Committee then took up consideration of the statement
showing action taken.on the outstanding recommendations.

Item 29.—As the Memorandum sent by the Department was
‘received very late, this item was allowed to stand until the matter
had been examined in detail.

Item 30.—It was agreed that this item may stand over till the
report of the committee proposed to be appointed to examine this
‘matter was received and considered.

Item 31.—The Committee was satisfled with the general instruc-
‘tions issued by the Departmental in this behalf and it was decided
‘to drop this item.

Item 32—The Committee was informed by the Departmental
‘representative that the relevant rules had been amended and now in
addition to the person who took cash, the Treasurer would also be
responsible for defalcations. The Committee agreed to drop this
item. '

147. Indian Telephone Industries, Bangalore—The Committee
‘was informed that since last year this concern had been made a

. private limited company and its Board of Directors consisted of the
Secretary, Ministry of Communications, Financial Adviser, Communi-
cations, Chief Engineer, Posts and Telegraphs and two non-officials.
The Committee expressed concern over the policy of Government in
diverting large sums of State money tor the formation of a company
thhout hgving framed any laws to regulate the whole affair.
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148. It was brought to the notice of the Committee that there was:
& general complaint regarding the shortage of postal forms which
had become a feature of the working of the Post Offices especially
in the rural areas. The Comptroller and Auditor-General informed.
the Committee that apart from the shortage of forms required for
public use, there was also a shortage of the accounts forms. The
accounts were coming in all sorts of scrappy manuscript forms and.
there was a grave risk of the preparation of bogus accounts and.
returns resulting in frauds. The Committee urged that no kind of
parsimony or inefficiency should be tolerated in regard to stocking
adequate number of forms of all kinds and their distribution to pro-
per quarters. Explaining the main hurdle in their way, the repre-
sentative of the Department told the Committee that they had no
direct control over the printing of forms and they had to depend on.
the Controller of Printing and Stationery in this matter. It was
pleaded by him that the Posts and Telegraphs Department, which
was a commercial Department, should be allowed to make their own
arrangements for their printing requirements as in the case of the
Railways. The Committee was assured, however, that in order to .
rationalise the whole thing the Department was trying to have the-
forms printed on a regional basis and in order to meet the immediate
shortage they were getting the forms printed locally at Madras. The
Committee took a serious view of the grave shortage of forms which
they thought, must be due to some difficulties that the Posts and:
Telegraphs Department might be experiencing in their dealings with.
the Printing and Stationery Department, lack of co-ordination, or
the capacity of that Department and recommended that the whole
matter ought to be gone into and this defect removed in a manner
that might be found suitable by the administrative Ministry. The:
Committee desired that a comprehensive note~ setting forth the’
existing procedure regarding the printing and distribution of the
Posts and Telegraphs forms, the inherent defects in this system and:
the remedial measures proposed to resolve the difficulties, should be-
furnished to them. i
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Ministry of Finance (including Revenue Division)

149. The Committee took up consideration of the Appropriation:
'Acco‘unts (Civil) 1948-49 and Audit Report, 1950.

Para 2 (ix) of the Audit Report.—The Committee drew the
attention of the representatives of the Ministry of Finance to the
omission on the part of the Ministries in not reconciling their figures-
with those booked in the Accounts Offices and observed that it
had become a regular feature in almost all the Ministries. The
Committee was informed that the Ministry of Finance had issued
instructions to all the Ministries ete. in 1949 asking them to recon-
cile their accounts With those maintained in the Accounts Offices..
It was added that so far as that Ministry was concerned they had
laid down a  procedure and that the responsibility for
maintaining the administrative accounts and for reconciling
those with the figures booked in the Accounts Office rested with the
Administrative Departments concerned. The Committee observed:
that the matter needed further examination from the’point of view
of control over expenditure. The primary responsibility for seeing
that the grants were not exceeded rested with the respective
Administrative Departments, The Committee felt, however, that the-
spending departments had in recent years been failing to appreciate:
the importance of framing their budgets accurately and ebserving
strict control over their expenditure. They thought that the first
step to be taken was to ensure that the spending departments.
attached due importance to this matter and kept the accounts up-to-
date. The Committee also thought that it would be very helpful if
the Financial Advisers attached to the various Ministries ete. could
check up their departmental accounts at regular intervals in order
to see that they were being maintained properly apd also to guide-
the Administrative Departments in the matter. The Comptroller
and Auditor-General also informed the Committee that a proper
remedy was the introduction of the system obtaining in the United
Kingdom, subject to adjustments on account of local variations,
whereby the responsibility for keeping the entire accounts rested
‘with the departments concerned. The Committee considered that:
Government should take up this matter notwithstanding the fact that.
it might involve some extra expenditure. They further desired that
pending consideration of the suggestion made by the Comptroller
and Auditor-General, the proposal regarding the Financial Advisers.
rendering assistance to the respective Ministries to which they are-
attached should be tried, and its efficacy watched. The representa-
tive of the Ministry of Finance assured the Ccmmittee that they:
would consider the suggestions carefully.

150. Para 17 of the Audit Report, 1950.—Contrgl over expendi~-
ture.—This para detailed instances of defective budgeting and:

-
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control over expenditure. The representative of the Ministry of
Finance stated that one of the methods they had adopted to imple-
ment the recommendation on the subject made by the previous Com-
mittee, vide para 4 of their Report for the year 1947-48 (post-parti-
tion) was that in case a particular Ministry overspent, they had been. *
told that until the extra money required by the Ministry had been
voted by Parliament the Ministry of Finance would nc¢t Sanction it.
unless it was proved that delay in sanctioning the expenditure would
be dangerous. The Committee, however, gbserved that the Ministry
of Finance should shoulder the responsibility of ensuring stricter
control over the total expenditure and assist the administrative
Ministries in the matter in the varicus ways by showing them how
the Ministries could keep a proper check over their expenditure.
It was not sufficient to rely on promises or assurances from the
Ministries to issue instructions of a general character~ but the
Ministry of Finance should devise practical methods whereby this
important aspect of their duties was properly and adequately rea-
lized by the various Ministries. The function of the Ministry of
Finance was not only ta scissor the proposals from the administra-
tive Ministries but to give them proper guidance in the financial
matters. The Ministry of Finance should ensure that the money
was properly spent, accounted for in time., booked in the bocks at
regular intervals, and preperly controlled by the officers in-charge;
and that the system of submitting progress reports was instituted
so that both the Head of the Department concerned and the Finan-
cial Adviser had an eye over the day to day develdpments which
reflected in the expenditure charts. The Committee desired that a
report on the various measures evolved by the Ministry of Finance
in the light of their observations should be submitted to them in
due course.

151. Para 33 of the Audit Report—The Committee wanted to
know the latest pcsition regarding balances outstanding in respect
of payments made to the United Kingdom Government on behalf of
Pakistan. It was stated by the representative of the Ministry of
Finance that the Chief Accounting Officer and the High Commissioner
for India in the UK. were in touch with the Pakistan High Com-
missioner. They had received advances totalling £300,000 during
1950-51 and that they had asked for another £100,000 which was
under consideration. It was added that it was a question of sorting
out the share of pensions and the records were being sifted so that
a decision could be reached on the actual amount to be paid by
each party. ‘

152. Para 36 of the Audit Report—Disposal of Inspection Reports
and Objections.—This para. revealed large number of outstanding
ebjections involvin® over a crore of rupees, some of which were as.
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old as 1942-43. The Commtttee while stressing the necessity for
the expeditious clearance of those objections suggested that the
representatives of the Ministry of Finance and the Accountant-
‘General, Central Revenues should together clear up all the outstand-
ings on the spot. It was stated by the representative of the Ministry
-of Finance that they had already issued necessary instructions in
the matter t¢ all the Ministries. As general directions or circulars
of this nature were not found to be very effective, it was suggested
that in order to expedite matters, the Finance Officers accredited to
the various Ministries might ask for lists of outstanding objections
from the Ministries periodically and also examine the reasons why
the outstandings had not been cleared up. If necessary, they should
be asked to render necessary assistance to the Ministries in the clear-
ance of the arrears and ensure that the objections were answered
in time.

153. Page 127 of the Accounts, Note 3—Expenses of the Ministry
of Commonwealth Relations, U.K.—Contribution to His Majesty’s
Treasury.—The Committee desired to know whether any settlement
had since been made with the U.K. Government about ‘traditional
payment of contribution from Indian Revenues in respect of the
agency functions performed by the Commonwealth Relations Office
on behalf of the Government of India. Th& Committee was informed
that the main agency work was the payment of pensions. The civil
pension work had been taken over by the Tndian High Commissioner.
The work relating to Military pensions including the disability
pensions was, however, being done by the Commoawealth Relations
Ministry. In the case of the disability pensions, payment had to be
fixed after deciding the degree of the disability. In the case-of pen-
sions to the family and dependents, the actual condition of the
family had to be checked up. It was found in 1947 that these func-
tions cculd not be effectively performed by the Staff of the Indian
High Commissioner. As they had to rely to a very great extent on
the co-operation and assistance of the officials of the UK. Govern-
ment, the Government of India agreed to pay an agency fee to the
UK. Government for doing this work. These agency fees it was
added were fixed on the basis of the number of persons actually
employed on each item of pension work. It was further stated that
as a result of the discussion which- the Secretary, Ministry of
Finance (R. & E. Department) had had with the Commonwealth
Relations Office during the course of his recent visit to London, it
had been decided to take over the work relating to payment of
.military pensions from the UK. Government and that the taking
.over process would start from October, 1951 and it was hoped that
by April, 1952 the Government of India would Lave taken over the
entire work. It was also mentioned that for the main item of work,



21

~that v payment of military pensions, the Government proposed to

use mechanical accounting methods, and the Pensicn Wing of the
. Defence Ministry here would depute one or two officers to work in

'the Commonwealth Relations Office in order to gain experience and
take over the files and other records. The Committee asked for a

-.note setting forth the actual percentage of the ratio of the expendi-

- ture incurred on agency fees to the pensions paid by the Common-

wealth Relations Office. The Committee also wanted the Ministry

of Finance t¢' ascertain from the appropriate Ministry whether the
- Commonwealth Relations Office was in any way rendering any

assistance towards the promotion of welfare of the Indians settled

- in the Colonies like Mauritius, New Guines, etc. and, if so, whether -
they would continue to do s¢ even after the Indian High Commis-
. sioner had taken over the work relating to military pensions.

154. Page 273 of the Accounts—Note 6—Superintendence of
Insurance—The Committee wanted to know why the expenditure
was more than the receipts, and what steps had been taken to balance

" the account. It was stated that the control of the Insurance

- Organisation had only recently been transferred to the Ministry of
Finance and that Ministry had not so far explored any avenues to
make it self-supporting by raising the fee. The Committee desired
that since this organisation was run for the benefit of the Insurance

- Companies etc., it should be considered whether the fees levied
should nct be adequate to cover the expenditure. The representa-
tive of the Ministry of Finance agreed to examine this aspect of the
matter. '

155. Grant No. 82-A.—Pre-partition Payment (page 385).—Out of
" Rs. 20-61 crores provided by a supplementary grant for pre-partition
_payments during the year, there was a saving of Rs. 3 crores. Theri
~Committee wanted to know why it was not pussible for the Ministry
- to surrender this saving in time. It was stated in reply that the
Ministry could not make a precise estimate of the amount required
because it was only in May 1948 that it was decided that pre-partition
..claims of various parties should be paid by the Government of India
initially and in spite of the best estimate made by them, the expendi-
ture was actually less than that anticipated.

156. Grant for Development Schemes—Note 3(a)—(Page 522).—

" The Committee felt that.there did not exist adequate machinery at
the Centre for ensuring that the grants made to the State Govern-
ments ete. for Development Schemes were utilized by them for the
purpose for which these were intended. They further observed that

- the responsibility for spending properly the monies allotted by the
Centre should he that ¢f the State Governments concerned. and the
- vesponsibility of the Central Government should be limited to broad
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‘checks only and not to the scrutiny of individual items of expendi--

ture. The Comptroller and Auditor-General promised to incorporate -
a note on the subject in the next Audit Report.

. 157. The Committee then took up consideration of the ‘Statement
showing action taken or proposed to be taken on the recommenda-
tions of the Public Accounts Committee’ relating to the Ministry of

Finance. '

Item 2 of the Statement.—The Committee felt that the instruc- -
tions issued by the Ministry of Finance in the matter were treated
by the Ministries in a routine manner, and not observed strictly.
The Committee. therefore. desired that some method should be -
evolved whereby it is ensured that the Ministries observe the instrue- -
tions issued to them in the matter. The indenting Departments should
raise the debits on account of supplies made by them in time and the
receiving Department should ensure that appropriate action was
taken by them in time to arrange for the adjustments of such debits
within the appropriation or grant sanctioned in respect of sthe finan--
cial year concerned.

While discussing the question of the adjustment ¢f cost of stores -
purchased in the UK., the Committee desired to know whether the
Ministry of Finance had withdrawn any of the powers delegated to -
the Old India Office and whether the High Commissioner for India
in London exercised the same financial powers as were enjoyed by
the other Ambassadors and, if not, why not! The representative of °
the Ministry promised to submit a detailed note in due course.

Item 3 of the Statement.—The Committee desired that in order
to expedite disposal of audit objection by the-various administrative -
authorities, the Ministry of Finance should issue instructions calling :
for quarterly statements showing the progress made in the disposal
of the audit objections pending in the various Ministries and their
attached and subordinate Offices.

Item 4 of the Statement.—'The Committee was informed that the -
question of the institution ¢f a system of ‘Administrative audit’ was
under the active consideration of the Ministry of Finance. The
Committee felt that, as observed by them while considering the-
Accounts relating to the Ministry of Works, Production and Supply,
any postponement ¢f the introduction of this system on grounds of
funds would not be an economical proposition in the long run. The
Committee thought that for the sake of efficiency and better -
organisation, it was worthwhile spending a little more mcney than
eontinuing the present defective system which might in the long:
run be responsible for huge wastes of public funds’
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Item 5 of the Statement.—The Committee considered the note-
furnished by the Ministry and felt satisfied over the progress made -
in the working of the Small Savings Scheme in different States.

Item 6 of the Statement.—The Cummittee decided to take up
examination of the various State Trading Schemes during their next
session, by which time it was hoped that the Ministry of Finance-
would be in a position to conduct an overall financial review of the-

various Schemes.

168. The Committee then diseussed with the representatives of"
the Ministry of Finance the propriety of transferring governmental
activities to private corporations, e.g., the Indian Telephone Indust-
ries, Bangalore which had been formed into a joint stock company
and the capital of which was found by the Mysore and the Central
Governments. The Committee felt that while such concerns were
run by Gevernment, they would be subject to the control of”
Government and of Parliament but on becoming autonomous or -
semi-autonomous concerns, they became free from the day to day
control of the Government. In regard to the questicn of payment
of income-tax, the Committee was informed that while Indian
Telephone Industries continued as a Company, Government could"
recover Income-tax and that was provided in the Income-tax Act.
The Committee reiterated their earlier suggesticn that the setting -
up of such State-sponsored concerns should be regulated by

Parliamentary legislation.

159. The Committee reviewed the working of the Income-tax
Investigation Commission, and desired that the Ministry of Finance -
should try to realise arrears of assessment as expeditiously as pcssible -

*under the scheme of concession to the assessees for quasi-voluntary
disclosures of tax. The representatives of the Ministry promised to -
submit to the Committee a Memorandum showing the number cf
assessees in Parts A, B, & C States, the amount so far recovered.
from them and that outstanding for recovery. ’

160. The Committee referred to losses of opium in the Ghazipur
Opium Factory and desired that a note outlining the security
measures adopted by Government to prevent thefts of opium, and
also the causes of losses during the manufacturing process, should
be submitted to them in due course.

The Committee also desired to be furnished with a note detailing
the various aspects viz., administrative, accounting, financial control
etc. regarding the working of all the Opium Factories under the -
contrc] of the Central Government, with special reference to the-
functions and dutjes assigned to the Narcotics Commissioner and:
other Opium Officers in-charge of the Factories etc.
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161, Separation of Treasury Functions.—The Committee drew
* -attention to para 11 of the Report for the year 1947-48 (post-partition)
- of the previous Committee and desired to know what steps
Government had taken to implement their recommendation. The
* representative of the Ministry of Finance informed the Committee
‘that they had accepted the recdmmendation in principle. The
question of setting up the organisation, fixing up accommodation
and employment of trained staff etc. was still under their considera-
tion. The Comptroller and Auditor-General incidentally informed
‘the Committee that as the introduction of this impcrtant reform was
being delayed, he proposed issuing notices to all Governments that
e would not make payments after a certain date and that they
should make their own arrangements for the taking over of the
‘Treasury work. He also mentioned that he contemplated eventually
approaching Parliament for getting an Act on the lines of the UK.
"Exchequer and Audit Departments Act being passed which would
divest him of his responsibility of looking after treasury work. This,
he said, was the beginning of a very important reform “that the
. spending authority must draw its own bills and make arrangements
for its own payments. In Delhi, he suggested, that the Government
-of India should have a central treasury and the Chief Commissioner
should be asked to move quickly in the matter.

162. The Committee then proceeded to take up consideration of
‘the Commercial Appendix (Civil), 1948-49. .

India Security Press (page 11 of the Accounts).—The Committee
desired to be furnished with a note showing the steps taken by.
:Government to revise the charges for printing of stamps to meet the
.rising cost.

163. The Committee desired to know in detail what the refusal
of ex post facto sanctions by the Ministry of Finance implied in
practice. Explaining this, the Comptroller and Auditor-General

- stated that the action of that Ministry in refusing to accord sanction
was to get the Department or Ministry concerned hauled up before
the Public Accounts Committee. The Committee observed that the
Finance Ministry should take other measures also besides refusing

' .sanction. The Committee strongly recommended that disciplinary
action should be taken against the officials guilty of spending publie
‘monies without proper sanction and that the objections should not
-be removed from the Objectionable Items Registers maintained in
the Audit Offices unless the particular items had tgeen discussed and
.commented upon by the Committee.
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. 184. In regard to the examination by the Committee of the-:
receipt side of the Budget, the Comptroller and Auditor-General .
stated that as his establishment was extremely inadequate and also
that he was confronted with more urgent problems in connection -
with Part B States, he did not expect that within a measurable dis-; .
tance of time it would be possible for him to undertake the audit
of receipts. He added that instead of the receipts being audited.
the better course in the present circumstances would be for the
Committee to obtain a general idea from the income earning
«Ministries. There wculd be an Audit Report on the general financial:
position of Ministries and that could enable the Committee to have:
an idea of the receipt side of the Government accounts.



-PROCEEDINGS OF THE SEVENTH MEETING OF THE PUBLIC
ACCOUNTS COMMITTEE HELD ON MONDAY, THE 16TH
JULY, 1951.

The Committee met from 9 a.M. to 1 p.M.

Those present were:
Shri B. ’Das-—Chairman.

Shri M. L. Dwivedi b
Pandit Krishna Chandra Sharma
Shri Tribhuan Narayan Singh

Shri S. N. Das

Shri B. N. Munavalli . Members.
Shri T. H. Sonavane '
‘Shri Ram Chandra Upadhyay
Dr. Mono Mohon Das ’
Shri M. V. Ghule.

Shri V. Narahari Rao, Comptroller and Auditor-General of
India.

Shri B. N. Sen Gupta, Accountant-General, Central Revenues.

Shri R. P. Sarathy, Accountant-General, Food, Rehabilitation
and Supply.

.

SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

Present during the examinhtition of the Accounts 'i'/elaﬁng to the
“Ministry of Commerce and Industry:—

Shri S. A. Venkataraman, 1.C.S., Secretary, Ministry of Com-
merce and Industry.

Shri A. S. Lall, I.C.S., Joint Secretary, Ministry of Commerce
and Industry.

Shri C. R. Natesan, Deputy Secretary, Ministry of Commerce
and Industry.

Shri A. Bakshi, Deputy Secretary, Ministry of Finance.

Present during the examination of the Accounts 11elat1':ng to the
Ministry of Communications:—

Shri A. V. Pai, I.C.S., Secretary, Ministry of Communications.
% L8



97

Shri K. V. Venkatachalam, Deputy Secretary, Ministry of
Communications.

Shri T. P. Bhalla, I.P., Director-General, Civil Aviation.

Shri M. S. Mathur, I.S.E., Chief Engineer, Civil Aviation Wing. .

Shri R. Narayanaswami, Joint Secretary. Mix_listry of Finance.
Ministry of Commerce and Industry

The Committee took up examination of the Accounts of 194849
:and Aud:t Report, 1950.

165. Para. 23(a) of the Audit Report.—The Committee wanted to
know the full implications of the Government’s refusal to accord
ex post facto sanction in this case, and also whether refusal to sane-
tion would by itself be effective, unless it was automatically accom-
‘panied by disciplinary action against the officer concerned. They
‘pointed out that in the case referred to in this para., no action had
been taken. Explaining the case, the representative of the Ministry
-of Commerce and Industry stated that the powers of purchase dele-
gated to the officer concerned were very strictly limited, but he went
-on buying plant and equipment in excess of those powers. The net
result was that he spent on the whole nearly Rs. 80,000 or more.
Inter alia, it was, however, made clear to the Committee that there
‘was no question of dishonesty in this case except that the officer
-exceeded his financial powers. It was added that the ‘'whole thing
was properly accounted for and the officer got the plant and had it
:installed. The Secretary, Ministry of Commerce and Industry
- assured the Committee that he would, after further looking into the
‘matter personally, certify that the purchase of furniture, equipment,
«etc., was essential and that in his view sanction would have been
accorded if it had come up at the proper time. He undertook to
-apprize the result of his examination to the Comptroller and Auditor-
“General who might then consider the expedience of writing off this
‘item. The Committee desired to know in due course the action taken
‘in the matter.

166. Para. 23(b) of the Audit Report.—The Committee wanted to
“know the present position of the two cases involving embezzlements
‘referred to in this Para. It was stated that in one case relating to the
-embezzlement of Rs. 15,292 on account of postage stamps, the matter
"was already pending in the court and the person concerned was being
prosecuted. In the other case involving misappropriation of cash
‘receipts for railway freight paid amounting to Rs. 4,648, the police
had investigated and had asked for sanction to prosecute and-it was
sexpected that it would be accorded by the Ministry shortly. It was
;admitted that the, persons in charge of the Sections did not display
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that amount of supervisory efficiency as was expected of them. Speak—

"ing of the measures taken to put right the whole thing, it was stated’

that.they had now got a Postal Franking Machine and no such fraud

was possible. As regards the Railway receipts, they had now adopted.
the Railway Credit Note system.

167. Para. 23(c) of the Audit Report.—The Committee wanted to-
know the reasons for not enforcing the full recovery of £467 from
the Officer concerned, as decided earlier by Government on the
recommendation of the High Commissioner. While discussing this:
matter, the Committee desired to know the name of the officer con-:
cerned. The Comptroller and Auditor-General informed the Com-
mittee in this connection that the British parliamentary practice in
the Public Accounts Committee was that ordinarily the names of
individuals were not disclosed or discussed. The practice of disclos-
ing the names, according to him, did not help in the prosecution of
the case. The representative .of the Ministry of Commerce and’
Industry informed the Committee that he felt the complete facts:
of the case had not been presented to Audit as it should have been
done. He stated that the officer concerned utilised cars from the-
HM.G.'s pool of transport from 1st November 1946 to 10th March:
1948. The cars were used for official as well as private journeys but
no record of each kind of journeys was kept. In the absence of details:
the following ad hoc allocat.on was made by the Deputy Chief
Accounting Officer:

Payable by Government—£1,307-6-8.
Payable by the Officer concerned—&£467-8-2.

The Government of India accepted the allocation of the expenditure
suggested and passed orders for the recovery of £467-8-2 in 35 instal~-
ments from the officer. After the officer had paid £52 he was.
transferred to India. He then represented to the Government of India.
for waiving the recovery of the amount on the following grounds:

(i) Public transport at the place where he was posted was:
irregular, inadequate and expensive.

(ii) Use of the car on Sundays and holidays was not confined.
to private account but also for official social contacts,.
meetings and interviews, etc.

(iii) No car allowance or advance for the purchase of car was:
granted to him although originally it was proposed to-
- sanction a conveyance allowance for him.

(iv) On account of his transfer to India, his emoluments were:
reduced to less than half.
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The recovery of the balance of the amount was waived by Govern-
ment but that already paid by him was not refunded.

It was pointed out that at one time the officer concerned was on
leave for 3 months but the car was used by his family. The Com-
mittee was informed that other similar charges, apart from the
financial irregularities, had been pointed out by the Auditor of
Accounts in the other country where this officer was now posted
after a short spell of duty in India. The Secretary of the Ministry of
Commerce and Industry assured the Committee that he was investi-
gating the matter further and that after a full list of the charges
against this officer had been made out, he would ask for his explana-
tion through the Ambassador. He also promised to place before the
Committee the results of his investigations in the matter.

The Committee observed that the original decision to require
the officer to pay for the use of the car on Saturdays and Sundays
only was not quite correct as there was evidence on record that the
car had been used by his family during the period of his 3 months .
leave and on other occasions when he was out of his headquarters
for long periods. They further expressed dissatisfaction over the
decision to waive the recovery of the amount and observed that the
officer had been treated very leniently when there was a prima facie
charge against him. They were also surprised to learn that on the
face of his previous record, this officer had again been posted to an
Embassy abroad and desired that a thorough investigation should be
made in all the charges against this officer and a report submitted
to them.

The Committee also commented on the delay in the Office of the
High Commissioner for India in dealing with the audit objections
and desired that some method should be evolved whereby these
objections were dealt with expeditiously.

168. Para. 31 of the Audit Report.—The Committee drew atten-
tion to the defects and irregularities pointed out in this para. which
related to the Foreign Missions, Consulates, etc. While discussing the
observations made therein, the Comptroller and Auditor-General
informed the Committee that now since the Auditor of Indian
Accounts in the UK. was no longer a statutory authority indepen-
dent of him (C. & A. G.) but one subordinate to him, he would
introduce the same procedure as regards the preparation of audit
Reports as in the case of other audit officers. He proposed to ask the
Auditor in London to send his draft paragraphs to the Ministries in
India, endorsing copies to the High Commissioner for his informa-
tion, so that explanations would be given to the Auditor in the UK.
not by the High Cgmmissioner but by the Ministries concerned.
This system, he said, would produce better results in working.

963 P.S.
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169. Page 105 of the Accounts—Note 2.—The Committee wanted
to know the results of the police investigation and whether any dis-
ciplinary action had been taken against the person involved in the
misappropriation. The Committee was informed that the same
person, referred to in para. 23(b) of the Audit Report, who had mis-
appropriated cash receipts for railway freight was involved in this
case also and that sanction for his prosecution would be given
shortly.

170. Page 207 of the Civil Appropriation Accounts—Note 4—
Transfer to the Fund for the benefit of Cotton Growers.—The Com-
mittee wanted to know the present position of the Fund and whether
the Ordinance promulgated for the creation of this Fund was ‘still
continuing. It was, stated that the Ordinance creating this Fund
which was promulgated in 1942, was repealed on the 1st April, 1946.
The closing balance of the Fund on 31st December, 1950, was Rs. 583
crores, the opening balance on 1st April 1949 was Rs. 6-20 crores and
the disbursements during the period 1st April 1950 to 31st December
1950 were 37 crores. Explaining the reasons that actuated the
Ministry of Finance to allow an advance from the Central Revenues
for the purchase of cotton, it was stated that there was a great
demand from Japan for Cotton and though it was a temporary inroad
into the general revenues, the advance was made and it ended in a
good profit.

171. Page 273 of the Civil Appropriation Accounts—Note 5—
Receipts on account of fees for Deposits and Registration of Trade
Marks.—The Committee wanted to know why the expenditure was
more than the receipts and what action had been taken to reduce it.
The representative of the Ministry informed the Committee that he
would go into the question and examine how to make this organi-
zation self-supporting. He added that they had drastically cut down
the staff in order to reduce expenditure and would now consider as
to where and to what extent the fees could be increased. He also
stated that under Section 81 of the relevant Act, Government was
empowered to prescribe such fees as might be determined by them.
He assured the Committee that immediate action would be taken in
the matter in order to prevent the continued loss on this account.

172. The Committee then took up consideration of the ‘Statement
showing action taken on the recommendations of the Public Accounts
Committee’.

Item 3—Audit Objections.—The Committee was Informed that the
Ministry had issued necessary instructions to the Heads of Depart-
ments under their control and would now examine how far those
jmstructions had been carried out.



101

Items 38, 39 and 41.—The consideration of the reviews supplied
by the Ministry was postponed till such time as the Committee took
up the examination of the State Trading Schemes.

173. Vizag Shipbuilding Yard.—The Committee desired to know
what steps had been taken to acquire this ship-yard. It was stated
that the position remained precisely the same as was reported to the
Committee last year. It was hoped that Government would shortly
come to a decision in the matter.

174. The attention of the Secretary, Ministry of Commerce and
Industry was drawn to an instance of leakage of the Government
decision regarding levy of increased export duty on oilseeds before
the issue of the Government Communique. He promised to investi-
gate the matter and furnish a note to the Committee with special
reference to the steps taken by Government to prevent such leakages
which had serious repercussions not only on the trade but resulted
in loss of revenue to the Exchequer. .

175. The working of the Library attached to the Office of the
Commercial Intelligence and Statistics, Calcutta was discussed by
the Committee. The representative of the Ministry stated that the
Estimates Committtee had commented adversely upon the set-up of
this Office as also about the qualifications of the Officer-in-charge and
that they were trying to see what they could do about it. He added
that they had given notice to the Officer that he would not get any
extension of service and were also examining how they could pool
all the available information at one place.

Ministry of Communications

176. The Committee first took up consideration of action taken
by the Ministry on the outstanding items containing the recommen-
dations of the Public Accounts Committee.

Item 3—It was stated that necessary instructions had been issued
by the Ministry and they checked up every two months to see
whether these were being followed, and if there was any delay, they
took remedial action.

Item 4.—It was stated that the question of introduction of the
‘Administrative audit system’ was being considered as a general
question by the Ministry of Finance and that the Communications
Ministry would accept the recommendations of the Committee on the
lines of the instructions received from the Ministry of Finance.

Item 271—Agreement with Air India International.—The Committee
briefly discussed the working of the Air India International and Air
®
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India Ltd. They wanted to know why Air India was doing all book-
ing work for Air India International and why should not the latter
make their own arrangements for booking and save the agency
charges to be paid to the former. It was stated that at the time the
contract was made, the idea was that Air India should do all booking
work for Air India International. It was added that it was a part of
the original contract, and but for that arrangement, they might have
asked for greater concessions. The Committee desired that it should
be examined whether it would be more advantageous for the Air
India International to do their own booking. The representative of
the Ministry agreed with the view-point of the Committee that it
would be cheaper if Air India International made their own arrange-
ments for their bookings. It was added, that under the terms of
contract, Air India was appointed as an agent for a period of 10 years
out of which only 3 years had passed. The Committee desired, how-
ever, that the question of the Air India International making their
own arrangements for booking should be examined. They also
desired to be furnished with a copy of the balance sheet of this con-
cern for the year 1950-51 for their consideration when they took up
examination of the State Trading Schemes.

As regards the question of the grant of subsidy to certain Airline
Companies, the Committee desired that there must be some commer-
cial principles which should be followed by Government in such
cases.

Item 28.—The Committee was satisfied with * the information
furnished to them.

177. The Committee then took up examination of the Accounts of
1948-49,

Chartering of planes—The Committee desired te” be furnished
with a statement showing the actual number of occasions when each
Ministry chartered planes during the past two years as also the
charges involved in each case.

178. Grant No. 57—Commercial Appendix (Civil)—Overseas
Communications Service (Para. 292).—The Committee desired that
the Ministry of External Affairs should be asked to tap all possible
resources to effect recovery of the sum of Rs. 1,15,080 due from the
Nationalist Chinese (KMT) Government.

179. Para. 295—The Committee desired that the Ministry should
consider the question whereby an internal Accounts Officer ‘who
understood the business control methods should be appointed to look
after the accounting arrangements of this Organisatlon which were
at present being carried on by the Accountant-General, Bombay.
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180. Night Air Mail Services.—The Committee desired to know
the financial implications of thé expenditure incurred on Night Air
Mail Services and whether it amounted to the grant of a subsidy to
the Airline Companies. It was stated that there was not very much

of subsidy element in running this service. The present basis, it was "~

added, was practically a freight rate increased by a small percentage
rate of 12} per cent. because of the priority for handling postal mail.
In reply to a question as to how it compared with the freight paid
for ordinary air-freight, it was statetl that previously payment was
being made at the rate of Rs. 1/8/- per 1lb., but now according to the
present practice there was a saving of about Rs. 20 lakhs on the total
mails in a year.

.
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JULY, 1851.
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Shri B. Das—Chairman.

Pandit Krishna Chandra Sharma “I
Pandit Munishwardatt Upadhyay
Shri Tribhuan Narayan Singh
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Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.
Present during the examination of the Accounts relating to the
Ministry of External Affairs:—
Shri S. Dutt, I.C.S., Acting Foreign Secretary.

Shri'B. N. Chakravarty, 1.C.S., Acting Secretary, Ministry of
External Affairs.

Shri M. S. Bhatnagar, Joint Secretary, Ministry of Finance.

Present during the exramination of the Accounts relating to the
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Shri Vishnu Sahay, 1.C.S., Secretary, Ministry of Food and
Agriculture.

Shri P. A. Gopalakrishnan, 1.C.S., Joint Secretary, Ministry of
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Shri N. T. Mone, 1.C.S., Joint Secretary, Ministry of Food and
Agriculture, '

Shri J. Bannerji, ILF.S., Dy. Inspector General of Forests,
Ministry of Food and Agriculture.

Shri G. Mathias, Deputy Secretary, Ministry of Finance.

Shri D. D. Agnihotri, Under Secretary, Ministry of Works,
Production and Supply.

Ministry of External Affairs

181. The Committee resumed further examination of the Appro-
priation Accounts (Civil) 1948-49 and Audit Report 1950. They first
took up consideration of the written answers furnished by the
Ministry to some of the points which could not be covered in their
previous meeting (See Appendix XXX).

Para. 25(c) of the Audit Report.—The Committee was informed
that no reply had so far been received by the Ministry to the tele-
graphic reference made by them to the High Commissioner for India
in London. The representative of the Ministry, however, read out to
the Committee the following explanations sent by the High Commis-
sioner stating the extenuating circumstances that led to the slip in
this case:

“The stamps arrived two days before the due date for sale and
they did not actually count the stamps. They were
satisfied with the printed indication on the packet itself
that it contained so many thousands of stamps. At the
actual counting stage later on they found there were
certain shortages. As these things came directly from
the firm, that is, from the printers in Switzerland, there
were doubts as to whether the stamps were actually sent
to London. Therefore no disciplinary action could
possibly be taken when it was not certain that the loss
had taken place in London itself. It is quite possible
that the printers themselves might have made a mistake
and sent a few stamps short.”

The Committee was informed that the total number of the stamps in
question (which were called the Mahatma Gandhi Memorial Stamps)
was 178 each of 1} annas, 3} annas and 12 annas, and 120 of Rs. 10
each. It was further stated that the matter regarding the loss was
still under investigation with the D. G., P. & T. and had not been
disposed of finally. In this connection, the Comptroller and Auditor-
General mentioned of another case of a serious loss in the year 1943-
44 amounting to over £1,000, owing to a fraud on the  part of an
employee in the High Commissioner’s stamp agency. In that case the
person concerned wa¢ prosecuted and sentenced to imprisonment.
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The High Commissioner had then appointed a committee to investi-
gate the matter. It was discovered that there was a serious neglect
of procedure and on the recommendation of this Committee the
procedure was tightened up. The Comptroller and Auditor-General
felt that it was disturbing to find for the second time that the
arrangement for the issue of stamps in the High Commissioner’s
Office was defective in a number of respects.

The Committee observed that it was d.stressing to note the con-
trast in the handling of two cases of losses in the same Department
inasmuchr as no action had been taken in the present case. They
felt that there were no sufficient grounds for not having the stamps
counted on receipt in the High Commissioner’s Office and that short-
age of time was no excuse. As the stamps came in sheets, a simple
multiplication of the number of sheets by the number of stamps in
each sheet would have given the result. They were of the view that
the Officer-in-Charge of the section had failed in his duty which had
resulted in a loss to Government. They commented that this case
bore adequate testimony to the fact that there was laxity in the
administration of the High Commissioner’s Office and desired that
early steps should be takei fur préscribing a proper procedure for all
such matters and also for exercising adequate financial control. They
further desired that a note stating the results of fhe investigat.on
made by the D. G., P. & T. in the matter and action taken, if any,
against the delinquent officials should be submitted to the Committee
in due course.

182. The Committee then considered the note showing the admi-
nistration of the scheme of assistance to the evacuees from Burma,
Malaya, etc., furnished by the Ministry with reference to Note 8 at
page 355 of the Appropriation Accounts (Civil) and desired to know
what were the chances of the recovery of the balance of the amount
on account of outstanding advances. It was stated by the represen-
tative of the Ministry that the chances of recovery were very slender,
and actually, the position had come to such a limit that the recovery
was not much more than the cost involved in its collection. At one
stage, the Ministry had considered the question of asking
the State Government to collect the amount on a commission basis
but it was felt that by the adoption of that method, coercive methods
might be employed by the State Governments. It was further added
that the Ministry was considering whether it was worthwhile to carry
on the attempt any longer. The Committee felt that as appreciable
recoveries of advances were not expected, the expenditure that was
being incurred on the running of the organisation for effecting
recoveries was proving infructuous. They accordingly suggested that
Government should consider the expediency of writing off the out-
standing amount and winding up the organisafion dealing with this
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work. The Committee also desired that the Ministry should ask the
State Governments concerned to render proper accounts by the 30th
September, 1951 of the total amounts advanced and thereafter the
matter should be examined in the light of the suggestions made and
a report showing the action taken submitted to them in due course.’ *

183.- The Committee then proceeded to review the Schemes referred
to in Notes 10 & 11 at page 355 of the Appropriation Accounts.

In regard to the Scheme—Central Refugee Officers—the Com-
mittee was content with the information supplied by the Ministry
that no further expenditure was likely to be incurred in future on
that account. As regards the other scheme viz, Contribution to
Provinces etc. in respect of expenditure on orphans, the Committee
suggested that the Ministry should consider the possibility of trans-
ferring this work to the Central Ministry of Rehabilitation instead of
maintaining a separate establishment.

184. The Committee then proceeded to examine the note sub-
mitted by the Ministry (Appendix XXXI) in regard to India’s con-
tributions to the U.N.Q., F.A.O. and I1.C.A.O. during the period under
review. It was stated by the representative of the Ministry of
External Affairs that according to the International Organisation
Order, 1947, India was given the position of the successor Govern-
ment and had therefore to take on both the assets and the liabili-
ties. Until the share of contributions of Pakistan and India were
decided, India Government had to pay the whole amount as the
successor to the undivided Government of India. Further, the
Comptroller and Auditor-General informed the Committee that
there was a collateral agreement with Pakistan and that Pakistan
had accepted her liability, but she was not prepared to discharge it
now. She wanted to settle that as part of the overall financial
settlement between the two countries. The Committee desired to be
furnished with a statement showing the total amount paid by India -
to the UN.O. and other international Organisations on behalf of

_Pakistan.

185. The Committee then resumed discussion on Paras 25(a) and
25(b) of the Audit Report 1950 which were left over from the pre-
vious meeting for want of further information.

Para 25(a) of the Audit Report—The Comptroller and Auditor-
General informed the Committee that, as reported by the Auditor
of Accounts in London, a motor car belonging to an official who
was returning from a diplomatic job to another country was pur-
chasec.l by the High Commissioner on the plea that he required it
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for making an addition to pool of official cars and made a payment
of £900. He had himself no powers of making such an addition,
nor had he obtained sanction of the Government of India to increas-
ing his pool of cars. Secondly, he actually did not bring it on the
stock but sold it later to another officer. The effect of this was to
oblige the Officer concerned by way of an advance and later by
assisting him to sell his car. The objection, so far as audit was con-
cerned, was the purchase of the car without proper sanction. The
Committee observed that in case an advance was to be given to an
officer, it should have been given in the manner prescribed under the
rules and with the sanction of the competent authority and that the
rules should not have been evaded. The Committee desired that the

Ministry should instruct the High Commissioner to observe strictly
the rules in future. .

Para. 25 (b).—The Committee enquired from the representative of
the Ministry whether he had anything further to add to what he had
already stated before them at the last meeting. With regard to the
point raised by the Committee whether tenders had been invited, he
stated that the calling of tenders was not possible as it was useless
to call for tenders when the article was in short supply and also that
it was never done before. He added that limited tenders or single
tender procedure was followed in cases where competition for the
supply of stores was either non-existent or limited to a few well-
known sources. So the question of calling for  tenders did not
apparently arise. He further mentioned that the para. under refer-
ence involved two points, viz., first, about the tendér, and, secondly,
whether the Auditor of Indian Accounts had shown those paragraphs
to the High Commissioner for India before incorporation in the Audit
Report. The High Commissioner had intimated that the Auditor did
show the report to him and that he or his officers had-suggested
certain modifications, but they were told that the modifications would
merely make it longer and that they would have the opportunity of
explaining when the time camte. Intervening, the Comptroller and
Auditor-General remarked that the question was that if there was a
modification of facts then reasons would have to be adduced. The
modifications suggested by the High Commissioner were not presum-
ably modifications of facts but were comments or inferences. The
representative of the Ministry again stressed the point that it was a
question of facts that the High Commissioner was raising and that
the statement made by the Auditor that the whisky could have been
obtained from the normal sources was contrary to facts. The Com-
mittee suggested that in all fairness to the Auditor, the matter should
be further examined by the Ministry in consultation with an Officer
nominated by the Comptroller and Auditor-General and the result
of their findings reported to them in due course.
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186. The Committee resumed further examination of the various
points. disclosed in the Accounts for 194748 (post-partition) and
1948-49 and Audit Reports thereon which they could not cover during
their last meeting. They also considered the written answers to
some of the points furnished by the Ministry (See Appendices VII
to XI). -

187. At the outset, the Committee heard from the Secretary,
Ministry of Food and Agriculture a brief account of the present food
position prevailing in the country. The Committee was inter alia
informed that the Ministry had recently received reassuring news
from most parts of the country that the deterioration in the price
situation of food-grains had been stopped.

188. The Committee then took up, consideration of Government’s -
Resolution, dated the 14th July, 1951 on the report of the Sugar
Enquiry Committee appointed to enquire into such aspects of the
sugar crisis as were not fully covered by the Tariff Board. The
Committee discussed at some length the reasons for Government's
disagreement with the findings of the Ganganath Committee over the
question of supply of more wagons which resulted in excessive move-
ment of sugar. In reply, it was stated by the representative of the
Ministry that the facts were quite correct. It was only a matter of
inference, as decontrol implied maximum movement. It was added
that a plan was drawn up to ensure supply of a limited number of
wagons but actually the factories got more than was necessary. In
reply to a question as to why there was no maximum limit put on
the number of wagons, it was stated that the wagon supply was not
limited for the movement of any particular commodity at that time
and the priority system for movement of sugar was no longer then
in existence. Further, during the decontrol period, it was stated.
that they had planned a reserve of one lakh tons of sugar, but as
there was no mechanism in existence to watch the day to day move-
ment of sugar, the entire machinery of sugar control having been
abolished, the plan could not be observed rigidly. The Ministry
was, however, getting monthly figures of despatches from the Sugar
Syndicate and there was always a time-lag because the Syndicate
"had to collect the figures from all the factories, co-ordinate them
and then send them to the Ministry. It was only in July 1949 when
the Government of India noticed that too much sugar was going out
that they brought this matter to the notice of the Railway Adminis-
trations concerned. It was as a result of this abnormal movement
that the plan was gevised early in August 1949 and full control over
the commodity was again imposed. The Committee observed that
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* the Ministry of Food and Agriculture had failed in their duty to
appraise the real position during the period of 4 months i.e., from
April, 1949 to August, 1949 and did not visualize the logical sequence
of such excessive movement of this commodity which was bound
- to have serious repercussions during the closing months of the sugar
year. They felt that the Ministry should have kept a watch over
the movements of sugar during the earlier period of its decontrol,
as also to ensure that the stock of 1 lakh tons intended as a reserve
was kept intact. They should also have asked the Railways con-
cerned to cut short the supply of wagons for the transport of sugar
to border places adjoining Pakistan in order to curb the tendency
of the black-marketeers to export sugar to Pakistan clandestinely.
The Committee also commented at the miscalculation of the Ministry
regarding the carrying capacity of a wagon on the different Railways
as disclosed in the Ganganath Committee Report.

The Committee drew the attention of the representatives of the
Ministry of Food and Agriculture to the following passages from
the report of the Tariff Board in this regard:

“Though- sugar was decontrolled from December 1947 and con-
trol over the Sugar Syndicate reverted under the law to
the U.P. and Bihar Sugar Commission, the Government
of India ought to have taken even closer interest than
they did in view of the all India importance of sugar”.

“Undoubtedly there was lack of co-ordination between the
Government of U.P. and the Sugar Commissioner, which
gave an opportunity to the Syndicate to mislead the
Government and ignore the Sugar Commissioner”.

* * - C . 4 *

. “In its dealings with the Government of U.P. and the Sugar
Commissioner regarding the release of ‘sugar quotas in
1949, the Syndicate was far from straightforward”.

- The representative of the Ministry admitted that the facts quoted
from the Tariff Board's report were correct and stated that as a
result of that Government had taken action to abolish the Syndicate.
The Committee felt that the abolition of the Syndicate after the
sugar position had deteriorated so much was rather a belated step
and that Government had failed to handle the situation at the

proper time.
189. The Committee then re-opened discussion on the observations

made in Para. 26 (¢) of the Audit Report 1950 regarding import of
fertilizers in paper bags, and considered the note submitted by the
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Ministry (Appendiz VII). The Committee drew attention to the -

following statement made in the said note and observed with regret
that the consumers were made to bear the brunt of losses:

“The amount paid on the re-bagging of the consignments under
consideration was Rs. 87,400 which was borne by the
Central Fertilizers Pool and recovered ultimately from
the consumers”.

The Committee wanted to know whether the loss accrued in this case
was attributable to the failure of the Purchasing Missions abroad or
due to the lack of vigilance and supervision exercised by the Ministry.
The Secretary, Ministry of Food and Agriculture stated that the
indent was placed by them with the then Ministry of Industry and
Supply (now Ministry of Works, Production and Supply) and the
actual purchase was made by that Ministry through its Missions
abroad. The paper packing had, it was stated, since been disconti-
nued. The representative of the Works, Production and Supply
Ministry informed the Committee that they had received a telegram
from the High Commissioner for India in London that satisfactory
evidence had been obtained that 6 ply paper bag with bitumen lining
was not only satisfactory but was preferable to jute bags and on the
basis of this they had agreed to the paper packing. He added that
it had not so far been established whether the loss caused was due
to defective paper packing or was due to wrong specification. They
had taken up the matter with their Purchasing Mission in London
but had not so far received any further information. The Committee
were surprised to learn that although a period of two years had
elapsed, the Ministry of Works, Production and Supply had not been
able to elicit any reply from their Purchasing Mission in London.
‘They observed that the matter should be pursued vigorously and the
Officer concerned should be asked to explain why he had not sent a
reply for such a long time. The Committee desired to be furnished
with a note showing the date on which the then Ministry of Agri-
culture complained in the matter to the late Ministry .of Industry and
Supply (now Ministry of Works, Production and Supply), the date
on which the latter Ministry addressed their Mission in London, and
the period for which the matter had been pending for final disposal.
The Committee also desired that the Ministry of Food and Agriculture
should investigate the matter further in consultation with the
Ministry of Works, Production and Supply and find out if the fault
rested entirely with the Purchasing Mission in London. The Com-
mittee stressed that in order to avoid such losses in future, the
Ministry concerned should give specific instructions to the Purchas-
ing Mission and in all cases losses resulting from the non-observance
of the specifications should be taken up immediately with the
Ministry of Workg, Production and Supply.
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190. The Committee then took up consideration of the note setting
out the Constitution of the Sugar (Temporary Excise) Fund, its
administration etc. (Appendix XIV) furnished by the Ministry of
Food and Agriculture. Out of the total realisations of Rs. 412 lakhs
in this Fund, a sum of Rs. 103 lakhs had been set apart for subsidizing
the sugar industry in U.P. and Bihar to compensate them for the
additional cost involved in granting certain concessions to labour and
another sum of Rs. 70 lakhs was kept as Reserve to compensate the
sugar industry in a falling market., The Committee apprehended that
the principle underlying the grant of subsidy to the factories was
fraught with serious repercussions in the future both on the trade and
on the labour, The Committee wanted to know whether before Gov-
ernment agreed to give subsidy in regard to the rise in the cost of
labour, they went into the question whether the industry was making
a profit or was incurring a loss. They felt that compensation should
not be given for loss of profits, but that it should be given only if
there was loss on other grounds for which adequate justifications
exist. The Committee was informed that the revision of the basic
formula governing the method for the calculation of the cost of sugar
as also the profits was under the consideration of the Ministry. The
Committee desired that Government should safeguard the interests of
the consumer. The Comptroller and Auditor-General informed the
Committee that he intended asking his Accountant-General to con-
duct a special audit of this Fund, in order to see whether the cess
was levied in this case in consonance with the wishes of the Legis-
lature. The Committee desired that the question of costing, calcula-
tion of profit and other cognate matters should also be studied by
the Accountant-General and his comments, if any, included in the
Audit Report.



PROCEEDINGS OF THE NINTH MEETING OF THE PUBLIC
?gfgmgq's COMMITTEE HELD ON WEDNESDAY, THE 18TH™
, 1951*

The Cornmittee met from 10 a.m. to 1 P.M.
Those present were:
Shri B. Das—Chairman.

Pandit Krishna Chandra Sharma "

Pandit Munishwardatt Upadhyay

Shri Tribhuan Narayan Singh

Shri S. N. Das

Shri B. N. Munavalli

Shri T. H. Sonavane ?Members.

Shri Ram Chandra Upadhyay

Dr. Mono Mohon Das

Shri Gokal Lal Asawa

Shri Murlidhar Vishvanath Ghule, j

Shri V. Narahari Rao, Comptroller and Auditor-General of
India.

Shri B. N. Sen Gupta, Aceountant-General, Central Revenues.

Shri R. P. Sarathy, Accountant-General, Food, Relief and

Supply.

SECRETARIAT
Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

191. The Committee made a general review of the Accounts con-
sidered by them and the evidence placed before them. They came
to certain tentative conclusions which they desired should be
embodied in their report.

192. Before the close of the meeting, the Comptroller and Auditor-
General read out to the Committee a Memorandum outlining the
various changes which he contemplated making in the form of
Appropriation Accounts in order to reduce their size (reproduced as

Annexure I to these proceedings).

-193. The Committee then adjourned to meet again for passixig the
draft report.

*Proceedings of the earlier and subsequent meetings which did not
consider any accounts have also been included as Appendices XLIX to LVI.

. 118
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: ANNEXURE I

Memorandum outlining the proposed changes in the form and
contfents of the Appropriation Accounts

The question of making certain changes in the form and content
of the Appropriation Accounts so as to reduce their size without
curtailing any substantial information at present made available to
the Public Accounts Committee has been under consideration for
some time. With the concurrence of Government, the Comptroller
and Auditor-General proposes to make the following changes:—

(a) The Explanation for variations between the original grant
and the final appropriation under individual sub-heads
will be omitted, but instances of defective supplementary
appropriations and reappropriations indicating bad
budgeting and control will be brought”to notice through
notes below the grants in the individual appropriation
accounts,

(b). No amounts or percentages will be prescribed for explain-
ing the variations in the appropriation accounts between
the expenditure and the grant, but the Accountant
General or the other authority compiling the appro-
priation accounts will be given full discretion in the
matter so that he may include in the appropriation
accounts explanations of variations only in those cases
which, in his view, are likely to be requlred by the Public
Accounts Committee.

(¢) In the Civil Appropriation Accounts the monetary limits
fixed for the detailed statement of expenditure on
important new works will be raised from Rs. 50,000 to
Rs. 1 lakh in the case of major works and from Rs. 20,000
to Rs. 50,000 in the case of major works not provided for
in the budget. These limits will also apply in the case
of P. & T. Appropriation Accounts. This is justified by
present day conditions and the matter will be reconsider-
ed if and when prices fall to pre-war levels.

(d) The notes below individual appropriation accounts which
give the percentages of variations between the expendi-
ture and grant as compared with previous years will be
omitted. These do not by themselves convey anything
as these variations need not necessarily imply any lack
of control. So long as the Committee’s attention is speci-
fically drawn to instances of bad budgeting and lack of
financial control, these notes do not serve any purpose.

2. The position was explained to the P.A.C. at its meeting held on
18th July, 1851.
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APPENDIX II
STATEMENT COMPARING EXPENDITURE WITH GRANTS FOR 1948-49

BExpenditure | Bxpenditure

O al Final compared
Number and Name of | Orast or Grant or Bependituro | with Oricinal|  wich Pinat
or Appropristion A Grant or Grant or
tion priation Agm— ﬁ:
are + +
Less— Less~
Rs. Rs, Rs, Rs, Rs.
1 Customs
Voted . 1,28,97,000 1,54,24,000 1,49,01,341 +20,04,341 —3,32,659

: g, e
Voted] . 2,97,17,000 3,97,18,000 2,57,38,466 | —39,78,534 | —39,79,53¢

s Taxes on Income in-
tion Tax
Voted . 1,73,86,000 1,83,50,000 1,81,57,347 +8,71,347 —1,92,653

4 Opium~
Voted . 1,00,81,000 |  1,00,81,000 $7,76,766 | —43,04,334 | —43,04,234
s  Provincial Excise ’
- Voted ; . 4,22,000 422,000 3,79.918 —43,088 —43,085
6. Stamps .
Charged . 1,79,000 8,11,000 8,91,151 +1,12,151 ~=19,849
Voted . 1,08,36,000 1,34,25,000 |  1,27,21,330 |  +18,85,330 +2,96,330
7 [Forest , '
’ Voted) . 26,04,000 31,36,000 24,044,341 -1,99,759 —7,3L,759
8 Irrigation, Naviga-
tion, En'!bnnk;sl?nt'_
and 1 Drainage
Works —  Met
from Revenue}
Charged . 96,000 95,000 91,000 —4,000 —4,000
Voted | . 13,34,000 18,34,000 582,356 |  —7,51644 | —7s1644
0., Cabinet ..
Charged . 9,72,000 9,732,000 8,43,184 —1,08,816 ~1,28,816
Voted . 3,08,000 4,90,000 4,632,383 +1,54,382 —27,618
1x_ Constituent Assembly A
Voted, . 12,009,000 16,15,000 18,87,316 +3,78,316 -—27,784
12_ Constituent Assem-
. .  blyof India(Legis-
lative)
Voted . 18,65,000 18,658,000 15,28,244 —3,36,756 —3,36,756
13 Ministry of Home
Voted . 34,75,000 $1,15,000 49,69,731 + 14,94,731 —1,45:379
x4 Ministry of Inform-
stion and Broad- *
casting
Voted . 1,02,69,000 1,02,69,000 5%,07,913 —43,61,087 —43,61,087
15 Ministry of Law
Voted . 9,41,000 9,41,000 8,34,611 -—1,06,389 —1,06,389
16 Ministry of Bduca-
= Voted . 29,33,000 30,57,000 37,28,576 | —2,04434 | —3,38,424
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Original Final Expenditure mc
Gmtww Ap, ro o y with Original | with Final
or n Pro=
P priation tion Grant or Grant or
: TO-~
tion
ﬁe+ ore+
Less— I | Less—
Rs. Rs. Rs Rs. ‘ Rs
17 Mhhﬁwol Agricul-
. Voted . 29,432,000 29,43,000 27,55,548 —1,86,453 —1,86,453
18 Ministry of Health )
Voted 7,323,000 | 7+33,000 6,78,592 —d4,408 44,408
Ministry of External
» Affairs and Com-
monwealth Rela-
Voted | 36,04,000 [ 48,86,000 50,48,984 |  +14,44,984 +1,62,984
20 Ministry of Finance
Voted . 80,76,000 85,76,000 86,23,826 +35.47,826 +47,826
a1 Ministry of Com-
Voted . 1 45,83,000 . 88,285,000 $9,05.612 | +18,33613 +80,612
23 Ministry of Laborr
Voted . 24,79,000 23,19,000 20,73,919 ~-1,45,081 —1,45,083
3 Ministry .:fd ‘Works,
Voted 17,95,000 17,985,900 11,25,305 —6,60,695 | ~ —6,69,693
24 Ministry of Com-
Voted 8,329,000 5,86,000 5,358,758 +26,755 —30,243
as wa of Trans-
Voted 21,06,000 26,85,000 FYREXLY +3,08,315 —2,73,688
26 Ministry of Food
Voted . 93,81,000 48,89,000 4785708 |  +15,04,708 —1,03,293
Ministry of States
= Voted 7,233,000 11,56,000 I1,44,461 +4.21461 —11,539
a8 Ministry of Defence
Voted . 32,63,000 36,36,000 96,73,808 +4,07,898 +36,898
a9 Mhh?oﬂudmuy
and
oted . 21,96,000 23,66,000 23,80,583 +1,84,583 + 14,589
ot and ehfbﬂhﬁon
Voted . 13,00,000 14,45,000 13,37,160 +s7.!6¢:4 ~—1,07,840
5 portiatio v
Voted . { 2,85,000 2,85,000 122,907 | —1,62,093 | =162098
32 Payments to other
arvmeata, ¢t on
gaount of 'ﬂ:_
and mm.:c:;unt
of Treasuries
Audit Voted . 10,73,000 29,40,000 28,809,994 +18,16,994 50,006
° Cheorged . 66,000 69,000 85,488 —512 —3,618
Voted 1,88,92,000 3,37,67,000 2,27,16,290 |  +38,24,290 —50,710
€F Administration of
Justics Charged . 4,390,000 5,860,000 4,57,496 +1,18,496 + 7,406
Voted . 431,000 6,77,000 6,933,469 +2,02,469 ~—43,53%
—




Original Final BExpenditure | Expenditure
Number and Name of Grant or Grant ot Expenditure com
Grant or tion Appro- m with with Final
. tion gnnt or (iunt or
ppro- pro-
ﬁuﬂaﬂ 1 tion
ore+ ore+
Lesr— Less—
Rs. Rs. Rs. Rs. Ny Rs.
8$ Juils and Convict
Settlements
Voted . 2,000 3,000 11 —1,989 —2,989
36 Police
Voted 23,96,000 31,84,000 32,08,378 +8,12,378 +24,378
37 Ports snd Pilotsge :
Voted . 35,94,000 35,95,000 28,86,403 —17,07,597 —7,08,397
38 Lighthouses and
oted . 8,49,000 9,74,000 10,10,574 +1,61,574 +36,574
39 RBeclesiastical
Voted . 2,53,000 2,86,000 3,14,003 +61,003 +28,008
40 Tribal Aress . .
Voted 62,57,000 98,73,000 93,56,305 +29,99,308 —6,16,605
1
‘4 Voted 3,08,81,000 |  2,72,66,000 |  2,76,17,266 | +67,36,266 |  +3,51,266
43 Survey of Indis !
Voted . 60,67,000 69,45,000 69,97,582 +9,30,582 + 52,582
43 Botanical
\m . 1,66,000 1,66,000 1,54,993 —11,007 —11,007
44 Zoological Survey
Voted ™ . 3,33,000 3,83,000 3,58,988 +125,988 —a4,013
45 Geological Survey ]
Voted . 36,67,000 36,67,000 22,58,590 | —14,08,410 | —14,08,410
46 Mines
Voted . 18,65,000 18,65,000 10,77,755 —7,87,245 —7,87,245
47 An:l\mlov
oted 20,83,000 20,83,000 20,41,736 —41,264 —41,264
48 Memlov
oted . 81,43,000 81,43,000 73,18,968 | —10,24,033 | —10,24,03%
MDﬁmmt of Scien- )
Research
Voted . 4:57,000 4,36,300 + 436,300 —120,7¢0
49 Other Sciegtiﬁc De-
Voted 1,03,83,000 1,03,83,000 80,68,433 | —23,14,568 | —23,14,568
S0 Education
Voted 86,31,000 86,31,000 80,23,034 —6,07,966 —6,07,966
51 Medical Services
Voted 40,15,000 40,15,000 31,09,879 —9,08,131 —9,05,122
s2  Public Health
Voted . 53,91,000 53,91,000 45,03,700 ~8,88,300 -—8,88,300
53 Agriculture
Voted . 1,73,08,000 2,45,43,000 1,74,88,528 +1,80,538 | —70,54:473
s4 Civil Veterinary
Vated 25,47,000 31,77,000 30,432,535 + 4,958,535 ~—1,34465
85 Industries snd Sup-
Voted 3,93,71,000 3,93,76,000 3,72,13,262 | —21,57,838 | —31,62,838
$6 Salt Charged . 2,10,000 £,10,000 1,809,859 20,141 —20,141
Voted . 1,40,96,000 1,40,96,000 1,10,69,533 —30,26,477 | —30,36,477




- Original Rinal Bxpenditure Expenditure
Nun:bc and Name el' CAimu or C‘)\nnt or Bxpenditure wlthcm . m
Grant or ypro- Final
pm pristion Grant or p or
PIO-
on riation
+ ore +
Less—
Rs. Rs. Rs. Rs. Rs,
s7 Oveneu Commun.k
C::sd 2,30,000
66,05,000 78‘. ,70,000 3, u,gcg ++I ga,gc: e 7:1
14,000 1 11,85,81 —23,183
’7Aw T " 77.”! ' 5. 3.
Sevlcﬂ i
Voted 62,000 31,668 + 31,088 —30,338
’ 8,000 79000 | +37,79,000 |  —7,79,000
$7B Telephone F 45,8 37.794 37,79, 9!
: ’ 28,000 —38,000
Voted . 6 +1,02,6 +7,61
000 b 4 I 02,01
$8  Avistion Vot . 953, 102,615 102,615 7,618
. 13,98,000
59 B 2B 3,13,98,000 1,86,68,040 | —27,29,960 —37,29,960
el | IRSIO0 | oo | 1an1n693 |  —taksol |  —6o308
60 Commercial Intelli- o i ’
gence and Statistics
~ Voted; . 42,10,000 43,710,000 36,41,937 | ~—5,68,073 —3,68,073
61 Census . "
Voted 3,59,000 5,17,000 $,13,518 +1,54,518 | - =—3,482
42 Joint Stock Compa-
Voted | 4,30,000 430,000 335,999 —94,001 ~—94,001
63 Iudnn‘DdryDepuc-
Voted . 6,56,000 7,35,000 7.18,183 + 59,183 —19,817
64 Miscellaneous De-
partments
Voted 1,43,73,000 1,44:47,000 1,35,38,400 —8,34,600 ~—9,08,600
6s Currency . .
Charged 2,00,000 2,00,000 1,82,027 —17,973 —17,978
, Voted 1,03,50,000 1,06,21,000 99,34,100 —13,15,900| —15,86,900
66 Mint B
Voted . 1,14,32,000 1,26,21,000 1,20,34,015 +6,02,018 —s5,86,98%
67 Civil Works .
Charged 18,24,000 18,24,000 16,73,578 —1,60,428 | - —1,50,428
Voted] . 4,38,07,000 4:99,57,000 443,917,368 |  —¢4,15,633 | —35,65,633
68 _ Central Road Fund
~Votedg . 2,15,00,000 2,15,00,000 2,15,00,000 .o
69 Termorhl and Poli-
tical Pensions
Voted . 23,40,000 33,409,000 21,132,390 —3,37,610 —2,37,610
70 S annuation Al«
owances and Pen-
sions
4 Charged . 5,566,000 5,56,000 4,60,866 —95,185 —95,138
Voted 3,41,24,000 2,41,24,000 2,26,02,476 | —15,31,524 | —15,21,534
71 St:tionery and Print-
" Voted . 1,65,46,000 | 2,00,62,000 |  2,15,73,572 | +50,27,573 | +15,11,573
3
7 Charged 15,000 28,982 +28,082 +13,983
Voted . | 3107,73,000 34,06,17,000 | 33,33,23,679 | +13,14,50,679 | —83,94,33L

C



. Ot Final Expenditure | Bxpenditure
Number and Name of Grant or Grant or Expenditure 'icgthugmﬂ 'm
Grant or Appropriation ﬁm ; '3:; wor Grant or
gdmo-: +
' ' Lese— Lesp—
Rs, Rs. Rs. Rs. Rs.
78 Bzendinm on Re-~
ecs Voted . 10,03,50,000 | 19,14,82,000 | 18,39,88,463 | +8,36,38,463 —74,93,537
‘Grants-in-aid to
» Provincial  Go-
mm%’uu«l . 70,00,000 76,00,000 70,00,000 . ..
Voted . 2,35,00,000 2,25,00,000 2,35,00,000 . .
80 Miscellaneous Ad- * e
justments between
the al and
Provincial Govern-
ments
Voted . 82,000 82,000 90,576 +8,576 +8,576
8r Relu)et:lelemeut tmcl ,
e
”md . 4732,35,000 4,73,35,000 3,18,93,254 | —1,53,41,746 | —1.53,41,746
82 Civil Defence
Voted . 1,20,000 2,28,000 2,18,454 +98,454 —9,546
82A Pre-partition  Pay-
me
o Charged . . 13,73,000 1480867 | +14,89,567 +1,10,567
Voted 20,61,37,000 | 17,60,69,402%| + 17,60,69,402 | —3,00,57,598
83 Delhi
3 Charged . 42,000 61,000 85,237 +23,237 + 4,337
Voted 1,40,77,000 2,14,88,000 2,07,69,04S +66,92,045 —7,18,955
84 Ajmer-M .
4 fimer %’i:‘,:.d . 34,000 34,000 25,260 —38,740 —8,740
Voted 62,71,000 89,39,000 80,34,837 +17,63,837 —9,04,163
8s Panth Piploda
d ® Voted 24,000 41,000 36,916 + 12,916 ~—4,084
86 Ali,dnn}l.ln ’:lnd Nico-
ar 1slan
Cl:argcd . 40,000 42,000 42,787 +2,787 +787
Voted 95,13,000 1,05,43,000 1,01,80,540 +6,67,540 —3,62,460
87 Relllt;?rus with
ndian States .
Voted 71,48,000 79,11,000 70,10,698 —1,37,302 ~9:00,302
Interest on_debt and
Ocher  Obligations
bt Do -
v cfhgmd‘. 41,16,28,000 | 41,16,28,000 | 42,76,67,761 | +1,60,39,761 | +1,60,39,761
Staff, Household and
gllowmu}r’ of ;Ilu .
overnor
Ckar':‘:d' 16,00,000 20,17,000 22,95,197 +6,95,197 +2,78,197
chg:l Public Service
 R3958 1
Charged . 9,804,000 15,14,000 15,36,864 +5,42,864 +22,864
88 Cogim Outlay on
orests
Voted . 29,26,000 29,26,000 19,18,558 | —10,07,442 | —10,07,443

*This includes Rs. 1,31§808 as charged.
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Original Final Bxpendijture Bxpenditure
Number and Name of Grant or Grant or Bxpenditure compared
Grant or Appropristion X Appro- with Cm;iml with
priation mﬂuon Grant or Grent or
Appro- Al
ﬂi:;tion riation
+ re+
Less— —
i l Rs. Rs. Re. Rs. Rs.
89 Outlay on
?\e India Security
Press A
Voted . 43,09,000 43,098,000 10,63,1a1 —31,45,879 |  —31,45,879
3 leiﬂl Oul on
¢ ndultrhluwDe-
velopment
Vi 7,87/60,000 |  10,43,.21,000 |  746,66,161 | —40,93,839 | —2,96,54,839
93  apital Outlay ‘on
vil Avudon
- Voted . 4,08,84,000 | 4,08,84,000 |  1,56,50,933 | —2,53,33,067 | —2,53,33,067
ital Outley on -
jod c.gmdcutinxy
Voted . 69,71,000 69,71,000 32,63,788 | —37,07,213 | —37,07,212
93 Clziul Outlay on
oted . 7,506,000 [ 3,97,61,000 5.93,76,529 | +5,85,36,539 —4:84,478
Outlay on
* opia,
Voted . 65,45,000 70,28,000 56,321,459 —9,33,541 | —14,06,541
97 Delhi Capital Outlay
Charged . 1,16,000 1,16,000 —1,16,000 —1,16,000
Voted . 3,33,12,000 |  3,23,12,000 93,42,794 | —2.30,69,206 | —2,30,69,306
Capital Outlay on
o &vil Works
. 3,75,12,000 2,75,12,000 1,75,36,049 —99,75,951 —99,75,953
99 Commuted Value
of Pensions
Voted . 1,000 1,17,34,000 1,57,41,009 | +1,57,40,009 +40,17,009
”Ac?iul Outlay on
P«u’nm |
V ted . 3,16,27,18,000 | 2,14,54,532,590 |+ 2,14454,52,590 —1,72,65,410
100 Payments to Re-
trenched Personnel
Voted . 1,000 1,000 —1,40,484 —1,41,484 —I1,41,484
102 Capital Outlay on g )
gchmc of Stlte ’
Trading
Voted 25,97,88,000 | 25,97,89,000 | —14,63,50,339 | —49,60,38,239 | —40,60,39,339
103 C'B: Out.hy on
Voted . 39,33,07,000 39,33,07,000 18,08,91,067 | —31,34,15,933 | —31,24,15,933
103A Payments to Gov- )
emment of Pakis-
tan for Unique In-
stitutions
Voted . $,07,98,000 | 2,47,26,000 | +3,47,26,000 | —3,60,72,000
104 Interest free sand In-
terest bearing Ad-
wances
Charged . | 38,00,00,000 | 38,00,00,000 | 31,37,03,875 | —6,62,07,126 | —6,68,97,136
Voted . | 21,82,04,000 | 321,82,04,000 | 13,60,55,415 | —8,21,48,585 | —8,31,48,585
’
Total {Chamd- 80,62,25,000 | 80,90,57,000 | 75,86,00,109 | —4,76,15,801 | —5,04,47,801
Voted . | 2,00,91,46,000 | 4,81,30,11,000 | 3,85,79,74,133 |+1,84.88,28,133| —95,40,36,877
. A
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Original Pinal Bxpenditure | Expenditure
Nlll‘ll‘bel' o:d Name of On‘:? or Grant or Expenditure ﬂmll 3@%
Grant or 1y ation Appto— Appm-
pproprt priation pristion Grant ar Grant or
on
+ ore +
Less — -
Rs. Rs. Rs, Res. Rs.
Bx| l%.m'e met
om .
eZTeI:‘::cd 42,81,09,000 | 42,89,41,000 | 44,49,06834 | +1,87,97,23¢ | +1,59,65234
Voted . | 93,69,76,000 | 1,42,95,46,000 | 1,31,32,59,373 |+37,62,83,373 | —11,62,86,627
rom
Ek:md . 1,16,000 1,16,000 —1,16,000 —1,16,000
Voted 85,39,66,000 | 3,16,43,61,000 | 2,40,86,59,335 |+ 1,55,46,93,335 —75,56,01,665
Disbursements  of
Loans & Advances -
t Charged . | 38,00,00,000 | 38,00,00,000 | 31,37,02,875 | —6,62,97,125 | —6,62,97,126
Voted . | 21,82,04,000 | 31,82,04,000 | 13,60,55,415 | —8,21,48,585 | —8,21,48,585
PART 1I.—POSTS AND
TELEGRAPHS,
A~EXPENDITUREER
MET FROM REVENUE,
9 Indiean Posts and
Tele;rn:lu De-
P Charged . 97,31,000 97,31,000 94,560,879 —2,80,121 —2,80,121
Voted 24,84,73,000 | 24,84,73,000 | 26,20,44,869 | +1,35,71,869 | +1,35,71,869
B.~EXPENDITURE
CHARGED TO CAPITAL.
Capital “Outlay on
g fndun l"omy and
T D
ment (outsi
the oRevcnue Ac-
count).
Voted . 3,60,96,000 3,60,96,000 3,83,31,958 +23,35,958 +32,35,958
91 Indian Posts and Te-
Stores
Sus, (Outside
the )venue Ac-
count).
Voted . 1,000 1,000 9,05,856 +9,04,856 +9,04,856
‘Total.—Bxpenditure
ch-r‘ed”e lo‘én ital :
Yoted . 3,60,97,000 3,60,97,000 3,92,37,814 | +31,40,814 | +371,40,814
Total,—Posts and Tele-
graphs . . | 29,43,01,000 | 29,43,01,000 | 31,07,33,562 | +1,64,32,562 | +1,64,32,562
Total Charged . 97,381,000 97,31,000 94,50,879 —3,80,121 —2,80,121
otal .
{Voted .| 38,45,70,000 | 38,45,70,000 | 30,12,82,683 | +1,67,12,683 | +1,67,13,683




APPENDIX III
MINISTRY OF FOOD AND AGRICULTURE

A Note oN THE PROGRESS OF G.M.F. CaMPAIGN DURING 1947-48, 1948-49
AND 1949-50.*

Background

The G.M.F. programme was started on a planned Five-Year basis
from 1st April, 1947. Previous to that, it consisted of a number of
ad hoc schemes for increasing food production in the country. These
schemes were-sent up by the States (formerly called Provinces) and
the Centre confined itself to granting subsidies and loans to such
schemes as were approved by it. The G.M.F. work during this
seriod consisted mainly of diversion of acreage under some of the

ash crops like short staple cotton etc. to food crops with a view to
increasing food production during war-time.

2. The G.M.F. schemes consist of a series of short-term projects,
both of permanent and recurring nature, which are designed’to pro-
duce results within a short time. The types of G.M.F. schemes which
are taken up by the various State Governments and financed by the
Government of India are mainly of the following categories: —

1. Permanent Improvement—Works Schemes.
(a) Minor irrigation schemes like construction of wells, tanks,
channels, small dams, etc.

(b) Land improvement schemes like ‘land reclamation,
mechanical cultivation, contour bunding, etc.

II. Recurring Improvement—Supply Schemes.

(a) Distribution of chemical fertilisers. -
(b) Distribution of manures like oil cake, compost, green

manure seeds, etc.
(c) Distribution of improved seeds and establishment of seed
multiplication farms.

(d) Plant protection schemes.

I11. Other schemes of miscellaneous nature designed to increase
food production.

*Submitted to the Committee pursuant to action taken in item 35-B of the Statement
showing outstanding recommendations of the Committee (Appendsx IT).
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Five-Year Plan 1947-48 and 1948-49.

3. Initially the targets of additional production for the five years
commencing from 1947 were fixed at 3 million tons for Part ‘A’
States and 1 million tons for Part ‘B’ States. The over-all target
of 3 million tons was distributed amongst Part ‘A’ States in the light
of the potentialities of each State for increasing food production.
The target fixed for 1947-48 was 9-09 lakh tons of additional produc-
tion of which 697 lakh tons was estimated to have been achieved by
the various States during that year as a result of the implementation
of the schemes mentioned above in para. 2. The additional produc-
tion of foodgrains from waste land reclaimed by the Central Tractor
Organisation during 1947-48 is also included in the achievement.
The achievement represents 77 per cent. of the target aimed at.

4. During the subsequent year i.e. 1948-49, a target of 8-86 lakh
tons was set in addition to the 1947-48 target, the base year for the
fixation of the target being taken as 1946-47. The actual attainment
during this year was of the order of 7-95 lakh tons (including achieve-

ment under C.T.O.) which represents nearly 90 per cent. of the target
fixed.

5. The targets and achievements of additional production for
these two years in respect of various States are shown in Annexure
I It will thus be seen that during the first two years (1947-48 and
1948-49) of the five year plan for increasing food production, a total
additional production of 1492 lakh tons was achieved against the
target of 1795 lakh tons. This represents an over-all realisation of
83 per cent. of the target.

6. On every food production scheme taken up under the G.M.F.
drive which satisfies certain conditions laid down by the Govern-
ment of India for granting financial assistance, some expenditure is
incurred by the Central Government in the form of subsidies and
loans on some fixed basis. The actual expenditure incurred by the
Government of India and the State Governments on various schemes
during 194748 and 1948-49 is given in Annexures II and III. It will
be seen that out of the total expenditure of Rs. 429 crores during
1947-48, a sum of Rs. 2:08 crores was borne by the Government of
India and the balance by the State Governments. During 1948-49,
the total cost incurred by the Central and State Governments was
of the order of Rs. 6-89 crores, out of which the share of the Central
Government was Rs. 321 crores. The Central Government’s share
of actual expenditure is mainly out of the grants sanctioned by them
to the State Governments for G.M.F. schemes. The results of the
G.M.F. Campaign during these two years are compared with the

actual expenditure, incurred by the Central Government in Annex-
ure IV.

’
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. 7. It may appear that permanent schemes are prima facie much
more expensive than the recurring schemes. It is not, however, so,
if we take into account the fact that a permanent work, once com-
pleted, continues to yield results for a number of years, say 10 to 15
years. For example, if certain number of years, wells or tanks are
" dug, the irrigation facilities thus provided will continue to be used
for a long time and the expenditure once incurred on these measures
will continue to produce its beneficial effects for a number of years.
Taking ten years as the minimum life of a permanent improvement
scheme, the expenditure incurred by the Government of India on
one ton of additional production as a result of permanent schemes,
namely, Rs. 110 in 1947-48 and Rs. 87 in 1948-49, represents only a
small fraction of the value of the extra crop which they will produce
It will also be seen from the figures that the cost per ton in respect
of permanent schemes in 1948-49 is lower than in 1947-48. This is
due to the fact that certain works which were started in 1947-48 but
could not be completed during that year due to certain financial or
technical difficulties, were finished in 1948-49, resulting in additional
production during that year. The cost in respect of recurring
schemes, however, is higher in 1948-49 than in the previous year due
mainly to general rise in the price levels of means of production
such as seeds, fertilisers, etc. Taking into account the total cost
incurred on G.M.F. Schemes and total additional production achiev-_
ed, the cost per ton comes to only Rs. 30 in 1947-48 and Rs. 42 in

1948-49,

8. The cost per ton analysis made above relates to the financial
commitments of Central Government only in respect of G.M.F.
Campaign. Besides the Government of India, there®are two other
parties which share the cost on any approved G.M.F. measures,
namely, State Government and private individuals. An idea of the
total cost incurred on G.M.F. Campaign can, therefore, be had by
considering the contributions of all these three parties to the imple-
mentation of various schemes which may be either of a Private or
Public nature. So far as public works are concerned, they are under-
taken solely by the State Government and the entire cost is met by
the State and Central Governments. With regard to private
schemes, which are eligible for financial assistance from Government,
the total subsidy expenditure, both Central and State, should not
normally exceed 50 per cent. of the total expenditure involved in the
scheme. In other words, the individual cultivator who benefits from
the scheme should contribute at least 50 per cent. of the total ex-
penditure on the scheme. This, however, does not apply to staff
schemes or any other private scheme, the entire expenditure on
which may be subsidised by the State and Central Governments.
Worked out on this basis the gross expenditure per extra ton of
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food produced is about Rs. 120 in 1947-48 and Rs. 168 in 1948-49.
Taking Rs. 300 as the average value of ene ton of cereals prevailing
during these two years, the total amount spent on G.M.F. Schemes
during 1947-48 and 1948-49 forms nearly 40 per cent. and 56 per cent.
respectively of the cost of foodgrains produced. Thus, the benefits
accrued from G.M.F. measures justify the cost incurred on them.

Emergency Food Production Plan 1949-50.

9. The five year programme of G.M.F., which would have ended
in 1951-52 and which was calculated to produce 4 million tons of
foodgrains, was revised in early 1949, when the Prime Minister
announced that self-sufficiency in foodgrains should be achieved by
the end of 1951 after which time there would be no normal imports.
It was estimated that the deficit in foodgrains to be made up by the
end of the financial year 1951-52 (i.e. 31st March 1952). would be
about 48 million tons over 1947-48. An emergency plan for food
production was adopted early in 1949. The object of the Emergency
plan is to increase the production of foodgrains in the country so as
to meet all our requirements by 31st March, 1952 and to do without
normal imports thereafter.

10. As a result of the implementation of the various food produc-
tion schemes, nearly 9-49 lakh tons of additional foodgrains is
tentatively estimated to have been produced in the country during
1949-50 as against a target of 9-85 lakh tons. This represents an
achievement of nearly 96 per cent. of the target. (The figure of
achievement, it may be noted, is provisional and subject to slight
revisions on receipt of detailed information from certain States).
The State-wise break-up of the targets and achievements is shown in
Annexure I. It will be seen that the achievement during 1949-50 the
first year of the operation of the Emergency food production plan is
more satisfactory than the results obtained-during 1947-48 and 1948-
49,

11. The results achieved from the various G.M.F. Schemes during
1949-50 are compared in Annexure IV with the expenditure sanc-
tioned for them out of G.M.F. Fund by the Central Government
during that year. The actual cost incurred by the State Govern-
ments during 1949-50 out of loans and grants sanctioned is not yet
completely available.

1950-51 and 1951-52

12. For the remaining two years of the food production plan i.e.
1950-51 and 1951-52, it is planned to achieve an additional production
of 17 lakh tons and 14'13 lakh tons of foodgrains respectively, thus

963 PS. _
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making up the entire deficit of 4-8 lakh tons. These targets are pro-
visional and are subject to revision. The State-wise break-up of
17 lakh tons fixed for 1950-51 is given in Annexure I. Similar break-
up for 1413 lakh tons, the target for 1951-52, is being worked out in
consultation with the States on the basis of the food production
})r;gramme submitted by them for this year to the Government of
ndia.

Re-orientation of G.M.F. Policy during 1951-52

13. Experience of the last two years has shown the necessity of
establishing a closer relationship between the G.M.F. schemes and the
procurement of additional foodgrains from the extra yields arising
from these schemes. Accordingly, the G.M.F. policy has been recent-
ly re-oriented. The main features of the new policy are:—

(i) The G.M.F. effort will now be concentrated in certain selected
zones most suited for quick increase in production. Thus, in Madras
the work is proposed to be mainly concentrated on the major - river
systems of Godavari, Krishna, Cauvery, Periyar and Tambaraparni.
In Bombay, it is proposed to be concentrated in the coastal districts
of Konkan for rice. In other States also, Intensive areas have been
selected for development. In this connection it may be noted that a
Board for the special development of the Wheat Regions
of Vindhya Pradesh, Bhopal, Madhya Bharat and part of Rajasthan
has already been formed under the joint auspices of the Central
and State Governments.

(ii) Additional production is-now linked up with procurement.
This has been done by making it as one of the conditions of financial
assistance that a major portion (about 60 per cent.) of the increased
production in intensive areas should be surrendered as extra procure-
ment to procurement authorties.

(iii) G.M.F. expenditure will be henceforward mainly concentrated
on schemes of permanent character e.g. tube-wells etc. rather than on
the schemes of recurring character.

(iv) Steps are being taken by the Central Government to maintain
much closer contact than before with the actual execution of the
schemes in the States so as to be able to assess the progress made from
time to time and to render such help as may be necessary to the
Executive Officers with the least possible delay. The country has,
therefore, been divided into a number of regions and each region has
been placed under a Regional Agricultural Production Commissioner
who could act on behalf of the Centre.

14. It will be noticed from the above that while on the production

side concentration of work will enable demonstrate results to be
achieved, on the administrative side, the proposal for the formation
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of Inter-State Boards, wherever necessary, and for general co-ordina-
tion of ‘roduction and procurement work will help to bring a major
portion of the extra produce into the hands of Government.

Assessment of the results of G.M.F. Campaign.

15. There has been some criticism in the past of the method of
assessing the results of various measures put into operation under
the G.M.F, Campaign. During the earlier years of the G.M.F. Cam-
paign no particular system was followed for checking the results of
G.MF. Schemes reported by the States to the Government of India.
The method generally employed by the State Governments for work-
ing out additional production from G.M.F. measures was to multiply
the units of works completed or supplies distributed by certain con-.
ventional yard-sticks based on the results of the experiments conduct-
ed at research stations in the States. There are certain defects
inherent in this system of calculating the results of G.M.F. Campaign.
In order to remedy these defects and to obtain reliable estimate of
the additional production resulting from G.M.F. schemes, crop cutting
experiments based on random sampling technique are being conducted
in various States under the technical supervision of the Indian Council
of Agricultural Research in pursuance of the recommendations of the
Ad Hoc Committee set up for the scientific assessment of the results
of the G.M.F. Campaign.

16. A number of surveys, some of a pilot nature and others on a
State-wide scale, have since been carried out. Pilot experiments were
carried out in Madhya Pradesh in the Kharif of 1949 in two districts
and in Bombay on wheat and jowar in three districts of the State.
This has been followed during the current Kharif by State-wide
surveys on rice in Bombay, Madras, and Madhya Pradesh and a few
districts in Uttar Pradesh. The results are shown in Annexure V.
The surveys so far undertaken indicate that the official yard-sticks
used at present for estimating additional production are more or less
correct in respect of seed schemes but are somewhat high in respect
of manure and irrigation schemes. The data available are not yet
complete but they suggest that even if the additional production may
be over-estimated, the extent of over-estimation is not likely to be
higher than 15 per cent. These surveys are being gradually extended
to cover other types of G.M.F. aids and also other States.

Conclusion.

17. The co-operation of all sections of the public in this important
national task has been sought and welcomed irrespective of = their
political bearings. It is recognised that for the successful impiemen:
tation of the food®production programme it is essential to enlist the
cooperation and enthusiasm of cultivators. Great emphasis has bee
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laid by the Central Government on the need for harnessing the exist-
ing village institutions. The village panchayats working in various
States are being strengthened. Efforts are being made to constitute
Rural Development Boards, wherever necessary, while each State has.
been asked to set up organisations suitable to local conditions.

18. Prizes and propaganda have been accepted as part of food
production programme in order to provide an additional incentive to
the cultivators. Crop competitions are being organised with a view
to fostering healthy competition amongst the cultivators, thereby
inducing them to achieve higher yields per acre. Such competitions
are being organised from 1949-50 in respect of principal food crops in
each region, particularly wheat and paddy, pulses and subsidiary food _
crops like potato. Competitions are held at village, tehsil, district and
State levels. In addition to the community prizes in the shape of public
institutions and useful agricultural machinery for the benefit of the
entire community, attractive individual prizes in the form of certificates
and cash are also awarded. Such competitions were organised during
1949-50 in U.P., West Bengal, Bombay and Travancore-Cochin and the
per acre yields obtained were much higher than the normal yields
per acre in the country. During 1950-51, more States have. come
forward to organise such competitions.

19. Thus, even the most severe critics of the G.M.F. policy would
agree that positive results must follow from the various works and
supply projects which have been undertaken. If there is a well now
where there was no well previously, if fertilisers are being applied to
fields which were so long unmanured, there must be a general toning
up of agricultural production in the area even if the, entire effect is
not fully reflected in additional food production. It is true that.
adverse seasonal factors may appear sometimes to tilt the scales on
the other side, it should not be forgotten, however, that the net effect
would have been much worse but for the G.M.F. efforts.

20. Every effort is made to secure the maximum return from ex-
penditure incurred on G.M.F. schemes. In the first place, the schemes
submitted by the State Governments are carefully scrutinised from
the point of view of the cost and the return and also technical possi-
bilities. In doubtful cases, the officers of the Central Government
visit the States and discuss the schemes. The schemes are then con-
sidered jointly with the ‘Ministry of Finance and when they satisfy
the standards laid down, then the sanction is given authorising the
State Governments to proceed. However, no money can be actually
drawn until a completion certificate signed by the appropriate autho-
rity of the State Government is given. The State Governments super-
vise the construction of works from time to time and submit fortnight-
ly reports to the Central Government. The possibility of diversion
of fertilisers to non-food crops cannot be completely ehmmated But
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every effort is made to distribute the fertilisers in areas which are
predominantly food producing areas. For example, in Bombay the
manure mixtures are mainly distributed only in the paddy areas along
the coast.

21. An objective check has also been organised for assessing the
results of G.M.F. expenditure. This check is conducted by the
Statistical Section of the 1.C.A.R., who do crop cutting on the basis
of the random sample survey. The results of the survey so far taken,
show that.the official estimates of additional production are slightly
on the higher side. But even admitting the discount of 15 per cent.
production, which is the maximum indicated by the Statistics, an
expenditure of Rs. 150 on a permanent work which would yield an
annual increase of 1 ton of foodgrains is well worth it. It will be
naticed that in case of fertilisers arfd seed schemes which are of a
recurring nature the cost to the Centre for additional production of
1 ton is only Rs, 90.

ANNEXURE L
G.M.F. Campaign Additional Production Targets and Achievements
(State-wise)
(Lakh tons)
(
1947-48 (April to 1948-49 (April to  |(1949-50 over 1948-49) | (1950-51
arch over ch over over
1946-47) 1947-48) 1949-50)
Name of State

Target | Achieve- | Target | Achieve- | Target | Achieves | Target.
ment ment ; ment

1 2 3 4 s 6 ~ 7 ‘ 8
Part A States
Assam . 0.08 .20 0.42 0.51 0.75 0.76 1.07
Biher . . . . 0.61 0.72 0.37 0.53 0.83 0.8s 1.03
Bombay . . . 0.60 0.6% 1.21 o.60 0.73 0.71 1.06
Madhya Pradesh . . 0.59 0.26 0.03 0.83 0.79 0.51 1.35
Madras N 4.50 3.19 .42 2.81 1.18 1.11 3.81
Punjab .. .01 0.24 0.09 0.26 o.19 0.44
Orissa . . . 0.07 0.12 0.13 0.16 0.14 0.43 0.31
Uttar Pradesh . . 2.16 ‘1.56 3.58 1.86 0.74 1.78 1.51
W.Bengal . . . 0.48 0.13 1.46 0.26 0.88 1.06 1.82
Part B States
Hyderabad . . . 0.329 0.26 0.26
Madhya Bharat . . 0.04 N.R. 0.34
Mysore . . . 0.93 0.44 0,83
P.B.P.S.U. . . 0.08 N.R. 0.31
Rajasthan . . . 0.74 0.42 0-32
Saurashtra . . . 0.12 0.20 0.17
Travancore & Cochin . 1.09 0.54 123
VindhyaPradesh . . | .. S B NR. NR. 003

*Targets provisionally ﬁu'd at the time of NovemYer, 1949 Conference,
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1 2 3 ! s 5 6 E : 18
!
- | l
Part C States. |
Ajmer . . . o.01 0.0t N.R. N.R.
Bhopal. . . . . N.R. N.R. o.18
Coorg. . . . ® o.03| NR NR | ..
Cutch . . . . - N.R. N.R. .
Delhi . . . . 0,01 0.02 N.R. N.RR. .
Himachal Pradesh . . T NR. N.R.
) TOTAL 9.09 | 6.86 8.86 ' 7.71 9.59 | 9.23 | ..
C.T.O, . o.r1 0.24 0.26 0.26
Special tube-wells . . . . 1-00
GRAND TOTAL . so9| 697| 886| 795| 98| 94| 17.00
N, R.—Not reported. .
83 %m:’&ott&mp'cﬂod April, 1949 and June, 1950 and includes likely achievements for May and
June 1950.
ANNEXURE II
Actual Expenditure incurred during 1947-48 (as reported by State
Governments).
(Rs. in lakhs)
Irriga- l Land |Manures Go:t. | State’
Name of the State tion iImprove-| and | Seeds Others | Total o Govis.
. ment. | Fertili- India’s | share
\ share.
A-nnjn . . 3.99 32.97 (=) ?b)" 3.16 13.26 5.92 .34
Bihar . . . 7.8 0.91 0.71 3.84 8.0or! 21,29 9.89 | 1I.40
Bombay. . . 15.67 20.8¢4 14.92 7.68 10.60 | 69.71 34.01 35.70
Madhya Pradesh . §.02 1.82 2.41 2.67 3.23 | 14.64 5.32 9.32
Madras . . 182.93 4.07 8.28 | 28.93 | 11.23 | 235.23 | 112.18 | 128.0%
Orissa . . . 6.00 1.37 1.36 2.11 | 14.38 3&.)8: 20.45 1(&36
Punijab . 0.27 1.54 1.81 ) 0.91
UP. . . . 18.72 . 4.99 6.64 0.88 | 31.33 | 11.73 | I9.50
W.Bengal . ; 0.08 4.36 0.29 1.96 6.66 3.a31 3.48
Ajmer . . . 1.16 0.26 0.60 0.16 2.18 2.18
Cootg . . n 3)67 0.22 o.01 0.10 (xd.)oo E:d.)u 0.25
Delhi . . &.)os 0.89 o.01 (o‘.)gs 0.98
Totsl  : | 240.72 l 32.15 | 39.94 ’ 56°70 % 53.71 ’ "(8&)“ ] 20752 né')“

>
ig Included under seeds.

Includes f}{ureu for manures also.
c) Included Rs. 5. _r§9 lakhs given as ts to cultivators details of which are not available.

Excludes Re. 0 87 lakhs given as loun
e) Includes figures for Tanks, Channels and Dams.

Included under ‘Land Improvement ’. A .
(g) Bxcludes Ra, ?.os lakhs advanced as taccavi to cultivetors. 5o per cent of the loan will be remitted

in the case of those cultivators who have fulfilled the conditions of taccavi. i
) Includes Rs. 3.72 lakhs, given as grants to cultjvators, details for which are nct gvailable.

i) Includes Rs. 1.87 lakhs, as grant to cultivators details for whichqire not available.
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ANNEXURE Il
Actual Expenditure incurred during 1948-49 . (as reportgd by State
Governments).
Irriga- | Land [Manures Gorvt. State’ -
Name of the State tion |Improve-| and | Seeds | Others { Total of Govts
ment | Ferti- Indig's .
lisers share

Assam . . . . . $'69 ! 2.00 (®) {10 20(c) 5.34 ’23 23 | 11.33! Ir.90
Bihar . . 16.59 S 48 063 3.64| 1280 | 3920 1741 | ar.ye
Bombay. . . 121.23 | 46.27 | 13.56| 13 46| 1505|208 57| 87.69 | 120.88
Madhys Pradesh . ’ . 27.78 12.38 4 8o 3.69 3 40| S2.05| 27.48| 24.57
Madras . 203 34 7 84 4.72 | 238.50| 16 13 | 260.73 | 122 60 | 138.13
Orissa . s or 1.47 125 49 | 1570 3&)87 :?;5”, l&)as
Punijab (a) 0 93 N.R. 2 04 - 2.57 1.44 | 11.883
U. P, 232 92 N.R. 6 46 5 8Bs o 84| 3607 15.98 | 20.09
W. Bengal 0.97 0.48 | 13.66 &)u 11.79 | 27.02 9.75 | 17.3%

Ajmer . . 1.16 0.41 o 69 0.53 (}) 79 (21_.)79 oo
Coorg . . . (8) ?h?’ 0.40 001 0.16 1.50 1.13 0.9y

Delhi . . 0.13 0.84 0.02 0.98 o 98 .

(¢} €V

ToTAL . | 405.94 l 76.83 ' 47.77 , 71.06 | B1.85 | 688.98 I 321.13 | 367.85
: [CVO) (1))

Figures incomplete.
Included under Seeds.

()
b
%c; Iacludes figures for manures also.
) Includes Rs. 5. 54 lakhs given as grant to cultivators details of which are not available.

(¢) Relates to Seed Multiplication Farm and Multiplication of Improved Seeds through registered

g) Included under ¢ Land Improvement ’ (Clearance and Reclamation of Waste Land).

h) Includes figures for Tank:
i) Excl

L) Includes Rs. 3 ?
) Includes Ra. I.

rowers.
Ef) !xcludeu 0.72 lakhs given as loan,
é Channels and D

udes Rs. I.43 lakhs advanced as taccavi to
case of those cultivators who have fultilled the conditions of

‘cultivators

lakhs, given as grant to cultivators, details for which are not available.
lakhs, given as grant to cultivators, details for which are not available.

, $0% of the loan will be remitted in the
taccavi.

1) Excludes loan of Rs. 3.15 lakhs. .
ANNEXURE IV
1947-48° . ‘ 1948-49* 1949-50°
Perma- | Recurr- | Total | Perma- | Recurs- | Total [Perma- |Recurr- | Total
nent ing nent ing nent |in'.
At P 8 88 6 6
vt. of India‘s | 122.77 103 | 207.%2 | a15. 101.56 | 321 13 | 931.26 | 153.26 | 1
$harc) (Lakh Re.). & ® (8
Additional Production 1.12 5.74 6.86 2 48 5.23 7.71 | 6.69 2.80 9.
achicved(Lakh tons). . ! ®
Cost per ton (Rs.) 110 14 30 87 19 42 l 138 l 5s ! 113

N.B.—Figures of expenditure and additional production for 1947-48 and 1948-49 excluded. C. T. O.
Figures of expenditufe and additional production during and prior to 1949-50 are not strictly comparable.

*Refers mainly to Central Grants.

*«Relates to loans to grants sanctioned out of G.M.F. Fund.

(a) Ifncl:lludu m.lw lakhs ‘imul.t'i grants to cultivators details of which are not available and excludes

of Rs. §. ven to cultivators.

. l°.(‘l;) Inc.ludé s. 3.69 lakhs given as grants to cultivators details of which are no tavsilable and excludes
a losn of Rs. 2.15 lakhs 'ivcn to cultivators. R
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ANNEXURE V
. G.M.F. Assessment—1950
Average increase in yield in mds.
mds. [acre,
Survey  Official
Madhya Pradesh—
(i) Improved Paddy seed . . . . . 0.7 0.7
(f1) Manures , . . . . . . 1.2 2:9 (cake 272
Ammonium Sul-
phate. 3 41 Ammoni-
hosphate).
(%) Seed and manures . . . . I'2 3-6
Bombay—
() Improved paddy seed (trmsplmted) . . 1-4 10
- (ff) Manure mixture . . . . 2:7 2:0
(35) Seed and Manure mixture . . . . 32 3-0
Madras—
() Improved paddy seed . . . 1°7 15 g
(i) Fertilisers . . . . . . . 23 20
(557) Green Manure . . . . . . 1-8 37
G. M. F. Assessment—1949
Bombay—
Jowar .
Seed . . . R o8 oS
Manure (irrigated) . . . 4°s 3:0
WHEAT
Seed . . . . . 12 o8 d

Manuce (irrigated) . . . . 3°4 30



APPENDIX IV

MINISTRY OF FOOD AND AGRICULTURE
(AGRICULTURE)

Note for the Public Accounts Committee pursuant to action taken on
Item No. 36 of the Statement showing the outstanding recommen-
dations of the Committee.

(i) Selling of tractors is not the normal function of the Central
Tractor Organisation. The function of this organisation is to under-
take reclamation operations on behalf of the State Governments on a
“no profit no loss basis’ and the cost of operations is recovered from
‘them. The rates for the various items of work have been worked out
and recoveries are being effected at these provisional rates subject to
re-adjustments when the final rates are worked out. Pro forma
accounts of the receipts and expenditure are maintained by the
Central Tractor Organisation and audited by the Accountant-General,
Central Revenues.

(ii) A note furnishing the required information is enclosed
{Annexure I).

(iii) It has already been decided that the accounts of the Central
Tractor Organisation will be included in the Commercial Appendix
by the Accountant General, Central Revenues.

Note on the Central Tractor Organisation

There are large areas of land in India estimated at about 10 miliion
acres which were under cultivation at one time but have gone out of
cultivation having been infested with deep-rooted weeds. In view
of the difficult food position in the country it was felt essential that
these areas should be reclaimed for bringing them under cultivation.
The only way this could be done within a reasonable time was by
using mechanical equipment such as tractors and tractor drawn
implements. These are not manufactured in India and were not
available in the foreign market for import during the war and in the
immediate post-war period.

2. Luckily for us, the United States Armed Forces had brought
with them to India a good deal of mechanical equipment and these
became available for civil use after the cessation of hostilities. A
good number of tractors fitted with bull-dozers, graders and scrapers
were stated to be available among the surplus. The Provincial
Governments were eager to secure the equipment but their knowledge

U 158
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about them being strictly limited they were naturally hesitant. The
Central Government had to do the needful.

3. A Special Officer was deputed to visit the dumps in Bengal and
Assam to establish the quantities available and their condition. On
inspection it was found that the equipment could not be despatched
straightway to the Provincial Governments. It was found necessary
to set up an Organisation to inspect, service and repair the equipment
before despatch. A “Tractor Utilisation Scheme” was drawn up and
certain staff recruited and this was the nucleus from which the Central
Tractor Organisation developed.

4. It was found that a small number of machines in somewhat
better shops could go into the field after a quick service but a majority
of the tractors and equipment required heavy repairs before they
could be put into use. This meant the establishment of a heavy work-
shop. Materials for setting up a workshop were available in the
dumps and it was decided to acquire these as well.

5. A heavy workshop was established at Delhi fully equipped with
a Machine Shop, Engine Repair Lines, Tractor Assembly Lines, Black-
smith Shop, Welding Shop, Electrical and Instrument Repairs Section,
Power House and Stores. Although the workshop was meant to
be purely a repair shop, it was found necessary due to stress of circum-
stances to attempt manufacture of small components mainly standard
items like bolts; nuts and plough parts like shares, bar points, etc.

6. The Provincial Governments had upto that time no record of
any successful operation of large number of tractors. In the absence
of sufficient number of trained engineers and operators, it was not
desirable to make over the*equipment to Provincial Governments. It
was’ necessary that a Central Organisation should retain control of
the machines in order that they might be put to the best use. The
Provinces also desired this as they did not have the personnel to look
after the machines. They were willing to provide the land for opera-
tions. Thus the necessity arose for the creation of a Central Organi-
sation which would use the tractors on provincial land, maintain the

tractors in good condition and recover the cost of the operations from
the Provinces.

7. Ninety rehabilitated tractors were put into the field in 1947-48
and they reclaimed 32,531 acres of land. The resultant crops from
these areas were so encouraging that it was decided to expand the
scheme. The demands from Provincial Governments for reclamation
also increased. 180 machines were put into operation in 1948-49 and
they reclaimed 71,947 acres of land.

8. The possibility of bringing back into cultivation of large area
of wood infested land for the quick production of food grains having

-
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been established through the experiments with the old rehabilitated
tractors, a scheme was drawn up for the reclamation of three million
acres of land in seven years which would give an additional annual
production of 1 million tons of food grains. The major portion of the
machinery required for this is available only in the U.S.A. and owing
to the dollar shortage a loan of $10 million from the International
Bank has been contracted for the purchase of the machinery. The
scheme as approved by the Bank envisages the purchase of 375 heavy
reclamation tractors with equipment and setting up of a heavy repair
workshop at Bhopal to cater to the needs of the tractors working
in Central India. 345 of these tractors are to be used in Central India
for reclamation of kans infested land and 30 for reclamation of new
cultivable land in Nainital District.

9. A major part of the weed infested land is in the possession of
tenants in the areas concerned. The Provincial Governments have
undertaken to ensure that all such lands carry a crop after the land
is reclaimed.

10. The scheme is designed to work on a “no profit no loss” basis.
The Central Tractor Organisation undertakes reclamation operations
only on behalf of the Provincial Governments and the proposal is to
recover the entire cost of reclamation from them staggered over a
period of five years. The Provincial Governments have to recover
the cost from the cultivators.

. .
11. Recoveries from Provincial Governments are made in the first
instance at estimated provisional rates subject to re-adjustment being
made when the actual expenditure is worked out.

12. The following facts point out to the necessity for the continued
existence of the Central Tractor Organisation:

(a) Reclamation and mechanical cultivation of vast areas of
land which are at present lying waste will produce more
foed.

(b) The training given to the technical personnel of the Organi-
sation and the experience gained by them in handling
machinery could be utilised usefully both in reclamation
and the mechanical cultivation of land.

(c) The two existing workshops of the C.T.O. could be utilised
for repairing and reconditioning tractors and other equip-
ments.

(d) Mechanical cultivation of land being in its initial stage in
this country it will be easier for a Central Tractor Organi-
sation, to popularise it and work it more economi?al]y.
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13. As already stated, a loan of $10 million has been contracted
with the International Bank to be withdrawn in instalments as and
when found necessary. The loan became effective from 1st December
1949 and the interest on the amounts withdrawn and the commitment
. commission on the undrawn balance are paid half yearly on the 1st
of June and the 1st of December.

14. The loan is repayable in 10 half yearly instalments of $ one
million commencing from the 1st of June, 1952. The repayment of
the loan will have to be made initially by the Government of India

pending recovery of reclamation charges from the State Governments
in instalments.

15. As the C.T.O. is run on a commercial basis, interest is being
allowed at 3-13 per cent. per annum on the amounts withdrawn from
the Central Funds. It is proposed to charge interest at 2} per cent.
per annum on the balances outstanding against the State
‘Governments.

16. The total expenditure incurred by the Central Tractor Ofgani-
sation from its inception to 31st March 1950 is Rs. 3,80,26,198 inclusive
of liabilities. Out of this expenditure a sum of Rs. 1,29,93,759 was
incurred against the loan from the International Bank. As already
‘mentioned the reclamation charges are recoverable from the Provin-
<ial Governments. The amounts when recovered are credited te the
Central Government. If and when the C.T.O. is wound up, the assets
and liabilities will be taken over by the Government of India.

17. When on the recommendations of the Thompson Committee
the Government of India decided to take over the tractors left by the
American Army, it was the intention that those tractors should be
operated by the Provinces themselves. Later when it was found that
only 68 tractors could be despatched to Provinces without much loss
of time on repair, the necessity arose for forming the Central Tractor
Organisation to repair the remaining tractors and employ them use-
fully. It would thus be seen that the idea of setting up the organi-
sation materialised only after the equipment had been taken over, so
that when the tractors and equipments began to arrive there was
only a skeleton staff which was fully engaged in the receipt of stores
and machinery. It was not quite correct to say that there was no
accounting in the Organisation; the need for a proper system of value
accounting arose only when subsequently it was decided that the
tractors, etc., should be repaired and operated by the C.T.O. There
was practically no time available for any planning to be done, for
it was found necessary to commence the work immediately if the
1947-48 season had to be utilised. When a proper system of accounting
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was decided upon, it could not be put into effect immediately as ir
the absence of value accounting, every item of machinery and stores
received had to be priced and priced ledgers opened before the
accounting system should be introduced. This was a huge task as
the volume of stores received from Disposals was considerable and
no value was assigned to any individual item. Lump sums paid had
to be spread over the various items, in accordance with market price
or engineering data, etc., available. It was also rather unfortunate
that soon after the inception of the Organisation, the Country was
partitioned and as a majority of the staff were Muslims who had
opted for Pakistan, work of all nature including accounting was
brought virtually to a stand still for some months.



APPENDIX V

*Note on the Progress of the ‘Grow More Food Campaign’ (Since its
inception).

Background

1. India became seriously concerned about her food problem for
the first time after the last War broke out. Until then, there was
neither a proper statistical appreciation of the food shortage, nor,
except in times of famine any real anxiety about the overall food
position. After the entry of Japan into the World War, the supplies
from Burma and Indo-China were cut off and then attention was
focussed on India’s food needs. The immediate reaction was to make
up the loss of imports from Burma although after the introduction
and gradual extension of control over food distribution, it was found
that the deficits were even greater than those anticipated.

First Phase 1943-44 to 1946-47

2. The Grow More Food Campaign was first started in 1943-44 as
an urgent ad hoc measure to meet the then existing crisis. No plan
based on definite targets was prepared. All that was done was to
specify certain lines of work which if undertaken by the cultivators
or the State Governments would enable them to obtain a subsidy
from the Centre. Diversion of area from non-food crops to food crops
was encouraged, through a suitable adjustment of prices, imposition
of legal restrictions on growing of jute and cotton &nd payment of
subsidies from cotton fund on areas diverted from cotton to food-
grains.

3. The total amount sanctioned and the actual expenditure incurred
on the G.M.F. Campaign during this phase (1943-44 to 1946-47) as
reported in the annual progress reports are given below: —

194344 to 1946-47

Sanctioned expenditure:
(Rs. crores)

Loan . . . . . . . 654
Grant . . . . . . . 8-68
ToTAL . 15-22

*At their meeting held on the gth July, 1951, the P.A.C. desired to be furnished with

a comprehensive note reviewing the increased production of foodgrains as a result of the

¢ Grow More Food Campaign’ with special reference to the country’s attainment of self-

sufficiency, planned and graduated reduction in the annual imports of foodgrains and

cognate matters in the light of the provisions of the Planning Connission’s Draft
Qutlinz of the First Five Year Plan. . o
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Actual expenditure—Grants:

(R3. crores)
Central Government’s share . . . . 4-04
State Governmants® share . . . . 7+06
ToTar . i1°10
Ambunt allocated from cotton fund 0-41

The year-wise break-up of the expehditure is given in Annexure L

4. The results achieved during this period can be judged from the
following figures:

Scale of effort on irrigation, manures and seeds between 1943 to 1947

UNITS OF WORK DONE.

A. Minor Irrigation Projects:

Nos.

(3) Surface wells . . . . . . 64,217 (a)
(#) Tube wells . . . . . . 471
(11f) Tanks . . . . . . . 3,152 (b)
(¢v) Other projects . . . . . . 22,043

B. Manures and Fertilisers distributed :

Tons.

() Ammonium Sulphate . . 420,000
(#7) Oilcakes . . . . 4,838,000
(111) Compost . . . . 2,079,770
(tv) Green Manurc Secds . . 8,725

C. Seeds distributed . . . . . . .305.000

(a) Includes 11,668 old well repaired.
(b) Includes 813 old tanks repaired

5. As no systematic progress reports were obtained and statistical
checks carried out during this period, it is not possible to say what
was the total additional production achieved as a result of the execu
tion of the works indicated above. On the basis of the reports received
from States, an attempt has been made in Annexure II to frame a
very rough estimate of the additional production achieved during this
period. It will be seen, however, from the foot-notes given to the
statement that this estimate is subject to serious limitations.

6. The following were the main features of this period:

(i) Area under foodgrains went up, but yield figures showed
wide Huctuations.
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(ii) There was a great deal of diversion from non-food crops to
food crops. :

(iii) Apart from the unreliability of the all-India area and yield
figures and the fact that the G.M.F. work was not on a
planned basis, one great handicap was that the requisite
number of trained personnel were not available. There
was no industrial potential which could be switched on
to the manufacture of agricultural machinery or ferti-
lisers. Administrative machinery was concentrating on
war efforts and on internal security. Transport situation
was also complicated by war needs and difficulties of
replacemerit.

The Second Phase, Five Year Plan

7. The second phase of the G.M.F. campaign started with the
decision of the Government of India in September 1946 to continue
G.M.F. schemes for another five years. The G.M.F. programme was
then started on a planned five-year basis from 1st April, 1947. The
programme now consisted of a series of short-term projects, both of
permanent and recurring nature, which were designed to produce
results within a short time. The types of G.M.F. schemes which were
taken up by the various State Governments and financed by the
Government of India were mainly of the following categories:

1. Permanent Improvement—Works Schemes:

(a) Minor irrigation schemes like construction of wells, tanks,
channels, small dams, etc.

(b) Land improvement schemes like land reclamation, mecha-
nical cultivation, contour bunding, etc. d

II. Recurring Improvement—Supply Schemes:
(a) Distribution of chemical fertilisers.

(b) Distribution of manures like oil cake, compost, green
manure seeds, etc.

(c) Distribution of improved seeds and establishment of seed
multiplication farms. -

(d) Plant protection schemes.

IIJ Other schemes of Miscellaneous nature designed to ‘increase
food production.
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1947-48 and 194849

8. Initially the targets of additional production for the five years
commencing from 1947 were fixed at 3 million tons for Part ‘A’ States
and 1 million tons for Part ‘B’ States. The over-all target of 3 million
tons was distributed amongst Part ‘A’ States in the light of the poten-
tialities of each State for increasing food production. The targets
fixed for the two years 1947-48 and 1948-49 and the actual achievement
are shown below:

L ]
(over previous year)

(Lakh tons.)
Target Achievement Per cent.
including
C.T.O.
1947-48 . . . . r-09 6:97 77
1948-49 . . . . 8-86 7°95 90
TotaL . 17°95 14-92 83

The targets and achievements of additional production for these
two years in respect of various States are shown in Annexrure VI.
It will thus be seen that during the first two years (1947-48 and
1948-49) of the five-year plan for increasing food production, a total
additional production of 14-92 lakh tons was achieved against the
target of 1795 lakh tons. This represents an over-all realisation of
83 per cent. of the target.

9. On every food production scheme taken up under the G.M.F.
drive which satisfies certain conditions laid down by the Government
of India for granting financial assistance, some expenditure is incurred
by the Central Government in the form of subsidies and loans on some
fixed basis. The actual expenditure incurred by the Government of
India and the State Governments on various schemes during 1947-48
and 1948-49 is given below:

(Rs. crores)
Total Central State
Expendi- Govt's Govt.'s
ture share share
1947-48 . . . 429 2-08 2-21
1948-49 . . .o 6+89 . 3-21 3468
TcTAL 11-18 5-29 589

E‘he Central Government’s share of actual expendlture is mainly out
of the grants sanctioned by them to the ‘State Governments for
G.MF. schemes. The scheme-wise detaﬂs ‘of the eXpendlture are

963 P.S ®
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Given in Annexures 11l and IV. The results of the G.M.F. Campﬁign
during these two years are compared with the actual expenditure
incurred by the Central Government in Annexure V.

10. It may appear that permanent schemes are prima facie much
more expensive than the recurring schemes. It is not, however, so,
if we take into account the fact that a permanent work, once com-
pleted, continues to yield resuits for a number of years, say 10 to 15
years. For example, if certair. number of years, wells or tanks are
dug, the irrigation facilities tHus provided will continue to be used
for a long time and the expenditure once incurred on these measures
will continue to produce its beneficial effects for a number of years.
Taking ten years as the minimum life of a permanent improvement
scheme, the expenditure incurred by the Government of India on
one ton of additional production as a result of permanent schemes,
namely, Rs. 110 in 1947-48 and Rs. 87 in 1948-49, represents only a
small fraction of the value of the extra crop which they will produce.
It will also be seen from the figures that the cost per ton in respect
of permanent schemes in 1948-49 is lower than in 1947-48. This is
due to the fact that certain works which were started in 1947-48 but
could not be completed during that year due to certain financial, or
technical difficulties, were finished in 1948-49, resulting in additional
production during that year. The cost in respect of recurring schemes,
however, is higher in 1948-49 than in the previous year due mainly
to general rise in the price levels of means of production such as
seeds, fertilisers, etc. Taking into account the total cost incurred on
G.MF. Schemes and total additional production achieved, the cost per
ton comes to only Rs. 30 in 1947-48 and Rs. 42 in 1948-49.

‘11, The cost per ton analysis made above relates to the financial
commitments of Central Government only in respect of G.M.F.
Campaign. Besides the Government of India, there are two other
parties which share the cost on any approved G.M.F. measures,
namely, State Government and private individuals. An idea ©f the
total cost incurred on G.M.F. Campaign can, therefore, be had by
considering the contributions of all these threé parties to the imple-
mentation of various schemes which may be either of a Private or
Public nature. So far as public works are concerned, they are under-
taken solely by the State Government and the entire cost is met by
the State and Central Governments. With regard to private schemes,
which are eligible for financial assistance from Government, the total
subsidy expenditure, both Central and State, should not normally
exceed 50 per cent. of the total expenditure involved in the scheme.
In other words, the individual cultivater who benefits from the scheme
should contribute at least 50 per cent. of the total expenditure on the
scheme. This, however, does not apply to staff schemes or any other
private schemes, the entire expenditure on whick may be subsidised
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by the State and Central Governments. Worked out on this basis the
gross expenditure per extra ton of food produced is about Rs. 120 in
1947-48 and Rs. 168 in 1948-49. Taking Rs. 300 as the average value
of one ton of cereals prevailing during these two years, the total
amount spent on G.M.F. Schemes during 1947-48 and 1948-49 forms
nearly 40 per cent. and 56 per cent. respectively of the cost of food-
grains produced. Thus, the benefits accrued from G.M.F. measures
justify the cost incurred on them.

Emergency Food Production Plan 1949-50

12. The five-year programme of G.M.F. which would have ended
in 1951-52 and which was calculated to produce 4 million tons of food-
grains was revised in early 1949, when the Prime Minister announced
that self-sufficiency in foodgrains should be achieved by the end of
1951 after which time there would be no normal imports. It was esti-
mated that the deficit in foodgrains to be made up by the end of the
financial year 1951-52 (i.e. 31st March 1952) would be about 4'8 million
tons over 1947-48. An emergency plan for food vroduction ‘was
adopted early in 1949. The object of the Emergency plan is to increase
the production of foodgrains in the country so as to meet all our
requirement by 31st March, 1952 and to do without normal imports
thereafter.

13. As a result of the implementation of the various food produc-
tion schemes, nearly 949 lakh tons of additional foodgrains is tenta-
tively estimated to have been produced in the country during 1948-50
as against a target of 9-85 lakh tons. This represents an achievement
of nearly 96 per cent. of the target. (The figure of achievement, it
may be noted, is provisional and subject to slight revisions on receipt
of detailed information from certain States). The State-wise break-up
of the targets and achievements is shown in Annexure VI. It will be
seen that the achievement during 1949-50 the first year of the opera-
tion of the Emergency food production plan is more satisfactory than
the results obtained during 1947-48 and 1948-49,

The results achieved from the various G.M.F. Schemes during
1949-50 are compared in Annexure V with the expenditure sanctioned
for them out of the G.M.F. Fund by the Central Government during
that year. The actual cost incurred by the State Governments during
1949-50 out of loans and grants sanctioned is not yet completely
available.

-~

Integrated Production Programme

14. Early in 1950, the Grow More Food Campaign has been merged
in the integrated production programme so that the country could
be relatively self-sufficient not only in food grains but also in cotton,
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jute and sugar. The objective of the self-sufficiency has been re-
stated and the programme now aims at relieving the country by 31st
March 1952 of the need for food imports, except for—

(a) meeting any grave calamities such as wide spread failure of
crops;

(b) replacement due to diversion of crops in national interests;
and

(c) building up of a Central reserve.

15. For the remaining two years of this emergency food produc-
tion plan i.e. 1950-51 and 1951-52, it is planned to achieve an additional
production of 17 lakh tons and 14-13 lakh tons of foodgrains respec-
tively, thus making up the entire deficit of 48 lkh tons. These
targets are provisional and are subject to revision. The State-wise
break-up of 17 lakh tons, fixed for 1950-51 is given in Annexure VI.
Similar break-up for 14'13 lakh tons, the target for 1951-52, is being
worked out in consultation with the States on the basis of the food
production programmes submitted by them.for this year to the
Government of India. ’

Re-orientation of G.M.F. Policy during 1951-52

16. Experience of the last two years has shown the necessity of
establishing a closer relationship between the G.M.F. schemes and
the procurement of additional foodgrains from the extra yields arising
from these schemes. Accordingly, the G.M.F. pollcy has been recently
re-oriented. The main features of the new policy are:—

(i) The G.M.F. effort will now be concentrated in certain selected
zones most suited for quick increase in production. Thus, in Madras
the work is proposed to be mainly concentrated on the major river
systems of Godavari, Krishna, Cauvery, Periyar and Tanfbaraparni.
In Bombay, it is proposed to be concentrated in the coastal districts of
Konkan for rice. In other States also, intensive areas have been
selected for development. In this connection, it may be noted that a
Board for the special development of the Wheat Regions of Vindhya
Pradesh, Bhopal. Madhya Bharat and part of Rajasthan has already
been formed under the joint auspices of the Central and State
Governments.

(ii) Additional production is now linked up with procurement.
This has been done by making it as one of the conditions of financial
assistance that a major portion (about 60 per cent.) of the increased
production in intensive areas should be surrendered as extra procure-
ment to procurement authorities.



\ 185

(iii) G.M.F. expenditure will be henceforward mamly concentrated
- on schemes of permanent character, e.g., tube-wells, etc., rather than
on the schemes of recurring character.

(iv) Steps are being taken by the Central Government to maintain
much closer contact than before with the actual execution of the
schemes in the States so as to be able to assess the progress made from.
time to time and to render such help as may be necessary to the
-Executive Officers with the least possible delay. The country has,
therefore, been divided into a number of regions and each region has
been placed under a Regional Agricultural Production Comm1551oner
who could act on behalf of the Centre.

It will be noticed from the above that while on the production
side concentration of work will enable demonstrate results to be
achieved, on the administrative side, the proposal for the formation
of Inter-State Boards, wherever necessary, and for general co-ordina-
tion of production and procurement work will help to bring a major
portion of the extra produce into the hands of Government.

17. The co-operation of all sections of the public in this important
national task has been sought and welcomed irrespective of their
political bearings. It is recognised that for the successful implementa-
tion of the food production programme, it is essential to enlist the
co-operation and enthusiasm of cultivators. Great emphasis has been
laid by the Central Government on the need for harnessing the exist-
ing village institutions. The village panchayats working in various
States are being strengthened. Efforts are being made to constitute
Rural Development Boards, wherever necessary while each State has
been asked to set up organisations suitable to local conditions.

18. Prizes and propaganda have been accepted as part of food
productlon programme in order to provide an additional incentive
to the cultivators. Crop competitions are being organised with a view
to fostering healthy competition amongst the cultivators, thereby
inducing them to achieve higher yields per acre. Such competitions
are being organised from 1949-50 in respect of principal food crops in
each region, particularly wheat and paddy, pulses and subsidiary food
crops like potato. Competitions are held at village, tehsil, district
and State levels. In addition to the communijty prizes in the shape of
public institutions and useful agricultural machinery for the benefit
of the entire community, attractive individual prizes in the form of
certificates and cash are also awarded. Such competitions were
crganised during 1949-50 in U.P., West Bengal, Bombay and Travan-
core-Cochin and the per acre yields obtained were much higher than
the normal yields per acre in the country. During 1950-51¢ more
States have come fopward to organise such competitions.

.
[
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19. Thus, even the most severe critics of the G.M.F. policy would
agree that positive results must follow from the various works and -
supply projects which have been undertaken. If there is a well now
where there was no well previously, if fertilisers are being applied
to fields which were so long unmanured, there must be a general
toning up of agricultural production in the area even if the entire
effect is not fully reflected in additional food production. It is true
that adverse seasonal factors may appear sometimes to tilt the scales
on the other side, it should not be forgotten, however, that the net
effect would have been much worse but for the G.M.F. efforts.

20. Every effort is made to secure the maximum return from
expenditure incurred on G.M.F. schemes. In the first place, the
schemes submitted by the State Governments are carefully scruti-
nised from the point of view of the cost and the return and also tech-
nical possibilities. In doubtful cases, the officers of the Central
Government visit the States and discuss the schemes. The schemes
aré then considered jointly with the Ministry of Finance and when
they satisfy the standards laid down, then the sanction is given
authorising the State Governments to proceed. However, no money
can be actually drawn until a completion certificate signed by the
appropriate authority of the State Government is given. The State
Governments supervise the construction of works from time to time
and submit fortnightly reports to the Central Government. The
possibility of diversion of fertilisers to non-food crops cannot be com-
pletely eliminated. But every effort is made to distribute the ferti-
lisers in areas which are predominantly food producing areas. For
example, in Bombay the manure mixtures are mamly distributed only
in the paddy areas along the coast.

Assessment of the Results of G.M.F. Campaign

21. There has been some criticism in the past of the method of
assessing the results of various measures put into operation under
the G.M.F. Campaign. During the earlier years of the G.M.F.
Campaign no particular system was followed for  checking
the results of G.MF. Schemes reported by the States to
the Government of India. The method generally employed
by the State Governments for working out additional pro-
duction from G.MF.' measures was to multiply the units
of works completed or supplies distributed by certain conventional
yard-sticks based on the results of the experiments conducted at
research stations in the States. There are certain defects inherent
in this system of calculating the results of G.M.F. Campaign. In
~order to remedy these defects and to obtain reliable estimate of the
additional production resulting from G.M.F. schemes, crop cutting
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experiments based on random sampling technique are being conduct-
ed in various States under the technical supervision of the Indian
Council of Agricultural Research in pursuance of the recommenda-
tions of the Ad Hoc Committee set up for the scientific assessment of
the results of the G.M.F. Campaign.

A number of surveys, some of a pilot nature and others on a State-
wide scale, have since been carried out. Pilot experiments were
carried out in Madhya Pradesh in the Kharif of 1949 in two districts
and in Bombay on wheat and jowar in three districts of the State.
This has been followed during the current Kharif by State-wide
surveys on rice in Bombay, Madras, and Madhya Pradesh and a few
districts in Uttar Pradesh. The results are shown in Annexure VII.
The surveys so far undertaken indicate that the official yardsticks
used at present for estimating additional production are more or less
correct in respect of seed schemes but are somewhat high in respect
of manure and irrigation schemes. The data available are not yet
complete, but they suggest that even, if the additional production
may be over-estimated, the extent of over-estimation is not likely to
be higher than 15 per cent. These surveys are being gradually
extended to cover other types of G.M.F. aids and also other States.

G.M.F. and self-sufficiency

22. Another criticism has been made that despite the continuance
of the Campaign for the last eight years and despite the avowed
objective of attaining self-sufficiency by March 1952, imports of food-
grains are continuing. Some people contend that a correct appraisal
of the results under the G.M.F. Campaign is possible only when the
additional production is linked up with and reflected in procurement.
From a cursory glance, it may appear that the observation made by
the Planning Commission that India should continue to import
roughly 3 million tons annually is not compatible with the notion of
self-sufficiency.

23. The deficit of 4:8 million tons has been worked out on the
basis of assuring to the population in March 1952, the same per capita
availability as in 1948. The works undertaken so far during 1948-49
and 1949-50 and those proposed for 1950-51 and 1951-52 are expected
to result in the increase in the production potential of the country to.
the following extent:

Over previous year

(Lakh tons)
1948-49 Achievement . . . . . . . 7:95
1949-50 Achievement . . . . . . . 9-49
1950-51 Target . . . . N . . 17-00
1951-52 Target . . . . . . . . 14°13

ToraL . 48-57 °
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The actual crop in any year depénds, however, on many factors,
such’ as rainfall, adequacy of irrigation facilities, prices etc.

24. The achievement of self-sufficiency through additional pro-
duction under G.M.P. in the sense of relieving the country of the need
for imports of foodgrains from abroad depends upon factors such as
weather conditions, maintenance of the same per capita consumption
as in 1947-48, relative prices of food and non-food crops, etc.

25. The estimated gross production of cereals in 1948-50 according
to official forecasts was 45-52 million tons as against 43-74 million
tons in 1947-48, thus reflecting the additional production under the
G.MF. Campaign during the two years 1948-49 and 1949-50. In
1950-51, however, due to abnormal natural calamities and adverse
seasonal factors there was considerable damage to the food crops and
not only the beneficial effect of the works executed and the supplies
distributed under the G.M.F. Campaign has been negatived, but even
the normal production suffered. The total loss is estimated at 5-5
million tons and naturally the additional production due to G.M.F.
cannot be reflected this year. -

26. The achievement of self-sufficiency also assumes the mainten-
ance of the same rate of consumption as was prevailing in 1947-48.
Actually, however, there is evidence to believe that some of-the pro-
ducers have increased their consumption with the result that much
of the additional production goes to satisfy the needs of the producers
themselves. Moreover, the per capita consumption of foodgrains is
not uniform in all the States. In some areas, it is more than the all-
India average and to that extent in other areas the consumption falls
much below the average. In order to bring the consumption. in these
areas to the all-India level much larger supplies are needed, because
the availability in other areas eating more than the average does not
go towards meeting the deficit of the former.

27. Besides this, there are other factors which have affected the
availability of supplies in general. The producer is withholding
considerable stocks from the market. For, firstly, his own consump-
tion has increased; secondly, the dietary emphasis has shifted from
coarse grain to wheat and rice; thirdly, there has been an increase
in his hoarding capacity and finally there is the cultivators’ desire to
avoid procurement in the hope of getting better prices in the black-
market. 0 '
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Thus, the additional production is not fully reflected in additional
procurement or even in additional marketable surplus and thus does
not contribute to reducing the need for imports.

G.M.F. Target & Pianning Commission Recommendations

A}

28. The Planning Commission in their draft outline have stated
that “in determining food policy, there is no room for any proposal
or experiment which detracts from this responsibility or exposes the
economy to risk or uncertainty”. Thus while urging that during the
next few years annual imports of foodgrains of about 3 million tons
should be planned for, they have also emphasized that we should not *
relax our measures for increasing the food production and have pro-
posed a target of additional produttion of 7-2 million tons by 1955-56.
In the present context of international situation, too much reliance
cannot be placed on imports from foreign countries which are depen-
dent not only on the availability of food abroad, but also on prices
and shipping position. There is no fundamental incompatibility
between the target of the present G.M.F. Campaign and the fact that
the Planning Commission has made provisions for imports of the
order of 3 million tons, if necessary. The target of 4-8 million tons
under the former is a target of production and not a target of pro-
curement. The target of imports under the latter is partly a measure
of safety and partly a recognition of the fact that all the additional
production may not be procured in practice. -

29. Regarding Agricultural Production Programme, the Commis-
sion have observed that “in the short run, the dependence of the
farmer on rainfall and the extent to which he has at hand the means
to increase his production outweigh all other factors. Over a period,
however, sustained efforts to increase irrigation, to build up soil fer-
tility, to improve the machinery through which the farmer is assisted
and guided and to bring about a better organisation of agriculture
are the most powerful influences”. They have also recommended the
development of intensive areas and pointed out the need for increas-
ing the marketable surplus simultaneously with production and have
suggested the means of doing so. Some of these recommendations are
+already under implementation since the middle of 1950 when the
G.MF. Policy was reorientated and in general, the measures taken
under the G.M.F. Campaign are consistent with the proposals of the
Planning Commission. In fact, the proposals of the Planning Com-
mission are essentially a continuation of the G.M.F. measures under-
taken already over the period of next 5 years, with suggestions for

improvement here and there.
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ANNEXURE I

‘Expenditure incurred on the Grow More Food Campaign
(1943-44 to 1946-47)

SANCTIONED EXPENDITURE (CENTRAL GOVERNMENT'S SHARE)
(Rs. in lakhs)

Year Loan Grant Total
1943-44 . . . . . .

1944'45 . . . . . L]

. . 1,64,44 60,51 2,24,98
. . 1,15,14 1,54,71 2,69,85

1945-46 . . . . . . . . 1,84,74 1,55,76 3,40,50
1046 47 . . . . I . . 1,89,17 4,97,04 | 686,21
X ToTAL . 6,53,49 8,68,02 15,21,51

ACTUAL EXPENDITURE—GRANTS

i Central State |
Year | Govern- Govern- | Total
| ment’s ment’s |
| share share t .
- ' | 1
i |
1943-44 . . .. . . . .| 22-99 71°46 | 94°45
1944-45 . . . . l 44-55(a) | 1,25-86 ; 1,70- 41(a)
L J
194546 . . . . . . e .| 76°61(0) | 1,82-41 'z,sg-oz(b)
1946-47 . Do o .o L |asoras@ | 3,25°98 I 5,86+ 24(c)
ToTAL .| 4,04-41 l' 7,05 71 ’ 11,10°12
. AMOUNT ALLOCATED FROM COTTON FUND.
1943-44 . . . . . . . . o . . O 1485
1944-45 - . . . . . . . . . . . 23-56
1945-46 . . . . . . . . . . . 1°87
1046-47 . . . . . . . . - . . . 0-66

ToTAL . 49°94

—— u——

*Includes non-recurring expenditure which is not shared’by the Central Govt.
(a) Excludes Rs. o-62 lakhs given as advance.
(5) Excludes Rs. 1-15 lakhs given as advance.
© Exc.:ludel Rs. 6-68 lakhs given as advance.
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) .
ANNEXURE IT
ADDITIONAL PRODUCTION
Indian Union—1943-44 to 1946-47
(State-wise)
. . (Tore)
1943-44 1944-45 \ 1945-46 1946-47
Name of State. |
Target Achicve-| Target |Achieve-| Target | Achieve-| Target ;| Achieve-
ment ment ment ment
!
n (2) (3) @) (s) (6) | (¢} ® (9)
A N.R, 193'781(6‘)1 5,359 41,497 | 80,481 | 51,849 0,907
. o 973 ), 3
—n - ChoI3 SRTTOP ] AT | R Y | 5
. . . A N.R. N.R. N.R. |165895 | 93,530 | 169,252 00,058
Bihar NR S | G |"@y | 'S
Bomb . 146,412 393,726 | 68,837 | 455,560 | 83,680 | 411,08
e tesd GO as G| @ @
Madhys Pradesh () . wo  |lIS1,142 ¢ 97,108 | 61,857 6
va € ! (32) | () & o
Madras . . N.R. N.R. N.R. N.R. N.R. N.R. ‘334 348,234
(4 ) D)
Ori . N.R. | NR. 46.91 | 29,677 | 35,856 ,871 | 37,708 2

rissa . . )4 A ﬁ) 3 A (530 (25705
Punijsb . . NR. | NR. | NR. | NR. | NR. | NR. | NR. N.R.
Uttar Pradesh . 412 122,615 156,26 130,

A Prades o " o el
West'Bengal . . NR. | NR. | NR. | NR. | NR. l N.R. | NR. NR.'
Ajmer-M . 2320 22 | 1,396 486 | 3,380 11§ 5311 ,388
mer e oy | = | B S l &8 &
Coorg . N.R. | NR. N.R. N.R. [ 1,700 | ' 04 761 761

7] i i S ! (—-‘) (G ()
Delhi NR. | NR. | NR. | N | NR. | NR. | 1,036 ;53

| ] i
TorAL . 220 | 280,818 | 241,097 ; 701,863 | 468,307 | 921,372 | 765, R
[ (100) (x00) 2‘(xoo) i (too)3 (100) 92(:'37 (:og)s \ ! ::3343

N.R.—Not reported.

(a) Bstimated,

(5) Bxcludes figures for irrigation works which are not available,

(¢) Figures for 1943-44 and 1944-4S are included under 1945-46 as separate figures are not available.
N. B.—Figures in parenthesis indicate percentages to the total,

Note:—(1) The period 1943-44 to 1946-47 was one of unplanned opmﬁom of the Grow More Food
Campaign in the conl::try. Noatnrgeu of food production fixed on a planned basis.

(2) The all-India figures rel-t t tnget and uchiewmem- are not generall t comparsb
as some States did not report f§ ins fo . d for © ¥ complete snd fe

(3) The principle of c-lcul-tm. nddiuoaul production over a base yesr was unk n g this period
égurel are, therefore, on a gross basis and not in the net basis. '

(4) Widely di t yardsticks have been adopted by the States in estimating additional production
tolp‘-nlculnGMg y i ¢ . due

(5) The figures include additional production of vegetables, potato, groundnut, etc., in ceflain cases.
(6) Due to partition of $he country figures of Punjsb and West Bengal are not available,
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ANNEXURE III

Actual Expenditure incurred during 1947-48 (as
Governments)

reported by State

(Rs. in lakhe)

[ i |
Ig‘.:nd :Manures

. | ‘ ‘ Gort, l State
Name of the State Irriga- prove-| _and Seeds ' Others ;| Total | i Govts."J
tion, ‘ mem... {l-':erg- i ) ; l::;i;’o share,
]
R |
Assam . 299 297 (a) i 4(6“ | 3.16 i 13.26 $.92 7.34
Bibar . 782 | o9 ! 0.71, 3.34 i 8.1 i 21.29 | 9.89 | 11.40
Bombay. 15°67 | 20.84 i 14.93 l 7.68 \ 10.60 | 69.71 3401 | 3570
Madhya Pradesh . . 5°02 1.32 . 2.41 ‘ 2.67! 3.22' 14.64| .5.33 9.32
Madzas . . 182°93 ' 4.07 | 8.28 | 28.72 i 11.23 : 235.33 ° 112.18 | 123.08
] ] H
Orisss . 6°'00 } 1.37 l x.36i 2.11 : 14.38 i 3(:58: ! 2(3{)45 18)36
Punjeb . 0'27 t wo | 154 ; .1 s } 1.81 0.90 1 0.91
uUP. . . . 1872 L 4.99 | 6.64 | 0.8 31.23 | 11.73 | 19.50
W, Bengal . . 0.05 ‘I 4.36 1 0.29 } 1.961 6.66 | 3.31| 3.48
Aimer . 1.16 | o6 ! 0.60 I 0.16 ! (::i‘)lti (zni)!8 |
. : .26 | . .16 | i .
Coorg [6)) ! 0.67 ‘, 0.22 1 0.01 0.10 ‘ 1.00 ! 0.75 l 025"’
Delhi E (c;.)oﬂ i (‘) f 0.89 ’ L 0.01 | &.)93 1 0.98 E
\ ; i | : :
TOTAL . | 240.71 i 32.18 i 39.94 { 56.70 { 53 71 f 428.80 | 207.$2 ; 221.28
' g ' ' N C) I ) IR O))
(a) Included under seeds.
(5) Includes fig for es also.

(c) Included Rs. 5. 59 lakhs given as grants to cultivators details of which are not available,
(d) Excludes Rs. 0.87 lakhs given as loan.
(¢) Includes figures for Tanks, Channels and Dams.
(/) Included under ‘Land Improvement ’.

(¢) Bxcludes Rs. 5.03

lakhs advanced s taccavi 10 cultivators. 50, of the loan will be remitted in the
case of those cultivators who have fulfilled the conditions of taccavi.

‘(h) Includes Rs. 3.72 lakhs, given as gnn'm to cultivators, details for which are not available.
() Includes Rs. 1.87 lakhs given as grant to cultivators details for which are not available.

e
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} . ANNEXURE 1V
Actual Expenditure incurred during 1948-49 (as reported by State

Governments)
(Rupees in lakhs)
L T [
Name of the Stat ‘ Iesi ‘X Land ;Mmu‘;e-‘ Sceds =0then :Toul i Gg;t saz.‘
tate - D ! ' H : : .
e | tion | memt | Fert- i . | Lndia's | .
! | lisers i { share
': L@ -
Assam . . } 569 | 2°00 ®) , 10°20 $°34 i 23'23 ll 11°33 ! 11°90
| - ;
nu!nr . . . % 16° 59 ©o5es 0°63 ; 364 1 12°89 i 39°20 i 17°41 . 21'79
Bombay. . . . 1ar'a3 1 46°27 ‘, 12°56 13°46 ! 15°0s | 208°57 ; 87°69 | 120°88
Madhya Pradesh L2798 1 1238 | 480 369 340 s2os| 2748 | 24'57
i | 1
Madras . . . < 303°54 |\ 784 ' 4'72 - 28°%0 16°'13 | 260°73 ! 122°60 | 138°'13
' | ! ! @ o | w
Orissa . . 5§01 ;o ver | 1°25 i 4°90 1§°70 ] 3387 i 22°'8S I1°32
Punijab (a) o o { NR. | 204 .. | | a'sT| 144 11'S3
u.P i 32792 NR. | 646 s85| o084 3607 l 15°98 | 20°09
! | j i
i : (o) i
W. Bengal | o'97 i 0°48 ;| 13°66 ; o'12 11°'79 | 27°02 | 9'78 17°27
a | | i } W
Ajmer . R B { S 1 041 I 069 ;. 0's3 2'79 . 2779
i O ‘ | |
Coorg . t @ | o093 ; 0°40 | I o'or 016 , 1 . 1°13 0°'37
O i i O
Delhi . o122 . L. 84 .. 002 | o098 | 0'98 | ..
! ‘ : i ROXCHINO)
‘ToTAL . ‘ 405°'94 ‘ 76°82 | 47°77 : 71°06 ; 81°8s i (6‘?8 28 * 21(13 367°8s

Included under sceds.

ncludes ﬁgurcs for manures also,

Includes Rs. 5°54 lakhs given as grant to cultivators details of which are not available.
Relates to Seed Multiplication Farm and Multiplication of Improved Seeds through registered

g:cludeu 072 llkhl given as loan.

Included under * Land Improvement ’ (Clearance and Reclamation of Waste Land).
% Includes figures for Tanks, Channels and Dams.

Bxcludu Rs. 1 43 lakhs advanced as uecuvl to culuv-um. 50% of the loan will be remitted in the case
{ those cultivators who have fulfilled the conditions of taccavi.
) ncludes Rs. 3.69 lakhs, given as grant to cultivators, details for which are not available.

k) Includes Re. T° 83 lakhs, given as grant to cultivators, details for which are not available.
1) BExcludes loan of Rs. 2.15 lakhs.

ga Figures incomplete.
I

ANNEXURE V -

o — Todss 308+ T
1947-48%" | 1948-49 ¢ .
Perma- | Recurr- | Total | Perms- | Recurr- | Total | Perma- | Recurr~| Total
nent ing nent ing nent ing
Actual  Expenditure
(Govt. of India’s @ | ‘ )

share) (Lakh Rs.) 12277 | 81°03 | 207°52 | 215°88 | 101'56 33(1’)13
Additional Production
achieved (Lakh .
tons) . . . 112 574 686 248 523 77 669 280 9°49
Costperton(Rs) . 110 M 30 870" 1 @a| 8 ss| m

i

921°36 | 153°26 [1074°'8°

N. B.—-Fizum of iture and additional production for 1947-48 and 1948-49 excluded. .C_'l: b.
Figures of expenditure additional production during and prior to 1 0 not stri mparab!
“Refers mainly to Central Grants, © 1949-50 are ety co

**Relates to joans to grants sanctioned out of G. M®, Fund.

(a) Includes Ra. 3.72 lakhs given as grants to cultivators details of which are not availsbiegnd excludes
a lo‘l(‘b?flﬁ;l ‘:hg‘o lakhs given to cultivators.

a given as grants to cultivators details of which sre not available and excludes
loan of Rs. 2.15 [akhs given to cultivators.
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ANNEXURE VI
G.M.F. Campaign Additional Production Targets and Achievements
(State-wise)
(Lakh tons)
| 194748 (April 10 | 194549 (April to | 194950 (over 1948~ | 1950-51
Name of State 1946-47). ‘ 1947-48). 49 \ 1949-50
‘Target ! Achieve-~ 1\ Target | Adﬂeve-\ Target | Achieve- |Target
I men ! [ ment. ment.
|
Part A States, |
Assam ; . . o'o8 .0°20 0'42. 0'sI 0°7s 076 I1'07
Bihar . . . 0’61 ) 072 |, 037 0°s3 083 0°8s 1'02
_Bombay . . 060 0°6s 1°21 0'60 073 071 1°06
Madhya Pradesh . 0's59 0°26 0°03 0'83 0°'79 0'sI 1°38
Madras . . ! 4°50 3°19 1°43 2°81 118 1 381
Punjab . . o-ox 024 009 026 019 | 944
Orissa . . . 0°07 0'12 0'13 016 0'14 0°43 0'31
Uttar Pradesh . 2'16 1'56 3'58 1°86 0°74 175 1'sx
W.Bengal . . 048 ‘o013 146 026 088 106 |, 182
Part B Siates.
Hydersbad . . i 029 026 026
Madhya Bharat . 0°'04 N.R. 0°34
Mysore . . 093 0°44 0'Ba*
P.EPS.U. . . o'o8 N.R. 0.31
Rajssthan . . 0°'74 ‘042 0°32
Ssurashtra . . o1z | = o020 017
Travancore & Cochin 1°09 0°'54 1'22
Vindhya Pradesh . N.R, N.R. 003
Part C States.
Ajmer . . . oar o'o1 NR. N.R.
Phopal . . - NR. NR. 7| ous
Coorg . . (@) 0'03 N.R. N.R.
Cuth., . . NR. | NR
Delhi . . . o'o1 ey o°02 N.R. N.R.
Himachal Pradesh . . o . N.R. NR.
! : 1
TotAL 9°09 ! 686 ' 886 ! 77 9°59 o3 |
C.T.0. . . ’ o1 024 026 0°26 } 100
Special tube wells . |
i I ! B
GRAND TOTAL 9°'09 ’ 6'97 ! 8-86 7°'95 9°8s 9°49 17°00
‘N.R—~Ngt ) -
83 m‘&o&%ﬂ period April, 1949 snd June, 1950 and includes likely a(hicvements for May and

June 1950. L j
"?nmu provisionally fized st the time of November, 1949 Conference.
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ANNEXURE VII
GMF. ASSESSMENT~1950

Average increase in yield in mds. mds./acre.

Survey Official
Madhya Pradesh—

() Improved Paddy seed . . . 07

07
(#i) Manures N I2 2°9 (cake 2:72
Ammo-
nium Sul-
phate.
3'41 Ammo-
nium
Phosphate).
(fir) Seed and manures 1°2 3-6
Bombay—
() Improved paddy seed (transplanted) 1-4 1°0
(#) Manure mixture 2-7 2°0
(fii) Seed and Manure mixture . 32 30
Madras—
(#) Improved paddy seed . 17 15
(1) Fertilisers . . . . - . . 2-3 2°0
(ii7) Green Manure . . . . . . 1-8 37

G. M. F. AssEssMENT—1949

Bombay— Jowar
Seed . . . o . . . . o-8 o-5
Manure (irrigated) . . . 4'S 30
»
Wxn;u'
Seed . . B . . 1°2 o8

Manure (irrigated) . .
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Statement showing State-wise Loans/Grants and Net Subsidy Cost
sanctioned for G.M.F. Schemes during 1950-51

i i
Name of the State ! Loan i Grant 1 Net subsidy i Total
i ; cost.
] M [ ;
] Rs. ! Rs. | Rs. [ Rs.
Assam - 955,000 | 23,000 | 49,14,223 | 58,71,§23
BIHAR NN . 50,00,000 | 31,66,850 2,13,77,578 2,95:44,428
BoMBAY . . o 78,39,060 ! 928,425 | 2,10,62,036 ,  2,98,29,521
MADHYA PRADESH . | 2,4 1,91,740(a) 67,868 , 67,31,825 | 3,09,91,433
MaADRAS . . ., 1,36,32,500 81,765 . 3,48,78,219 |  4,85,92,484
ORissA . . . 18,46,590 ! I 1,08,06,160 | 1,23,52,750
PUNJAB . . .. 2,07,97,000 2858240 | 2,36,55,240
UTTAR PRADESH . . 3,37,68,000 f 2,33,430 | 3,61,27,940 | 7,01,29,370
WEST BENGAL . . 60,89,000 10,91,384 |  1,03,07,000 |  1,74,87,384
HYDERABAD . . §0,00,000 I 21,550 | 11,890,234 ' 62,10,784
MADHYA BHARAT . 3,53,813 | 99,259 | 37:94,614 42,47,686
MYSORE . . . 90,00,000 ! ‘ 80,29,400 g 1,70,29,400
PEPSU . | 33.81132(8) | 39,27,961 | 73,09,093
SAURASHTRA . | 86,80,710(¢) ! 6,22,527 1,25,71,028  2,18,74,265
TRAVANCORE AND !
IN o 16,25,000 | 12,100 |, 92,67,452 |  1,09,04,552
AJMER o | 14,68,835 | 8,61,412 | 22,440 | 23,52,637
VINDHYA PRADESH : 24,39,449 | 6,20,394 ; f 30,59,843
BHopPAL . . . 26,95,777 | 28,08,453 | ; 55504,230
Coorc . . . 2,74,961 4,92,810 | 767,771
DeLHI . . . 6,58,000 7,29,500 13,87,500
HIMACHAL PRADESH . | 36,000 1,27,760 | 1,63,760
CutcH . . . 10,90,000 13,720 : 11,05,720
MANIPUR . . . 62,000 12,000 |, 74,000
TRIPURA . . . 40,000 40,000
RAJASTHAN . . 1,20,000 1,875 |. 7,30,200 8,52,075
ANDAMAN . . . 21,520 21,520
CENTRAL INLAND FISH- .
ERIES RESEARCH INSTI-
TUTE, WEST BENGAL. | 46,120 | {i 46,120
! |
ToTAL .1 1507,29,606 | 1,18,87,173 { 18,3Z£z.3® i 35,14,09,139
(a) Includes a loan of Rs. 85,00,000 sanctioned out of Food Bonus. P
(#) Includes a loan of Rs. 24,93,122 sanctioned out of Food Bonus.
() Includes savings out of the grant sanctioned for 1949-50.
(4) Out of this, an amount of Rs. 10°23 crores is e dtobemetoutof7s% of
the Food Bonus available with the State Government. leaves an uncovered balance

of Rs. 8:64 crores (of which Government of India's share is Rs. 4-32 crores) to be met
from G.M.F. Funds—Thus the Government of India would have to pay as grant Rs. 4-32
<rores and Rs. 118 crores (shown under column 3) from G.M.F. Funds.
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L‘tdteme?zt showing Amounts sanctioned by Government of India
for G.M.F. Schemes in States during-1951-52 (upto 16-7-51)

Name Gf State Amount sanctioned
Grant Loan
Rs. Rs.
Assam .
Bihar . 785445400 ’
" Bombay . . . Programme not
yet received.

Madhya Pradesh 8,10,763 .
Madras . . . 9,87,737 1,00,00,000
Orissa . 5,665,334 1,00,000
Punjab . . . e 9,87,220(a)
Uttar Pradesh . . . .
West Bengal . . . 18,53,861 33,00,000
Hyderabad . .
Madhya Bharat . 4,65,300
Mysore . 14,86,350 12,00,000
PEPSU . . . . . . . 34,58,344(a)
Rajasthan . < e 8,90,375(a) .-
Saurashtra . . .
Travancore and Cochin . . . 8,65,000
Ajmer . . . . . . . 4,67,788 6,222,000
Bhopal . . . . . 1,95,920
Coorg . T 1,99,000 -
Delhi . . . . . . . 7,88,150 6,02,200
Himachal Pradesh . . . . . 2,66,835 1,10,500
Kutch . . . . .
Manipur . . . . . . L 24,000 70,250
Tripura . . . . 12,710
Vindhya Pradesh . . . . 415,000

TotAL . 2,24,95,762 1,60,04,950

963 P.6.
v

(@) From Food Bonus.

o



'APPENDIX VI
MINISTRY OF FOOD AND AGRICULTURE

Note for the Public Accounts Committee pursuant to action taken on
Item No. 36A of the P.A.C.’s recommendations on 1947-48 (Post-
Partition Accounts).

The following information has been furnished by the U.P. Gov-
ernment:

“A report was prepared by Shri J. W. Russell, Superintendent,
Tarai and Bhabar Government Estates under the Post-
War Reconstruction Board of the State, but no action
was taken on this report. The reclamation in Tarai is
based on a report made later by a Sub-Committee of
Agricultural experts, namely, ‘Agriculture—Forest—
Erosion Sub-Committee’ under the Tarai and Bhabar
Development Committee. These experts were of the
opinion that the ill effects arising from soil erosion were
not likely to be considerable or such as to affect the
Colonisation Scheme more than slightly. This is borne
out by experience and so far no marked effect of erosion
on crop production has been observed and it is expected
that with proper care and management the adverse
effects, if any, can further be minimized to the extent
that it will not affect profitable crop production. Every
effort is being made not to leave any area without a cover
crop during the rainy season. Plots of suitable sizes
have also been laid out bounded by bunds of proper size
to guard against the effects of erosion, and old plantations
on the banks of streams and nalas have been retained
to serve as a further check on the movement of soil.
Levelling of fields which are very uneven is also being
undertaken.”

It will thus appear that soil erosion on a large scale is unlikely
to occur in the Tarai.
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APPENDIX VNI
MINISTRY OF FOOD AND AGRICULTURE

Points on which the Public Accounts Committee called for written
information

SuBJeEcT: CONSIDERATION OF APPROPRIATION AcCOUNTS (CIviL) oF 1948-
49 anp AubpiT REPORT 1950—PaRA. 26(c) oF THE AUDIT REPORT.

IMPORT OF FERTILIZERS IN PAPER BAGS

Q. 1. Was any stipulation made in the agreement-with the supplier
regarding the package of this stock of fertilizers? If so, what it was?

A. The contract for this supply was made by the late Ministry of
Industry and Supply (now the Ministry of Works, Production and
Supply). The contract provided for the packing of these consign-
ments in six ply paper bags with bitumen lining, from the source of

supply.
Q. 2. Waus the agreement reduced to writing?
A. Yes.

Q. 3. If the stipulation was th@t they shall be packed in paper
bags. who was responsible for this arrangement?

A. This arrangement was agreed to by the Government of India
on the advice of our purchasing missions in view of the special
circumstances of non-availability of jute bags and the expert opinion
that six ply paper bags with bitumen lining were not only satisfac-
tory but preferable to jute bags. In this connection the relevant
communication may be quoted:—

“We have now obtained satisfactory evidence that six ply paper
bags with bitumen lining is NOT only satisfactory but preferable to
jute bags.

Cargo Superintendents Ltd. who handle this material packed in
paper bags have certified that the packing offered is fully adequate
for transportation to and use in India. '

Commerce Department have checked on the references .of Cargo
Superintendents in respect of repute and reliability which are found
to be very good.

Suppliers have produced a letter from insurance brokers who
have requested onybehalf of Lloyds Under-writers to insure paper
179
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bags, at a lower rate than jute bags and stated that the ‘Under
writers consider that bitumen lined six ply bags are better bags for
this interest than jute bags.’

The evidence submitted and the apinion of our Scientific Adviser
was considered by me with the officers concerned and the lawyers
and we were satisfied that every reasonable precaution has now been
taken and acceptable conditions established.”

Q. 4. What amount was agreed to be paid to the supplier for pack-
ing?

A. No separate amount was agreed to be paid to the supplier for

this packing. The rates quoted by them were inclusive of packing
charges.

Q. 5. Did we ever receive these fertilizers in paper bags before
this? If so, how many times and with what results?

A. No. The fertilizers were received in the paper bags for the
ﬁrst time in 1949-50.

Q. 6. Was it brought to the notice of the Ministry before the ‘con-
signment was despatched that it has been packed in paper bags?

A. Yes.

Q. 7. Was the Ministry consulted before the consignment was
despatched or the agreement made with the suppliers?
°

A. Yes.

Q. 8. Has some legal action for recovering the loss .caused to the
Government been taken against the supplier? If so, what is the
result?

A. The losses have been reported to the Purchasing Mis§ions to
take up with the Suppliers. The question of legal action ‘will be
taken up if the parties do not agree to make good the loss.

Q. 9. Has any action been taken against the officer responsible for
this deal? If so, what action, if not, why not?

A. The action taken by the Mlmstry of Industry and Supply was
based upon expert advice received from the Purchasing Missions.

The question of taking action against any individual officer does not
therefore arise.

Q. 10. For how many times this practice of packing in paper bags
was repeated after the first incident? Was it repeated even after
the instructions from the Ministry were conveyed to our “Purchasing
Mission”? If so, how many times and how much loss Government
had to incur due to this defective packing? ¢

\\
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4 A. When the incident was first reported it was not clear whether
the loss was due to the paper packing or to the failure on the part
of the suppliers to conform to the specification in regard to packing
or whether it was due to the negligence on the part of the Carriers.
From the information readily available it appears that seven con-
tracts providing for paper packing were entered into subsequent to
the first report of loss due to the defective paper packing. No supplies
were made in paper bags in contravention of our instructions. The
amount paid on the re-bagging of the consignments under considera-
tion was Rs. 87,400, which was borne by the Central Fertilizers Pool
and recovered ultimately from the consumers.

Q. 11. When was this policy of re-bagging decided? Could not the
course of packing the things in second hand gunny bags be adopted
from the very beginning instead of re-bagging it here at ports? What
was the difficulty in resorting to this course?

A. The question was of packing Sulphate of Ammonia at the
source of supply. No gunny bag either new or second hand could
be had in those countries at that time at a reasonable rate. Only
such portion of the consignment which required re-bagging on arrival
here, was .re-bagged as far.as possible in second hand gunny bags.

Q. 12. In all, how much did Government pay for these paper bags
to the supplier? What was the price paid for each paper bag in
America or any other country?

A. Tt is not possible to separate the cost of paper bags from the
cost of Sulphate of Ammonia paid to the suppliers since the ‘contract
was inclusive of packing charges. The prices of such paper bags
prevailing in America at that time are not available.

Q. 13. What procedure has been evolved as a result of the experi-
ence gained from this deal to save the Exchequer from sustaining
huge financial losses in such cases?

A. The present practice is to indent all Sulphate of Ammonia
packed in new jute bags of exportable quality from the source of
supplies. No contract is being made at present except on this basis.

Q. 14. What action has been taken against the person responsible
for the overbagging and causing a loss of Rs. 30,0007 Has some
explanation been taken from him?

A. The Clearing and Forwarding Agents at Madras used larger
size bags for re-bagging certain stocks of 'Ammonium Nitrate lying
with them on behalf of the Government. The question regarding the
recovery of difference between the prices of these larger size bags
and the smaller size bags which they should normally have used is
under consideration. The firm when questioned about this has
explained that the bags of the required size were not available. This
explanation has noj yet been accepted by Government.
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Q. 15. Why the defect in packing Sulphate of Ammonia was not.
noticed by the “Purchasing Missions” at the time of shipment of the’
material?

A. The contracts entered into by the Purchasing Missions in res-
pect of these consignments provided for packing in paper bags
Before entering into the contracts, the Purchasing Missions had con-
sulted their local Scientific Advisers, Cargo Superintendents and
Insurers, who were unanimously of the view that six ply paper bags
with bitumen lining was not only satisfactory but preferable to jute
bags. The prior approval of the Government of India was also obtain-
ed. The resort to paper packing was made mainly due to (1) non-
availability of jute bags in supplier countries, (2) their prohibitive
cost, and (3) even if available, delay in procurement. The only alter-
native was to import the stuff in bulk (without any packing), which
was not considered advisable as the damage in that case would be
still more considerable. In the circumstances there was no question
of defect in packing, since packing in paper bags conformed to the
terms of the contract.

Q. 16. Whether any steps were taken in India to stop unsound
packing when the first consignment was received in paper bags.

A. When the first paper packed shipment arrived at the Indian
port, some of the bags were found burst. In view of the technical
advice and assurances taken before despatch, it was not possible to
assess at the time whether the damage was due to weak packing or
other factors such as the negligence of the carriers (steamer) etc.
Therefore, an official survey had to be arranged and claims lodged
with the steamer agents for compensation against loss. * When the
claim was rejected the matter was reported to the “Purchasing
Mission” for taking it up with the suppliers. By this time, almost
all the paper packed consignments had either arrived at the Indian
ports or were on the high seas, and nothing could, therefore, be done
at this end to stop unsound packing of further consignments. ~

Q. 17. Whether any recovery has since been effected from the
suppliers.

A. So far as is known, the I. & S. Ministry (now W.P. & S. Minis-
try) who placed these contracts, have not effected any recovery from
the suppliers. It is understood that the matter is being pursued by
the W.P. & S. Ministry.

Q. 18. Whether the agreement entered into with the foreign
exporters provided for bagging.
A. According to the agreement by the “Purchasing Mission”

entered into with the foreign exporters, 84,000 tons of fertilisers were
allowed to be packed in six ply paper bags with bitumen lining.
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i Q. 19. Action taken to make good the loss and the result.
o

A. The “Purchasing Missions” are still in correspondence with
the suppliers on the question of compensation and as has already
been stated in (iii) above, the matter is being pursued by Govern-

ment.

Q. 20. Do Government contemplate to decontrol trading in ferti-
lizers? If so, at what stage the matter is?

A. The question of discontinuing the Central Fertilizer Pool which
has been in existence since 1943, is proposed to be taken up as soon
as the Sindhri Fertilizer Factory gets into full production.



APPENDIX VIII
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Points on which the Public Accounts Committee called for written
information.

SUBJECT: —SCHEME FOR PURCHASE OF CHEMICAL FERTILISERS—CAPITAL
OuTLAY ON SCHEMES OF GOVERNMENT TRADING—CONSIDERATION
OF APPROPRIATION AcCcOUNTS (CiviL) oF 1948-49 anp AupIiT REPORT
FOR 1950—PaARA. 26(c) oF THE Aubit REPORT—IMPORT OF FERTI-
LIZERS IN PAPER BAGs.

In continuation of the note sent to the Public Accounts Com-
mittee on 16th July, 1951 in connection with the above Appropriation
Account (Appendix VII), the following information is furnished for
consideration of the Public Accounts Committee:

A further investigation into this matter has disclosed the follow-
ing facts: —

1. The size of paper bags in which 101 lbs. of the fertiliser
(Sodium Nitrate) had been packed by the suppliers was
39” x 24" x 43" (rectangular) and two bags of this size could not
therefore, be slipped into one gunny bag of 2 cwts. capacity of the
size of 44” x 264” which was the only size available with and supplied
by the Regional Food Commissioner, Madras.

.

2. There was no gunny bag of any size available in the local
market (Madras) at the time—new or second hand. The Clearing
and Forwarding agents were therefore left with no other alternative
but to use the bag of the size supplied by our Regional Food Com-
missioner at Madras.

3. Owing to the hazardous nature of the material the Railways
insisted on double-packing of the material in 6 ply paper bags .with
gunny as outer cover. It would, therefore, appear that even if the
paper bags had been torn open and the contents transferred into the
jute bags used, it would not have been acceptable to the Railway
authorities, as this would not have conformed to the approved pack-
ing. In this connection copies of letters received from the Railway
Board and Chief Inspector of Explosives are attached.

4. The Port Trust regulations do not provide for any storage
facilities at the ports for such hazardous material and the Clearing
and Forwarding agents had to despatch the material direct from the

184
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glocks immediately. Time was thus an important factor. An extract
from the “Madras Port Trust Rules” is attached.

5. In the circumstances the Government of India consider that
the expenditure incurred on overbagging in respect of the consign-
ment in question was unavoidable. This extra expenditure had been
taken into account in fixing the selling price (Pool) and recovered
from the consumers.

Copy of the letter No. G. 1(47)3, dated the 25th Sept. 1951, from Gov-
ernment of India, Department of Explosives, to the Under Secre-
tary, Ministry of Food and Agriculture, New Delhi.

SuBJECT: —PACKING OF AMMONIUM NITRATE.

Reference Memo. No. F. 4-51/50-M, dated the 14th Sept., 1951.

This is to confirm that the undersigned agreed to the transport
by rail of Ammonium Nitrate packed in 6 ply paper bags over Lag-
ged with gunny. If the paper bags are found in torn condition the -
contents should be packed as above or packed in casks or drums.

Copy of the letter No. 794-TG, dated the 10th November, 1948 from
the Government of India, Ministry of Railways (Railway Board),
New Delhi, to the Ministry of Agriculture, New Delhi.

SUBJECT : —AMMONIUM NITRATE.

Ref.: Ministry of Agriculture Memo. No. F. 3-101/48-M, dated 18th
Oct., 1948.

Railway Board regret that they cannot recommend to the Rail-
ways the acceptance of Ammonium Nitrate, when tendered for des-
patch, packed in gunnies alone.

Should there be torn paper bags, contents should be transferred
to casks or drums and not to gunny bags.

Copy of the letter No. 794-TG, dated the 27th Dec. 1948 from the
Government of India, Ministry of Railways (Railway Board),
New Delhi, to the Ministry of Agriculture, New Delhi.

SuUBJECT: —AMMONIUM NITRATE.

With reference to their letter No. F. 3-101/48-M dated 23-11-48
addressed to M/s. Imperial Chemical Industries, New Delhi and copy
endorsed to this Ministry. The Ministry of Agriculture are inform-
ed that there is no objection to accepting ammonium nitrate packed
in Bituminised Kraft paper bags with gunny outer covering, fo:
transport by rail.
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MADRAS PORT TRUST

Rules for landing and delivery of Ammonium Nitrate at the
Port of Madras

1. At least 14 days notice will be given to the Traffic Manage_r,
Madras Port Trust, that a ship carrying Ammonium Nitrate will
arrive in Madras.

2. The quantity permitted to be carried by a ship within the en-
closed harbour is limited to 1,000 tons. This tonnage may be en-
hanced at the discretion of the Traffic Manager.

3. The ship will be berthed at the East Quay.

4. The quay where the ship works will be thoroughly washed and
dried before work starts.

5. Arrangement will be made by the Importers to take direct
delivery from the ship and the Traffic Manager will satisfy himself
on this point before he allows work to start.

6. The quay at which the Ammonium Nitrate will be worked will
be cleared of all other cargo.

7. The Ammonium Nitrate will be kept clear of all sources of
external heat, such as steam pipes or electrical gear or cables.

8. Discharge and delivery will be carried on continuously apart
from normal stops for meals, from the time the hatches are opened
until completion of discharge, whether by night or by day.

9. Hatches once opened will not be closed until discharge is com-
pleted except in the event of rain.

10. No cargo other than the Ammonium Nitrate will be discharg-
ed from hold in which the Ammonium Nitrate is stored, or from the
immediately adjoining holds until Ammonium Nitrate has been fully
discharged.

11. Any spillage will be immediately swept up and cleared away
without delay by the Importer.

12. Special precautions.will be taken both on board and on shore
+to see that there is no smoking or naked lights particularly in or
near the hold.

13. The Port Trust Fire Officer, or his assistant will be in attend-
ance during the whole time the ship is working and that delivery is
being given.

[ ]
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14. Trained Fire Watchmen will be on duty in the hold of the
ship during the whole time that the ship is working and in partlcular
between working shifts.

15. No hatch will be opened until the Traffic Manager is satisfied
that sufficient special precautions have been taken to ensure that
these orders are carried out.

16. Ammonium Nitrate will not be kept or stored in any of the
Trust’s premises, sheds, warehouses or open land whether occupied
by the Trust or leased to parties, except by special arrangement with
the Trust who may store a very limited quantity temporarily in
their combustible shed.
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Note for the Public Accounts Committee on G. M, F. Campaign

During the course of examination by the Public Accounts Com-
mittee of the representatives of the Ministry of Food and Agriculture
on 9th July, 1951, it was explained that with the help' of random
sample surveys reliable estimates of the additional food production
resulting from better seeds, manures, etc. were available. In this
connection the Public Accounts Committee wanted to know what
measures the Ministry had adopted to ensure that all the seed and
manure. supplied to the State Governments for the intensification
of the “Grow More Food Campaign” and reported by them to have
been utilised thus, have been actually used for the same purpose for
which these were given. The Committee also wanted to know
whether in view of the complaints from different quarters that
materials were not being used for the purpose for which they were
intended, Government contemplate to depute some capable officer
conversant with this work to conduct some random sample surveys
in the same manner as test audit is done by the Audit Department,
and whether Government consider it expedient to evolve some suit-

able machinery to ensure that wells have actually been sunk and
pumps fitted.

The checks exercised by the Central Government to ensure that
the works and supplies planned under the G. M. F. Campaign are
actually executed or made are partly financial and partly adminis-
trative. On the financial side, the State Governments are allowed to
draw the amounts sanctioned as loans by the Central Government
only as the works are carried out and competent officers issue certifi-
cates to this effect. Similarly with regard to grants the Accounts
Officers authorise the drawing of the funds by the State Governments
only after due scrutiny that the money has been expended for the
exact purpose specified in the Government of India's sanction. On
the administrative side, responsible officers of the State Government
scrutinise whether the funds or supplies made available by them to
the cultivators are being propeily applied. For example, in order to
avoid misuse of seeds supplied to farmers, many States have treated
the seeds with sulphur. In order to ensure the application of fertili-
sers to food crops, the State Governments have selected areas where
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pnly food crops are grown on a large scale and have fixed the time of
distribution. Similar steps are taken to prevent misuse of loans and
to stop supplies such as cement, coal, and irbn steel from going into
the blackmarket through trade agencies. The progress of work in the
field is also reported from time to time by the Regional Agricultural
Production Commissioners appointed by the Government of India
who are in-charge of groups of States. These officers tour the areas
under their charge frequently and bring to light any complaints or
slow progress that come to notice.

It may also be mentioned that the suggestion made by the Public
Accounts Committee that Government should consider some capable
officer to conduct random surveys to ensure that the works and sup-
plies claimed to have been made have actually been done, has already
been acted upon by Government. The random sample surveys now
being conducted under the technical supervision of the Indian Coun-
cil of Agricultural Research to obtain reliable estimates of additional
production resulting from G. M. F. Schemes function in the same
manner as test audit in the case of financial expenditure. The first
step under these experiments is to get a complete list of the fields on
which different types of G. M. F. measures have been undertaken.
Out of these fields a sample set of fields is selected and investigation
is first made as to how far the G. M. F. measures claimed to have
been applied to these fields have actually been thus applied. For
instance, if in a district a sample of 100 fields in receipt of different
types of G.M/F. aid is chosen, the first step taken is to ascertain the
actual amount of manure applied or improved seed sown on each of
these fields. It is only after this has been done, that the crop is cut
at the time of the harvest and the yield is measured and compared
with that on another set of fields which are not in receipt of G.M.F.
aid. Thus the random sample surveys conducted by the I C.A.R.
measure not only.the additional production resulting from each type
of G.M.F. measure but also check whether each particular measure

has actually been operating in respect of fields falling under the
sample.

In view of the above, it is considered that the present machinery
is quite sufficient to ensure that the claims with regard to works
executed and supplies made under the G. M. F. Campaign are not
illusory. In the light of experience, the machinery is naturally being
improved, but the fundamental requirements, viz. supervision by res-
ponsible officers of the State Governments and independent checks by
the Regional Agricultural Production Commissioners and the statisti-
cal experts of the I. C. A. R, have been provided for already.

——
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MINISTRY OF FOOD AND AGRICULTURE

Points on which the Public Accounts Committee called for written
information

SuBJECT: —PUBLIC ACCOUNTS COMMITTEE—CONSIDERATION OF THE
APPROPRIATION ACCOUNTS (CIVIL) OF 1947-48 (POST-PARTITION) AND
1948-49 aAnD AUDIT REPORTS THEREON.

IMPORT OF SKIMMED MILK POWDER

At its last meeting, the Public Accounts Committee desired that
full facts relating to the purchase of skimmed milk powder of ‘roller’
variety in 1944 for supply to the Government of Bombay, should be
submitted. The position in regard to the questions that have been
raised by the Public Accounts Committee in this regard is indicated
below seriatim:—

Q. (a) Was it brought to the notice of the Government of U. K.
Exporters that the stuff of the milk powder was not up to the specifi-
cations?

(b) If so, under what circumstances the order for the supply of 500
tons of this commodity was allowed to stand?

(c) Who are the officers responsible for this deal and what action
has been taken against them for causing this colossal loss to the
Exchequer?

(d) Why was not an analytical test of the commodity’éarried out
in consultation with the High Commissioner in U.K. before actually
placing the firm order?

(e) What are the circumstances that led to the departure from the
well-known ‘canons of financial propriety’ culminating in this crimi-
nal wastage of funds?

A. (a) In 1944, the Government of Bombay urgently required
skimmed milk powder and the then Department of Food tried to
obtain 2,000 tons of skimmed milk powder from the British Ministry
of Food which could supply only 500 tons of ‘spray processed’ milk
powder frora New Zealand. To cover the balance of the requirement,
the British Ministry of Food offered to supply ‘roller’ variety of skim-
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‘med milk powder. At the time of making this offer, the British
Ministry of Food informed the Department of Food that the ‘roller’
variety was just as nutritious as the ‘spray’ variety, with this differ-
ence that it was less soluble than ‘spray processed’ milk powder. The
Department of Food indicated in reply that ‘spray precessed’ milk
powder would be preferable and that the ‘roller’ variety could be
accepted only if ‘spray processed’ milk powder was not available. As
‘spray processed’ milk powder was not available, we were supplied
with 1,507 tons of ‘roller’ milk powder.

(b) The circumstances in 1944, at the time when this purchase was
effected, were difficult. On the ane hand demand for milk powder
was very pressing, and on the other availabilities of ‘spray processed’
milk powder were extremely limited, with the result that the ‘roller’
variety, although it is less soluble than the other variety, had to be
used. The quantity of ‘roller’ milk powder that was purchased under
these circumstances amounted to 1,507 tons as indicated above.

(c¢) The decision to obtain ‘roller’ milk powder, rather than have
any sizable supply of milk powder which was urgently required,
was taken by the Government of India after consideration at the
highest level and it is not possible to name any particular officer/
officers who could be held responsible for this decision.

(d) Since the milk powder in question was obtained from the Bri-
tish Ministry of Food, which had carried out analytical tests, the
question of further analytical test was not considered.

(e) As has been indicated above skimmed milk powder was
urgently required in Bombay and with the approval of the then
Viceroy and Governor General the Secretary of State was informed
that we would prefer to have ‘spray proceéssed’ milk powder, but if
it was not available we would be prepared to accept the ‘roller’
variety. This decision was communicated to the Secretary of State
in August 1944. There is nothing in the file to show why small
samples were not obtained and tested before this order was placed
but it appears that the compelling urgency of Bombay’s need proved
the deciding factor.

Subsequently the question of trying out ‘roller’ milk powder with
reference to Indian requirements was taken up when the Govern-
ment of Bombay reported that this variety of milk powder was not
suitable for making milk. It was not possible at that stage to get out
of the commitment in regard to ‘roller’ milk powder conveyed to the
Secretary of State in August 1944 and therefore about 1,500 tons of
the same had to be received. Thereafter no milk powder ® of the

'rollgr’ variety wal purchased.
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.. which is due to the Travancore-Cochin State on account of Federal
" Financial Integration will be adjusted against the arrears due from

the State and the balance of Rs. 96 lakhs (to make up the total of

200 lakhs, referred to above) has been agreed by the State to be paid

in 12 monthly instalments of Rs. 8 lakhs each, beginning from

September 1951. This practically reduces the arrears to Rs. 61-74

lakhs. The accounts have, however, still to be reconciled with audit.

office. The verification is in progress.

Saurashtra—The State has paid a lump sum amount of Rs. 50
lakhs towards the arrears since June, 1950 and an amount of
‘Rs. 1,22,000 was written back in their account by the Deputy
Accountant General (F & R), as a result of the verification of their
account with the State representative. They have also been afford-
ed a credit of Rs. 37.87 lakhs on account of the cost of foodgrains
diverted to other States. Besides this, all the money due to the
State on account of Procurement and Export Bonus has been ad-
justed against their arrears and the result is that the amount of
arrears has been reduced to 17.59 lakhs. The State has been asked
to take early steps to credit this amount.

Rajasthan—All credits due to the State on account of Procure-
ment and Export Bonus and Salt compensation have been adjusted
against the arregrs and the amount outstanding now is Rs. 15.82
lakhs. The union have offered to settle their accounts at once and
necessary action to this end is being taken.
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CONSIDERATION OF THE APPROPRIATION ACCOUNTS (CIVIL) OF 1948-49 AND
AvupiT REPORT THEREON

Note on Sugar for the Public Accounts Committee

(i) Situation arising from the decontrol of this commodity in 1948-
49.—(ii) Findings revealed in the Report of Justice Ganga Nath on the
“Sugar question in 1949”.—The situation arising from the decontrol
of sugar in December 1947, the circumstances leading to a sugar crisis
in July-August 1949, and-the re-imposition of eontrol in September
of that year, have been examined in detail in the report of the Sugar
Enquiry Committee released last week. This enquiry was conducted
by Shri Ganga Nath, a retired Judge of the Allahabad High Court.
Government of India’s Resolution* on the Committee’s Report gives
a gist of the findings of Committee with Government of India’s
observations thereon.

(iii) Action taken on the Report on the allegations made in the
House by Shri Mahavir Tyagi about the import of sugar—Shri
Ganga Nath, a retired Judge of the Allahabad High Court, was ap-
pointed to enquire into the allegations made in the Parliament by
Shri (now Hon’ble) Mahavir Tyagi about import of sugar. A copy
of his report was placed on the Table of the Parliament on 6th April,
1951. A brief summary of the findings of Shri Ganga Nath in the
matter was given in a Press Note issued by the Government of India
on 30th March, 1951, (Annexure I).

(iv) The present position of sugar in the country—the total avail-
able stock of the commodity (separately in the custody of Mills and
that acquired by Government)—and to what extent it is adequate to
meet the rationing commitments for the current year. (v) What is

.he probable surplus expected to be ‘carried forward this year?—

The sugar policy adopted this year was an innovation in that it was a
new experiment in partial decontrol. The crux of the problem was
greater production and this could not be achieved except by giving
incentives to the factories. The policy framed this year was devised
to secure to the Government of India for controlled distribution a
quantity of ten lakh tons leaving the balance of production to the
factories for sale in the open market. The prices of sugar fixed for

*Cf. Resolution. No. SU-101 (4-18)/50, dated the 14th July, 1951 published m the
Gagette of India (Extraordinary), dated the 14th July, :95:
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the different areas were also such as to leave some margin to the
factories in the different regions of the country. Khandsari and gur
prices were also simultaneously controlled.

2. The extent to which the policy has succeeded can be seen from
the following results:

Firstly, the total production is going to be 11-1 lakh tons which
is 13 lakh tons more than the last year;

Secondly, this year’s production is by far the highest during the
last 8 years;

Thirdly, the cane sowings have considerably increased this year
leading to the prospect of much higher sugar production and more
sugarcane next year;

Fourthly, Government will have next year a carry over of 1,11,000
tons which was never.the case during the last two years;

Fifthly, the price of sugar in the free market is substantially less
than the black-market prices in the previous year; and

Sixthly, Government has not only gained in excess excise duty
but will also get a large slice of income-tax revenue from the free
sales. :

Out of 137 factories, working this year 94 have qualified for
tree sale and a quantity of 1,12/000 tons has so far been released to
82 factories for free sale. A further quantity of 16,000 tons will be
released in due course. The data given below indicates the position
of sugar supply and demand during the current year:

A.Supplies— . Tons
Opening balance on 15t December 1950 . 24,000
Imports during 1950-51 56,000
Production (Nov.-Oct.)—

1) Government share . . - 982,000 10,000%
Ez‘i) For free sale . . . . é,zs,ooo 255
Total . . 11,90,000
B. Consumption—
(a) For controlled distribution—
Rel for consumption from 1-12-50 to 30-9-§1 . 7,675,300
?3) E:te:n”nted eomumgtion in October-November, 1951 1,83,700t
Total . . 9,51,000
(b) For free sale—
(1) Already released. . . . . 1,12,000
(%) Bstimated to be released upto 31-10-51 16,000
Total . 1,28,000

C. Carryover on 1-12-51 . 1,11,000

*Total production upto 7-7-51—10°99 lakh tons.
S Includes 25,000 tons for imv:v:‘nlf additional rations on the occasions of Raksha Bandhan,
Janamasthami, f)uneh‘n and Diwali.

1
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¢ ANNEXURE I -

Press Note
PURCHASES OF FOREIGN SUGAR
MR. GANGA NATH’S REPORT

In pursuance of the assurance given by the Prime Minister during the Parliamentary
debate on the food situation on November 16, 1950, that an enquiry would be made into the
allegations made in Parliament regarding the import of sugar, Mr. Ganga Nath, retired Ju
of the Allahabad High Court, was deputed by the Minister for Food and Agriculture to
an enquiry and submit a report. -

The gist of Mr. Ganga Nath’s report is that the question of import of sugar became of
practical importance only towards the end of April, 1950, when the position of home produc-
tion was more or less, accurately known. No offers for import were invited from anybody.
In April, 1950 it became clear that the production of the season would be unequal to the
demand but since the stocks of sugar produced in India were expected to last upto the end of
November, 1950, there was no immediate necessity for arranging imports. The trend of
world prices during Agyil to M?' 1950 was downwards. The sugar offers being made were
from dollar countries or from Formosa or at prices higher than the price of Indian sugar,
which could not be considered. It was in June 1950 that the Cabinet decided to import
50,000 tons of sugar to safeguard rationing in December. Almost immediately after the
situation in Korea led to sugar becoming unavailable in the free market and the Government,
therefore, decided that imports should be made on Government account through the Indian
Supply Mission, Washington or the Indian High Commissioner, London. All the
which the Government have purchased is by negotiation with the U. K. and U, S. A.'g
vernments through the High Commissioner, London, and the Embassy in Washington.
No trade agency was employed by the Government of India for these purchases. It is true
that this sugar has been bought at a price higher than that prevailing earlier in the year,
The increase resulting from the Korean war could not have been anticipated and no res-
ponsibility could be attached to any officer of the Government.
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Note setting out the Corstitution of thé Sugar (Temporary Excise)
Fund, its administration and other salient features for the infor-
mation of the Public Accounts Committee [On the Appropriation
Accounts for 1948-49, page 206, note (3) ].

A temporary excise duty was imposed on the existing stocks of
sugar with sugar factories on 10th November, 1943, 21st October, 1944
and 23rd October, 1946, when the ex-factory sugar prices were in-
creased during these years. This step was taken to prevent sugar
factories from reaping unearned profits on stocks which were pro-
duced at lower costs. Amounts then estimated o be realised as
temporary excise duty under 1943, 1944 and 1946 Ordinances on
sugar were as follows:—

Rs. lakhs
1943 - . oot e . 70,
1944 . "\ . e . 135
1946 . e e . 175
. fTot?al . 380

According to information received from the Ministry of Finance,
the actual realisations are, however, in the neighbourhood of Rs. 412
lakhs. All sums realised under the Ordinances were first credited
to the Head ‘II-Central Excise Duties’. The proceeds were then
transferred by debit to the minor head ‘Block grant for transfer to
Sugar (Temporary Excise) Fund’ under the major head ‘40-Agricul-
ture.” The fund was to be utilised mainly to finance schemes for
sugarcane development and improvement of the sugar industry as
a whole. .

. Ve
Out of the total realisations of Rs. 412 lakhs, a sum of Rs. 298 lakhs
has, been set apari for expenditure per details given below:—

Rs. lakhs
(1) For five years provincial sugarcane development schemes . 75
(2) For establishment of a sugar technological research insti-
tute~cum-Central Sugarcane Research Station at Bhad-
ruk, Lucknow . . . . . . . 50
(3) For subsidising the sugar industry in U. P. and Bihar to
compensate for additional cost involved in certain con-
cessions to labour . . . . . . . 103
(4) Reserve kept to compensate the sugar industry in a falling
market . . . . . . . . . 70
Total . 298
Balance in the Fund . . . . Rs. 114 Lakhs,

¢
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Funds at items (1) and (2) have been placed at the disposal of -
the Indian Central Sugarcane Committee but paymeéent of funds
is controlled by the Government of India. With the fund at item
(1), the Committee have launched a five year sugarcane develop-
ment scheme through the agency of State Governments. Special °
features of the scheme relate to the provision of: —

(i) adequate irrigation facilities,

(ii) seed nurseries for supply of adequate quantities of disease
free and improved varieties of seed,

(iii) adequate manures and fertilizers of the right type,

(iv) employment of qualified personnel to carry the results of
research to the cane growers,

(v) efficient watch and ward services for protection to,

(vi) Zonal Centres, and

(vii) soil extension services with the object of increasing per
acre yield and sucrose content of cane.

No part of the sum allotted to the State Governments out of this
fund is to be spent either for the construction or improvement of
roads or for research purpgses as the provinces had received con-
siderable grants for road development from other Funds and as
schemes of research were to be financed from normal annual grant
of the Committee. Contribution of the Centre to these schemes is
based on the condition that the State Governments themselves will
contribute at least half the cost of the scheme.

Schemes received from the State Governments are scrutinised by
the Indian Central Sugarcane Committee and then approved by the
Government of India. Contributions from the Centre are distribut-
ed to the State Governments through the Committee.

It may be added that as the then Indian States did not contribute
to the proceeds of the special temporary sugar excise, the benefit of
these schemes was not extended to these States.

[ ]
Allocations toethe State Governments from the said fund were



made mainly in proportion
below : —

200

of their cane area.

These were as shown

Name of the Date of initiation Estimated cost of Grant allotted from the
State of the scheme the scheme Centre
Rs . Rs.
1.U.P 23-2-48 1,16,44,846 30,00,000
2. Bihar, 1-4-48 24,14,490 12,00,000
2, Bombay 1-8-48 11,20,558 5,62,500
4. Madras 15-3-49 11,24,544 $,62,500
U i e
- ~I~ 75, ’
I;un::h N tarted 860
7 ot yet 8 77 37,500
8. Punjab (I) ~16-3-49 9,37,500 9,37,500
9. W. Bengal 1-11-49 5.03,240 5.03,240

69,15,740

*In view of financial ltnnsency the State Governments have now regretted thejr

inability to implement their schem

N.W.F.P. share in the fund was Rs. 1,50,000, but its having fallen

in Pakistan it has been excluded from the scheme.

Bengal was

originally allocated Rs. 9,37,500, but on account of reduced acreage
after partition its share has been reduced to Rs. 5,03,240. Assam and
Madhya Pradesh Governments have expressed their inability to im-

plement their schemes. There has, therefore,

Rs. 6,50,060 in the fund as shown below: -

1. West Bengal
2. N.W.F.P.
3. Madhya Pradesh.
4. Assam . .

1948-49 . .
1949-50 . .
1950-51 . .

been a saving of

Rs.
4:34,260
1,§0,500
. 27,800
37,500
« 6500060

as under:—

Rs.
11,46,661
. 8:033560
10,56,088
.+ 30,06,249
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The State Government anticipate that the average acre yield of
cane as a result of these development schemes would increase to
the following extent:

- Avel Proposed |Percentage
Vicla. vield | of
Name of the State per acre at the end| increased
of the yield
develop-
ment
scheme |
(Tons) (Tons) | per cent.
1. UP . . . N . . . 125" 25 100
2. Bihar . . . . . . . 12:0 20°0 66
3. West Bengal . . . . . . . 18-0 22§ 25
4. Punjab (I) . . . . . 12-§ 18-0 40
s. Bombay . . . . P 40°0 440 10
6. Madras . . . . . . . . 25.0 30°0 20

Though the State Governments concerned under the guidance of
the Indian Central Sugarcane Committee are primarily responsible
for the successful completion of their schemes, the Government of
India are in close touch with the progress of the schemes. '

(ii) Bhadruk Institute

As already stated a sum of Rs. 50 lakhs has been earmarked
from the Temporary Sugar Excise Fund for expenditure on this
Institute. The Institute is being established under the direct control
of the Sugarcane Committee. = The Bhadruk Grass Farm near
Lucknow was purchased by the Indian Central Sugarcane Commit-
{ee from the Ministry of Defence on 8th October, 1947, for establish-
ing this Institute. Out of Rs. 50 lakhs earmarked for the Institute,
a sum of Rs. 15 lakhs has already been drawn for the purchase of
land, buildings, etc. In order to make careful plans and estimates
for the proposed Institute of Sugar Technology and Suggrcane
Research and to incorporate the most up-to-date lay-outs and
equipments and modern plants and machinery, the Committee con-
sidered it desirable that a mission should be sent abroad to collect
necessary data and ideas before finalising its plans and estimates
for establishment of the Institute. For various reasons it has not
been possible so far to send out the mission abroad and the Commit-
tee was advised by the Government that the question of erection
of the Institute be deferred for some time more, due to financial
stringency. The Committee now estimates that the expenditure on
the establishment of the Institute may total Rs. 125 lakhs gs against
Rs. 50 lakhs origimally earmarked for the purpose. The matter is

under consideration.,



APYPENDIX XV

MINISTRY OF FOOD AND AGRICULTURE

APPROPRIATION ACCOUNTS FOR 1948-49—GRANT No. 53-AGRI. (PaGE 209 )

—REVIEW ON THE ACCOUNTS OF INDIAN AGRICULTURAL RESEARCH
INSTITUTE.)

Note for the Public Accounts Committee

Q. The high closing balance under plant and machinery, chemicals,
apparatus etc. has been_explained as due to most of the articles left
over at the time of the shifting of the Indian Agricultural Research
Institute to Delhi which are being carried from year to year. The
long storage of these stores might render them unserviceable with
‘consequential loss to Government. The Committee should like to -
know why these stores cannot be disposed of, if not required. What
is the extent of depreciation which is chargeable to the capttal cost

of these stores?

A. The closing balances under the items mentioned, include cost
of articles left over at the Botanical Substation, Pusa, at the time
of the transfer of the Institute from Pusa to Delhi which were con-
templated to be ultimately transferred to Delhi. Subsequently, how-
ever, it was decided to organise and carry out certain schemes of re-
search at Pusa and to transfer certain staff from the different Divi-
sions at Delhi for this work and these stores were earmarked for
use in this connection. Some of the staff of the Chemistry, the
Entomology and the Agronomy Divisions have since been transferred
from Delhi to Pusa and these stores are being consumed and utilized
for the work being carried out by them. As regards Plant and
Machinery, any items found in excess of requirements will be dis-
posed of at an early date.. As these were purchased long time back
and wei‘e left behind at Pusa after putting them to use for some time,
they” are hkelj' to fetch their written down values, and the depre-
ciation of their original capital cost is, therefore, not involved as the
market rates of all such materials have since gone up considerably.
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APPENDIX XV-A
MINISTRY OF AGRICULTURE

APPROPRIATION ACCOUNTS FOR 1948-49—GRANT No. 63—INDIAN DAIRY
DEpTT.

Note for the Public Accounts Committee in respect of Government
Research Creamery at Anand (in liquidation).

Q. The Committee should like to know if the terms of the lease

of the Government Research Creamery at Anand (in liquidation) to
the Bombay Government have since been finalised.

A. The terms of lease df the Government Research Creamery,

Anand to the Government of Bombay have not yet been finalised
and the matter is still under correspondence withethe State Govern-

ment.
Q. What is the amount of financial loss sustained by the Govern-
ment in the running of this Creamery?

A. The financial loss sustained by the Government in the running
of the Creamery upto the 31st March, 1951 stands at Rs. 27,060/4/2.

Q. Why could not this organisation be wound up earlier if it was
showing loss in the previous years?

A. The Creamery was wound up in 1932 and has not been working
since then. To look after the Anand Cremery property and realise
the rent for land, building, machinery etc., a store keeper has been
retained. Rent etc., realised after deducting establishment charges
goes to reduce the loss which stood at Rs. 28,332 on the 31st March,
1950 and stands at Rs. 27,060 on the 31st March, 1951.
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APPENDIX XVI

MINISTRY OF FOOD AND AGRICULTURE

Note for the Public Accounts Committee in respect of G.MJF.
Campaign

SusJecT: —PuBLIC ACCOUNTS COMMITTEE—CONSIDERATION OF THE AP-

PROPRIATION AcCOUNTS (CIrviL) oF 1947-48 (POST-PARTITION) AND
1948-49 AND AUpIT REPORTS THEREON.

At the meeting of the Public Accounts Committee held on 9th
July, 1951, the Committee desired to know what.measures the Gov-
ernment have adopted to satisfy themselves administratively that
the results claimed under the G.M.F. Campaign have been achieved
and what check and countercheck is conducted by the Government

to scrutinize the veracity of the data furnished by the State
Governments. '

2. The financial assistance of the Centre to the States in respect
of G.M.F. Schemes is now given mainly as loans and outright grants
are kept at a minimum. The loans are given for undertaking
schemes of permanent improvement such as minor irrigation and
land improvement works. These loans are in turn passed on to the
farmers by the State Governments, and a condition is usually made
that the farmers should also contribute some amount of their own.
As regards grants, these are usually given by the Central Govern-
ment for what are ealled supply schemes, e.g. distribution of
chemical fertilisers (other than sulphate of ammonia), manures, im-
proved seeds etc. The general practice is to distribute the above
mentioned items at a subsidised rate, the subsidy involved being
shared by the Central and State Governments in the proportion of
50 : 50; in the case of Parts ‘A’ and ‘B’ States with the exception of
Assam and Orissa where the ratio is 66-2/3:33-1/3. The entire
expenditure for the Parts ‘C’ and ‘D’ States except Coorg is borne
by the Central Government, the proportion in the case of Coorg
~ being 75 : 25.

3. The first check exercised by the Central Government is with
regard to the execution of the works financed by loans and the actual
distribution of the supplies in the case of grants. With regard to
loans, the State Governments draw the amounts required by them
gradually «as the works are carried out and competent officers have
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to issue certiticates as to the progress of the works, before the Ae-
countants General will allow them to draw the amounts. With
regard to grants, the share of the Government of India’s subsidy
is paid to the State Governments only after the supplies in question
have been made and the Government of India’'s share has been
determined on the prescribed basis. Here again the Accountants
‘General authorise the drawing of the funds by the State Govern-
ments only "after due scrutiny that the money is being drawn for
the exact purpose specified in the Government of India’s sanction.
" The detailed scrutiny as to whether the funds have been properly
applied by the cultivator is naturally done by the State Governments
themselves. For example, in order to avoid misuse of seeds supplied
to farmers, they are being treated with sulphur and in order to en-
sure the application of fertilisers to food crops, the State Govern-
ments have selected suitable areas and fixed the time of djstribution.
Similar steps are taken to prevent misuse of loans and to stop
supplies from going into the black-market through trade agencies.

4. Coming now to the estimates of additional production resulting
from the G.M.F. effort furnished by the State Governments from
time to time, the position is that so far as the works completed and
the supplies made are concerned, the Government of India have an
independent check on the financial side. The State Governments
besides report the actual units of work done and supplies made on
a fortnightly and six monthly basis. From the data thus compiled,
the State Governments estimate the additional production likely to
be achieved by multiplying the units of works completed or supplies
distributed by certain conventional yardsticks based on the results
of experiments conducted at Research Stations in the States. The
Government of IndiawWhire aware that there are certain defects'in-
herent in this system of calculating the results of the G.M.F.
Campaign. In order to remedy these defects and to obtain reliable
estimate of the additional production resulting from G.M.F. schemes,
crop cutting experiments based on random sampling technique are
being conducted in various States under the technical supervision
of the Indian Council of Agricultural Research in pursuance of the
recommendations of an Ad Hoc Committee set up for the scientific
assessment of the results of the G.M.F. Campaign. A number of
surveys, some of a pilot nature and others on a State-wide scale,
have since been carried out. Pilot experiments were carried out in
Madhya Pradesh in the Kharif of 1949 in two districts and in Bombay
on wheat and jowar in three districts of the State. This has been
followed during the current Kharif by State-wide surveys on rice
in Bombay, Madras, and Madhya Pradesh and a few districts in
Uttar Pradesh. The results are shown in Annexure I. The surveys
so far undertaken indicate that the official yardsticks used at present
for estimating’ additional production are more or less correct in
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respect of seed schemes but are somewhat high in respect of manure
and irrigation schemes. The data available are not yet complete but
they suggest that even if the additional production may be over-
estimated, the extent of over-estimation is mnot likely to be higher’
than 15 per cent. These surveys are being gradually extended to
cover other types of G.M.F. aids as also other States.

5. It will thus be seen that the Central Government have devised
checks and counterchecks to ensure (i) that the works and supplies
claimed to have been completed under the G.M.F. programme by the _
States have actually been made, and (ii) that the results of the
works and supplies in the shape of additional production are borne
out by random sampling crop cutting experiments. These measures
ensure that the estimates of additional production claimed for the
G.MF. Campaign are about as accurate as they possibly can be.
The estimates of additional production are basei on the premise,
that positive results must follow from the various works and supply
projects which have been undertaken. If there is a well now where
there was no well previously, if fertilizers are being applied to fields
which were so long unmanured, there must be a general toning, up
of agricultural production in the area even if the entire effect is
not fully reflected in additional food production. It is true that ad-
verse seasonal factors may appear sometimes to tilt the scales on the
other side, but it should not be forgotten that the net effect would
have been much worse but for the G.M.F. efforts.

ANNEXURE 1
G.M.F. ASSgsSMENT—1950
Average increase in yield in mdax mds.|acres

‘Madhya Pradesh— Survey Official
1 ed Padd Seecl . . . 07 07
82) mprzvm . Y . . . . 12 2-9 (cake 2°72 A niun
Sulphate, 3.41 ni-
um Phosphate )
(#7) Seed and manures . . . 1.2 36
Bombay—
(3) Improved paddy sced (tramplanted) 1'4 10
Eu) Mature mixtute 2°7 20
#it) Seed snd Manure m.lxm:'e . 32 30
Madras—
zx) Improved paddy seed . 17 1'§
i) Fertilisers . . . 2:3 20
1) Green Manure . . e 18 37
G. M. F. ASSESSMENT - 1949 .
. © Sowar
B
mnbsqy“:- . . . . . . . o8 o-s
Manure (Irrigated) . . . . . 4'S 3'0.
Wheat :
Seed” .\ . ' .13 0°8
Manure (Irrigated) . 34 30




APPENDIX XV
MINISTRY OF FOOD AND AGRICULTURE

Note on the Scheme “Purchase of Agriculture and Dairy Machinery”
under Capital Outlay on Schemes of State Trading
- Reference para. 80-P of the Report of the Public Accounts Committee
on the Accounts of 1947-48 (post-partition).

In 1944-45 various Provincial and State Governments wanted to
place orders for tractors and connected implements for use under
their food production plans. As there were heavy restrictions on
exports in the manufacturing countries, it was felt that matters
would be considerablys facilitated if the Government of India
arranged procurement in respect of the requirements of all the
Provincial and State Governments. Provincial and State Govern-
ments were, accordingly, asked to intimate their requirements and
¢ consolidated indent for 436 tractors and allied equipment, covering
all their requirements was placed on the Director General Industries
and Supplies for taking necessary action through the Purchasing
Missions in U.S.A. and UK. The Provincial and State Governments

had accepted fall financial liability in respect of the stores ordered
by them.

Although it was intended to import the entire machinery by the
end of 1947, the manufacturers could not accept the orders in full,
due to their previous commitments to other countries, and also due
to the limited quantities allowed for export. Out of the total quan-
tity ordered under the scheme, order for 30 tractors had to be
subsequently cancelled, due to unsatisfactory supply prospects and
the balance of 406 tractors have, since, been received. The last
consignment was received in March, 1950. All the machinery
ordered has been distributed to the State Governments with the
exception of a few items mentioned in Annexure I. The’ profit and
loss Accounts, in respect of the schemes upto the end of financial
year 1949-50 duly audited by the A.G.C.R. is enclosed as Annexure
1I. It may be noted that certain indirect charges such as pay and
allowances of the staff employed by Government on the work of
procurement and distribution of machinery, audit, stationery, etc.,
have not been taken into account in the Profit and Loss account.
These charges, if taken into account, will more or less counter-
balance the small gain of Rs. 5,62,973-3-0 shown in the Profit and
Loss accounts. It can thus be assumed that the scheme worked on
a “No-profit No-loss” basis. -

. 207



208
As ‘the supply position of agricultural machinery, both in the
manufacturing countries as well as in the local markets, has consi-
derably improved, it has since been decided to discontinue the
scheme and, accordingly, no provision has been made in the current
year’s budget.

ANNEXURE I
Statement of agricultural implements to be disposed of.
- Store Q;J'nntity Indentor Reason for non~disp;|'i- ) 2
1. RansoniﬁiSupenrac Ploughs . 1 H g:embad Payment awaited. )
2. Polydisc Plonghs - . . 2 Msmre Do.

3. Pigmy_Chopper . 1 U.P This implement was received in
a damaged condition and some
©f the parts were short landed.
The question of jts disposal is
under correspondence with the
State Government.

4 John Decre Ploughs . . 16 Bihar . Two Nos. have since been’ re-
leased and are in the process
of despatch. The State Gov-
crnment are yet so furnish
despstch instructions for the
remaining 14 ploughs.

ANNEXURE II .

Trading and Profit and Loss Account in respect of the Scheme
“Purchase of Agricultural and Dairy Machinery” under Capital
Outlay on Schemes of State Trading.

.

From the beginning of the Scheme upto 31-3-1948

Rs. A. P. Rs. A. P
Purchases—
Invoi i . . 41,2 oo to State Govts. 56 2 0
nvoice price 41,27,947 3({ S dfostanent). 56,65.960
Ocean freight « . 3,28,436 11 0 By sales to private parties  4,92,361 3 ©
(cash recoveries),
Clearance charges . 26,568 5 o Bysntockonhandon 31-3- 934489 2 o
48.

Incidental charges . 22,583 9 ©
Debit raised by D. A. 15,03,019 8 ©
G. Calcul

1. & S.
vide details atuched

Interest on Capits! (pur- -§o,rz7 13 0O
chases for 6 months
at 3 per cent p.a.).

Stockist remuneration 704,428 13 ©
Net profit . 2,80,608 12 ©

. 70,92,810 7 © 70,92,810 7 o©
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39,83,317 15 ©

For the year 194849
Rs, A. P.
o Stock on hand on 31=3= .
. 48 . . .« .. 934480 2 o By sales to Private parties
To Purchases—
Invoice price . . 22,02,409 IS O , State Govts., . .
Qcean freight . . 1,62,076 10 O , Stock on hand on 31-3-
Clearing charges . 12,837 14 © 49.
Incidental charges . 18,918 8 o
» Interest on  Capital 35,943 10 ©
(Purchases) at 3 per
,cent p. a. for six
months.
o Stockist remuneration  4,23,186 14 O
Net profit 1,93.455 6 ©

For the year 194950

3 0 BylilunoStneGom. .

Rs. A, P.
To by Stock on hand on 3,99,855
31=3=49.
To by Purchases—
Invoice price . . 6,29,623 13 ©
Ocean freight 47,656 1 ©
Clearing charges 2,508 2 o
Incidental charges 656 1 ©
. “To by interest on Capital 10,206 10 ©
(Purchases) at 3 per
cent. p. a. for six
months. )
To by Stockist Remunera- 98,620 12 ©
tion. ’
Ner profit . 79,819 1 o
S ——————————————————
TorAL 12,68,945 11 O
963 P.S.

Private parties . .
By Stock on hand on 31-
3-s0.

~

Rs. A. P.

2,88,562 o o

32,94,900 12 ©
3,99,85 3 ©

39,83,317 15 ©

Rs. A. P
6,771,911 0 ©

2,19,309 7 ©

. 37,725 4 ©

12,68,945 11 _©




MINISTRY OF FOOD AND AGRICULTURE
Note on the Rebate in Shipping Freight on Imported Foodgrainm

.

Most of the foodgrains imported into India are brought by
chartered ships with the exception of foodgrains from Burma, Thai-
land and certain Middle East countries, which are brought by liner:
steamers.

2. The chartering of ships for grains from Australia is done by
the High Commissioner in London. The bookings for grain froms
U.S.A. and Canada are done both by the High Commissioner, London
and the India Supply Mission, Washington. The High Commissioner,.
London, operates through the Baltic Exchange Chartering Committee,,
while the I.S.M. employs a broker for securing freight. Ships for-
grain from Argentine are arranged through a commercial firm,.
Messrs. Bunges Bourne & Co. The freight vates for foodgrain ships:
are not on the basis of a rebate being payable to the charterers. The-
question of the Ministry of ¥ood securing, rebates from shippers does:
not, therefore, arise.

3. Rebates are, however, sometimes. allowed by the owners. of’
ships to the charterers’ agents who chartenthe ships.. The rate of the
discount payable by the ship-owners varies in' differenti cases and is
taken into account by them im quoting the rates of freights. In
London, the Baltic Exchange Chartering Committee are paid a com-
mission of 1 per cent. by the Government of India in addition to 1
per cent. which is received by them from  the ship-owner. The
commission paid for the fixtures through commercial channels is
generally upto 5 per cent. In view of the low rate of commission:
charged by the Baltic Exchange Chartering Committee, no rebate has
been claimed out of the commission received by them. In US.A,,
the broker employed by the 1.S.M. for securing freight is paid a
commission by theeship-owners and the arrangement is, that com-
missions earned.ower and above the first ¥ per cent. are refunded to
the Government:of'India. - In Argentine, the chartering is done by
Bunges who, it is understood, get a commission of 2 per cent. from
ship-owners. Bunges have not been asked to pass a share of the
commission to Government as the commission of 2 per cent. earned
by them is considered just remunerative in view of the compara-
tively small volume of fmports that we get from Argentine.

4. Steamers for rice from Burma are supplied by the Burma-
India Conference lines and the freight quoted'is net freight without
my rebate. Similarly, the steamers for rice from Thailand are fixed
by our Legation in Bangkok on net freight basis..

.
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APPENDIX XIX

Copy of the Ministry of Education Memorandum No. F.10-1/51-A-4.
dated the 8th August, 1951

At the meeting of the Public Aecounts Committee held on the
11th July, 1951, it was decided that the chairman should be supplied
with a full explanation as to why large re-appropriations were made,
presumably late in the year, when in certain cases even large
amounts had to be allowed to lapse in Demand Nos. 16—Ministry of
Education and 50—Education. Accordingly a self-contained note,
giving full explanation, is enclosed herewith.

APPROPRIATION ACCOUNTS FOR 1947-48 (PosT PARTITION) AND 1948-49—
MEETING OF THE PuUBLIC ACCOUNTS COMMITTEE

DEMAND No. 16—MINISTRY OF EDUCATION

It is a fact that the reappropriations were made at the end of both
the years 1947-48 (Post Partition) and 1948-49, because the true
picture of excesses and savings under various heads could only be
known in February or March each year. After making necessary
reappropriations the then anticipated and the unutilized savings were
surrendered in March during both the years. '

194748 (Post Partition)
(i) Reappropriations:

Reappropriations were made under two sub-heads only as
detailed below:—

From sub-head -To sub-head
E—Charges in England E—Charges in England
E.3—Other Charges E.1—Leave and Deputation

Rs. 4,000 (a) _ salaries etc. Rs. 4,000 (b).
C—Liaison Officer in the U.S.A. C—Liaison Officer in the US.A.
C-3—Allces. & Hon. etc. C.2—Pay of Estt. Rs. 7,900 (d)

Rs. 13,400 (c) C.4—OQther Charges Rs. 5,500 (e)
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(a) & (b). The reappropriation was ‘made to cover the excess of
Rs. 4,000 under E. 1 as intimated by the High Commis-
sioner for India, London.

(9] Provision made for the allowances, T. A. etc. of additional
officers and Accounting Officer was not utilized as ‘“the
posts remained unfilled.

(d) & (e). Excess is due to the entertainment of additional Minis-
terial staff and acquisition of additional furniture and
equipment for their use. :

(ii) Lapses:

The sub-head B—Office of the Director of Archives is mainly
responsible for the lapse of Rs. 3,73,579 under Demand No. 16—
Ministry of Education as a whole. Provision was made for additional
gazetted and non-gazetted posts in connection with the development
programme of the National Archives of India but the additional posts
were not sanctioned. Moreover orders for appliances, - equipment,
etc., were placed abroad but supplies could not be received during
that year.

A sum of Rs. 4,26.000 was surrendered to the Ministry of Finance
vide this Ministry’s Office Memorandum No. D. 1350/48-EI, dated
the 31st March, 1948. But the Ministry of Finance did not accept the
surrender as it was too late, mde their U.O. No. 5035-B/48, dated the
- 31st March, 1948.

1948-49 - -
(i) Reappropriations:

The Saving under the head ‘A—Sectt’ on account of some
gazetted and non-gazetted posts being kept unfilled was utilised to
“+ cover'a lump cut of Rs. 75,000.for econgmy, under the head ‘E—deduct
Lump cut for economy’ and an excess of Rs. 70,000 under the head
‘C—Liaison Officer in the U.S.A., C-2—Pay of Estt’ on account of
increase in staff and revision of scales of pay.

Reappropnatlons under ‘the head ‘B—Office of ‘the Director of
Archives’ were made to utilize savings on account of certain gazetted
and non-gazetted posts being kept unfilled and to cover expenditure
on certain items viz. Jubilee Session and purchase of manuscripts
etc., for which no provision was made in the budget.

- Reappropriations under the head ‘E—Charges in England’ were
made or the basis of the mformatxon supplied by the High Commis-
sioner for India, London. e )
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. In this connection it may also be mentioned that an excess of"
Rs. 1,94,000 under the head ‘C—Liaison Officer in the US.A’, was
anticipated on account of increase in staff and the revision of their
scales of pay. This excess was proposed to be covered as follows:

(a) Savings from other sub-heads 70,000
(b) Supplementary grant 1,24,000
1,94,000

Proposals for a supplementary grant were accordingly sent to the
Ministry of Finance on the 9th March, 1949. Later on savings of
Rs. 35,800 under the head '‘D—ALIll India Council for Technical Educa-
tion’ came to light. The Ministry of Finance was requested to advise
whether it was possible to reduce the amount of supplementary
demand; but that Ministry intimated that it was too late to make any
modifications in the supplementary Demand.

(ii) Lapses:

A sum of Rs. 1,556,924 lapsed under Demand No. 16—Ministry of
Education for 1948-49. Sub-heads ‘A.4—Other Charges’ (Rs. 55,989)
and ‘B—Office of Director of Archives—B.3—Other Charges’
(Rs. 1,08,832) are mainly responsible for this lapse. As regards the
sub-head ‘A.4—Other Charges’ it may be mentioned that less expendi-
ture on contingencies and UNESCO delegations was incurred than
anticipated.

The savings under the head ‘B—Office of Director of Archives—
B.3—Other Charges’ was due to non-adjustment of about Rs. 70,000
on account of stores received from U.S.A. and UK. (including ocean
freight and custom duty) and Rs. 37,000 for photographic equipment
which could not be supplied by the India Supply Mission during that
year.

DEMAND No. 50—EDUCATION

The following major items (small items have been left out) of
expenditure incurred during 1947-48 (Post-Partition period) and
1948-49 were met by re-appropriation out of savings from other items
within the Grant because no provision was made for these items in
budget for these two years as they could not be foreseen at the time
of framing budget proposals.
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Items of Expenditure Ammof : - Remarks
Expendi-
. ture
1947-48 (Post-partition period)
Rs,

1. Special t to B. H. U. for its Agricul-
tural Coﬁcge—

(¢) Recurring . . . . . 1,69,044 \ Sanctioned as a :gccinl case

(i) Non-recurring . . R . 1,74,921 [ at the request of the Min. of
Agriculture. The scheme was
approved by the S. F. C. only
in 1949-50.

2. Special grant to B. H. U. for purchase of 20,000
Scientific Apparatus.

3. D. A. grant to B. H. U. based on actual 48,569 Due torrevised basis of D. A.
requirements (additional amount paid ts to Central Universities
over and above budget provision). zm per cent. of total salary bill

or 50 per cent. of actual D. A,
paid) which was adopted dur-
ing the year.

4. Special grant to the Allshabad Univer- 10,00,000 This was an unanticipated exe
sity on the occasion of its Diamond Jubilee penditure. ¢
Celebrations.

5. Delhi Polytechnic—Pay of Establishment 25,645 Due to payment of arrears of

[ass pay to the staff on the basis of
revised scales of pay fixed on
the recommendations of the

. Central Pay Commission.

6. Building grant to the Peoples Education 3,00,000 Proposal was received late in the
-Society, Bombay (for Siddharth College). year.

Torar . 17,38,179 .

1948-49 ;

Rs.
I. Special grant to the B, H. U. for its agri- 1,50,000 Paid on the recommendation of
ture college. 5 the Min. of Agricultire as
a special case. Scheme was
approved by S. F. C. only in’
1949-50.
2. Adjustment recurring grant to B. H. U. 11,976 Do.

for Agriculture College.

“3. Special ad hac grant to B. H. U. for its
current expenditure.

4. Special grants to Visva-Bharati—
"(s) for general expenditure . . .
&) forfuild.ing . . . .

4,00,000 Paid as a special case to help the
University to tide over its
finmcial difficulties.

45,000\ Due to useful work done by the
2,00,000 f * instt. it was decided to increase
the recurring grant from Rs.

30,000 to Rs. 75,000 and also
to yaspecni' grant for its
building programme. This

X
cess was offsct by a saving of
Rs. 36,000 in a 3

grant to Vinaya Bhavana.
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Items of Expenditure

Amount
of Expenditure

<. Special grant to Jamia Millia Islamia,
3 Dﬁ for revision of scales of pay. ’

6. Grant to Delhi Schools . . .

7. Delhi Polytechnic—Purchase of ma-
ery. .
8. Expenditure on the University Education
Commission.

TOTAL 1948-49 . .

Rs.

36,000 In view of the useful work dom
by the institution and low
salaries of the staff, it was de-
cided to help it to increase the
salaries of staff immediately.

29,221 Due to increased grants-in-aid to
Delhi Schools on the revised
basis (90 per cent. of net apgro-
ved expenditure adopted dur-
ing the year). (This work has
since been transferred to the
Chief Commissioner, Delhi).

63,388 -Due to debit raised for machinery
ordered in previous years.

1,25,000 Appointmsnt of the Commission

could not bz firmly foreseem
at the tims of framing budget
proposals.

10,60,585

Norte.—In addition, as x!equired by budget procedure, a re-appropriation to the extent
~of Rs. §,50,000 was made durinf the year to cover the economy cut imposed by the Ministry
e

- of Finance in the grant as a who

2. During the
« the following savings.

(Sub-Head—F. Deduct lump cut for economy).

years 1947-48 (post-Partition period) and 1948-49, there have been
(only major items are given bpeiow) ):-— 94549,

Item

Amount Reasons

194748
(®) Non-recurring grants to Delhi University. Rs.

.. Shifting of Colleges. . . . .

“Sewage Scheme . . . . .

‘Development recurring grant to the Delhi
University.

Building grant . . . .

“Building grant to Lady Irwin College. .

The grants to the constituent
colleges were not given as they
could not shift to the Univere
sity enclave. The construo-
tion of new buildings in the
University enclave could aot
be started for watit of buildin
and other necessary mate,
and also lack of adequate funds’
with managements.

Non-implementation of this
scheme of the Delhi Univer-
sity.

1,69,044 This grant was given according to
the requirements of the Uni-
versity on the basis of its

ctual expenditure on the re-
vision of scales of pay of staff
etc., the year.

Payment of lesser amount of
building grant to the Univer-
sity during the year, as actually
required. -

5,23,490

1,00,000

1,81,108

The College could not start its

building pro; me de to the
non-cvullgb ty of building
material.

48,819
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Ttem

Amount

Reasons

Rs.
Development grants to Aligarh Muslim and  11,00,000
Benaras

Hindu Universities.

Aligarh Muslim University . e ‘e 3,64,214

Indian Women’s University . . . 2,500
]
Jamia Millia Teachers Training Institute . 44,500
‘Training College of Domestic Science .  1,40,000
Delhi Polytechnic . . . . . 58,790
Miscellaneous charges . . . . 22,506
Visva-Bharati . . . . . 95,331
Charges in England o . . 2,92,788
31,43,080

No development schemes were-
sanctioned for the Central
Universities during the year,
[Out of this amount however,.
special grants to Allahabad
Universitil(Rs 10 Lakhs) and:,
Benaras Hindu University -
(80,000) were paid].

Due to non-payment of building
grant and pavment of lesser
recurring grant on the re-
commendation of the U. G. C.

Payment of a lesser grant to the
University on the basis of the-
grants sanctioned by the Go--
vernment of Bombay.

The saving was due to non-coms-
pletion of buildings and pay--
ment of a lesser recurring-
grant during the year.

N:h:lecmon was frc:ﬁhed c;ubout.

starting o e ege
durﬁ:g the year. M

The saving was mainly due to-
lesser expenditure on contin--
&cm, panlxuunder puy of

owances da
Honomm ’ ‘othet
charges °.

Due to non -payment (or none-

drawal) of some grants to cer—

Eln msutunon:d uNz, IDntel;;
niversity ew De

Social Servageq L’eag'ue, Anju--

ma.n-e-Tamq?l-e-Urdu, Pri-

Sch at Izatnagar,

A. P. T. 1, etc.,, and non-inse-
pecnon of Chiefs’ Colleges.

Payment of a lesser building.

grnnt (91,000) and gpecurring:
i,ooo respectively -

to VISVI ‘Bharati during  the
year according to its require-
ments for the Vinaya Bhavan.
Offset by additional recumn
grant (Rs. 45,000) for
administration and ad uonnl
D. A. of grant (Rs. 4,679) to~
the Visva-Bharati.

Liabilities carried forward to-
1948-49.

Out of this, a sum of Rs. 17,38,179 was utilised for meeting excess:

expenditure under the Demand.

The gavings were reported for surrender to the Ministry of Finance-
at the end of the year. It is regretted they cowuld not be reporteds
earlier as most of the grant proposals were awaiting a final decision;
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* Steps have ho.vever since been taken to anticipate requirements as-
accurately as possible, in time.

Item Amount Reasons

1948-49
Rs.

1. Grant to Delhi University, Shifting of 2,00,000 Non-payment of the full amount:
cges. - to the Constituent Colleges of
the University for shifing to °
the University enclave. Only
Rs. 35 lakhs was paid to Ram-
jas éol()lege. Others could not-
make up their minds.

2. Introduction of double shift system . 91,217 The scheme for the introduction .
of the double shift system at
the University was not imple- -
mented.

3. Dev. Grants to Central {niversities .  4,30,246 This saving was due to the de--
cision o %\; Canl:linct not to
pay any additio grants to-
Central Universities pending a
review of their finances etc.

4 Gurukul University, Kangra . . 35,000 It was decided not to pay a grane~
in view of certain resurictive pro--
visions in its constitution.

S. Indian Women'’s University . . 2,500 Payment of grant according to
requirements.

6. Aligarh Muslim University . . . 13,064 Owing to payment of lesser grant
to the University, on actual:

adjustment.
7- L. A, R. 1. Middle School and Govern- 13,400 Due to discontinuance of house-
ment House Primary School, New Delhi. rent allowance and less ex-

penditure on contingencies.

8. Delhi Polytechnic . . . . 160,006 Due to non-filling of <ertain.
“Qndgi'l’h lnon-p‘eyxl;:::ﬂ of
arrear esser ture -
on dearness and house renmt.
allowances, and non-receipt of
stores.

9. Training College for Domestic Science 3,90,000 Postponement of the starting of
the Colleie. This was part of
the Development Plan of the-
Ministry which was curtailed . .

10. Grants to Montessori Training Centre 25,000 Non-payment of these ts

at Adyagand Kalakshetra. ’ ow&g to non-fl.llﬁlmentgrIm of
, . conditions. -

11. University Education Commission . 52,463 Non-adjustment of debits in res-

&ect of expenditure on the-
Jniversity Education Commis-
sion.

12. Tata Institute of Social Sciences - 4,00,000 Non-payment of grant to the

Institute owing to non-fulfil-
ment of conditions.

13. Scholarships to Iranian Students . 10,000 Discontinuance of the Scheme
. for Scholarships.
14. Hindi Sahitya Sammelan . . 95,558 Non-payment of non-recurring

grant to the Sammelan owing.

to non-fulfilment of conditions.
15. Stores . . . . 3,06,462 Non-availability of equipmen

indented from gbroad.

22,15,016
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Out of this a sum of about Rs. 10,60,585 was utilized in meeting
-excess expenditure incurred during the year for which no specific
provision existed in the budget. A sum of Rs. 5-5 lakhs was reappro-
Jpriated to the sub-head F.—Lump cut for economy. The balance of
Rs. 398,023 was surrendered to the Ministry of Finance in time and

accepted by them. (These figures do not take account of minor
savings adjustments).

3. It may be mentioned that grants to the Central Universities
and all-India institutions are paid after examination of the audited
accounts and annual reports of those bodies for the previous year
and, as such, are paid about the end of the financial year. The
position with regard to savings becomes clear only at the end of the
year and, consequently, reappropriation orders to cover any excess
expenditure within the grant on unforeseen itemis can generally be
issued only late in the year. Besides, if reappropriation orders are
issued piecemeal, throughout the year, there is a possibility of compli-
«ation in the accounts. For instance, savings may materialise later
in sub-heads where an excess has first been anticipated.

Most of the grants are on a year to year basis and subject to
‘Yeview on the basis of actual requirements, the financial porition of
‘Government, etc.,, and sometimes .decisions have to be reviewed
more than once in the course of a year. The.Universities which are
-now lacking donations from the public have urgent requirements to
‘be financed from grants. It is, however, hoped that the fixation of a
block grant for each of the Central Universities as recommended by
‘the ad hoc Reviewing Committee appointed by Government in 1950

will obviate the need for many of such reappropriations within the
.year.



APPENDIX XX

MINISTRY OF FINANCE

Memorandum regarding the delay in presentation to Parliament of
the Appropriation Accounts of the Railways in India for 1947-48

(post-partition) and the Raflway Audit Report, 1949.

During discussion in Parliament on the motion for election of
members to serve on the Committee on Public Accounts for the
financial year 1951-52, a*point was raised regarding the delay in the .
presentation to Parliament of the Apptropriation Accounts of the
Railways in India for 1947-48 (post-partition) and the Railway Audit
Report, 1949,

2. The Appropriation Accounts of the Railways in India and the
Railway Audit Report and other connected documents were for-
warded by the Comptroller and Auditor General to this Ministry
towards the end of November 1950; but, unfortunately, some of these
documents got mislaid in a branch of this Ministry which was not
concerned with them and reached the proper branch (the Budget
Branch) only just after Parliament adjourned on the 22nd December
1950, with the result that they could not be presented to Parliameunt
during the November-December 1950 session.

3. The delay in presenting the documents to the Parliament did
not, presumably, hamper at all the Public Accounts Cormmittee’s
examination of them since, in accordance with the decision of the
Honourable the Speaker quoted below, the documents
could be—and were—made available to the members of the Coms
mittee for examination before they were formally placed on the
Table of the House. ~

“ I do not see the point in sticking to the formality of examination after the reports
are laid before the Parliament. It appears to me that as hitherto the Public
Aounts Committee may begin the examination of Reports and accounts as
soon as available so that the Committee will have more time and ter leisure
for doing their work but they should not submit any report thereon to the
House before the accounts are laid on the Table of the House. I have no
objection to authorise the Committee specially as the Comptroller and Auditor
General wishes. What we want is an examination before the matters gét
stale. The technicalities ought not to hamper or defeat the very object of
examination by Public Accounts Committee by delays.”

The Public Accounts Committee accordingly examined the Appro-
priation Accounts for 1947-48 (post-partition) and the Audit Reports
[ ]

219



220

thereon including the Railway Appropriation Accounis and the Rail~
way Audit Report before the Budget Session of the Parliament.
commenced on the 5th February 1951, and the Railway Appropria-
tion Accounts and the Railway Audit Report and the other connected.
documents were sent to the Parliament Secretariat on the 14th March:
1951 to be laid on the Table of the House in time before the Report
of the Public Accounts Committee was presented to Parliament on.
the 29th March 1951.

4. In future the Finance Ministry will arrange to present to-
Parliament such of the Appropriation Accounts and Audit Reports.
as are received from the Comptroller and Auditor General imme-
diately after they are received by them, if the Parliament is in
session then. Otherwise, arrangements will be made to have these
documents presented to Parliament early in ¢he following session.



APPENDIX XXi1

MINISTRY OF FINANCE

~

(DEPARTMENT OF ECONOMIC AFFAIRS)

Note for the Public Accounts Committee on the Revision of the
selling rates of the India Security Press products [para, 26(a) of
the Commercial Appendix to the Appropriation Accounts (Civil),
1948-49 and the Audit Report, 1950].

At their meeting held on 14th July, 1951, the Public Accounts
*Committee desired to know the latest position about the revision of
_selling rates of the Security Press products.

2. The selling prices of the Press products are normally revised
after taking into consideration the results of the audited accounts of
previous years. The prices were last revised on 1st April 1947 when
-4 general 25 per cent. increase was made to allow for the articipated
increases on account of the introduction from the 1lst January, 1947,
-of the scales of pay prescribed by the Central Pay Corainission. This
increase has proved on the high side. Thus, in spite of the increased
-expenditure in the year 1949-50 due to payment of arrears of over-
time allowance or dearness allowance, the accounts for that year
have shown a satisfactory profit, viz.,, Rs. 12,40,347 representing a
mean profit on mean capital of 11'2 per cent. It is, therefore, not
<considered necessary at present to revise the selling rates of the

. Press products. The position, will, however, be rev1ewed again after
‘the results of the accounts for 1950-51 are known.

3, It may be mentioned here that it is sometimes found necessary
as a result of wide fluctuation in-the cost of raw materials to revise
the rates of individual items without waiting for a gcneral revision
of prices of all products. For example, the selling rate of registra-
tion envelopes had to be revised recently from Rs. 40 to Rs. 48 per
‘ream as a result of considerable increase in-the cost of paper required
-for manufacturing these envelopes.

4. The current manufacturing rates of Postal items are given

overleaf.
221 ,
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CENTRAL STAMPS STORE, NASIK ROAD

Manufacturing rates of Postal items as revised with efect fiom 1lst
April, 1947, which are still current

Per Ream.
Rs. A. P.
Inland postcards—
9 pies single (Trimurti Design) . . . 3 2 o
9 pies Reply (Trimurti Design). . . . . . 6 4 O
9 pies service (Special Asoka Pillar Design) . . . 3 2 O
9 pies Service in Sheets (8 up *’) . . . 3 2 o
Unstamped Single—
2 As. Square (Asoka Pillar Design) . . . . . . . 3 2 O
6 1/2 As. Small Regn. (Asoka Pillar Design) . . . . . . 40 0 ©
Unstamped Square—
Air Mail Postcards—
4 As. (Foreign ) Constellation Air Craft . . . . . . . 312 O
Air Mail Envelopes— ’
12 As. (Foreign) (Constellation Air Craft) . . . . 10 4 O
14 As. (Geo. VI) . . . . . . . 10 4 ©O
14 As. (Geo. VI)SurclmgeddowntoAs 12 . . . . . . 1112 ©
Per 1000
Forms
Rs. A. P.
Alr Jetter Forms—
6 As. Foreign (Constellation Air Craft) . . . . . 1§ 0 o

P«tOﬁceNnﬁondthpCerﬁﬂatuPcmooCerﬂﬁam—

& years, 7 years, 12 Years Single Holder JL ‘A°’and Jt.*B°* . . . I6 0 O
Postal Orders Geo. VI 2nd Issue . . . . . . e e 12 8 O

Pev

Sheet:

As,

Postage Stamps—Pubdlic (Archaeological Sexies)—

Anna series 320, 224 and 200 set . . . . . . . . 224
Rupee ,, 160, 128 set . . . . . 2.88
¢ Service’ (SpednlAsohPﬂh:Deam)AnmSerka 3zocet . . . 2°24.
Rupee Series 154, 12058t . . . . . . . . . 2+88
o *Local’ Lables in Sheets 96 set . . . . . . . 2°00»

‘Air Mail * lables in Sheets 40 set . . . . . . . o-8.

[



APPENDIX XXII

) Copy of Ministry of Finance O.M. No. F. 10(2)-B/51, dated the 14th-
June, 1951 to all Ministries

SusJecT: Disposal of Audit Objections.

In paragraph 9 of their Report on the Accounts of 1947-48 (post--
partition) (extract enclosed for ready reference) the Public Accounts -
Committee commented on the delay in the disposal of audit objec--
tions and desired that the Government of India should impress upon
the Heads of Departments that replies to audit objections should be -
sent with utmost promptitude and that immediate steps should be-
taken to remove any defects in administrative system that may be-
brought to notice through the Audit Notes.

The undersigned is directed to invite the attention of all Minis--
tries of the Government of India and of Controlling Authorities to-
the Committee’s observations and to request that immediate steps-
be taken to ensure that prompt action is taken on 2all audit objections -
and that any defects that may be brought to notice by audit are-
rectified where necessary, without .delay.

An extract of para. 9 of the Report of the Public Accounis Committee-
' on the accounts of 194748 (Post-partition).

* * L] [ ]

9. Audit Objections—Delay-in the disposal of.—It was Brought to our notice that there -
Bad been a tendency on the part of the various Executive Departmgnts to delay the dilgoulxi
of audit objections. In one case reported in Para. 21 of the Audit Report on the P. & T.
Accounts ll.leﬁg non-.ecqunnng of amounts collected as Customs Duty on Foreign
Inward Parcels, which was facilitated by dodging the disposal of audit objections, had re.
sulted in a loss of Rs. 16,562 to- Government. We desire that the' Government of Indiaa
should impress upon the Heads of Departments that replies to Audit objections should be -
sent withththe most promptitude and that m steps ahouldhlb:hmken to remove de-
fects in the administrative system existing r departments which may be brou "
their notice through ‘the Audit Notes. . v ght to

] L] - -

;.'-m [



APPENDIX XXINI

.. "Copy of the Ministry of Finance O.M. No. F. 10(1)-B/51, dated the
' 14th June, 1951 to all Ministries etc.

SusJecT: Debits for Supplies and Services.

In para. 5 of their Report on the Accounts of 194748 (post-
wpartition) (extracts enclosed) the Public Accounts Committee com-
-mented on the very large number of cases in which huge amounts
-of final savings were attributed to the non-receipt of debits for
:supplies made by other Departments. In this connection, a reference
is invited to the late Finance Department Office Memorandum No.
F. 1(155)-B/46, dated the 18th December, 1946, drawing tnc attention
of all Departments of the Government of India and of Controlling
Authorities to the observations on this point contained in para. 7
of the Report of the Public Accounts Committee on the Accounts for
1944-45.

-2. Tt is important that a close liaison is maintained between the
‘supplying and receiving Departments to ensure correct estimating
-of funds 'required. It is equally necessary that the Controlling
‘Officers keep a watch over the receipt of debits for supplies received
and remind the supplying Departments if there is any delay.

3. Ministries are accordingly requested again to follow the obser-

‘vations of the Committee careéfully and to arrange that both at the

. Headquarters and at the Subordinate Offices the progress of supplies
as also of the debits for those supplies is \Ygtched ‘(._-'ontinuously. '

An extract of para. 5 from the Report on the Accounts of 1947-48
... (post-partition) by the Public Accounts Committee.

! B 2 ’ " 1) g N . v e
. s.iDebits. for.supplies and Services.—During our examination of the Appropriation
_Accounts we came across a very large number of cases in which huge amounts of final savings
-were attribyted to the non-receipt of debits for supplies made by other Departments. ‘The
. Public Accounts' Committee of the year J944-45 also commented on the apparent lack of
‘ co-ordination between the receiving departments and the departments rendening the services
. or supplies which resulted in large lapses of funds due to non-receipt of debits for supplies
:.and suggested that if a close liaison between the two departments was maintained such
lapses could be eliminated. We suggest that the Ministry of Finance should once i
draw the attention of all the Ministries to this vital aspect of the matter, and a procedure
- ghould be devised in consultation with the Comptroller and Auditor General whereby the
-indenting Department should ascertain telegraphically the precise position in regard to
-supplies within the year and estimate as accuratcly as possible the total expenditure
: against its appropriation.
1 4



APPENDIX XXIV

MINISTRY OF FINANCE
(DEPARTMENT OF ECONOMIC AFFAIRS)

Note on the Small Savings Schenie and the National Savings
Organisation

Objects

The objects of the Small-Savings Scheme are—
(a) to inculcate the habit of thrift amongst the masses;

(b) to tap the saVings of the class of people who generally do
not subscribe to Government Loans and thus to (i)
combat inflation by immobilising surplus money and (ii)
add to the funds available for the countfy’s develop-
ment projects.

The National Savings Organisation was set up in 1943 with the
object of developing and popularising the Small-Savings Scheme
throughout the country by means of extensive publicity and propa-
ganda.

Investments offered under the Small Savings Scheme

2. To draw the savings of the middle and lower classes who do
not normally invest in regular Government Loans Government have
from time to time been offering investments carrying attractive rates
of interest. The investments at present open to the public under
the Scheme are—

(a) Postal Savings Bank.—Interest is allowed at 1% per cent. on
balances below Rs. 200 and at 2 per cent. on balances which do not
fall below Rs. 200 at any time during a financial year.

(b) National Savings Certificates—There are three series—5-
Year, 7-Year and 12-Year. Interest, which is on a graded scale to
discourage premature encashment, works out, at maturity, to 3 per
cent., 3-4/7 per cent. and 4-1/6 per cent. respectively. It is payable
along with the principal at the time of encashment.

The Certificates, which are non-transferable, are available in
convenient denominations of Rs. 5, 10, 50, 100, 500, 1,000 and 5,000, to
suit various types of investors. For persons who are unable to save
even Rs. 5 at a time, there are Savings Stamps of Re. 1, Annas 8 and
Annas 4, which may be purchased and pasted on a Savings. Card,

. 225
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obtainable free "“from Post Offices, which can be exchanged for a

certificate of Rs. 5 or Rs. 10 when the value of the Stamps reaches
these figures.

(c) Ten-Year Treasury Savings Deposit Certificates.—This invest-
ment was introduced recently (as from 1st February, 1951) to meet
the need of those who while able to keep their capital invested for
a number of years wanted meantime a regular income therefrom.
Interest at 3} per cent. is paid or remitted to the depositor amiually.
On prematurity withdrawals a discount, on a graded scale is charg-
ed to bring down the interest yield. The Certificates, which are non-
transferable, are available in multiples of Rs. 100 from Public Debt
Offices of the Reserve Bank of India and branches of the Imperial
Bank of India transacting Government Treasury business.

3. As these investments are intended primarily for the small-
saver and carry interest which is not only comparatively high but
also tax-free, it has been necessary to impose maximum limits, in
order to prevent diversion of money from Government Loans.
Different limits have been prescribed for different classes of invest-
ors, the present limits for individuals being—

(a) Rs. 10,000 for Postal Savings Bank;
(b) Rs. 25,000 for National Savings Certificates;

(¢) Rs. 25,000 for Treasury Savings Deposits.

Position before Re-organisation

4. Upto May, 1948,.the control of the Scheme in the Provinces
(now Part A States) was in the hands of the Provincial Govern-
ments. Practically in each Province there was a Provincial National
Savings Officer at the Provincial headquarters and Assistant Nation-
al Savings Officers at Divisional headquarters. The staff was under
the control of Provincial Governments but its cost was borne by the
Centre. Sales of National Savings Certificates were effected through
authorised agents as well as direct at Post Offices. The agents were
paid commission at 2} per cent. on sales passing through
their hands. Assistant National Savings Officers received, besides
their pay, a bonus of one anna per cent. subject to a maximum of
Rs. 210 per mensem, on sales effected, in their respective areas,
through authorised agents.

5. The Indian States (now Part B States), which set up their own
orgatisations, were paid 2} per cent. commission on sales effected
through authorised agents and in addition 1 par cent. on gross sales
(sales through authorised agents plus those effected directly at Post
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Offices) to meet the cost of staff, etc. Besides the staff employed
by the States, a States National Savings Adviser was appointed by
the Government of India in each of the 5 under-noted areas—

Punjab States,

" Eastern States,
Rajputana- States,
Central India States,

South Zone States (Baroda, Western India and Deccan).
Each Adviser had a staff of one clerk and one peon.

6. In addition to the organisations in the Provinces and States,
as indicated above, there was a Central Bureau with headquarters.
at Simla, under a National Savings Commissioner. The principal
functions of this Bureau were to publicise the Scheme and to co--
ordinate and guide the efforts of the provinces and States.

Re-organisation of the Scheme

7. On 1st June 1948 the Scheme was reorganised. The staff in
Part A States was placed under the administrative control of the
National Savings Commissioner who was made responsible to the
Ministry of Finance for the progress of the Scheme throughout the
country. The system of sales through authorized agents was dis-
continued as certain abuses had crept into that system. Instead,
paid District Organisers were appointed roughly at the rate of one
Organiser per District, for doing propaganda and helping and guid-
ing investors. Payment of bonus to Assistant National Savings
Officers was stopped. Payments for commission and working
expenses to Part B States were discontinued and most of them wound
up their organisations.

8. The present set-up of the National Savings Organisation is as
indicated below.

There is a National Savings Commissioner with his office at Simla.

In each Part A State (except Bihar) there is a Provincial Nation-
al Savings Officer, assisted by a staff of Assistant National Savings
Officers and paid Organisers. (Staff has been reduced to the abso-
lute minimum—some Assistant National Savings Officers control
more than one Division and several Organisers are in charge of two
or more districts).

Delhi and Ajmer are in the charge of a Provincial National
Savings Officer, but other Part C States have been tacked gn to the
neighbouring Part* A States.
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There are non-official Savings Committees in most States--in
some éases with subsidiary committees in Districts and Towns—which
help the Provincial National Savings Officer in formulating policy
and devising ways and means of popularising the scheme.

Publicity methods

9. Besides oral propaganda through its paid staff, and authorised
agents where employed, the National Savings Organisation conducts
extensive publicity through the press. Leaflets, brochures, folders,
etc.,, containing information regarding the investments offered under
the Scheme are freely and widely distributed. Neon Signs, hoard-
ings and posters are displayed. Various other useful devices, such
as cinema slides, publicity vans, gramophone records, are used fo
publicise the Scheme. Occasionally, speeches of national leaders
and highly-placed officials regarding the Savings Movement are
broadcast from the All-India Radio and, frequently, their messages
are obtained and published in leaflets, etc. Savings Weeks are
held each year under the patronage of State authorities and con-
certed drives for securing investment are made.

Investments obtained and their cost
10. The following statement shows the investments secured in

National Savings Certificates and the expenditure on the Small-
Savings Scheme during the years 1943-44 to 1949-50—

Year Net Sales of Expenditure Percen of cost to
N. S. Cs. ggeS.S.S. N invets‘t‘i:lent
Rs. Rs.

1943-44 . 8-65 Crores 1-25 lacs (Actuals) *18
1944-45 . . 19°54 5§67 5 *29
1945-46 . . 231 §0°16 » 2°17
1946-47 . . 1830 54:76 5 (R.E.) 2:99
“1947-48 . . 2574 5 (Actuals)) 5-94

Pre-partition)’.  4°33 ) 13°54 58-45 432
1947-48 9'21 ,, fcrores 3271 ,, lacs 3°55

ost-partition)
1948-49 . . 1584 31°05 5 » 1-96
1949-50 - . 15°52 21°17 5 » 1-36

11. It will be observed that sales showed a steady improvement
during War years, when there was increase in money supply and
scarcity of consumer goods. Then, at that time most of the Certi-
ficates were still within the lock-up period and were not encashable.
Also, in some areas it was alleged that coercive methods were em-
ployed. The fall in sales on the termination of the War was only
to be expected. Then, came the Partition of the Country which
disturbétl the economy of more than one Provincg and effected sales
to no small extent. Discontinuance of the authorised agency system

-
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in June 1948 was another upsetting factor though its effects were’
counterbalanced to a large extent by the increased limits for invest-
ments offered in October that year. Bearing in mind these adverse
circumstances, it can be said that, on the whole, sales in partitioned
India do not compare very unfavourably with those in the undivid-*
ed India.

12. Net salgs of National Savings Certificates in the year 1950-51
were 1724 crores. In addition Government received in two months
—February and March—of this year Rs. 5-30 crores in the shape of
Ten-Year Treasury Savings Deposits. This welcome improvement
of about Rs. 7 crores on the figures of each of the two previous years
is due mainly to intensification of propaganda and introduction of
the afore-mentioned new investment and to a small extent to the
re-introduction of the authorised agency system in some of the
States, to which matter a reference is made in paragraph 14. The
expenditure on the Scheme in 1950-51 was Rs. 31:50 lakhs (these are
revised estimates, actuals are expected to be lower) which is 1-39
per cent. of the investments.

Economy in expenditure

13. From' the statistics given in paragraphs 10 to 12, it will be
observed that substantial economies in the expenditure on the Small-
Savings Scheme have been effected during the past few years.

Re-introduction of the authorised agency system

14. In response to a persistent demand from the public and from
certain State Governments, the authorised agency system has recent-
ly been re-introduced, in a somewhat modified form, in the States
of Bombay, Madras, and West Bengal, as an experimental measure,
The agents appointed in these States are now required to guarantee
a minimum investment and to promote and run Savings Groups.
They have to execute a regular agreement and to furnish security
or sureties. Commission, which is allowed only on the 12-Year
series of Certificates, has been reduced from 2% per cent. to 1} per
cent. on all denominations except the 5-Rupee Certificate for which
the rate remains unchanged at 2} per cent. No bonus is paid to
Assistant National Savings Officers.

15. It was only towards the end of 1950-51 that the experiment
started working in right earnest and it is too early yet to attempt
appraisal of results. The experiment is to continue upto 31st March
1952 when the position will be reviewed. If it is found that past
abuses can be avoided and that the additional money obtained is
worth the expense involved, adoption of the system as a germanent
arrangement in these, and also other, States will be considered.
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Steps to improve investments

16. The following important measures, which are likely to result
in a substantial further improvement in Small Savings Scheme
investments, are being taken—

(a) Bihar—The Small Savings Scheme organisation in this State
was wound up by the State Government in 1946. With the approval
of that Government arrangements are now being made to set up an
organisation again.

(b) Part B States—At the time ‘of the re-organidation of the
Scheme in 1948, the position in Part B States was somewhat fluid
and they could not be effectively tackled. Now that the position
has crystallised, arrangements to set up Small Savings Scheme
organisations in these areas have been taken in hand.

(c) Rural Savings—With a view to carrying propaganda for
thrift into the interior and tapping the savings of the rural popula-
tion, arrangements are being made to employ extra-departmental
Branch Postmasters in villages as authorised agents of Government
for the sale of National Savings Certificates on a commission of 1}
per cent. Similarly, in States where the Registrars of Co-operative
Societies agree, selected rural co-uperative societies are also being
appointed agents on commission. ‘

Prospects for 1951-52

17. Unless any unforeseen adverse economic factors come into
operation, it is expected that net sales of National Savings Certifi-
cates and Treasury Savings Deposit Certificates during the year 1951-
52 will be in the region of Rs. 29 crores which is the athount that has
been taken in the budget. The cost of the Scheme during this year
is estimated at Rs. 37-45 lakhs which, if expectations regarding in-
vestments materialise, will give a percentage of 1-29.
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MINISTRY OF FINANCE

Statement showing the cost per capita (of population) on educatiem
* in States in India,

1948. 49

Assam . . . . . . . . . 1-6
West Bengal . . . . . . . . 2°9
Bihar . R . . . . . . 1-2
Bombay . . . . . . . B . 54 *
Madhya Prades . . . . . . 20
Madras . . . . . . - . . 32
Orissa . . . . . . . . . I3
Punjab . . . . . . . o . 3-I
U.P. . . . . . . . . . 18
Hyderabad . . o . . . . 1°9
J. & Kashmir . . . . . . . o8
Madhya Bharat . . . . . . . o-8
Mysore . . . . . . . . . 35
PEPSU . . o . o . . . I'r
Rﬂiﬂsthlﬂ‘ . . . . . . . . I°0
Saurashtra . o . - . - - . 2'0
Travancore-Cochin . . . . R . 2.9
Ajmer . . . . . . . . . 50
A. & N. Islands . . . . . . . 24
Bhopal . . . . . . . . . o8
Bilaspur . . . . . . . . 0°9
Coorg . . . . . . . . . 46
Delhi . . . . . . . N . 8-6
Himachal Pradesh . . . . . . . 06
Kutch . . . . .o, . . . . 1°3
Manipur . . . . . . . . 10
Tripusa . . . . . . . . 09
Vindhya Pradesh . . . . . . . oS

Total - . . 21

o 231



APPENDIX XXVI

MINISTRY OF FINANCE (REVENUE DIVISION)
Pilferage of Opium from Ghazipur factory

Extracts from the meeting of the Public Accounts Committee
held on the 14th July, 1951.

“Shri T. N. Singh: Some years ago the chemist of this opium
factory at Ghazipur was found misusing his position. A certain
amount of opium was misused by him and his services were ulti-
mately terminated. Again from local knowledge, I know there is a
lot of pilferage and loss in the Ghazipur factory itself.

Chairman—Suggested that a note might be sent to the Secretary
of the Finance Ministry and he would supply the necessary infor-
mation.”

The position is explained below: ‘

2. Evidently Shri T. N. Singh refers to the incident which
happened in 1945 when an officer of the Central Revenues Chemical
Service was in charge of the alkaloid factory as Opium Chemist.
The Board had then received reports of the fraudulent loss of mor-
phine sulphate from the factory and instituted a departmental en-
quiry into the matter as & result of which the officer was removed
from service.

3. Simultaneously with the departmental enquiry referred to
above, investigation into the affairs of the Ghazipur factory and the
re-organisation of the opium department was undertakem and the
Collector of Central Excise, Allahabad was placed in the adminis-
trative charge of the opium department including Ghazipur factory.
A special officer of the Central Revenues Chemical Service with
previous experience of the work was temporarily posted in charge
of the factory to put it in order. Subsequently another senior offi-
cer of the Chemical Service, was appointed as Opium Chemist as a
long-term arrangement. Nothing untoward has been heard of since
about his work. The Collector of Central Excise, the Chief Chemist,
who is the technical head of the factory and officers of the Director-
ate of Inspection visited the factory from time to time to carry out
the required improvements and to ensure that the factory is work-
ing on, approved lines. When this Opium Chemist was due to retire

282 ‘
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in 1949, a thorough check of the factory stock and accounts was
instituted and it was noted that there was nothing seriously wrong
during the regime of that Chemist. The present incumbent of the
post is also an officer of the Chemical Service an@l his work has been
well reported upon by supervising officers, who have inspected the
charge, and there have been no adverse comments by audit during
this period.

4. As regards security arrangements, the factory premises
‘approximately covers an area of a square mile and is enclosed by
walls. A 24-hour guard by shifts is kept alround the factory and at
the gates and those entering or leaving the factory are subjected
to search. Since a few years back the search staff at the gate were
-also local people and it was noticed that when they searched the
workmen, who happened to be their relatives or compatriots, there
might be occasion for smuggling out insignificant quantities of
opium. When this was detected in 1950 the local search guards have
been replaced by Gurkhas and since then no such small pilferages
out of the factory have been noticed. To make the security arrange-
ments more effective, sentry posts have also been provided. Fur-
ther possibility of making the security arrangements foolproof is
always engaging the attention of the Deputy Collector, Opium who
is the officer in overall charge of the Ghazipur Opium Factory.

5. The whole of the opium department including the Ghazipur
factory has now been placed under the Narcotics, Commissioner,
who was appointed at the end of last year and who is frequently
visiting the various units under his charge to effect all possible
improvements in order to avoid leakage of opium in any form and,
to tone up the administration of the department.

6. While the above is the position, the Finance Ministry will not
hesitate to. take prompt and adequate action against any officer or
servant suspected of improper conduct if anything concrete is
brought to their notice. If the Hon’ble Member would bring to the
notice of this Ministry any such incident from his personal local
knowledge as indicated in his remarks before the Public Accounts
Comimittee on the 14th July 1951, it will be fully investigated.



APPENDIX XXVII
) MINISTRY OF FINANCE
Note on the Control of Production of Opium and its Manufacture
I.—General administration.

Under Article 59 of List I—Union List—in the Seventh Schedule
to the Constitution, the Government of India are concerned only
with the “Cultivation, manufacture and sale for export, of opium”.
Thus the following matters fall within the purview of the Central
Government:

(i) the fixation of acreage to be put under poppy cultivation
in any particular area in the various cultivating units.

(These comprise mainly certain districts of Uttar Pradesh,
Rajasthan and Madhya Bharat, the minor cultivating
areas of Bilaspur and Kashmir which grow poppy for
their own internal consumption, and Himachal Pradesh
where poppy cultivation, which is a legacy from pge-
integration days, has been allowed to continue only as
a transitional measure in order not to upset the agrarian
economy of the region.)

(ii) the manufacture of the opium received from cultivators
into excise opium, suitable for issue to State Govern-
-ment excise shops, or for export;

(iii) the fixation of issue prite to State Governments and of
sale price to foreign countries;

(iv) the fixation of quantities to be exported.

2. Prior to the inauguration of the Constitution, the “Indian
States” had the right to cultivate poppy and produce opium. These
States mainly fell into three categories:—

(i) those which produced for .their own internal consump-
tion; .
(ii) those which produced exclusively for supply to the fac-
tories of the Government of India;
(iii) those which pro'duced both for their internal consump-
tion as well as for supply to the factories.

The area which was to be cultivated for delivery of opium to the
factories of the Government of India was determined by the Gov-
ernment o.f India under agreement with the States concerned, and
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the States were required to make over the yield therefrom to the
Government factories through the agency of an officer known as the
Joint Opium Officer who was stationed at Neemuch. So far as
internal consumption was concerned, the States were generally at
liberty to cultivate poppy for their requirements. This not infre- |
quently led to excessive cultivation and consequent smuggling of
opium.

3. On the in3uguration of the Constitution, the Centre has as-
sumed (since the 1st April 1950) the functions laid down in Article
59 of the Union List (referred to above) in Part B States also,
excluding Jammu and Kashmir. This has been an epoch-making
change in the history of opium in India, since it has brought about,
for the first time, a fully integrated form of control over the pro-
duction of opium throughout the country, excepting Jammu and
Kashmir. The immediate results of this change are as follows:

(i) The old State factories manufacturing opium with the
exception of the one at Kotah, have been closed down.

(ii) Cultivation of poppy is being regulated strictly accord-
ing to the essential requirements for internal consump-

tion, and for export mainly for medical and scientific
purposes.

(iii) The price to the cultivator in Madhya Bharat and Rajas-
than has been brought at par with that paid to the culti-
vator in Uttar Pradesh.

(iv) The royalty which was previously required to pay to the
State authorities to the tune of Rs. 3/- per seer has been
abolished.

(v) Internal requirements of all States are being supplied
from the factories at Ghazipur and Neemuch.

4. A Narcotics Commissioner has been appointed to be in over-alt
charge of the Central opium administration, and he has been charg-
ed with the responsibility of rationalising the pattern of cultivation,
the reorganization of administrative and preventive units in colla-
boration with the States, so as to secure the maxium of production
(as may be needed for the yearly demand) from a minimum of area
under poppy, and to reduce leakage into illicit channels.

I1.—Factory control with reference to security arrangements.

5. From the centres of weighment to the Factory, the opium is
despatched in sealed bags under chalans giving full details of such
consignment. The consignments are conveyed in bullock carts under
an escort of Ziladars to the nearest Railway station, and from there
despatched in lodked and sealed wagons. In all cases where
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transhipment is necessary from broad to narrow gauge railways, it
is effected under the supervision of an officer deputed from the
~Factory. During such transhipment, as well as at destination, opium,
from damaged bags or jars is transferred to fresh containers, and,
as far as is practicable, any opium which has leaked out is also
«collected.

6. For despatches made to the State treasuries or to Ports for
purposes of export, the packed chests are placed in Railway wagons
at-the Factory siding, or sent under armed escort, to the Railway
station. All consignments are covered by insurance while in transxt
or accompamed by an armed escort to the destination.

7. The factory is guarded, day and night, by armed and unarmed
guards. Staff and labour employed are thoroughly searched when
leaving the Factory. Packages sent out of the factory are covered
by a permit and examined at the main gate before removal is
permitted,

II1.—Losses during manufacture.

8. These losses are of two kinds—“Receipt” losses and‘ “Issue”
losses. Receipt losses are attributable to causes such as—

(a) dryage and leakage,

(b) absorption into the containers,

(c) handling at the time of collection and of tests at the
collecting centres,

(d) sampling. . .

The average of “Receipt” losses is of the order of 125 per cent.

9. “Issue” losses are attributable to:
(a) sampling,
(b) handling during issues,

(c¢) adhesion to labourers’ hands and feet, and to receptacles
used for issues,

The average loss during these operations is from 1 per cent. to
1-25 per cent., making the average Receipt and Issue losses 2-25 per
<cent. to 2'5 per cent.

10. Apart from these two kinds of losses, there is yet another
kind of loss which is more imaginary than real. These “losses”
occur due to variations in “consistence” of the opium delivered by
the cultivators. The average consistence is 70 degrees, i.e., the opium
if divestqd of its moisture and other foreign matter would be reduced
to 70 per cent. of its weight in the form in whick it is delivered by
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the cultivators. All opium varying in consistence by no more than -
3 degrees is processed together. As it is not mixed into a homo-

genieous mass, accurate estimation of consistence is not always

possible. Hence the weight (being calculated on a basis of con-

sistence) ascertained at different stages shows the variations ranging

from 0'3 per cent. to 6'25 per cent.

11. The powers which the Narcotics Commissioner is authorised
to exercise in the matter of write-off of losses are as follows:—
“ I.—Write off of losses in the Ghasipur Factorv—

(1) Deficiencies of opium found on stock taking . . . Upto value of Rs.
1,000.
(i) Losses detected on exhaustion of ¥ats . . . Upto 1-25 per cent.

¢ quantity of opi-
um originally re-

ceived.

(117) Manufacturing losscs N . . . . Upto to o- 5 per cent.
11, Write off of losses in Neemuch Factary—

i) * Malkhana ” * Losses . . . . . ©O-§ per cent,

11) Manufacturing and storage losses . . . . . 3 per cent.

‘1i5) Warehouse losses . . . . . 042§ per cent.

*NoTE.—* Malkhana "’ is a godown in which raw oplu.m received from the cultivators
is stored prior to manufacture. e period of such storage is limited and a small amount of

dryage and wastage occurs. The dryage and wastage which occurs subsequently is indicated
at (1) and ().

IV —Fixation of prices to cultivators to State Govirnments and for
sales to foreign countries

12. The opinion produced by cultivators has to be delivered to the
opium staff at a price fixed in advance by the Government of India.
This price is generally derived from an estimate of the returns whic?r
the cultivator would get by cultivating other crops such as wheat;
sugar-cane, potatoes, etc. It is not so high as to divert the land from
food crops to poppy, nor so low as to divert the produce into illicit
channels. The Government of India cannot take into account
the price offered by smugglers for each seer of opium
clandestinely retained by the cultivator, for this is neither feasible
nor desirable. Under the law, opium is a Government monopoly
and the cultivator is bound to deliver all his produce to Government.

13. Excise opium manufactured at the Factories is supplied to
the State Governments at cost price, since under Article 51 of List
II in the Seventh Schedule to the Constitution, excise duty on opium
is a State subject. The Central Government issue price is based on
the previous year’s working costs at the.factories, and any losses
incurred in the course of any year are made good by a corresponding
addition to the producing costs in the following year. The Central
Government, therefore, incurs no irrecoverable losses on the produc-
tion and sales of excise opium.

14. On exports of opium a reasonable profit is realized. The
prices quoted are generally on a competitive basis, having regard to
the price from other countries.



APPENDIX XXVIII
MINISTRY OF FINANCE
(DEPARTMENT OF ECONOMIC AFFAIRS)

Review of the Financial Position of the Department of Insurance

1. The Public Accounts Committee at its meeting held on the
17th July 1951 desired to know whether the gap between the income
and the expenditure of the Department of Insurance could be filled
up, and wanted that a self-contained note shofild be put up for the
information of the members of the Committee.

2. The position briefly is that during the debates in the old
Legislative Assembly in September 1937, when the Insurance Act,
1937 was under consideration, it was accepted in principle that the
organisation concerned with the administration of the Insurance Act
should be self-supportmg It was, however, not possible at the time,
owing to the absence of reliable data, to estimate the income from
the number of licences to be issued under the Act. Nor was it
possible to determine the expenditure that was likely to be incurred
on the organisation itself, as the organisation was still in its incipient
stage. In these circumstances, the fees for the registration of
insurers and the annual fee for agents’ licences had to.be prescribed
on a somewhat arbitrary basis. The matter was reviewed in 1940
and it was found that during the year 1940-41 the expenditure of the
organisation would exceed its income by about Rs. 80,000. The
question, therefore, arose as to the nature of the steps that should
be taken to increase the income so as to balance the entire éxpendi-
ture and also whether Government should meet a share of expendi-
ture from General Revenues in some fixed proportion. At the time
when certain amendments to the Insurance Act, 1938 were being
debated in the Assembly in 1940, the discussions in the Legislative
Assembly showed that there was a strong core of opposition to the
principle of a fixed minimum contribution, and in deference to this
attitude, the Commerce Member gave a categorical undertaking to
the effect that it was not the intention of Government that all new
expenditure incurred on the administration of the Insurance Act
would be financed by a levy on the interests concerned. He also gave
the assurance that Government would be making a contribution from
General® Revenues towards the expenses of the Department up to

238
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)} .
Rs. 1 lakh per annum. It was also decided at the time that to meet
the additional expenditure, which was being incurred on organisa-
tion, the fees levied under the Insurance Act should be suitably
revised.

3. The income and the expenditure of the i)epartinent of Insur-
ance during the last 10 years have been as follows:—

Year Income Expendi- Excess or
ture - Saving
Rs. Rs. Rs.

1941-42 . . . . . . . . 1,57,893  2,22,I71 + 64,278
1942-43 . . . . . . . . 1,80,004 2,95,108 +1,15,104
1943-44 - . . . . . . . 2,38,171  3,12,198 -+ 74,027
1944-45 - . . . . . . . 316,798  3,67,542 +50,744
1945-46 . . C e e . . . © 3,45,309  4,39,015 +93,706
1946-47 - . . . . . . - 3,55867 4,47.834  —91,967
1947-48 . . . . . . . . 2,49,000  2,40,632 —38,368
1948-49 . . . . . . « .+ 468,324 537,350 +69,026
1949-50 - . . O . . . 415687 5,28,739  +1,13,052
1950-51 . . . . . . . - 9,27,030  5,04,469 —4,22,561

For the current year, the receipts are estimated at Rs. 7,91,000 while
the expenditure is likely to be of the order of Rs. 6,33,000.

4. It will be observed from the actuals given above that the
excess of expenditure met from General Revenues has not gone
above Rs. 1 lakh except in 1942-43 and 1949-50. During 1950-51, the
receipts exceeded expenditure by Rs. 4,23,000 approximately and the
current year’s estimates also indicate a surplus of receipts. The
main reason for this increase is the levy of ceitain new fees on
Principal, Chief and Special Agents. Besides, ordinary Agents are
now required to take licences for a period of 3 years at a time on a
payment of an increased fee of Rs. 5 per licence.

5. Although the position at the moment is not clear beyond doubt,
it is possible to make a rough forecast of the income and the expendi-
ture of the Department for the next one or two years. It is estimated
that the income will be of the order of Rs. 8,16,000, as shown below:

Rs.
(a) new registration or renewal of registration ... 1,20,000
(b) licences for ordinary insurance agents 6,00.000

(c) licences for Principal, Chief and Special Agents 96,000

Total 8,16,000

¢ ———
On the expenditare side, it may be assumed that the direct expendi-
ture rnay not be substantially different from the current year’s
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‘Budget Grant. On this basis, it would appear that the Department
will have an excess of receipts to the extent of approximately
Rs. 1,75,000 per year.

6. The figure of expenditure given above does not, however, take
into account anything on account of indirect expenses, as, for
instance, the liability on account of pensions and for certain items of
contingent expenditure like rent, etc. Apart from these, as the
amended Insurance Act, 1950 has imposed a large number of statutory
duties on the Controller of Insurance, there is a marked extension in
the range of activities of the Department which will obviously
require to be strengthened substantially, if it is at all to become as.
useful and effective as it is intended to be. On the income side, -
the available actuals, since they relate only to one year, are not
representative enough to enable us to form any valid conclusions.
The fact that the Department earned a surplus only last year can
hardly be overlooked, and even though the prospects for the current
year too seem to be hopeful, it would be rather hazardous to pre-
sume that it will attain any measure of stability in its ,working in
the near future. It is therefore proposed that the financial position
of the Department should be carefully watched and reviewed for
some time more before final conclusmns are formulated in regard
to the future policy.



APPENDIX XXIX

Copy of the Central Board of Revenue, Memorandum No. 14(20)-IT/,
' * 51, dated the 18th October 1951

SuBJECT: Income-tax assessees—Number of, in Parts A, B, C States
and Merged Territories.

In the course of their examination of the accounts for the year
1948-49 relating to thq Ministry of Finance (Revenue Division) on
the 14th July 1951, the Public Accounts Committee desired to be
furnished with information regarding the number of assessees in
Parts A, B, C States and in the Merged Territories on 1st April 1950
and 1st April 1951 and the number of new assessees discovered in
those areas during the year 1950-51 as a result of survey and other
operations. A ‘statement giving the above information is attached.

: 241
963 P.S.
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APPENDIX XXX .
MINISTRY OF EXTERNAL AFFAIRS

APPROPRIATION ACCOUNTS—1948-1949 aND " Avuprt ReEporT 1950

Points in which the Public Accounts Committee called for writtem
information

. "Pack 32, Para 25 (¢)

Q. 1. What steps have been taken to guard against the recurrence
of the losses referred to in this Para. in future and what disciplinary
action has been taken against the delinquent officials responsible for
disregard of the Rules?

A. A telegraphic reference has been made to the High Commis-
. sioner for India in London as to what disciplinary action, if any, has
been taken and a reply from him is still awaited.

Page 355—NOTE 8—ADMINISTRATION OF THE SCHEME OF ASSISTANCE

‘Q. 2. What is the total upto date amount of advances made to
evacuees and the latest position in regard to their recoveries? What
is the. amount debitable to the Central Government written off so
far by the Provincial (now State) Government?

A. About Rs. 7 crores of repayable advances were paid to the
evacuees frgm Burma, Malaya, etc., under the general scheme of
assistance during the period 1941-48. This amount includes the
advances paid to the evacuees now in the territories in Pakistan.
The scheme was administered by the various State Governments on
behalf of the Government of India. The position regarding the
amounts paid by the various State Governments, the amounts re-
covered, and the amounts written off is explained below:—

Authorities Amount Amount  Amount. Upto
advanced recovered  written
off
Rs. Rs. Rs.
Govt. of Madras . . . . 3,95:45,800  6,04,500 34,37,300 May 51
*Govt. of Bombay . . . 35,96,700 .. .. y..s
Govt. of West Bengal . . . 16,37,500 49,100  3,15,300 Apr. 51.
tGovt.of U.P. . . . . 15,60,500 23,300 48,100 Jan. §1.
Govt. of Punjab . . . . 3,69,400 13,600 63,400 Mar, 51.
tGovt. of Bihar . . . . 4,23,600 3,700 8,100 Jan. sI1.
Govt. of Madhya Pradesh . . 90,200 8,000 10,300 Dec. 50.
Govt. of Assam . . . 39,10Q 200 19,900 May sI.
*Govt. of Orissa . . . . 46,08,700 L. .. ..
C. C,, Delhi . . . . 83,300 1,600 5,700 May 31.
C. C,, Ajmer . . . . 11,100 3,600 7,000 May 51,
Indian Embassy, Rangoo . . 3,40,200 5,800 May 51.
R. G. . in Malaya, in Singapore . 303400 May s1.
Agent, Kuala Lumpur . . . 8,400 May s1.

5:19,65,900 10,86,600 39,40,900

NoTE.—*Governments of Bombay and Orissa.—Accurate figures régarding advamces paid
have not yet been received from these two Governments, despite repeated reminders. Ine
formation regarding the anfounts recovered and the amounts wirtten off has not sl¢o been
received from them. This matter is, however, being actively pursued.

tGovernments of U, P. and Bihar.—Accurate figures regarding the amounts advasc:d
have not been received from those two Governments, despite repeated reminders. The
matter is being pursued.
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~ 8
It may be added that, though the scheme of assistance was wound
up on the 29th February 1948, some staff still continues to be em-
ployed in the States of Madras, West Bengal, and Orissa mainly on
the recovery work. This staff is under the administrative control
of the State Governments and paid by the Government of India.
The progress of recovery has not at all been satisfactory, although
the attention of the State Governments has been invited- to this.
Ways and means to speed up recovery are under active consideration
and a decision will be reached as soon as certain particulars are
received from some State Governments. Some of the evacuees have
since returned to Burma, Malaya, etc., where our Missions are effect-
ing recoveries. For this purpose, some staff has been engaged in
Rangoon and Singapore. The budget provision for 1951-52 for the
above-mentioned staff is Rs. 3,18,300. The total actual expenditure
will, however, depend on the strength of the §taff actually employed

and the duration for which they will have to be maintained.

PaGe 355—Norss 10 anp 11,

Q. 3. A note on the working of the schemes referred to in these
notes, with special reference to their present position, may be
furnished. What is the further amount of probable expenditure to
be incurred on the continuance of these schemes?

: A. Note 10—CeNTRAL REFUGEE OFFICERS *

The Refugee Officers’ Organisation, which was set up in 1942, to
assist evacuees from Burma, Malaya, etc., in securing finangial
assistance, trade facilities and employment, was finally wound up on
the 29th February 1948. Certain outstanding claims of officers and
staff relating to arrears of pay, leave salary, etc., were pending and
have since been cleared. No further expenditure is likely to be
incurred in future in this regard.

NortE 11-—CONTRIBUTION To PROVINCES, ETC., IN RESPECT OP EXPENDI-
TURE ON ORPHANS.

The scheme was introduced in 1945 with a view to providing for
the maintenance, care and education of the refugee orphans from
Burma, Malaya, etc.,, and is likely to continue for about 5 years
more. The State Governments, to which the refugee orphans belong,
bear 50 per cent. of the expenditure and the other 50 per cent. is
borne by the Government of India. Provision has been made for
Rs. 38,900 during 1951-52 to meet the share of the Government of
India.

Pace 355—NoTE 12.

Q. 4. What is the present position regarding the scheme of re-
patriation of evacuees and also the present book value of the Camp
Equipments, materials, etc., which are still awaiting disposal? Have
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any.“propw arrangements been made for the safe custody of these
stores? When was the physical stock-verification of these stores
made? '

A. SCHEME OF REPATRIATION OF EVACUEES
- ’

About 4 lakhs of Indians were evacuated to India from Burma at
the tirae of its occupation by the Japanese. When Burma was re-
occupied, econontic and other conditions in that country were far
from normal and it was considered necessary that repatriation of
the evacuees should be regulated by a system of priority. Owing to
shipping and other difficulties, elaborate arrangements were made
for systematic and regulated repatriation of evacuees. For this
purpose Evacuee Transit Camps were established at the ports of
Madras, Visakhapatnam, Calcutta, Berhampore and Chittagong (the
last being transferred to Pakistan after partition)—which were all
closed by the end of February 1948. Certain Camp equipments,
stores, consisting of tables, chairs, blankets, etc., which were await-
ing disposal, have all since been returned to the local military
authorities, from whom they were originally taken.



APPENDIX XXXI -
MINISTRY OF EXTERNAL AFFAIRS

Note regarding India’s contributions to the UN.O.,, F.A.0, and
LC.A.Q. during 1947-48 and 1948-49

APPROPRIATION ACCOUNTS—1947-48

1—6. ContriBUTION TO THE U.N.O. (P. 134 OF APPROPRIATION ACCOUNTS
1947-48)

Undivided India’s contribution to the U.N.O. for 1948 was fixed
by the U.N. at $1,370,571 which was equivalent to the Indian Rupees
45,34,600 (It is not clear how the A.G.C.R. has put the figure at
Rs. 45,40,194). .

India undertook to pay the entire contributian for 1948 on behalf
of Pakistan also subject to eventual recovery from that Government.
The first instalment of India’s contribution for 1948 had to be paid
before the 31st March 1948. To meet this expenditure a sum of
Rs. 1,70,050 was provided by reappropriation against which the ictual
expenditure was Rs. 1,68,550. It was anticipated that the share re-
coverable from Pakistan on this account would be recovered during
1948-49 along with the contribut.on paid in further instalments.

1948-49 APPROPRIATION AGCOUNTS. (p. 156—APPROPRIATION
ACCOUNTS 1948-49)

In 1948-49, a sum of Rs. 4551,000 was provided {n the original
estimates but on the correct fixation of India's contribution it was
noticed that only a sum of Rs. 44,95,700 would be required and
accordingly the balance of Rs. 55,300 was reappropriated. This figure
of Rs. 44,95,700 includes Rs. 1,29,207 as divided India’s contribution
for 1949. Therefore, a sum of Rs. 45,34,600 was paid in all 4s contri-
bution of India and Pakistan for 1948 out of which Rs. 8,03,600 (in
the ratio 14:65 for Pakistan and India respectively) is recoverable
from Pakistan. The question of recovery is under active considera-
tion; and at one stage Pakistan claimed a share in the assets of
defunct League of Nations and the Working Capital Fund of the
U.N. Their claim is being examined in consultation with the Ministry
of Law and the Partition Secretariat and it is hoped to reach
a decision shortly. At the time of framing the original estimates it
was expected that the amount recoverable from Pakistan would be
only Rs. 7,96,000 (174 per cent. of Rs. 45,51,000). As no recovery was
made during the year, there was an excess to this extent.
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The other excess of Rs. 3,97,108 shown in the Appropriation
Accounts for 1948-49 by the A.G.C.R. appears to be due to a mis-
adjustment in his office. According to the advice received from the
U.N. Headquarters a sum of Rs. 5,17,953 was payable as India’s codtri-
bution for 1949 in Swiss Francs. The first instalment of this amount
viz.,, Rs. 1,29,207 had to be paid before the end of the financial year
1948-49 and the A.G.C.R. was requested to authorise a remittance
of Swiss Francs equivalent to Rs. 5,17,953 to the Legation of India
at Berne to enable them to pay the first as well as subsequent instal-
ments on the due dates. Instead of adjusting only Rs. 1,29,207 to
1948-49 accounts, the A.G.C.R. debited the entire remittance to that
year’s grant thus resulting in an excess of Rs. 3,97,108. The A.G.C.R.
was informed on the 25th March 1949, that out of Rs. 5,17,953 remit-
ted to the Legation at Berne, only a sum of Rs. 1,29,207 representing
the first instalment of contribution for 1949 payable in Swiss Francs
should be debited to the grant for 1948-49. It is not understood why
this readjustment was not made by the A.G.CR.

1.—7. CONTRIBUTION TO THE FoOD AND AGRICULTURAL ORGANISATION :
Pace 134 oF 1947-48 APPROPRIATION ACCOUNTS.

During the post-partition period of 1947-48 India paid a sum of
Rs. 2,63,959 as a joint contribution. The question of recovery from
Pakistan of her share is still being pursued by the Ministry of Food
and Agriculture, who are now concerned.

1.—8. CONTRIBUTION TO THE CIVIL AVIATION ORGANISATION: PAGE 134-
135 oF 1947-48 APPROPRIATION ACCOUNTS. o

India’s assessed contribution for 1947-48 (1st July 1947 to 30th
June 1948) was Rs. 2,95,973 of which Pakistan’s share was Rs. 51,792,
This is now the concern of the Ministry of Communications who are
presumably pursuing the question of recovery.



. APPENDIX XXXII
No. D/5/17%

PrRIME MINISTER'S SECRETARIAT,

New Delhi, the 29theSeptember, 1947.
My dear Bhoothalingam,

I write this in confirmation of my telephone conversation this
morning in which I told .you, under instructions of the Emergency
Committee, that the sales of stocks under the Disposals Directorate
should be stopped pending further instructions from the Ministry
of Relief and Rehabilitation. That Ministry has been asked to as-
certain its requirements of stocks under disposal and communicate
them to your Ministry.

2. The attention of the Emergency Committee was drawn in
particular to a sale in Calcutta which has been advertised for
tomorrow. This sale should also of course be stopped.

Yours sincerely,
H. V. R. IENGAR.

S. Boothalingam, Esq., O.BE,, 1.C.S,,
Joint Secretary, I. & S. Ministry.

Press Note
Hindustan Times, Dated 30th September 1947

At the special meeting of the Emergency Committee of - the
Cabinet on Monday morning, which was attended by the Governor,
Premier and Ministers of East Punjab, it was decided to freeze all
the disposal stocks of the Government of India until the Ministry
of Refugees has ascertained the refugees requirements, says a Press
note.

It was also decided to stop the sale of all stocks at present adver-
tised in the Press as being {for sale.



APPENDIX XXXIII
MINISTRY OF WORKS, PRODUCTION AND SUPPLY

Public Accounts Committee—Meeting held on 12th July 1951—Audit
Para. No. 24(i) of the Audit Report 1950 regarding sale of Brass
Rods by Disposals Organisation.

The circumstances leading to the reinstatement of the 6 sale
letters in January, 1948, without regard to the purchasers’ default
as well as the appreciation of the market rate are explained below.
The part of the sale covered by the 6 sale letters was reinstated by
the then Director General in consultation with Finance and the
Development Officer (Metals). The question now arises as to whe-
ther the executive authority exercised the discretion properly and in
the best interest of the State. It is necessary to give briefly the
circumstances in which the purchasers were unable to adhere to the
conditions of the contract and fulfil their obligation within the time
stipulated. It is also necessary to examine whether by cancellation
of the contract and resale by advertised tender in January, 1948,
Disposals authorities had any reason to believe that higher prices
would be realised.

2. The firm accepted the terms of the sale in January, 1947, and
13 sale letters covering 717 tons of Brass Rods of various sizes located
in 10 different Depots and involving payment of Rs. 8,75,000 were
issued. The stations where the stores were located were as under:—

Kanpur, Bombay, Aruvankand, Kirkee, Calcutta, Cossipore,
Dehra Dun, Lucknow and Jubbulpore.

The firm had their Headquarters at Calcutta. The communal
situation which prevailed especially in the upcountry areas through-
out the year 1947 and dislocation of transport facilities, etc., which

- followed the Partition of the country, made it difficult for the pur-
chasers to effect removal as provided for in the contract. They had,
therefore, to ask for extensions of time for making payment as well
as removal of stores time and again. The special circumstances
which were beyond the control of -the purchasers thus stood in the
way of their fulfilling the contract. The executive authorities who
reviewed the case in January, 1948 had in fairness to allow for these
circumstances and, therefore, exercised their discretion to reinstate
the contracts without penalty.
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3. With regard to rate, the Audit Authorities have calculated the
potential loss, on the basis of rise in the price of Brass Ingots of
standard quality in place of Brass Rods of various sizes which were
sold to the firm. However reasonable may be the assumption of
+ the Audit’ that appreciation in the price of Brass Ingots will be
reflected in the price of Brass Rods pro rata, a close scrutiny of the
published records of the prices of Brass Ingots and the Brass Rods
would show that this is not actually the case. The %ollowing table
illustrates this: —

Period Market rate of Brass Market rate of

Ingots Brass Rods
June 19:18 . . S . . Rs.7stoRs. 80 . Rs. 130 to Rs. 160.
Feb. 1949 . . . . . . Rs.73t0Rs. 85 . Rs, 130 to Rs. 160.
Sep. 1949 . . . . . . Rs.63toRs.66 ‘. Rs. 13010 Rs. 160.

The material sold from Disposals is of uncertain composition and
quality—is sold without any guarantee. Experience of subsequent
sales subject to this condition shows that fluctuation in the price of
Brass Ingots does not result in a consequent fluctuation in the price
of Brass Rods.

In July, 1949 after lifting of the bans on the sale of surplus stores
to the public, it was decided to offer 100 tons of non-ferrous metals
of each item including Brass Rods of various sizes to test out the
market. The quotations which were received for Brass Rods were
much lower than the market rates indicated. Against Rs. 130 to
Rs. 160 per cwt. for Brass Rods Rounds, quoted in the Metal Market
Review for the latter half of July, 1949, the highest offer received
(which was for a relatively small quantity) did not exceed Rs. 72/8/-
while an equal proportion had to be sold at Rs. 64/3/-. This would
show that the market rate quoted in the Metal Market Review for
standard material during the concurrent period had no relation to
the highest prices that could possibly be obtained for non-standard
material sold “as is where is” without any guarantee of quality or
quantity, by tender.

In the circumstances explained above, it would appear that the
then Director General (Disposals) exercised his discretion properly,
in consultation with the Development Officer (Metal) and Disposals
Finance,.



APPENDIX XXXx1v
.MINI.STRY OF WORKS, PRODJJCTION AND SUPPLY

Note setting forth the pesition with regard to the outstanding sale
accounts reterred to in item 21 of the statement showing action
taken on the recommendations of the Public Accounts Comunittee.

The 6438 outstanding sale accounts referred to in paragraph 66
of the Audit Report on the Accounts for the year 1946-47 were reduc-
ed to about 4000 by April 1950. It is however not known as to who
furnished the figure of 3150 representing the outstanding cases in
November 1949, to the Public Accounts Committee. No information
is available in this respect either in the Ministry or in the Directorate
General, Supplies & Disposals. The latest position with regard to
these outstandings is that on 1st June 1951 the number was reduced
to 3166 which included 1818 cases pertaining to sales to private
parties and the balance (1348) to Government Departments.

2. It would be observed that a little more than 50 per- cent. of
the outstanding sale accounts (of the figure originally indicated in
paragraph 66 of the Audit Report) have already been cleared. It
is not unlikely that most of the outstanding sale accounts of private
parties relate to the transactions in which sales have either been
cancelled or Depots have been transferred to the Pakistan Govern-
ment. Necessary information in this connection is being collected
from the authorities concerned and it is hoped that as soon as the
above information becomes available, the balance figure will be cut
down considerably. Further with a view to expedite 'liquidation of
outstanding sale accounts in respect of sales to private parties,
possibility of making adjustments on the strength of only the num-
ber and date of the relevant treasury receipts, is also under consi-
deration. If this is agreed to, the number of such outstandings will
be cut down to a great extent. In the case of sale accounts pertain-
ing to releases to Government Departments also, there is a proposal
to simplify the procedure by raising debits against the indentors
concerned. This step will also help in reducing the number of the
outstandings.

3. In conclusion it may be stated that every possible step is being
taken to bring these old outstanding sale accounts to an expeditious

close.
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APPENDIX XXXV
MINISTRY OF WORK% PRODUCTION AND SUPPLY

Memorandum showing the action taken pursuant to item 9 of the
outstanding recommendations of the Public Accounts Committee
(1950-51) on the Accounts of the year 1947-48 (post-partition) re:
standardization of contract forms.

So far as the standardization of the contract forms in the
Central Public Works Department is concerned, that Department
already has standard contract forms viz.,, PW.D. 6, 7, 8, 9, 10, 11,
11-A and 12 of the ‘Book of Forms’ referred to in Paragraph 17 of
the Central Public Works Department Code, and contract agreements
are invariably entered into on these Forms. The contracts are signed
by the competent authority (a technical officer) after due technical
advice has been obtained. As the Forms are already standardised
the necessity of taking legal advice is not felt in all cases except in
regard to ‘Special Conditions’ incorporated in these Forms. The
Chief Engineer, CP.W.D. is being asked to let us have a copy of all
‘Special Conditions’ which are generally included in agreements
for scrutiny by Law Ministry.

2. It may be stated that recently two important Organisations of
contractors desired certain modifications to be made in some clauses
of contract forms of C.P.W.D. to make them bilateral as they consi-
dered that the present contract forms were uni-lateral and safe-
guarded the interests of Government to the disadvantage of the
contractors. Concrete suggestions from the Organisations were
invited and final reply from one of them is awaited. The question
of modification of the Forms is under consideration in consultation
with Engineer-in-Chief and the Central Works Advisory Board. The
Forms when modified will be supplied for perusal of the Public
Accounts Committee.

3. The question of replacement of one-man-arbitration system by
Tribunal Arbitration has already been considered in detail by the
Central Works Advisory Board. They have decided that the present
system of single-man-arbitration should continue.

4. With-regard to furnishing standard forms of major contracts
in common use in the Central P.W.D., attention is invited to Forms
Nos. PWD. 6, 7, 8, 9, 10, 11, 11-A and 12 of the Book of Forms
referred to in Para 17 of the Central PW.D. Code, a copy of which
has already been furnished to Parliament Secretariat.

. 252
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APPENDIX XXXVI
MINISTRY OF FINANCE

Rules for the chartering of Aeroplanes

A. By Hon’ble Ministers—

1. An Hon’ble Minister may on his own authority and subject to
the provisions of Rules 2 and 3, sanction the chartering of an
aeroplane for a journey required to be undertaken by him in the
public interest. Subject to the provisions of these rules being
observed the concurrence of the Ministry of Finance may be
presumed.

2. An aeroplane may not be chartered for a journey between two
points connected by a regular air service, unless in the opinion of
the Hon'ble Minister it is necessary in the Public interest to travel
by a chartered plane instead of by the regular service. The reasons
for chartering a machine in such cases shall be recorded in writing
and a copy of the same communicated to Audit.

3. As soon as a journey by air is decided upon, the Hon’ble
Minister should communicate his requirements to the Hon’ble the
Defence Minister with a request that one of the planes included
in the Royal Indian Air Force Communications Flight may be made
available to him. It is only if such a plane is not made available
that a copy of the Hon'ble Minister’'s orders together with the
names of the entitled persons (whose number should be kept to
the absolute minimum) accompanying the Hon’ble Minister should
be communicated to the Director General, Civil Aviation, who will
thereupon arrange to charter an aeroplane of the smallest capacity
available sufficient to accommodate the entitled persons undertaking
the journey. In chartering thé plane the Director General,. Civil

Aviatipn should see whether any other Minister can make use of
the plane.

Note—For the purpose of this Rule an “Entitled Person” means
a Government servant who is entitled to travel by air under S. R.
48-B and who is required by the Minister to travel on duty with him
in a chartered plane. It has been decided that a Private Secretary,
a Personal Assistant and a Jamadar and/or a private servant accom-
panying an Hon’ble Minister on duty in a chartered plane will be
treated as entitled persons. Any officers required to travel with
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Hon’ble Ministers under the rules for the protection of their persons
will also be treated as entitled persons.

In case a Minister certifies that it is necessary for the purpose
of his visit on Government duty to take any other person with him
that person too will be treated as an “entitled person”.

G

4. An Hon'ble Minister may subject to no additional expenditure
being caused thereby to Government, take a non-entitled person
with him in a chartered plane on payment to Governmnt of a first
class full or half railway fare, as the case may be, and in the
case of a_journey between two stations not connected by rail but
connected, by a regular air service, one or half standard air fare
as the case may be. In case no regular air service exists the fare
should be calculated at the rate of 4 annas per air mile.

5. Communication of sanctions to audit: a copy of the order
sanctioning the chartering of the machine shall be endorsed to the
Accountant General, Central Revenues, indicating therein that no
plane of the Royal Indian Air Force Communications Flight was
available for that journey. The sanction should indicate the purpose
of the journey and the names of the entitled persons required to
travel by the aeroplane. In cases falling under Rule 2 the sanction
should be accompanied by the requisite certificate from the Hon’ble
Minister. A certificate that the plane actually chartered was the
smallest available with reference to the number of entitled persons
" and that the rates charged are correct shall be recorded on the bill
for hire charges by the Director General, Civil Aviation before it
is sent to the Accountant General, Central Revenues for payment.
The bill should be accompanied by the Air company’s list of passen-
gers who travelled by the chartered plane.

B. By other officers of the Government of India—

1. Each proposal for the chartering of an aeroplane must come
up to Finance Ministry for sanction. The proposal should indicate
the purpose of the journey, the reasons for chartering an aeroplane
and the number of entitled persons who are to travel by the charter-
ed plane.

2. As in the case of the Hon'ble Ministers, chartering will be
arranged by the Director General, Civil Aviation “who will as far as
possible combine the requirements of officers travelling in the same
direction on the same day.”

3. The *Head of the Department concerned may, subject to no
additional expenditure being caused thereby to Government, permit
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a non-entitled person to travel by the chartered plane on payment °
to Government of a full or half first class railway fare as the case
may be, and in the case of a journey between two stations not
connected by rail but connected by regular air service one or half
standard air fare as the case may be. In case no regular air service
exists the fare should be calculated at the rate of 4 annas per air

mile,
L ]

4. The rule regarding communication of sanctions and arrange-
ments for check and payment of bills will be the same as in the case
of Hon’ble Ministers. )



APPENDIX XXXVII

Points on which the Committee desired to be furnished with written
information

MINISTRY OF HOME AFFAIRS—POLICE
APPROPRIATION AccoUNTS (Crviv) 1948-49.
GRANT NO. 36(A)—SPECIAL POLICE ESTABLISHMENT

Q. (a) Has the Special Police Establishment got its branches in
all the Part ‘A’ States? Have its branches also been established in
all Part B and C States? If not, why not?

(b) Are these headquarters of these State Branches in the
various States after which they are names (e.g. Assam Branch
etc.)?

(c) Do they act under instructions from their Central Office at
Delhi or directly from the Ministry of Home Affairs in each and
every case?

(d) What is the procedure laid down for taking instructions from
the Centre? Does the process of taking instructions from the Centre
entail any delay and if so can it be avoided?

(e) What are the main functions of the Special Police Establish-
ment in the States and at the Centre? Can they investigate any
matter which comes to their notice or they can do so only when
ordered by the high officer of the department or when approached
direct by the Ministries or their attached or subordinate offices or
the State Governments concerned?

(f) If some complaint is brought to their notice regarding a sub-
ject included in the Union List, will they take cognizance of it and
start the investigation or wait for orders either from their Central
office or from the Ministry of Home Affairs? How do they initiate
the enquiries?

(g) Can the State Branch act on the orders of State Govern-
ment? '

(h) Has the Special Police Establishment got any C.I.D. Branch
to help them? In its absence how do they plan investigations?
Can action be initiated on information emanating from private
sources?

(i) Does the Ministry feel the necessity of increasing the strength
of the estgblishment in order to check rising corruption in the various
Offices under the Union Government?
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- {j) What methods are being adopted to increase the efficiency of
this Department besides imparting of training in the Training
College?

(k) Have some cases of complaints against the persons employed
in Special Police Department been brought to the mnotice of the
Ministry? If so, haw many, and, what action was taken? Which
is the Department entrusted with the investigation of cases against
such Officers?

(1) What is the mode of recruitment of personnel (other than
1.P.S. Officers) to this Special Police Establishment?

(m) How many cases were entrusted to this Department for
investigation in the years 1947, 1948, 1949 and 19507 (The figures may
be given branch wise).

(n) How many cdses out of them were successfully investigated
and prosecutions launched?

(0) In how many cases were the accused convicted by the Lower
Court and in how many cases were the sentences passed by these
Courts set aside by the High Courts on appeals filed by the accused?

(p) Have there been any cases in which the appeals were lodged
by Government against the decision of the Cdurts acquitting the
accused persons?

A. (a) The Delhi Special Police Establishment have Branches in
all Part A States and Part C States of Delhi and Ajmer. It has no
Branch in Part C States which have been formed out of the former
Indian States and Part B States because, until some time ago, the-
law under which this Establishment has been established, did not
extend to those States. The law has now been extended to those
States and the question of having Branches of the Delhi Special
Police Establishment in those States is under consideration.

(b) The Headquarters of the Branches of the Delhi Special Police
Establishment are known by the names of the States in which they
are situated, e.g. the Assam Brgnch, ete.

(¢) The Branches act under jnstructions from the office of the
Inspector-General of the Delhi Special Police Establishment who, in
turn, consult the Ministry of Home Affairs in important matters.

(d) According to the procedure which has been followed since
April, 1951, the discretion of the Delhi Special Police Establishment
Branches in the States has been curtailed and they have to obtain
the prior sanction of the Inspector General, Special Police Establish-
ment, before taking up investigation of any case, except trap cases
where delay in obtaining orders from Headquarters may spoil the
chances of a successful trap. The process of taking instructions from

. [ J
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APPENDIX XXXVII

Peints on which the Committee desired to be furnished with writien
information

MINISTRY OF HOME AFFAIRS—POLICE
APPROPRIATION AccouNTs (Crvir) 1948-49.
GRANT NO. 36(A)—SPECIAL POLICE ESTABLISHMENT

Q. (a) Has the Special Police Establishment got its branches in
all the Part ‘A’ States? Have its branches also been established in
all Part B and C States? If not, why not?

(b) Are these headquarters of these State Branches in the
various States after which they are mames (e.g. Assam Branch
etc.)?

(¢) Do they act under instructions from their Central Office at
Delhi or directly from the Ministry of Home Affairs in each and
every case?

(d) What is the procedure laid down for taking instructions from
the Centre? Does thie process of taking instructions from the Centre
entail any delay and if so can it be avoided?

(e) What are the main functions of the Special Police Establish-
ment in the States and at the Centre? Can they investigate any
matter which comes to their notice or they can do so only when
ordered by the high officer of the department or when approached
direct by the Ministries or their attached or subordinate offices or
the State Governments concerned? ) p

(f) If some complaint is brought to their notice regarding a sub-
ject included in the Union List, will they take cognizance of it and
start the investigation or wait for orders either from their Central
office or from the Ministry of Home Affairs? How do they initiate
the enquiries?

(g) Can the State Branch act on the orders of State Govern-
ment?

(h) Has the Special Police Establishment got any C.I.D. Branch
to help them? In its absence how do they plan investigations?
Can action be initiated on information emanating from private
sources?

(i) Does the Ministry feel the necessity of increasing the strength
of the estgblishment in order to check rising corruption in the various
Offices under the Union Government?
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(J) What methods are being adopted to increase the efficiency of
this Department besides imparting of training in the Training
College?

(k) Have some cases of complaints against the persons employed
in Special Police Department been brought to the notice of the
Ministry? If so, how many, and, what action was taken? Which
is the Department entrusted with the investigation of cases against
such Officers?

(1) What is the mode of recruitment of personnel (other than
1.P.S. Officers) to this Special Police Establishment?

(m) How many cases were entrusted to this Department for
investigation in the years 1947, 1948, 1949 and 1950? (The figures may
be given branch wise).

(n) How many cdses out of them were successfully investigated
and prosecutions launched?

(o) In how many cases were the accused convicted by the Lower
Court and in how many cases were the sentences passed by these
Courts set aside by the High Courts on appeals filed by the accused?

(p) Have there been any cases in which the appeals were lodged
by Government against the decision of the Cdurts acquitting the
accused persons? P

A. (a) The Delhi Special Police Establishment have Branches in
all Part A States and Part C States of Delhi and Ajmer. It has no
Branch in Part C States which have been formed out of the former
Indian States and Part B States because, until some time ago, the’
law under which this Establishment has been established, did not
extend to those States. The law has now been extended to those
States and the question of having Branches of the Delhi Special
Police Establishment in those States is under consideration.

(b) The Headquarters of the Branches of the Delhi Special Police
Establishment are known by the names of the States in which they
are situated, e.g. the Assam Branch, ete.

(c) The Branches act under ;nstructxons from the office of the
Inspector-General of the Delhi Special Police Establishment who, in
turn, consult the Ministry of Home Affairs in important matters.

(d) According to the procedure which has been followed since
April, 1951, the discretion of the Delhi Special Police Establishment
Branches in the States has been curtailed and they have to obtain
the prior sanction of the Inspector General, Special Police Establish-
ment, before taking up investigation of any case, except trap cases
where delay in obtaining orders from Headquarters may spoil the
chances of a successful trap. The process of taking mstructlons from
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the Central Office' does not entail any unnecessary delay because, -
where the matter is urgent, the officers in charge of the Branches in
the States can obtain verbal orders on telephone from Headquarters.

(e) The functions of the Special Police Establishment are to
investigate offences in connection with matters concerning the
Central Government of the categories indicated below. The Branches
in the States investigate the offences committed within their respec-
tive areas. The Central Office, that is, the Inspectot General’s Office,
is concerned with the administration of the establishment. There
is a small investigating staff at Headquarters which is entrusted with
the investigation of cases which may be considered important enough
to be investigated directly under the auspices of the Special Police
Establishment Headquarters. The Special Police Establishment take
up cases in respect of which any of the specified offences might have
been committed either at the instance of the Government Depart-
ments concerned or on receipt of information through their own
sources.

(i) offences punishable under section 161, 162, 165, 379 to 382,
406 to 409, 411 to 414, 417 to 420, 465, 466, 468, 471 and
477A of the Indian Penal Code, 1860 (Act XLV of 1860)
‘and section 5 of the Prevention of Corruption Act, 1947
(IT of 1947) and offences under Foreign Exchange Regu-
lation Act, 1947 and Export and Import Trade (Control)
Act, 1947,

(ii) offences punishable under section 7 of the Essential Sup-,
plies (Tempora;y Powers) Act, 1946 (XXIV of 1946);

(iii) attempts, abetments and conspiracies in relation to, or
‘connected with, the offences mentioned in sub-clauses
(a) and (b).

(f) The procedure regarding the taking of cognizanee of offences
and starting of investigation has been explained above. The types of
offence into which the Delhi Special Police Establishment can
investigate are also stated above. In any case which comes to the
notice of the Special Police Establishment, they first hold preliminary
enquiries to find out whether there are sufficient grounds for regis-
tering a case and holding further investigation.

(g) The Branches of the Delhi Special Police Establishment in the
States are not subordinate,to the State Governments and do not
receive orders from them.

(h) Each Branch of the Special Police Establishment has a com-
plement of officers, such as, Deputy Superintendents of Police,
Inspectors, Sub-Inspectors, Head Constables, Constables. The officer
entrusted with the investigation of a particular case plans the course
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of investigation in consultation with the superior officer and carrigs
it out with the help of his subordinate officers. They develop thfm-
own sources for collecting information required in connectiog with
any particular investigation. They also have the co-operation 9f
the Local State Police in this matter and sometimes they obt-am
valuable information and assistance from private sources regarding
commissien of offence and evidence pertaining to it.

(i) Due to finarfcial stringency there is for the present no proposal
to increase the strength of the Delhi Special Police Establishment.
When its activities are extended to Part B States and to the re-
maining Part C States, the question of augmenting the present
strength will be taken up according to the requirements in those
States. c.

(j) Most of the staff of the Special Police Establishment is obtained
from the States on debutation. They are already trained officers.
There is no question of imparting further training to them as police-
men. From the organization point of view, the question of steps to
be taken to increase the efficiency of the Delhi Special Police Estah-
lishment are under consideration and a Committee of M.Ps. under
the Chairmanship of Dr. Tek Chand have made certain recommenda-
tions which are in the process of implementation.

(k) A few complaints have been brought against members of the
Special Police Establishment. As the disciplinary control over the
members of that establishment rests with the Inspector General,
Special Police Establishment, those complaints are referred to him
and are investigated by him through the Central Investigating
Agency of the Special Police Establishment which works directly
under him. Appropriate action is taken by the Inspector General
in consultation with the Ministry, where necessary, against the
persons concerned.

(1) Officers for the various posts in the Special Police Establish-
ment are generally obtained on deputation from the police forces of
the States for fixed periods of tenure. Due to the inability of
certain States to depute the requisite number of officers for the Special
Police Establishment, it has been found necessary to make direct
recruitment to certain posts. The direct recruits are mostly displaced
police officers from Sind, Baluchistan, N-W.F.P., Punjab, and Bengal.

(m) to (o). A statement giving information regarding the number
of cases entrusted to the Delhi Special Police Establishment for
investigation during 1947, 1948, 1949 and 1950, (2) cases successfully
investigated and prosecuted and (3) cases in which conviction was
secured in lower courts and the number of cases in which conviction
secured in lower courts was set aside in appeal by the higher courts

.is enclosed. ’ *



258

the Central Office does not entail any unnecessary delay becauée,v
where the matter is urgent, the officers in charge of the Branches in
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investigate are also stated above. In any case which comes to the
notice of the Special Police Establishment, they first hold preliminary
enquiries to find out whether there are sufficient grounds for regis-
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of investigation in consultation with the superior officer and carries
it out with the help of his subordinate officers. They develop their
own sources for collecting information required in connection with
any particular investigation. They also have the co-operation of
the Local State Police in'this matter and sometimes they obtain
valuable information and assistance from private sources regarding
commissien of offence and evidence pertaining to it.

(i) Due to finarfcial stringency, there is for the present no proposal
to increase' the strength of the Delhi Special Police Establishment.
When its activities are extended to Part B States and to the re-
maining Part C States, the question of augmenting the present

strength will be taken up according to the requlrements in those
States. .

(j) Most of the staff of the Special Police Establishment is obtained
from the States on debutation. They are already trained officers.
There is no question of imparting further training to them as police-
men. From the organization point of view, the question of steps to
be taken to increase the efficiency of the Delhi Special Police Estab-
lishment are under consideration and a Committee of M.Ps. under
the Chairmanship of Dr. Tek Chand have made certain recommenda-
tions which are in the process of implementation.

(k) A few complaints have been brought against members of the
Special Police Establishment. As the disciplinary control over the
members of that establishment rests with the Inspector General,
Special Police Establishment, those complaints are referred to him
and are investigated by him through the Central Investigating
Agency of the Special Police Establishment which works directly
under him. Appropriate action is taken by the Inspector General
in consultation with the Ministry, where necessary, against the
persons concerned,

(1) Officers for the various posts in the Special Police Establish-
ment are generally obtained on deputation from the police forces of
the States for fixed periods of tenure. Due to the inability of
certain States to depute the requisite number of officers for the Special
Police Establishment, it has been found necessary to make direct
recruitment to certain posts. The direct recruits are mostly displaced
police officers from Sind, Baluchistan, N.W.F.P., Punjab, and Bengal.

(m) to (0). A statement giving informatiop regarding the number
of cases entrusted to the Delhi Special Police Establishment for
investigation during 1947, 1948, 1949 and 1950, (2) cases successfully
investigated and prosecuted and (3) cases in which conviction was
secured in lower courts and the number of cases in which conviction
secured in lower courts was set aside in appeal by the higher courts
is enclosed. 4
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(p) There have been a number of cases in which the orders of
acquittal in the cases prosecuted by the Special Police Establishment
have been challenged in appeal and the decisions of the lower courts

got reversed.

No.of |  Cases Cases |  Cases
cascs ! successfully resulted” i in which
‘taken up for | inves(ifated ir conviction: convictions

Year investigation an by lower were set

‘ A prosecution courts - aside in

’ _launched appeal
1947 . . . 212 114 44 I2
1948 . . . 476 189 ' 62 n
1949 . . . . 731 464 109 13
71950 e 492 276 | 154 18
*+ Figures given Brunch-wisc are shown in the attached statement. 4

Cases taken up for investigaticm tn varion.

us Branches in the Special Police Establishment in
the sears 1947 —19:0,

B;anch 1947 1948 1949 1950,
Ajmuer . Not opened | Not opened 10 13
Ambala L » 16| 17
Bombay . . . 16 28 202 110
Calcutta . 53 83 77 64
Central Investigating Agency Not opened | Not opened "1 ,u
Delhi 39 133 : 135 36
Jabalpur 29 LN 95 46
Lucinow Not opened | Not opened 33 64
Madras . 26 47 ss i 59
Puri 4 4 20 32
Ranchi 18 88 36 21
Shillong 1 . 30 42 25
Lahore 21 .
Peshawar I o
Quetta . 5 - . vee
Rawalpindi . . 2 ver
212 ! 474 R 731 492




APPENDIX XXXVIII
MINISTRY OF HOME AFFAIRS

GRaNT No. 36 PoLicE—(B) LuMP SsuM CHARGES PAID TO PROVINCIAL
. GOVERNMENT,

Reasons for the increase in the expenditure under this sub-head
from year to year since the partition of India.

F.(I) Section are not concerned with all the items under this
sub-head. They are only concerned with the expenditure relating
to the checking of passports and registration and surveillance of
foreigners in India. Scrfar as these items are concerned, the increase
in the expenditure since the partition of India is due to the following
facts:— '

(i) Due to the integration of the Indian States, the responsi-
bility for the control of foreigners in the various States
fell on the Centre and expenditure relating to the con-
trol of foreigners in India had to be met from the
Central Budget. '

(ii) Checking posts on the Indo-Pakistan Border: As a result
of setting up of the Dominions of India and Pakistan, it
was considered necessary from the security as well as
administrative point of view that the travel documents of
foreigners travelling between Pakistan and India should
be checked at the Indo-Pakistan Border. .It was
accordingly decided that passport checking posts should
be established witholt delay at the important rail and
road crossings of Indo-Pakistan Border and at the Ports
of first entry of ships and aircrafts from Pakistan. Such
posts have been established in Punjab, West Bengal,
Bombay, Bihar and Delhi. The annual expenditure on
these posts is estimated to be Rs. 3,20,000.

(iii) Check Posts on the Indo-Tibetan Border: In view of the
incursion of Chinese forces in Tibet it was decided in
January 1951 that some check posts should be set up on
the Northern and North-Eastern Frontiers to prevent
infiltration into India of undesirable persons from Tibet.
Such posts have been established in Jammu & Kashmir,
Himachal Pradesh, Punjab, West Bengal, Sikkim and
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Assam. The total annual expenditure on these pgsts is
estimated to be about Rs. 3,24,000.

2. It will be observed that the expenditure of Rs. 654 lakhs in
the present financial year includes an expenditure of Rs. 40 lakhs on
account of Hyderabad. This Section is however not concerned with
this expenditure. It is understood that the provision for this expendi-

ture has been made by the Ministry of Finance in consultation with
the Home Minister and the Minister of States.

3. As regards the cost of Police guards posted to Central Govern-
ment buildings and offices like the Vizagapatam and Madras Har-
bours, Income-Tax, Mint and Shipping Offices, Bombay, Civil Offices
located in military buildings, Calcutta and Government House and
Private Secretary's Press at Simla, these are“the permanent charges
and provision on this account is made from year to year by the Ad-
ministration Section of this Ministry ih consultation with ether ,
Ministries concerned.



. APPENDIX XXXIX
MINISTRY OF HOME AFFAIRS

COMMERCIAL  APPENDIX (CrviL) For 1948-49—PaGE 58—Para. 90—
® SHIPPING DEPARTMENT, ANDAMANS.

Losses in the Shipping Department, on account of recovery of
labour charges for loading and unloading at lower rates.

The suggestion of audit for revising the rates of recovery has
been accepted. The exact figures are under consideration by the
Chief Commissioner.

2. PAGE 66—PARrA. 98—=MARINE DEPARTMENT, ANDAMANS.
Deficit in the Afloat Section of the Marine Department.

The losses in the ‘Afloat’ Section of the Marine Department for the
period under review are on account of grant of Andamans special pay
and dearness allowance at increased rates to the staff. Although
actual maintenance charges have greatly exceeded income but main-
tenance of this Section is essential for Administrative reasons. The
work increases greatly when chartered ships are in the Port and
Government have to employ larger establishment.

The following steps have been taken to reduce the losses:

(i) Marine and Forest Afloat Egtablishments are being amal-
gamated; and

(ii) Long Ferry is now being operated departmentally as an
experimental measure.

3. Pace 66—Para. 100.
Los;es in the Dockyard Establishment

The points raised by Audit under the para. are under the con-
sideration of the Chief Commissioner.

It is not possible to introduce casual labour system in the Islands
as the labour is imported from the mainland and is not available
{ocally. .

4. Pace 67—Para. 101,
Losses in the running of the Electricity Plant.

The cost of- generating was high on account of the high cost of
running the old Diesel Engine. It is not practicable to incregse rates
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as they are already high viz. 6 annas per unit (as against 35 annas
per unit in Delhi). The Central Electricity Commission has, how-
ever, been approached in the matter and they are considering all pro-
bable fixed costs and running charges as in a commercial venture
and the full information is expected to be received when the new
A. C. Plant starts functioning. The new plant will improve position
as more powerful station will mean more consumers. This steam
plant burns wood and will prove more economical.

5. Page 67—Para. 102.
Physical verification of stores.

Physical verification of the stores during the year 1948-49 could
not be carried out on account of non-availability of stacking facility
due to lack of accommodation. This has since been straightened and
physical verification was conducted during the “year 1949-50.



APPENDIX XL

Ministry of Information and Broadcasting Memo. No. 23/5/51—F on
the Working of the Films Division

In view of the importance of documentary films and newsreels as
a medium of publicity, the Government of India decided towards the
end of 1947 to revive the film organisation. Sanction for the estab-
lishment of the Films Division was accorded in January, 1948 and a
provision for Rs. 34,16,000 was made in the budget for 1948-49. The
first of the 6 film units was formed in February. The setting up of
Division in full was, however, delayed owing to difficulties in getting
accommodation, procuring equipment and recruiting suitable person-
nel for the technical posts the pay of which was not comparable with
remuneration obtained in the industry. The distribution of docu~
mentaries and newsreels on an All-India Scale actually commenced
in June 1949. =

The Division releases films every week in the form of a weekly
newsreel and a documentary. A total of 87 documentaries and 184
newsreels have been produced so far.. All films intended for internal
circulation are produced in five languages, wviz, Hindi, Bengali,

»

‘Tamil; Telugu and English. News-items are covered by seven

cameramen stationed in different parts of the country. In addition
to items of topical news, they include items which have special signi-
ficance for rural audiences. News-items dealing with food produc-
tion and the progress of different :development projects in the
country are periodically covered. Special editions are released on
important occasions. Besides the weekly newsreel, a monthly edition
is also produced for exhibition abroad. The subjects covered in
documentaries are selected in consultation with the various Minis-
tries of the Government of India. Special films are also produced on
cultural and educational subjects as well as for external publicity.
The normal annual programme, which has had to be reduced as a
measure of economy during the: current year, is to release 52 docu-
mentaries, out of which a certain number is entrusted to private
producers. The quality of the documentaries has risen steadily
since the inception of the Division and they have been appreciated
both in India and abroad. Three of them' won Awards at the Inter-
national Festival held in Canada in 1950; two obtained second and
third places and the third received honourable mention.

Documentaries and newsreels are now distributed through 140
circuits to 3,197 cinemas out of a total of 3,232 cinemas in the country.
285
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Of these 188 are situated in big cities like Bombay, Madras, Calcutta,
Delhi and Ahmedabad. Ten other large towns, Kanpur, Allahabad,
Agra, Banaras, Lucknow, Nagpur, Bangalore, Hyderabad, Indore and
Amritsar account for 131 cinemas; over 800 are cinemas which ex-
hibit mostly in rural areas. Besides, various State Governments to-
gether possess about 200 mobile vans and portable projectors which
are regularly used to show films in the interior. As the cinemas
have at least two shows a day, the audience reached’by this medium
can be estimated as 50 crores of people in a year taking only an
average attendance of 300 per show and a working year of only 300
days. It may be added that the seating capacity of permanent
cinemas alone was estimated in 1949 as about 14 lakhs.

16 mm copies of documentaries approved for external publicity,
and of the monthly edition of the news-reel are supplied to our Em-
bassies, High Commissioners, Legations and other Missions abroad
for non-commercial exhibition. The number of foreign posts now on
-our mailing list is 37. The films are also lent to clubs, associations,
schobls, colleges and cultural and other societies as well as indivi-
duals. The films are also used in television circuits in the UK,
U.S.A. and France. A number of our documentaries have been ex-
hibited in International Film Festivals and Trade Fairs held in the
UK, New Zealand, Canada, France, Italy, Switzerland, Belgium,
‘Czechoslovakia, Germany and U.S.A. By an exchange arrangement
with certain foreign news-reel producing Companies, steps have
been taken to have news-reels relating to important events in - India
shown abroad as part of foreign news-reels; in return foreign news
items are received free for suitable use in India. Arrangement for
the commercial distribution of documentaries has also been made
in Indonesia and Bahrein. Negotiations with prospective Distribu-
tors in Belgium, Japan, East Africa, Malaya, Fiji, Mauritius and
Burma are in progress.

Rentals are charged from cinemas in India for the films supplied
to them under mutually agreed contracts. The rentals work out to
Rs. 5 per week in the case of more than 1,200 cinemas, though larger
cinemas pay higher_rates subject to'a maximum of Rs. 150 per week.
Some revenue is also derived from the supply of films to the televi-
sion circuits abroad; in 1949-50 it amounted to the equivalent of
Rs. 10,000 from U.S.A. In the arrangements for commercial distri- -
bution, provision is made for the payment of royalty by thé Distri-
butors.

Financial Implications

The actual expenditure on the Films Division in 1948-49 was
Rs 10,10,480. . This, however, did not represent the normal expendi-
ture, as the Division did not start functioning in full swing till June,
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1949 and even thereafter recruitment to some of the posts through’
the Union Public Service Commission or Selection Boards could not

be completed for some time. The actual expenditure in 1949-50 was

Rs. 29,23,000. Mainly due to the extension of the distribution scheme
and the higher cost of raw film, the expenditure rose in 1950-51 to

Rs. 33,75,780. For 1951-52 however the Budget Estimates have been

reduced to Rs. 31,82,000. The reduction has been made in spite of

the fact that tRe price of raw film has been increasing. There was

a rise of 25% after devaluation and - recently there has been a

further increase of 10%.

The income of the Division has steadily increased since June,
1949. The collections in 1949-50 amounted to Rs.-9,05,000 and rose
to Rs. 22,31,740 in 1950-51.

Economies

A statement of the economies effected in 1949-50, 1950-51 and
1951-52 is attached. In addition to the economies shown for 1951-52,
ceriain further measures are under consideration. Of these the
main item relates to the cost of supply of documentaries and news-
reels to State Governments. One copy of each documentary and
news-reel produced by the Films Division is supplied free to all
State Governments which have the necessary equipment for ex-
hibiting them. Thus 19 copies of documentaries and an equal
number of copies of news-reels are supplied at a total cost of
Rs. 1,50,000, which is at present borne by the Films Division.

On the revenue side, the schedule of rentals chargeable from
cinemas has been revised without disturbing the maximum or the
minimum rate. The full effect of the revision will be visible in
1952-53 when it is estimated that the collections rentals will be in
the neighbourhood of Rs. 26} lakhs.

Films for external publicity

16 mm copies of documentaries selected for external publicity
and of the monthly overseas edition of the news-reel are supplied
to Indian Missions abroad for non-commercial exhibition. A copy
of the documentaries is also supplied to the UNESCO library in
Paris. 37 copies of the news-reel and 39 copies of the documentaries
are supplied at present. Apart from the monthly overseas edition
of the news-reel, 6 documentaries are produced specially for exter-
nal publicity. Further, copies of certain Indian feature films are
also supplied occasionally to our Missions. The entire cost of
these supplies is borne by the Films Division. The amount involved
is of the order of Rs. 2,50,000. The question whether the expendi-
ture should not be recovered from the Ministry of Extermal Affairs.
is under examination.
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. Conclusion ,
To sum ‘up, it will be seen that the gap between revenue and ex-

penditure has been steadily reduced since the Films Division came
into existence in January, 1948.

! I
_— L
! Expendi- | Revenue | Deficit
l{ ture i )
- r !
i Rs. : Rs. | Rs.
1948-49 . | 10,10,460 | No revenue accrued
i : I as -the distribution
i ; i of films did not start
- ; ! i until Junc, 1949.
! ! | .
1949-50 © | 29:23,000 | 9,05,000 | 20,18,000
1950-51 - I 33,75,780 | 22,31,740 ‘ 11,44,040
*1951-52 . I‘ 31,82,000 | 23,00,000 ; 8,82,000
P | !
i i
*Estimates. -

Out of the amount of Rs. 8,82,000 which is the estimated deficit
for the year 1951-52, a sum of Rs. 2} lakhs represents the custom
duty paid on imported raw film; Rs. 24 lakhs is the expenditure in-
curred on films for external publicity; Rs. 13 lakhs is the expendi-
ture on documentaries and news-reels provided free of cost to Sfate
Governments. If debits are raised against the External Affairs
Ministry and State Governments, for the sums of Rs. 2} lakhs and
Rs. 1} .lakhs respectively the actual deficit would be only Rs. 2,32,000.
As has been mentioned above, the rental tariff has been revised and
its full effect will be yisible by 1952-53, by which time the revenue
from this source is expected to increase by Rs. 4,20,000 which on the
basis of present expenditure will offset the deficit entirely.

FILMS DIVISION

Statement of Economies

1949-50— RS-
1. Surrender or holding in abeyance of posts 92,000
2. Reduction of provision for accommbodation . . 755000

. 3. Economy in production expendxmre by neducmg ratio of raw
stock and publicity charges . 50,000

., 2,17,000
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1950+51—

1. Surrender and holding in abeyance of posts

2. Reduction of pmvmion for number of eopics for forcxgn posts for

421035 . ' ,
3. l_?.educnon in ratio of raw. stock . . . . .
4. Discontinuance of slogan trailers . . . . .

195772
1. Surrender of posts or holding in abeyance .
2. Reduction in number of documentanes to be produced by the

Division . . . . .
3 Reducgen in number of ﬁlms to be purchascd from prwnte pro-
ucers

4. Reduction in expenditurc on producnon of Indmn language
versions o
5. Saving in rent of sccommodauon . . .

6 Recovery of 50 per cent of cost from State Govemmcms on
account of ﬁlms to be produced on sub)ects suggested by
them

Rs.
755,000

9,000
41,700
8,500

1,34,200

62,000

72,000

45,000

3,25,000
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"MINISTRY OF INFORMATION AND BROADCASTING MEMO-
RANDUM NO. 5(12)/51—BII ON THE MEASURES ADOPTED TO
REDUCE LOSSES ON A.LR. JOURNALS

At their meeting on 13th July, the Public Accounts Committee
desired to be furnished with a memorandum on the following subject:

“What steps do Government contemplate taking to effect
economy in expenditure to counteract the losses sus-
tained in the publication of the journals named ‘Indian
Listener’, ‘Betar Jagat’, ‘Vanoli’ and ‘Nabhovani’? What
other remedial measures, if any, have been devised to
improve the financial working of these journals?”

The items of expenditure which enter into the cost of production
of a timed journal are the establishment charges, printing and paper
costs and miscellaneous charges such as blocks, photographs, post-
age, despatch, commission on sales, share of Headquarters charges
etc. The revenue items are advertisements and sales. In the case
of A.LR. Programme journals, besides some increase in establishment
charges, the cost of paper and printing has been rising while adver-
tisement revenue has not kept pace with the increase in printing
cost and other items of expenditure. :

Partition affected the circulation of a number of these journals
and indirectly adyertisement revenue, while as a result of the dis-
turbances in Delhi and the closing of the Latifi Press where ‘Indian
Listener’ was being printed, arrangements had to be made at very
short notice for printing in Bombay at high rates. Subsequently,
arrangements were made by the Controller of Printing and
Stationery to print at another press in Lucknow after calling for
tenders. The new rates were however higher than the rates which
had been obtained from the Latifi Press.

Similarly in the case of ‘Awaz’, printing had to be transferred
from the Jayyad press which closed down during the disturbances
to another press whose rates were higher.than the previous rates.

The number of pages of these journals also increased as pro-
gramme details of a larger number of stations had to be accommo-
dated, still further increasing printing and paper costs.

Efforts were therefore made wherever possible to reduce the
number of pages devoted to other features and introduce new page
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lay-outs with a view to save as much space as possible in the
arrangements and presentation of programme details.

It was also decided to print ‘Indian Listener’ on newsprint as
being cheaper and a new contract was entered into with a Press in
Delhi through the Controller of Printing and Stationery providing
for a flat rate per copy inclusive of cost of newsprint. It was how-
ever found necessary to convert °‘Indian Listener’ into a weekly as-

the publication of the programme details of all the 21 stations of
A.ILR. made the fortnightly issue too large.

The new contract for ‘Indian Listener’ had a favourable feature
in that it was based on print order and not on cost of newsprint
which had since been steadily rising in price, though it held good
only up to print order of 25,000 copies.

On the other hand, advertisement revenue has been showing a
steady fall, the sole agency which canvasses advertisements for
‘Indian Listener’, ‘Awaz’ and ‘Sarang’ has not secured sufficient
revenue inspite of the fact that besides a 25% sole agency commis-
sion, it was entitled to a bonus of 24, 33 and 5% respectively on a busi-
ness turnover exceeding Rs. 75,000, Rs. 1,00,000 and Rs. 1,24,000.

It was decided to set up an ad hoc committee to examine the ex-
penditure on and the printing and distribution of journals of A.LR.
The Committee made several recommendations for increasing
revenue which are now being given effect to.

The financial working of the journals is now expected to improve
as follows:—

INDIAN LISTENER
Establishment

It has been decided to keep certain posts in abeyance and this
will effect a saving of Rs. 35,480 per annum.

Advertisements

Steps are being taken to change the present agency with a view
to achieve -an increase in advertisement revenue of at least 25%
“compared with 1949-50 figures. This would account for an additional
revenue of about Rs. 30,000 per annum.

The advertisement tariff has also been examined. The present
contract rate of Rs. 10 per column inch is in conformity with the
international mille rate of four annas per column inch per thousand
copies with a surcharge of 100%. No increase in the adveptisement
tariff has, thereforg, been proposed at present. '
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Printing
It has been decided to reduce the number of ‘pa'ges by 4 by con-
densation of talks and other material reproduced in the journal.

This would yield a saving of Rs. 30,000 per annum under printing
and paper cost.

Since an appreciable proportion of the expenditure on ‘Indian
Listener’ is on account of printing, the question of undertaking
publication of this journal in the Publications Division of I. & B.
Ministry instead of an outside press is also being considered. It is
felt that provided the necessary additional printing equipment is
sanctioned it should be possible to effect economy to the extent of
about Rs. 50,000 on printing cost.

Price ‘

While improving the get-up of the journal by printing the cover
page on superior paper and making up the additional cost by an
advertisement on the cover page, it has been decided to increase the
selling price of ‘Indian Listener’ from three annas to four annas. An
additional revenue of Rs. 39,000 per annum is anticipated on this
account.

BETAR JAGAT

In the case of ‘Betar Jagat’, the circulation has been steadily in-
creasing as also advertisement revenue. But in order to make up the
loss, it has been decided that the journal should be priced at five
annas instead of four annas and that there should be a reduction in
the number of pages by four. These measures are expected to in-
crease sales revenue by Rs. 15960 and effect a saving in printing of
Rs. 29,496. ) P

The advertisement tariff for ‘Betar Jagat’ is also under examina-
tion and will be revised if possible in the light of its present circu-
lation.

VANOLI .

In the case of ‘Vanoli’, which has also been registering steady in-
crease in circulation as also in advertisement revenue, it has been
decided that miscellaneous expenditure on postage, blocks, dese
patching, etc. chould be carefully examined to effect economy
sufficient to make up as much of the loss as possible. Roughly the
saving anticipated would be about Rs. 20,000.

NABHOVANI

In the case of ‘Nabhovani’, which was taken over by ALR. in
December, 1948 and is now printed at Ahmedabad, it has been
decided jo print the journal in Bombay in order to increase sales
and advertisement revenue.
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o SARANG

In the bnee of fSa'rsmg with a view to increase eu'cu’latlon and
revenue from sales the possibility of printing this journal in Lucknow
or Allahabad is under consideration. Steps are also being taken to
increase advertisement revenue by employing a more efficient ad-

vertising agent. The revenue from these measures is estimated at
Rs. 16,524. o

In view of the importance of Hindi, however, it is not proposed to
make any reduction in the number of pages carrying programme de-
tails as at present.

AWAZ

In case of ‘Awaz’ the possibility of a two-page lay-out instead of
the present three-page lay-out to cut down the number of pages,
effecting a saving of*Rs. 5,784 per annum is under examination.

Cheaper printing arrangements by inviting fresh tenders if
necessary are also being considered.
VANI
As regards ‘Vani’, which was started as recently as May 1949, the

existing advertisement tariff has been revised so as to attract more
advertisements and thereby increase advertisement revenue.

The effect of these remedial measures described above has been
shown in the attached statement in réspect of each journal of A.LR.

SAVINGS AND ADDITIONAL REVENUES ON A.I.LR. JOURNALS

. Rs.
Indian Listener—
Economy in staff . 35,480
Increase of advertisement revenue by 25 per cent. over 1949— .

50 figures . . . 30,000
Reduction in number of pages by four . . . . 30,000
Revenue from increase in price . . . . . . 39,000

1,34,480
Betar Jagat—
Reduction in pages by 4 . . . . 2
Increasing pn%e from As 0-4-0 10 As. o-5~o . . . 1?,’;@3
, 45456
Vanoli—
Reduction in miscellancous expenditure . . . 20,000
Sarange= i .
Revenue from increased saies and advertisements . 16,524 b
Awaz—
Introduction of z-page lay-out 5,784

[ ]
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APPENDIX XLI

Note submitted by the Ministry of Rehabilitation explaining reasons
why savings under Demand No. 73 for 194748 could net be
surrendered.

The original budget for 1947-48 (Post-partition period)—the first
budget of this Ministry—was prepared sometime in October 1947.
At that time we had no details and no experience of work of this-
kind. Varying estimates were made by different persons but ultima-
tely a sum of Rs. 2200 crores was provided for.

2. Expenditure on displaced persons was incurred- by various
authorities all over the country and no information of the booked
actuals was available to guide us in arriving at the revised estimates
either. Ultimately, after taking various factors into consideration
a sum of Rs. 1287-80 lakhs was considered sufficient for the year
1947-48 in the light of experience gained. Consequently a sum of
Rs. 912-20 lakhs was surrendered. Against this final grant the
booked expenditure amounted to Rs. 27209 lakhs only. resulting in
a saving of Rs. 1015-71 lakhs. The saving mainly occurred under

the following heads: —
(hgurcs in lakhw of RS )

Head of account Savings Remarks

(#) Evacuation . . .. §6-65 Savmgs mostly occutred under rail charges
| . due to non-settlement of allocation of
i i ecxpenditure between India and Pakistan
i and delay by Railways in raising debits.
('?)ngcljggx—;g Clothing, Med | ! Mainly d f debi
a ing, Clothing, Medi- | 190°39 ' ue to non-receipt of debits for
cal Charges and Establish- supplies made by the other Ministries
ment. ! etc., and non-adjustment of expenditure
' incurred by Provinces due to delay in the
issue of orders regarding allocation of
expendituré.
Eb) Accommodation . .0 118 o9
¢) Grants to Provinces .l 62882
(1) Rehabilitation 25°00 | Anuapnted expenditure on rehabilitation
©  schemes did not materialise.

Total . 1018-95i

3. It will be noticed that the savings were due mainly to other
Ministries and State Governments not having adjusted the expendi-
ture incurred. The Ministry did not surrender the amount, as it was
anticipated that debits from State Governments etc. will be adjust-
ed in the March Final or Supplementary accounts. Actually the
gxpenditure was adjusted in the accounts of next year (1948-49) when
we had to obtain a supplementary grant of 911-32 lakhs. It would
thus be seen that, on the whole the estimates prepared by the
Ministry for 1947-48 and 1948-49 turned out to be accurate. The
saving irr 1947-48 and the supplementary grant in 1948-49 almost

cancel out each other. ‘
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APPENDIX XLII

MINISTRY OF HEALTH

., Memorandum explaining the reasons for variations in original grant,
final grant and actual expenditure under Grant No. 72-Misc.
P—Assam Relief Measures. P-2. Other Charges for 1948-49.

In September, 1948, the Government of India sanctioned the
payment of an ex-gratia grant @ Rs. 400 per house/shop in respect
of 800 houses in the Manipur villages within a radius of 5 miles of
Imphal and 60 pucca_shops in the area formerly known as the
British Reserve of Manipur, which were ' destroyed by Japanese
bombing during World War II, subject to the condition that, in each
case, no financial assistance had till then been received by the
person concerned from any other source for the rebuilding of the
house or shop. An expenditure of Rs. 3,44,000/- was anticipated on
this account and the amount was provided in the final appropriation
for 1948-49 by a supplementary grant of Rs. 2,69,000/-. As, however,
no claims for payment were preferred by the Manipuris till about
the end of the financial year, the entire provision lapsed and resulted
in the final unadjusted saving. No expenditure was incurred in sub-
sequent years also as no data could be found to have definite proofs

" of such claims. The idea of giving such compensation was held in
abeyance and a proposal for a lump grant to the Manipur State was
then made. This proposal was also subsequently reviewed in
December 1949 and abandoned. It was decided in 1950 to revert to
the previous procedure of examining individuals claims by a Special
Officer and the C., C. Manipur, was empowered to settle all such
claims.
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APPENDIX XLIV
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

Memorandum for submission to the Public Accounts Committee
regarding examination of the procedure for the purchase and
issue of stores v

In paragraph 78 of the Report of the Public Accounts Committee
in dealing with the Appropriation Accounts for 1945-46, it was sug-
gested that the question of procedure for the purchase and issue of
stores should be gone. into in consultation with the Accountant
General Posts and Telegraphs. The then Chief Accounts Officer,
Stores and Workshops, Calcutta (now Accountant General Posts and
Telegraphs) gave certain  recommendations and suggestions for
improvement in the Stores and Workshops Organisation as a result
of his experience as Secretary of the Sir George Thomas Enquiry
Committee which looked into certain irregularities in the Stores
and Workshops Organisation. The suggestions have been considered
in great detail and action has already been taken. A statement is
placed below (Annexure I) which indicates the action taken on the
various suggestions of the then Chief Accounts Officer, Stores and
Workshops. In regard to workshops, however, a Board of Manage-
ment has since been formed and the suggestions relating to the work-
shops have to be considered de novo by this Board of Management.
The present system of working in the Stores and Workshops is
working satisfactorily and no serious irregularity has so far-come to
notice. ¢

.ANNEXURE I
Statement

C.A.0's Recommendations. Action 2taken
1

1. Location of Alipore Storeyard and The Director of Telegraph Stores and
Workshops. Workshops has heen addressed to
) o pursue vigorously the question of
Suggested shifting of the Alipogg,....an alternative site. The matter is
Stores and Workshops. under discussion with the West

’ Bengal Government.

2. Purchase, inspection andjcustodu of There is already a separate Stores
Stores. Committee for recommending pur-

Suggested (1) Separate Committee for chases.

purchases and (2) Separate organi- Inspection and Testing is done in
sation for inspectiog, - E.C’s Office which is separate.

3. Forecast for purchase of Stores. Instructions have been issued that
: . v§ the normal rules for submission of
Suggested that the normal rules ' “* forecasts should be followed.

should be followed strictly. ‘ o

- -
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1

2

4, Contracts for purchdse of Stores.

Suggested formal Contracts to be
<entered into for purchases in
excess of Rs. 2,000.

5. Checking of Rates.

Suggested that copies of all contracts
and orders fore purchases should be
sent to the Accounts Office.

6. Manner of invitation of Tenders.

Suggested open tenders to be called
for and when limited tenders are
called for a proper list of Regis-
tered firms should be kept and
revised every year.

7. Enhancement of the .accepted tender
rate,

Suggested that the accepted tender
rate should not be increased with-
out a reference to the Stores Pur-
chase Committee and concurrence
of the Finance.

8. Splitting up of purchases,

Suggested withdrawal of orders relat-
ing to splitting up of purchases.

9. Farming out of orders.

Suggested that farming out of orders
with raw materials being supplied
to the contractors by the Depart-
ment should be regulariséd.

10. Estimate of Work Orders.

Recommended a formal Schedule for
issue of raw materials for each

type of work.

The views of the Direcior of Ac-
counts, Telegraph Stores and
Workshops have been called for.

This is already being done.

Proposal has been accepted.

Recommendation accepted and in-
structions issued.

Instructions have been issued to stop
with immediate effect splitting up
of purchases.

Proposal accepted.

Proposal accepted. General Manager,
P. & T. Workshops is being asked
to implement this.

11. Writting off the value of unservive=-—Accepted and instructions issued to

able stores.

Suggested that Surplus Stores Com-
mittee should give a certificate
justifying the necessity for the
writing off of stores.

12. Direct purchase by Telegraph and
Telephone Workshops.

Suggested purchase powers of S.Ws.
should be restricted #nd that S.Ws.
requirements should be obtained
through the C.T.S.

13. Control over the employment of
labour in Workshops.

Recommended that SWs. power of
empolyment of labour should te
restricted.

the Director of Telegraph Stores
and Workshops.

'I‘hBe0 mgttefr l\ills being referred to the
ard o anagement of the P. &
T. Workshops.

ThBeo mgtte; l\ids being referred to the
ard o anagement of the P.
T. Workshops. of the P. &

——— e —
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1

2

14. Check of attendance.

Suggested that Head Time Keeper
should be placed under the
administrative control of the A.O.
and independent check of absentee
list should be made by preparing
two absentee lists, one by the
Head Time Keeper and the ther
by the Shop Clerk.

15. Promotion of Workers.

Promotions of workers should be on
the lines in the State Railway
Workshops. Service rolls should
be opened for each worker.

16. Payment by results,’ Piece work
- and Bonus system,

Suggested adoption of the Railway
system of assuring certain more
wages to the workers and also a
production incentive.

17. Booking up of idle time.

Suggested that idle time due to
delays and holdups due to break-
down of plants should be booked
separately.

18. Control of the Workshops .Stores
Depots. )

Suggested that the Workshops Store
Depots should be transferred. to
the control of the C.T.S.

19. On Cost.

Suggested modifications in the system
of On Cost percentage.

Recommendations accepted and in-

struction issued for their imple-

mentation.

This is being referred to the Board
of Management for consideration.

This is being referred to the Board
of Management for consideration.

A report has been received from the
Cost Accounts Officer and the same
is being referred to the Board of
Management for consideration.

This is being referred to the Board
of Managgement for examination.

The report of the Cost Accounts
Officer has been referred to the
Board of Management for con-
sideration. '

onsmmeuuie



APPENDIX XLV

Director General of Posts and Telegraphs Memorandum No. F.1-1/50/-
Pt. dated the 15th June 1951, to all Heads of Circles

Sumscr:—DisciP‘linaw" Action for Negligence or misappropriation
of Government Money.

Attention of all concerned may kindly be invited to the instruc-
tions contained in para. 2 of the Director General’'s Memo. No. F.
1-1/50 dated the 31st January, 1950 (Copy enclosed) and to Rule 103
of P. & T. Manual Vol. II, and all punishing authorities may be ins-
tructed to keep in view the loss sustained by the Department while
considering the question of awarding any of the statutory penalties,
including that of recovery of a part or whole of the loss sustained by
the Department, not only from the officials held responsible for the
same but also from those who by their negligence or omission con-
tributed to the commission of the offence or to the hindrance or

the frustration of the enquiries. .

2. Receipt of this letter may kindly be acknowledged and a copy
of the instructions that may be issued by you in the matter, may be
forwarded to this Office for record.

Copy of Memo. No. F. 1-1/50, dated 31st January 1950, from the
Office of the D. G. P. & T., New Delhi, to All Heads of Circles

(By Name).

The Public Accounts Committee, before whom I appeared on the 20th January, 1950
expressed themsclves strongly regarding the losses which the Department suffers on ac-
count of forged money orders, loss of insured covers and misappropriation in Savings Bank
Acoounts. 1§chcy considered that lapses on the part of the officials were somctimes viewed
lightly and that there was a general tendency to give officials the benefit of the doubt regard-
less of whether the doubt was reasonable or otherwise. They desired that every one should
have a livelicr realisation of the responsibility arising from his trustceship of public money.

_ 2. Where the Department is put to loss, the responsibility of every one whose negligence
or misconduct has contributed to the loss must be fixed, and the punishment imposed must
be such as will have a deterrent effect on others. Officials should not be allowed to evade
punishment by retiring etc. ‘To be effective, the punishment should be not only sharp but
prompt, sincc delay only dulls its edge. .

3. If there is any tendency on the part of your subordinates to take too light a view of
embezzlements etc., or to be dilatory, you should not hssitate to step in and pull them up

or.in the alternative to inform the Directorate. They must be made to realisc that all cases
of loss and irregularities are brought to the notice of the Public Accounts Committee and
through them to the Parliament and that the Director General is closely questioned about the
action taken by them of those cases, Where Officers go wrong, he will admit their mistakes
before the Committee and later on will be constrained to take disciplinary action against not
only the punishing authoritics but also their superior officers who failed to take suficient
cognisance of the mistakes.

4. Pleasc acknowledge the receipt of this to Mr. R. C. Vdish, Deputy Director General.
Spare copies of this letter are being enclosed for transmission to subordinate punishing

authorities.
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INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR-GENERAL OF POSTS AND TELEGRAPHS

Memorandum regarding items 1 and 40 of the statement of losses
written off referred to in the Audit Report 1948 (prepartition)

In compliance with paragraph 45 of the proceedings of the. Public
Accounts Committee meeting held on 12th January 1951, further
action taken in the cases mentioned above is furnished below —

(i) In the first case of loss at Nowgong treasury, the punishing
authority did not take any further action against the

treasurer Nowgong post office for the following
reasons:—

. (a) that no charges could be established against the
treasurer since at the time of occurrence of the loss
the rules regarding responsibility of the person
escorting cash remittance was not explicit;

(b) that the treasurer was already required to pay a .sum
of Rs. 1500 in connection with the non-receipt of a
parcel insured for Rs. 3,000 sent from Nowgong Head
Office to a branch office. The treasurer was at that

time working as sub-account clerk of Nowgong head
office and the penalty imposed was for his failure to
observe the provisions of rules 635 of P. & T. Manual

Vol. VI regarding the closing of bags containing valu-
ables to branch offices, and

-

(c) that any further monetary recovery from the treasurer
would cripple him and affect his efficiéncy.

(ii) In the case regarding loss of Rs. 5,000 in currency notes at
the Imperial Bank of India, Gorakhpur, the then head
postman and the Assistant Treasurer of Gorakhpur head
office were held responsible for the loss. The head post-
man having died shortly after the occurrence and the
resignation of the Assistant Treasurer having been
accepted by the Superintendent of post offices no re-
covery was made towards adjustment of the loss and the
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entire amount was written off. Before accepting the
resignation of the Assistant Treasurer, the Superinten-
dent of post offices enquired: from the Postmaster-
General whether the official’s resignation could be
accepted. In reply, the Postmaster-Gerieral told him to
use his discretion in the matter. The Assistant
Treasurer was not actually present in the Bank at the
time, of loss and as such, the Superintendent of post
offices was not inclined to hold the Assistant Treasurer
responsible for the loss and accepted his resignation.



APPENDIX XLVII

Copy of Ofice Memorandum No. 4668-A/51 dated the 22nd Augusy,
1951 from the Ministry of Communications to the FParllament
Secretariat
SusJECT : —Financial results of the working of the agreement with
the Air India International for the calendar years 1948 and. 1949.

A reference is invited to the Ministry of Communications Memo-
randum No. 23-A/2-51, dated the 15th January 1951* giving the
principal financial provisions of the agreement between Govern-
ment of India and Air India International and the financial results
for the calendar years 1948 and 1949.

2. As regards the calendar year 1950, it was stated in the Memo-
randum that the Company expecfed that the operations during that
year would show a small profif. The audited accounts of 1950 are
now available and according to them the Company made a profit of
Rs. 19-72 lakhs. It should, however, be mentioned that out of this
a sum of Rs. 11-4 lakhs represents the difference between the depre-
ciated book #mlue and the original cost of one of the Company’s air-
craft which was lost in an accident in Europe and the full replace-
ment cost of which was recovered from insurance. Under the terms
of the agreement with the Government of India, 50% of the annual
profits are to be paid to Government towards reimbursement of
amounts paid by Government to the Company in making good
previous losses including initial expenses incurred prior to the com-
mencement of operations. Accordingly a sum of Rs. 9-86 lakhs
represgnting half the profit for the year has been transferred from
the profits for the year 1950 to the Government Indemnity Account.
The Government Indemnity Account as on 3lst December 1950
stands as follows:—

. e+ —— — et o
Rs Rs.
To 1/sth of Initial Expenscs mcludmg Trammg n'.-covcrable from
Government - 2,54,037  2,54,037
To Balance repayable to the Govemment of {ndn (sub)cct to ad-
justment) 7,31,988  2,10,229

986,025  4,64,266

*Cf. Appendix XXI of the Report of the Public Accounts Committee on the Accounts
of 1947-48 (post-partition).
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1950 1949
Rs, Rs. Rs.
BybahnceduetotheGovemmentof[nduasperhst
account . . 2,10,229
Less-paid this year . . . . 2,10,229
By 5o per cent. of Pmﬁt of the year . . . . . . 9,86,025  4,64,266
9,86,025  4,64,266
NOTE :— )
Amount contfibuted by Government towards pmnous losncl 19,79,254
Less—Amount repaid out of 1949 proﬁts . . 2,10,229
Less—Amount repayable out of this year’s proﬁts . . 7,31,988 ;
9,42,217
Balance repayable out of future profits . . ‘- 10,375037

It will be seen that the Company’s contingent liability to Govern-
ment to be met out of future profits was Rs. 10-37 lakhs at the end
of the calendar year 1950.

3. The Company hes also created a special Government Indem-
nity Reserve Fund by the appropriation of Rs. 10 lakhs out of profits.
Assuming that no losses will be incurred in 1951 or future years,
this Reserve Fund will suffice to repay practically the entire balance
still due from the Company to Government.



APPENDIX XLVII
MINISTRY OF TRANSPORT

Note in respect of para 23(d) of the Audit Report 1950—Financial

Settlement with U. K. Ministry of Transport in respect of Indian
Registered Ships requisitioned by them during the Last War

During the last War a number of ships borne on the Indian
Register were requisitioned by the Government of India and placed
at the disposal of the military authorities' at the request of the
United Kingdom, Ministry of Transport. These ships were used
exclusively in HMG’s service, but as the requisitioning was done by
the Government of India, the task of settling.the terms of hire etc.
to be paid to the shipping companies fell on the Government of
India. In this connection the arrangements made between HMG and
British ship-owners in respect of ships requisitioned in the U.K. were
examined but in view of the fact that the position of shipping com-
panies and the other relevant conditions in India were greatly
different from those in the U.K., the Government of India took the
view that, while in general form the U.K. scheme could be made
applicable, the terms for compensation in respect of individual items
comprised in that scheme would have to be modified to suit condi-
tions in India. The U.K. Government did not, however, accept this
view and informed the Government of India that they
considered it unreasonable for the UK. to pay higher
rates for Indian shipping than for the UK. and Dominiomr
shipping. They accordingly proposed that, whatever arrangements
might be made between the Government of India and ship-owners,
the arrangement between the two Governments should be based
on the UK. terms. This proposal was agreed to by the Government
of India in 1946. Subsequently, after negotiations with the shipping
companies, the then Controller of Indian Shipping communicated to
them the terms finally settled by the Government of India. Pay-
ments have since been made to the shipping companies in accordance
with these terms by the Government of India on behalf of the UK.
Ministry of Transport.

2. As regards the steps taken for recovery of the amounts paid
by the Government of India, this question was taken up in 1946 as
soon as the terms of hire were finalised. The details of the claims
are complicated and voluminous. After examination of the whole
issué carefully by the late Controller of Indian Shipping and the late
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Commercé Ministry in consultation with the Ministry of Finance,
the U.K. Government was addressed through our High Commissioner
in London in December 1947.

Reminders for expediting settlement were sent to the High Com-
missioner from time to time and the High Commissioner for India in
his turn remindegd HMG for early settlement. But the latter pointed
out that owing to the intricacy of the subject, it would take time
before*they were in a position to furnish a final reply.

In May 1948, the Sterling Balances Delegation to England was
furnished with a brief regarding the case. The U.K. Government
handed to this delegation certain counter-proposals which however
the delegation did not discuss in the UK, as it was felt that issues
not connected with the Sterling balances negotiations (including our
claim against HMG for compensation in respect of Indian requisi-
tioned ships) could not be mixed up with those negotiations and
would have to be pursued in the normal way. The substance of the
U.K. Government’s counter-proposals was that their previous pro-
posals should generally be adhered to. The proposals were examined
in detail by the Controller of Indian Shipping and necessary material
for conducting further negotiations was prepared. It was, however,
considered by the late Commerce Ministry that having regard to the
scale of the transactions involved and the delay that had already
taken place, it would be justifiable to depute an officer from India
to UK. to carry on personal negotiations with HMG and arrive at a
quick and equitable settlement. In July, 1949, the Finance Secretary
who was proceeding to the U.K. on official business took the brief
with him but did not get time for the discussions. He therefore
handed over the papers to the High Commissioner for India who
agreed to take over the negotiations and continue to press HMG for
a reasonable and acceptable solution.

In August, 1950, the Government of India received the UK.
Government’s reply which the Director General was instructed to
examine. As the issues involved were complicated and as the details
regarding figures had to be checked up in consultation with the
Accountant General, Bombay, the Director General of Shipping
could not send his comments till January 1951. In February 1951,
the Indian Trade Commissioner in London suggested to the UK.
Ministry of Transport that the latter might make a provisional pay-
ment of the sum that was mutually agreed to be beyond dispute,
without prejudice to the final settlement. The U.K. Govermnment.
did not agree to this. After obtaining further clarification from the
Director General,on all outstanding points and obtaining® the con-
currence of the Ministry of Finance, the draft to London containing
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the fresh proposals of the Government of India was issueci in June
1951. It is hoped to finalise the settlement soon.

3. India’s final claims against the U.K. Government work out to
approximately Rs. 5,76 crores against which they have agreed to a
figure of approximately-Rs. 543 crores. The amount still in dispute
is about Ry. 33 lakhs. The High Commissioner has been adequately
briefed to pursue the negotiations with the UK. Ministry of Trans-
port and reach an early settlement. ’



APPENDIX XLIX

Proceedings of the Meeting of the Public Accounts Committee held
’ on Wednesday, the 9th May, 1951

®
1. The Committee met from 5-30 p.M. to 7_ P.M.

2. Those present were:—
Shri B. Das (Chairman).

Prof. K. T. Shah.

Pandit Krishna Chandra Sharma.
Shri H. S. Rudrappa.

Shri S. N. Das.

Shri T. H. Sonavane.

Shri Ram Chandra Upadhyay.
Dr. Mono Mohon Das.

Shri M. V. Ghule.

Shri P. D. Pande, Deputy Comptroller and Auditor-General of
India, New Delhi.

Members

—

SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Speéial Duty.

3. At the outset the Honourable the Speaker addressed the newly
elected Committee (cf. Annexure I) regarding the scope and func-
tions of their work and how it should be carried out under the new
constitutional set-up. The Chairman thanked the Honourable the
Speaker for his having addressed the Committee.

4. The Committee then took up, the next item on the Agenda, viz.,
the fixation of the programme for the examination of the Appropria-
tion Accounts of the year 1948-49 and Audit Reports thereon and
the unfinished Accounts of 194748 (post-partition). After a brief
discussion it was decided to postpone consideration of this item till
the 22nd May, 1951 when it was expected that the Comptroller and
Auditor-General would be able to attend the meeting of the Com-
mittee. Referring to the present state of the Appropriation Accounts
for 1948-49 and Audit Reports thereon, the Deputy Comptroller and
Auditor-General (who represented the Comptroller and Auditor-
General) stated th:)t all these documents were nearly ready®and that
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they would be made available to the Ministry of Finance for being
laid on the Table of the House before the current session concluded.
In view of the impending elections during November-December the
Committee desired that they should meet for a fortnight or so from
the middle of July next and complete examination of the Accounts
of 1947-48 (post-partition) relating to those Ministries which could
not be taken up by the previous Committee for want of time simul-
taneously with the Accounts of 1948-49 '

’

5. A reference was made to the implications involved in the
suggestions put forth by Prof. K. T. Shah, in his letter dated the 3rd
March, 1951* suggesting certain changes in the form and structure
of the Report of the Public Accounts Committee as also the-extension
of the scope of functions of the Committee to the scrutiny of the
Revenue side of Government Accounts, Borrowing, Public Debt, etc.
Since Prof. Shah’s letter envisaged certain radical changes in the
entire structure of Government accounting and other fundamental
principles underlying the compilation and audit of accounts, it was
considered expedient to defer discussion on the matter till the com-
ments of the Comptroller and Auditor-General had been received.

6. The Committee adjourned to meet again at 5 p.M. on the 22nd
May, 1951.

ANNEXURE I

Address delivered by the Honourable the Speaker at the Meeting of
the Public Accounts Committee held on the 9th May, 1951.

Friends,

It is a pleasure to be with you after a long period of about a year.
Last year, when this Committee was constituted, I came to the first
meeting and placed before the Committee what I felt should be the
proper functions of the Committee. I then made it clear that, I was
not coming as an expert; I was only giving the layman’s ideas about
the functions of experts. For, I have always believed that, after all,
whatever the quality and quantum of expert knowledge, it has to be
tested by the service it renders to the common consumer and, there-
fore, the consumer or the layman’s ideas in this respect have to be
taken into consideration.

Now I have to say something more. A couple of days back, I
met our friends on the Estimates Committee. Their functions, in a
sense, having to do with the running expenses of the year, have

Rd’p oduccd a8 Annexure 11 to Appendix LI.



289
something more to do with the running administration. By that, I
do not mean to suggest ‘that this Committee has nothing to do with
the administration or that its functions are merely ex post facto. It
can influence a good deal, even the running administration, as we
always profit by past' experience. So the experience and sugges-
1ions of thiﬁComm}ttee will be helpful a good deal to the Estimates
Committee and"their deliberations also are bound to be helpful to
you—though not as much as your deliberations are to the Estimates
Committee. That way both the Committees are inter-related. It
may also be said that all Committees of Parliament are inter-related,
because, they are merely different organs of the same body or body-
politic of our Republic, intended to serve the best interests of the
People. It is our experience even in the smallest sphere of a joint
family, having a large number of members (ten, fifteen or twenty)
that it is the principal man or the head of the family who has to be
careful, keeping a very 8lose eye on every item of expenditure. The
members work with a feeling of oneness with the family, the re-
sources are theirs and they are no doubt careful. Still they cannot
be expected to be careful to the extent to which the principal man
cares for them. And when we come to a large administration of a
governmental machinery, particularly such a big administration
as the Government of India, which is concerned with the entire
Union, there is a much greater need of the financial control. When
‘we say financial control, it is not the idea that we try to sit tight on
somebody. No, we try to sit tight on ourselves. ' Because, we are all
functioning towards the same end through different directions. The
Ministry functions. Then, the several Ministries connected with the
whole administration function, though of course they function as
Departments. But they function for one common idea. Just as in
the body the same blood must run through all the veins and the
purity of the blood has to be maintained. so that the vein in each
organ might develop into proper proportions and strength, so in ad-
ministration also, though different functions are allotted to different
bodies or different departments, the purity or the ideal must be the
same all-round. Unless, we are in a position to achieve that, it will
not be possible to run an ideal administration in the best interests
of the people taking into consideration the welfare of every person.
Tt is not a rule for the few but for the entire benefit of all people.
From that point of view, a system of fiancial control very properly -
devised and very carefully worked is. to my mind. the sine qua non
of good.administration. The administration, of course, will. not be
just a machine. It will have a human element, a human touch. We
shall not be rule-bound: yet it does not mean that we shall all be
free to act as we like. We must go by certain rules and regulations.
But a financial control is necessary, because, when the administra-
tion is so wide that one part of it does not know what the othet part
963 P.S.
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is doing, each part looking to its own little field of jurisdiction, it.
tends always to become more costly; sometimes it becomes wasteful.
by duplication of the same thing in different departments. It is,
therefore, necessary that there shauld be a complete check-up of all
expenditure. And, when we are exercising the power of taxing the
man in the remotest corner of the country who is not-yet conscious
of his right to ask for accounts from us of what is taken from him
as taxes our responsibility becomes all the gredater. I, therefore,.
believe that there can never be too much of financial control in any
parliamentary or democratic Government. It is possible that some
of us may sometime be criticising wrongly or may be having fantas-
tic notions—may be, having notions which have no relation to reali-
ties or facts; and ‘'yet taking all that into consideration, it is not
possible to complain that there is too much of control. The control
has to be there and, therefore, you will see that, in the system of
Government, control at various stages is contemplated. In the:
first place, Government cannot spend what you do not sanctiop.
That is the first control. If you are dissatisfied with the way in which
the Government are acting, then we say: “We will not allow you the
budget grants”. How far we are able to do that is another matter.
I am talking about the theory of it and our attempt has been to-
reach the ideal through this parliamentary system of Government.
The second control is that they must put the whole amount into -
the Consolidated Fund, so that nothing can be drawn out merely
because the vote is there. Before drawing, the legislature or the:
departments are to be satisfied that the money is being taken out:
for the purpose of which it has been sanctioned.

Then, there is the Estimates Committee which also exercisgs a:
sort of control, examines the thing as to how far these estimates are-
correct, what scope of economy is there, etc. Then after this, there
is audit which is to see that the money is spent in a proper manner
and the accounts are properly maintained. The keeping of accounts.
is not merely a formal matter, but it is a matter of substance. Many
people ask “what is the good of writing all these accounts: I
know what I earn and what I spend”. This may do so far as indivi-
duals are concerned; even there I do not think, it is all right because,
we must train our minds to a habit of organizing and planning
things, of having an estimate as to how we spend our lives and our
monies; and it is that habit of accounting—not for the love of fnoney
or as to how much money is saved,—for which, it is necessary that.
we must keep accounts—and those accounts must be kept very care-
fully, correctly and truly. The object of keeping of accounts; is to
have 'the truest possible picture of everything, not only to give us-
an idea®as to how far the anticipations as to es‘timates have come-
out true but further to give us an idea for the future also. Therefore,.
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audit is there and in the long course of about 35 years of public life,
I have always considered it necessary that, there should be an audit
of every little account of every little public body. In fact, I have
insisted upon accounts being properly kept and shown in public
whenever anybody wants that to be done. Sometimes, if somebody
asks us: “Well, we gave in your charge Rs. 1,000. What have you
done? How have you done?”’. The first reaction of many of us is:
“Well, why don’t you trust me? Do you mean to say that I have not.
properly spent them?” That, to my mind, is a wrong conception.
There can be never a more anti-self-government attitude than this.
kind of thing. We want the people in Swaraj (self-government)
to be so strong and to be so intelligent that they will refuse to part.
with a single pie by way of taxation to any Government including
their own, unless, the Government is in a position to account for
every pie that is taken as taxation, and satisfy the people that
Government have spent the money for the best purpose possible and
for their benefit. In fact that is, I believe to be the substance of
self-government. That is what we want. So from that point of
view, accounts*are a matter of great importance and, therefore, we
have several rules to devise, as experience has grown, various
methods of keeping accounts, checks and counter-checks etc. The
idea is not merely to stop leakage somewhere here or there but to be:
exact in all respects. The Auditor looks into the little things brought
before him viz., the vouchers etc. and he certifies that the accounts.
are quite all right. After the accounts are audited by the Comp-
troller and Auditor-General, they come up before your Committee..
That is, I believe, the final stage of check-up. Here, people from
outside say: “What is the good of this Public Accounts Committee?
What is the Committee going to do after the monies ar® spent?
Even if you criticise, it is not going to come back from the pockets of
those who have mis-spent the money. What is the Public Accounts
Committee going to do further now?” This is not, to my mind, a
legitimate or proper question to be put. It is true that, so far as the
expenditure is concerned, the auditor’s findings are, in a sense,
limited. They are bound to be, because we want to examine the
whole field of expenditure by compartments—by division of responsi-
bilities. The auditor, when he sees an item of expenditure, will first
verify as to whether there has been a budget provision for this,
whether the money was voted for a particular item or head of
account and whether the expenditure is incurred with proper sanc-
tions which are required by the rules and regulations of the depart-
ment, i.e., the Ministry of Finance. That means the auditor will be
sitting as a sort of watch-dog to see that nothing is removed outside
unless that is authorised by the budget grant passed by the Parlia-
ment and that; whatever is removed, 1s spent for the purpose for
which it has to be used. If grain is given for purposes of seed, if I



‘ 292

may use this analogy, the auditor will see that the seed is not utilised
" 1n preparing cakes, that it goes to the field to be used as seed. That
is the purpose of the audit. Ultimately, of course even if you find
that the money has been properly spent-but still if the money has
. hot been spent with proper sanction or in a proper manner, the
auditor will point out the defect. All this knowledge is of
_importance to see as to how far the rules we have made ‘to achieve
the highest degree of efficiency; for spending and accounting, are
properly adhered to. Of course, the question of false vouchers and
false accounts is quite a different matter. In spite of the best control
exercised by the Government, Legislature and the Auditor, false
accounts and false reports are brought to light in the course of public
administration. They are, of course, matters of exception rather than
the rule. Such matters come before the Public Accounts Committee
with the report. of the Auditor who will point out all sorts of irregu-
larities, cases involving expenditure not covered by the grant, and
the re-appropriation of funds within a grant or appropriation without
the formal orders of the competent authority.

.
3

Then it will be for this Committee to see something beyond that.
As the Committee consists of Members of Parliament it means that
it consists of people charged with the responsibility to ensure that
every item of expenditure is incurred in accordance with the rules

lJaid down for the purpose. As Members of the Public Accounts Com-
‘mittee, without looking into the merits of the expenditure posted in
the accounts, you are charged with satisfying yourself that the
‘moneys shown in the accounts were legally available for aid made
apphcable to the service or purpose to which they have been applied.
Being the thbers of Parliament, who sanction the budget, the
knowledge t you get here ought to be helpful to you in exercising
or che g€ fhe estimates when they are being sanctioned and tbat
knowlaig*e is useful for the Estimates Committee as also for the
‘Standing Finance Committee. Therefore, the Committees of Parlia-
ment which apply their mind to this expenditure at one stage or
another will take into consideration the objective as to why the
mjories ‘were sanctioned; they will not discuss the policy underlying
them; they will try to grasp the policy. I will make the point cledr
by going a little further and say that the Committee will have, to my
'mind, the authority to consider as to whether the money spent for
a particular policy has been fruitfully spent or not.. The auditor
«cannot go into that. The auditor will say: ‘According to the Reso-
lution, the money has been spent’. He will certify to that effect, but
it will be for the Committee consisting of Members of Parliament
responsible for good administration of the country, to see whether
the expefditure, though properly incurred so far as the keeping of

¢
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accounts is concerned, and so far as the financial sanctions are con-
cerned, whether the policy in pursuance of which the work has been
undertaken has really been a good policy, and whether from that
point of view the money has been actually and properly applied or
not. This function is a little wider but in substance the opinions
that you form, the experience that you gain, are useful for the ad-
ministration. That to my mind, broadly speaking, is the function of
this Committee. It is not, merely, the function of the Committee
hereby’ to point out the irregularities. You have been appointed by
the Legislature and if you do not express where you are not satis-
fied, then there is no meaning in having a Parliamentary Committee.
The usefulness of the Parliamentary Committee is to bring under
examination, in the light of experience gained after having worked
the schemes, to be ahle to advise and report to Parliament whether
the monies that they have voted have really been spent for services
which, in the opinion of this Committee are useful or serviceable to
the nation. The Estimates Committee will deal with the estimatés
and that is a different aspect but the same aspect practically in a
different form. They also will apply their mind in the same manner
as this Committee will apply their mind, in the light of your ex-
perience because after all they are trying to save something for the
future but here you have a picture of the past and that places the
Ministry of Finance, the Government and the Estimates Committee
in a better position. That seems to me to be the scope of the Com-
mittee. Sometimes, much is made of the rules, whether under this
rule it can be done or under that rule it can be done etc. To my
mind, in any administration if you want to have the administration
as a composite one and not in compartments, there is nething which
is quite independent of another. All things are interdependent on
one another. All things are interdependent and,. t.hough my hand lSt
separate from my eyes, my body being a who)é‘ the same blood is
being circulated and one part has got: relation with the other. For
purposes of finance and better work, we have departments and we
have different committees, but, if anybody asks me as to whether
that is exclusive of the other, I am prepared to say that theoretically
at least it cannot be. They are all interdependent, taking a broad
view of the matter.and not trying to be too technical about it, These,
as I have already stated are the objectives. ,

A note on “Parliamentary Control of Public Accounts” by Basil
Chubb has been circulated to you. I take it that you must have gone
through it. It is very interesting to read it and I should like to
invite your attention to three points only. The functions of the
Committee as defined there are to ensure that money is sp&nt as
Parliament intend# That is the most important point. Members
of Parliament will better understand the intention and the mind of



. 204

Parliament than the Comptroller and Auditor-General and they can
better exercise their discretion and judgment. The second is, to
ensure due economies and, the third, is, to maintain a high standard
of public morality in all financial matters. Wherever we find that
something is done which is of an extravagant character, even though
it comes in conflict with the interests of a particular ‘officer or for
the matter of that, even a Member of Parliament, it should be the
duty of this Committee to point that out. If we rkally want to rise
1n the eyes of our countrymen, our function should be strictly honest.
If a matter is wrong, wé must raise our voice and create a public
opinion even though it may involve the displeasure of some. It is
one of the most important things to maintain a high standard of
public morality.

I need not go into the other matters; there are one or two things
which I found very useful in this note and to which I may invite your
attention. So far as the Budget Estimates are concerned, so long as
‘the proposals are before the House for sanction, not only you may
have, but you should have your party alignments, because you come
with a programme and you are entitled to say this much should be
spent on this and this much should not be spent on that. But, the
moment it is sanctioned, whether by a huge majority or a small
majority, it is the sanction of the entire House and it becomes the
business of every man in the country and every Member of Parlia-
ment to respect the final decisions of the House. We do not pass all
our Bills unanimously; there are many dissentients. But, still, is it
open to anybody to say when he is prosecuted under a particular law,
that that law does not apply te him because he had voted against
that law? Similarly, as soon as the expenditure is sanctioned by the
House, whether you like it or not, at the time the expenditure
comes for examination, party politics should never enter into the
consideration.* You are not sitting in judgment on the expenditure
incurred keeping in mind your likes and dislikes. You cannot ignore
an irregular expenditure merely because it is incurred say, on
Khaddar. You may like the idea of, say, the upliftment of the
Tribal areas. The moment you find that some money is spent
irregularly, you should not say, it is all right, because it is spent for
a good purpose. You are sitting there to go by what the Parliament
has thought over the matter. That is the principle of democratic
‘Government on Parliamentary basis. We are divided, opposed, so
long as we discuss a matter, and so long as finality is not reached.
The moment finality is reached, it should be the effort of every one
to support that. Of course, it is open to any one to agitate and
reverse the decision; that is a different matter. So long as the
decision ‘stands, it must be loyally given effect to. Unless we have
that kind of mentality, it is not possible to rux successfully any
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Parliamentary system of Government. The direct corollary is that
‘there must not be any party politics so far as examination of these
.pccounts is concerned.

The other point, which I have often stressed, is that our approach
to this examination has not to be that of an opponent who is sitting
-only to find faults, though it is the duty of the Committee to find ous
the defects and to correct them. The officials of the Government,
the officials of thg Audit Department, the officials of the Parliament
Secretariat and Members of Parliament are all conceived to be a
bigger family, each one playing his part for a common objective,
“Therefore, the approach of looking upon the permanent officers of
‘the Services either in the Executive Government, or in the Audit
Department or in any of the Government offices as some kind of
-opponents, who can never be trusted, who have always to be crosas-
-examined, and in that cross-examination, one has to start with the
presumption that they have to hide something from us, is a wrong
-approach. It is only a mere chance that one is in the Services and the
-other is in the Parliament. A man in the Services is no less honour~
-able or less patriotic than a man who comes to the Parliament. - I
‘have, sometimes, noticed this sort of approach even in putting ques-
‘tions; sometimes, when I hear the questions in Parliament, my blood
curdles: not at the way in which the question is put, but the mind
behind the question. We can never proceed further if we have an
approach of antagonism, if I may say so. an approach of distrust. It
is only trust that will beget trust; it is always courtesy which begets
courtesy. We cannot carry on a Government on democratic lines,
unless, we understand and realise that, every one has got his self-
respect, appreciates courtesies and confidence that you place in
him; that is the only way, to my mind, of securing the loyalty and
co-operation of the Services; not by regulations and rules. What-
ever rules we may have, they will remain on paper and the human
ingenuity will always find a way to avoid the rules. Therefore,
even in cases, where you find that money has not been properly
spent or proper sanction has not been obtained, or that the inter-
pretation put by the Executive Officers; or the Audit Department is
‘wrong, we have to see their point.of view; and unless, one is " con-
-vinced by proof, not by mere suspicion, that there is something
‘wrong somewhere, in the sense that there is some misappropriation
or mishandling of the money, our approach has always to be one of
sympathy and one of give and take. That s my approach. If we
follow that approach. I am sure, the Committee’s work will be not
-only facilitated, but the Committee would be getting more help from
those who are in the know of the day to day administration. After
all, to what extent can the Committee look into the administration?
1t is only those who are in the know of day to day administration
that can tell us. Ol;lly if your attitude is one of sympathy ®if you
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treat them as colleagues, there is a greater chance of success in the
exaniingtion than if your attitude is of mere criticism.

I saw your report. It is a very good document. I was making one
suggestion to the Secretary, rdther two, the first relating to proce-
dure. I said, and, I say this with reference to a large number of
Parliamentary reports that come in. I started the examination from
the point of view of economy. I came to the same conclusion from
another point of view also which is more important. In the course
of our parliamentary life, we get a large number of reports, cir-
culars, books and pamphlets. I do not know, I should not say about
any other Member, but I can say for myself, whether members can
or do ever read all of them. I have no doubt that at least 95 per cent.,
if not 99 per cent. of them go without being read. The fault is not
ours, we have so little leisure to go through these reports. Papers
are so accumulated that after a few years, « they are either moth-
eaten or are destroyed. We find the Government of India Book
Depots disposing of, at the end of four or five years, a lot of material,
as things to be destroyed. But, at all times, there is such a pressure
on the printing presses and such a demand of paper‘which ultimately
goes to waste. I was telling the Secretary, whether it will not be
possible for the Parliament Secretariat to strengthen our Research
Staff—I should not call it Research Staff—whatever the name may
be—and have two or four men whose business it will be to cull out
and bring forth small summaries in a popular manner, for the benefit
of Members who cannot afford the time to go through all these bulky
or technical reports. Take the University Commission Report, for
example, a report of about 800 pages. It is not possible to Study that.
Therefore, I was asking the Secretary whether it was not better to
have some kind of machinery whereby, just as we write textbooks for
young students, small summaries could be prepared.* While we are
stalwarts in some branches, every one is a child in other branches.
1 am sure those who are not Doctors are quite like children so far as
medicine is concerned. Though all these records are necessary to
be preserved, still, for the benefit of the general public and for the
use of Members of Parliament, it is necessary, I think, to have epito-
mised literature, giving the results in a manner which a layman
can find interest in. If that had been so, I thought I could better
benefit by the report of the Public Accounts Committee. I do not
mean to suggest that you should present it in that form. My idea is
that it should be one of the improvements. As regards printing
also, I find all the proceedings are printed in extenso and it is in
.uch a small type. It is a job to read them. This is also related to the
approach to the question which I have in mind viz,, that the approach
should be popular.

I tHank you very much for gwmg me thls opportumtv to meet and
talk to you



APPENDIX L
Proceedings of the Meeting of the Public Accounts Committee held :
on Tuesday, the 22nd May, 1951.

1. The Committee met from 5 p.M. to 6-45 p.M.

2. The following were present:

Shri B. Das-—Chairman.

Shri B. S. Hiray
Prof. K. T. Shah .]
Shri M. L. Dwivedi
Pandit Munishwardatt Upadhyay
Shri Tribhuan Narayan Singh
‘Shri S. N. Das LMembers.
“Shri T. H. Sonavane
Shri Ram Chandra Upadhyay
Dr. Mono Mohon Das

Shri M. V. Ghule. J
Shri V. Narahari Rao, Comptroller and Auditor-General of "
India.
SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

3. The Committee considered the programme of the meetings to -
be held in July, 1951 to examine the Appropriation Accounts of the-
year 1948-49 and the unfinished Accounts of 1947-48 (post-partition).
The Committee decided to hold its sittings at 9 A.m. daily from the
9th to 19th July, 1951. It was also decided to hold a. preliminary
meeting with the Comptrolter and Auditor-General of India at 5 p.m.
on Sunday, the 8th July, 1951. The Committee agreed to the detail-
ed programme of the meetings as set forth in Annexure I.

4. The Comptroller and Auditor-General of India then apprised
the Committee of the latest position regarding the compilation of
the Appropriation Accounts of the year 1948-49 and Agdit Reports
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“thereon and their transmission to the Ministry of Finance for presen=
tation to Parliament, as indicated below:

Name of the Aecounts Present position

—

- 1. Appropriation Accounts (Civil) and Audit Forwarded to the Ministry o'f Finance on
Report, 1950. the 218t May, 1951

2. Agproptiauon Accounts of the Posts and Forwarded to the Mimstry of Finance on
Department, and Audit Re- the 3rd May, 195I1.
port. 1950

OommeednlA ppendix to the Appropria- Will be forwarded to the Ministry of Finanos
tion Aooounu (Civil) and Audit Report, shortly.
1950.

. 4. Appropriation Accounts of the Defence Not yet ready. Will be forwarded to the
gemoes and Defence Audit Report, Ministry o Flngnec shortly.
1950.

5. Commercial Appendix to the Appropria-  Forwarded to the Ministry of Finance oo
- tion Accounts of the Defence Services' the 16th March, 1951.
and Audit Report thereon, ‘

. 6, Appropnauon Accounts of the Railways Expected to be forwarded to the Ministry of
in India and the leway Audit Report, Finance by the end of May.
1950,

5. The Committee then took up for consideration the question of
delay in presentation to Parliament of the Appropriation Accounts
-of the Railways in India for 1947-48 (post-partition) and the Rail-
way Audit Report, 1949 in accordance with the ruling given by the
Honourable the Speaker in the House on the 21st March, 1951. In
. this connection, the Comptroller and Auditor-General stated that.
there should be a provision similar to that which. exists in the
Exchequer and Audit Department Act passed by the U.K. Govern-
ment whereby the latest date by which the Accounts and Audit -
Reports must be submitted by the Comptroller and Auditor-General
to the President as also the date by which the President must lay
‘them before Parliament, is specified and a further provision where-
by it would become incumbent upon the President to send copies of
‘the Audit reports direct to the Honourable the Speaker,
if the report could not be laid before Parliament by the
specified date. Elucidating the point further, he said that even in
the absence of a provision to that effect, he had a feeling that under
the Constitution, it would be permissible for him to act in that
manner. Before, however, the Committee proceeded in the
‘matter, they desired that the Ministry of Finance should furnish a
-detailed memorandum* explaining the reasons for -the delay in the

*Since circulated vide Appendix XX.
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presentation of these Accounts to Parliament and the remedial
measures, if any, taken or to be taken to avoid such delays in future.

*

6. The Committee then discussed Prof. K. T. Shah’s letter dated
the 3rd March, 1951 which inter alia suggested the audit of Revenue
receipts of the Government of India. The Comptroller and Auditor-
General pointed out the difficulties that stood in his way in under-
taking the work at the moment. These difficulties he said were
mainly due to lack of adequate machinery and trained staff. Fur-
ther discussion on the matter was postponed to a later meefing.

7. As questions asked in Parliament on the 12th May 1951, involv-
-d important issues, the Comptroller and Auditor-General made a
statement (Annexure II) before the Committee clarifying the posi-
-tion in regard to the general principles underlying the drafting and
presentation of the Audit Reports.

8. The Committee further wished to know in some detail the pro-
-cedure in regard to the drafting of Audit Reports, giving opportuni-
ties to the Executive Government to make such observations on facts
-of important cases of financial irregularities proposed to be includ-
-ed in the Audit Reports. The Comptroller and Auditor-General
-described how the Audit Reports were made up and how each tier
both on the Audit side and the executive side worked. He also
stated that the Department or Ministry concerned was given an
opportunity of suggesting correction or modification to the draft im
such matters in which it was proposed to question their action.
Elucidating the matter further, he stated that he was not an Execu-
tive Officer but he worked on his papers only and his inferences were
based on the documents placed before him. It was only fair both
“to himself ang to the Department concerned that he should ask
them as to what they had got to say about the specific matter, and
he had then to consider whether any modification was necessary to
his earlier conclusions in the light of facts thus brought to his notice.

Attention of the Comptroller and Auditor-General was, however,
«drawn in this connection to the sub-para. under para. 5 of the Prefa-
tory Remarks contained in the Audif Report, Defence Services, 1949
-which reads as below:

“As there was considerable delay‘in some cases in the accep-
‘tance of the paragraphs of the Audit Report sent to the
Departments (now Ministries) concerned, the Military
Accounts Committee in their Report on the accounts of
1943-44 desired that not more than a period of six weeks
be allowed to the Departments (now Ministries) to
accgpt or modify the form of the paragrabhs of the
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Audit Report. If the Departments (now Ministries):
were unable to do so within the prescribed time, Audit .
would be justified in treating its own draft as final”.

The Comptroller and Auditor-General agreed with the Committee

that the wording of the above passage was rather unfortunate. He,

however, reiterated his viewpoint that since he had.to deal with the -
Appropriation Accounts and Audit Reports of as many as eighteen.
or ninqieen State Governments in addition to the four principal"
Accounts of the Government of India, he was anxious to see that his

Audit Reports were a <faithful record of facts. The Committee

desired to know from the Comptroller and Auditor-General the pre- -
cise position followed in this behalf in the UK. and the U.S.A. The -
Comptroller and Auditor-General promised to prepare a note for-

the information of the Committee.

9. The meeting of the Committee concluded with thanks to the-
Comptroller and Auditor-General for his exposition o’f the position,

v

ANNEXURE 1

PARLIAMENT OF INDIA

PUBLIC ACCOUNTS COMMITTEE
Programme of Meetings

APPROPRIATION ACCOUNTS 1947-48 (POST-PARTITION) AND 1948-49 AnD AUDIT REPORTS -
THEREON.

JULY, 1951 s
Accounts
Time to be Ministry to be
cxamined examined
- Mondasy, the 9th 9 A.M. t0 11-30 AM.  1947-48 (post- Food & Agriculture.
partition) &
1948-49.
11-30 A.M. t0* 12 NOON. Do. Labour.
-12 NOON to 12-30 P.M. Do. Law.
12-30 P.M, t0 I P.M. Do. Supreme Court.
‘Tuesday, the 1oth . 9 A.M. to I1-30 A.M. Do. Home Affairs.
11-30 A.M. tO 12 NOON. Do. States.
* . 12 NOON 10 I P.M. Do. Information and Broad-

casting.
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Time

Accounts
10 bc
examined

Ministry to be
examined

“Wednesdsy, the 11th

~Thursday, the 12th

WFriday, the 13th

“Saturday, the 14th .

Monday, the 16th .

"Tuesday, the 17th .

“Wednesday, the 18th

“Thursday, the 19th

%
9 A.M. 10 1IQ A.M.

.KO AM, tO IT AM.

IT A.M. 1O 12 NOON.

12 NOON 1o I P.M.

) )
9 A.M. t0 9-20 A.M.

. 1947-48 (post. Educanon.

9-20 A.M. tO 9-40 A.M.

L
9-40 A.M. 10 10 A.M.

" 10 A.M. tO I0-20 A.M.

10-20 A.M. 10 10-40 A.M.

10-40 A.M. 10 11-30 A.M.

11-30 A.M. t0o 12-I0 P.M.

12-10 P.M. t0 I P.M.
!

9 AM. t0 11-15 A:M

.

I1-1I5 A.M. tO0 I2 NOON

12 NOON to I P.M,

9AM. to I P.M.

9 AM. 10 I P.M.
9 AM. t0 I P.M.
9 A.M, 10 I P.M.

9 AM. to I P.M.

.

partition) and

1948-49

Do. Hcalth.

Deo. External Affairs.

"Do! " Rehabilitation.

Do. Cabinet Secretariat, .

Do. Secretariat of the President.

Do. Prime Minister’s Secretariat.

Do. Union Public Service Com-
mission.

Do. Partition Secretariat.

Do. Ministry of Works, Mines
& Power (now split up
into. Ministries of Works,
Production & Supply and
N.R. & S.R).

Do. D:zpartment of Scientific Re-
search (now Ministry of
N.R. & S.R).

1948-49 Worfcs, Production & Supply

Do.
Do.

Commerce and Industry.

Transport.

Communications.

Fimancz (including Revenue
Division).

Railways.

Posts and Telegraphs. .
Defence Services.
Defence (Civil Grants).

Defence Services Accounts.

Works, Production & Supply
—(Defence Services
Accounts).

Food & Agriculture—(De-

fence Services Accounts).
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ANNEXURE II
Statement made by the Comptroller and Auditor-General of Indix

at the Meeting of the Public Accounts Committee held on the-

22nd May, 1951 re: the procedure followed for the preparation.
and submission of Audit Reports to Parliament.

Ihave noticed in the Hindustan Times (Dak Edition) of the 13th.
May, 1951 that there was a debate in Parliament on Satur-
day, the 12th May, on the question, of my visit abroad, my

audit reports and whether those repor{s were available, and so on.

and so forth. There was further a specific question whether the-
Comptroller and Auditor-General after presenting the Audit Report.
to Government had subsequently edjted it, that is, deleted certain.
portions or qualified his statements in some respects or added some--
thing to it for presentation to Parliament.

I was astonished to see this. There is possibly a misunderstand--
ing because, we in the Audit Department do cur work very quietly..
The nature of our work is not known because we do not publicise-

-

it. I think it is just as well. The Police must not allow too many -

outsiders to peep into their methods of operation. In the same way..
we, who exercise some sort of policing of public expenditure, finan--
cial matters and so on, do our work very quietly. There is a lot of’

ignorance prevailing about this, which is pardonable; of course, we-

suffer for that. K

I am going very briefly to explain how the audit work is done.
The accounts come to the Accounts Officers. They are all examined
and checked up. So many questions are sent out, some of whifch
may be for eliciting information. We ask the Executive for. their
eiplanation. The explanation comes. Then, if we are not satisfied,
the Audit Officer sends it to the higher Officer asking him what he
has to say. He may, perhaps, explain or say that the person con-
cerned has been warned and so on. Perhaps, the Audit Officer may
be satisfied after the receipt of the explanation, that there was
nothing really wrong. That is how most of the things happen.
There are some bigger things which are discovered in the course of’
audit. Correspondence may even go on with the Government and
most of the correspondence is of the nature of asking for an explana--
tion from the Government or for eliciting information or facts.
Such correspondence is not a report. There are various stages and’
processes for Audit to satisfy.itself that a transaction was regular or
irregulars The Audit Officer may find that it is a bad enough

matter, or it may be an ordinary irregularity which should not be:
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repeated, regarding which we would like to report to the Parliament.. *
There may also be cases in which, at the instance of Audit, improve-
ments in financial or accounts rules .and procedure have been
devised, or’the authorities have refused to accept the advice of
Audit. The Audit Report ultimately includes, at. the discretion of
the Audit authorities, an account of irregularities and ofher import-
agt or interesting matters. The more serious cases where the:
delinquents hav® not been adequately punished, are also reported.
We report even where people have been sent to jail, and all sorts
of things, which in our opinion ought to be reported to Parliament..

As to the process of preparing the Audit Reports, all the materi-
als are collected in the form of Draft Paras by the Audit Officer
concerned. The Draft Paras contain allegations of things that have-
happeneci or have been discovered in the course of the Audit. It
is only right and fair to the Audit department as well as to the
administration that the facts stated therein should be verified. These-
Drafts are not Audit Reports under Article 151 of the Constitution
at this stage.® These drafts are sent to the departments for their
comments on the facts stated therein. If they say that they do not
accept the facts, arguments ensue between the Audit, on the one:
hand, and the administration on the other. If they say that thé
facts stated are not correct, we ask them what the correct facts are.
Then, they say that the facts are such and such. Evidence has to
be produced by the administration in support of their statements
being correct. If adequate evidence is produced to justify a
correction in the Draft Paras, they have to be ammended because the
Audit Report must be a faithful statement of facts. It is prepared
without fear or favour; without any affection or ill-will. It would
be a miserable document if it were a prejudiced one or untrue to
facts. Therefore, we give every opportunity to the authorities con-
cerned to contradict our statement of facts and produce the requisi-
te evidence in support of their case. After having done all this, the
report is finalised. Until this stage is completed, the Paras are only
drafts or provisional statements without any authority.

For all that is included in the Report, including opinions, the
ultimate responsibility is that of the Auditor-General, who counter-
signs the report but he holds his Accountant-General responsible
to himself. The Report could be challenged by the witnesses who
may be called up by the Public Accounts Committee. The witnesses
can say that the facts are not correct which rarely happens. Argu-
ments ensue between the Committee and the witnesses. The
Committee is helped by the Auditor-General.  None of the
preliminary correspondence or any correspondence taking place
between the Auditing authority and the Government can be treated
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as the Report. Even a commercial Auditor who goes to a
“firm, does all this preliminary work; that is not his . report.
"The Auditor may have been wrong in his suspicions, and
if adequate evidence is produced and if he is satisfied, there
_is nothing more to be said about it. The point that I want
to make is that you cannot regard the intermediate correspondence
between the Audit Officers or the Auditor-General, on the one hand,
and the Administrative Officers or even the Government. on the
other, as Audit Reports. Audit Reports are formal documents
such as you have seen. They are formal documents bearing the"
certificate saying that this is the Report under Article 151(1) of the
" Constitution which I present to the Parliament through the Presi-
dent. Nothing else is a Report. I can assure you, nobody can tell
me what I should or should not put in this Report. They may say
that this or that statement of fact is not correct in which casg it will
be my responsibility if, in spite of their saying tlat it is not correct,
I include it in my report. It is absolutely a matter for my discretion
“what to include. Of course. I have to rely on my Audit Officers to
advise me as to what should be included here. Once any matter has
been included in the Report and the latter presented to the Presi-
-dent under Article 151 of the Constitution, there is no question of
amending it and submitting a different report to Parliament from
what I have put down in my Report under that Article. The dis-
cussion in Parliament has been very unfortunate and has been unfair
both to the Government and to me. Indeed, I had commenced
writing a letter to the Finance Minister on this matter, asking him
to place it before the Speaker. To sum up. any correspondenge that
takes place between the Government on the one hand and myself
or my Officers on the other, in the course of audit, with a view to
eliciting further information or requiring the Government to take
any particular action are not reports within the scope of Article 151.
It is only when a final verdict has been reached on any particular
matter and it is considered by me necessary to incorporate it in the
Report submitted to Parliament that it is included. Correspondence
- cannot be treated as reports. Likewise, Draft Reports which are
sent to the various authorities for vetting the facts are also obvious-
"ly not reports under the Constitution. They become reports only
after they are finaliséd in the light of the fully ascertained facts and
are finally approved by me for submission to the President and the
Parliament. It is most unfair to suggest that either the Govern-
ment suppresses any of my reports, which they cannot and which I
will not permit them to do—if I am asked to suppress any such .
report, there will be trouble; I shall report that to you if I am true )
to the Constitution. Once a formal report has been made under %
Article 151&1). it has to be submitted to Parliament and if any amend.gi)‘
‘ment is made by me subsequently. that amendmenﬁ will also ha’(é:’.

- .-
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to be treated in the same formal manner. Normally, no such occa-
sion has arisen except in the case of routine amendments of any
inaccuracies in figures. Some figures might have been printed
wrongly.

I noticed from the Press Reports that Shri Ananthasayanam
Ayyangar had enquired whether there was any rule whereby certain
portions of the Ayditor-General’s Report could be marked confidenti-
al and withheld from the Parliament. My Report to the President
under Article 151 (1) of the Constitution is not confidential and no
portion of it can be withheld from Parliament. And it is also a
priced publication. It is a printed document. After it is laid on
the Table of the House it can be purchased by the general public.
Shri Kunzru was also wrong in assuming that after presenting the
Audit Report to Government, I might subsequently add or delete
some portion or qualily the statements. Again, I emphasise that
draft paragraphs sent by my officers for verification or comments
are not reports. You may prepare a rough draft, but until you sign
it, it is only a draft, it is not the final document. It is a tentative
statement under the consideration of audit. The Finance Minis-
ter has stated that unless he saw the Auditor-General’s Report to the
Public Accounts Committee, he would not be in a position to say
whether there was any difference between that and the Audit Report
that the Comptroller and Auditor-General submitted to President.
There is some misconception here, because the Audit Report sub-
mitted to the President under Article 151(1) is precisely the same
as that which is laid before the House and which is thereafter taken
for consideration by the Public Accounts Committee. There is no
separate Audit Report to the Public Accounts Committee from the

one presented to Parliament.

You may, perhaps, like to show this to the Speaker or if neces-
sary, make use of this information should there be a.further occa-
sion. Since one newspaper here has suggested that the Auditor-
General might be interrogated or examined by the Public Accounts
Committee, it struck me this might as well be cleared up here and

included in the proceedings.

963 PS.



APPENDIX LI

Proceedings of the Meeting of the Public Accounts Committee held
on Tuesday, the 18th September, 1951 )

€

The Committee met from 5 p.M. to 6-30 p.M.
Those present were:,
Shri B. Das—Chairman.

Shri Ram Chandra Upadhyay h
Prof. K. T. Shah . !
Shri M. L. Dwivedi

Shri Gokul Lal Asawa Members.
Shri S. N. Das }

Shri B. N. Munavalli
Dr. Mono Mohon Das
Shri Murlidhar Vishvanath Ghule.j’

Shri V. Narahari Rao, Comptroller and Auditor-General of
India.

SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

At the outset, the Chairman informed the Committee that the
draft report on the Appropriation Accounts (Civil) and (Posis &
Telegraphs) 1948-49 and unfinished Accounts (Civil) 194748 (post-
partition) examined by the Committee in July last was ready and
would be circulated to the Members by the evening of the 18th
September. The Committee agreed to hold a meeting at 4 r.M. on
the 20th September, 1951 to consider the draft Report.

The Committee further agreed to meet at 4-30 .M. on the 21st
September, 1951 for a preliminary discussion with the Comptroller
and Auditor-General of India on the various points ‘arising out of the
Comments contained in the Defence and Railway Audit Reports,
1950.

2. The Committee then considered the programme for the exami-
nation of the Appropriation Account .(Railways) and- (Defence

¢ 806
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‘Services) and the unfinished Accounts (Civil) of 1948-49 and Audit
Reports thereon. The Committee decided to meet daily from 3 p.M.
to 5-30 .M. from the 25th to 29th September, 1951 to examine these
Accounts. They also agreed to the detailed programme of the Meet-
ing as set forth in Annexure I.

3. The Committee then proceeded with the further consideration
of the next item on the Agenda viz., the letter dated the 3rd March
1951 (Annexure [I) from Prof. K. T. Shah, a Member of the Public
Accounts Committee—suggesting changes in the form and structure
of the Report of the Committee and also extension of the scope of the
functions of the Committee to the scrutiny of the Revenue side of
the Government Accounts with special reference to the Borrowing,
Public Debt, etc. The Comptroller and Auditor-General agreed with
the views held by the honourable Member that the audit of Revenues
should be.undertaken and that the Revenue Accounts should also
be examined by the Committee. He further stated that the Finance
Accounts, which are ‘an auditor’s presentation of all the Govern-
ment accounts viz., receipts and outgoings of the Government for
each financial year, that is to say the revenue and capital accounts,
the accounts of the public debt and of the liabilities and assets of
the Government concerned as deduced from the balances recorded
in its books’, contained an Audit Report and that like the Report on
the Appropriation Accounts these would also be presented to Parlia-
ment. In regard to the position of the compilation of these
Accounts he informed the Committee that the Accounts for 1946-47
were practically ready and they were being put into final form.
As regards the Accounts for 1947-48—the year of partition of the
country—he said that the main difficulty in the finalization of the
compilation of the Accounts was due to the non-settlement of the
Debt Balances on the date of partition with the Pakistan Govern-
ment. He added that unless these Accounts were ready, they could
not take up compilation of the Accounts for the subsequent years
as the balances under the various Heads are required to be carried
forward. The Committee expressed concern over the delay in the
compilation of these Accounts. The Committee observed that their
work would not be complete until the audit of the Revenue side and
Debt Heads was also taken up. The Committee’s aim for the exami-
nation of the Finance and Revenue Accounts was to explore the
various sources of revenue, how they should be developed and utiliz-
ed. The Comptroller and Auditor-General stated that with the idea
of conducting a more thorough and scientific examination of the
Finance and Revenue Accounts, he had already set up a separate
wing with Accounts Officers having financial and statistical back-
ground.

To start with, the Committee desired that until the compilation
of the F. & R. Accounts was brought up-to-date, the C. & A.G. should
L J



808

(

furnish to them in an appropriate form to be devised by him an
Account of the Revenue-earning Ministries showing the various
sources of income and the total amount credited to the Exchequer
together with his Audit Report. This Account should also embrace
the Borrowing and Debt sides of the Government’s activities. Such
a compilation, the Committee observed, would enable them to sug-
gest measures for economising public expenditure; The Comp-
troller and Auditor-General promised to furnish the Committee with
the Accounts and Audit Report on the Revenue, Debt and Borrow-
ing sides of the Central Government’s Accounts as soon as it was
gompiled.

4. The Committee then adjourned to meet again at 4 .M. on the
20th September 1951.

ANNEXURE 1
PARLIAMENT OF INDIA

PUBLIC ACCOUNTS COMMITTEE
PROGRAMME OF MEETINGS
September, 1951 Session

Appropriation' Accounts 1947-48 (post-partition) and 1948-49 and
Audit Reports thereon.

SEPTEMBER 1951

Time Aocobl:ms Ministry to be examined
10
" examined R
Tuesday, the 25th 3 P.M. t0 §-30 P.M. . 1948-49  Defence (ApFropriation Ac-
counts Detence Services).
Wednesday, the 26th 3 P.M. to §-30 P.M. . Deo. Do. e
‘Thursday, the 27th 3 P.M. to 6 P.M. . Do. Railways (Appropriation
Accounts of Railways).
Friday, the 28¢th . 3 P.M.t0 3-30 P.M. . 1947-48 Supreme Court,
t-
. partition)
and
1948-49
3-30 P.M. tO 3-§§ P.M. Do. Cabinet Secretariat.
3-55 P.M. t0 4-1I5 P.M. Do. Union Public Service Com-
' mission.
4-15 P.M. 10 4-35 P.M. Do. Prime Minister's Secretariat *
4-35 P.M. to S P.M. . Do. Secretariat of the President.
§ P.M. t0 §-30 P.M. . Do. Partition Secretariat.
turday, the 29th . 3 P.M. to §-30 P.M. . Residual work, if any, not
Sa Ys 9 3 5-3 orks d.y',.

A



809
ANNEXURE I

COPY OF A LETTER DATED THE 3RD MARCH, 1951 rrom Proressor K. T.
SHAH, MEMBER, PaARLIAMENT oF Inpma, To Sur: M. N. Kaui,
SECRETARY TO PABLIAMENT, NEw DELHI.

Reference: Youy D.O. No. 188-FC/51, dated the 24th February,
1951.

I have gone through the Draft Report attached to the above
letter, and have to make the following suggestions regarding the
form and structure of the Report, as well as the order of its
contents.

2. Looking at the drgft as it stands, it seems to me that it starts
and proceeds mych too abruptly. Discussion of individual depart-
ments begins at once, without any preface or introduction; and
that presupposes not only an amount of familiarity with the working
of the National Financial System but also with the underlying prin-
ciples regarding its accounting and auditing by the Public Accounts
Committee of a sovereign Parliament. The facts, however, do not
correspond to these assumptions. Many Members are new to this
Branch of Parliamentary work. Several also lack adequate
acquaintance with the theory and practice of Publlc Finance, its
accounting and audit.

3. T would accordingly suggest that there should be, at the com-
mencement of the Report, an Introductory Section. It should
briefly lay out the nature and scope of the Public Accounts Com-
mittee’'s work. In the forefront, I would suggest, there should be
a statement of facts, giving the appointment of the Committee, its
composition, and the number of meetings held as well as the indivi-
dual attendance thereat, and the programme of work before each.
The last may well be in an Appendix if you so think proper. But
I think it is necessary, if only to show the degree of enthusiasm
and earnestness shown by the Members in the work of the Com-
mittee. It would, besides, be nothing more than a statement of
facts which is commonly given by all other Parliamentary or Gov-
ernment Committees in the very first Chapter of their Reports,
or in an Appendix. We would, therefore, be doing no more than
following a well-established procedure by adopting this method.

4. The Second Section should, I think, give an idea or explana-
tion of the terms of reference. There are perhaps no precise terms
of reference, as such, in the Resolution appointing the Committee
of Public Accounts. Nevertheless, it is desirable to have am idea
of the scope and nature of the Committee's work, and the most
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effeclive mode of dealing with it. This is the more desirable and,
in my opinion, the more necessary, as the entire structure has
changed since the new Constitution came into operation. Formerly,
before 1950, the Public Accounts Committee worked on a totally
different line. Now it has sovereign authority with its own Chair-
man, its own programme and procedure, and without any restriction
on the scope of the inquiries and observations it may choose to
make. The past tradition of this Committee may have some bear-
ing; but its analogy should not, I suggest, be pushed too far. The
nearest comparable model for the working of this Committee is
provided by the corresponding British Parliament’s Committee. 1
believe you yourself have made some extracts or notes on the work-
ing of that body, which, in my opinion, would fittingly find a place
in this—the First Report of our Committee since the Republican
Constitution came into operation. I need nat add that I would be
willing to assist your office in compiling a Draft fqr such an Intro-
duction, if so desired and requested.

5. The next Section, Section III of the Report, should also be
a general one, giving a bird’s eve view of the Financial system whose
details have been audited by the Auditor-General and are to be
reported upon by the Committee. It is true that, in recent years,
India has had to suffer a good deal of dismemberment. The Accounts,
therefore, of her national finances may not be comparable over a
long number of years. Nevertheless, I think, in order to give a
really complete picture, or the necessary basic information and
guidance, to the Members of the Committee, and of Parliament, it
would be desirable to give comparative statistics. I would suggest
beginning at 1935-36 when the first big cut took place, namely the
separation of Burma. The figures of that year may not be a good
base or standard; but they would suffice to show the magnitude of
the changes that have occurred. Intervening years since that date
till the beginning of World War II may be skipped over, as there
was nothing particularly noteworthy therein to deserve special men-
tion. But the last pre-war year, 1938-39, may well serve as a base
for comparison. Statistics should therefore be given continuously
from 1938-39, in order to make our picture more complete. The
first war year, 1939-40, may serve its own purpose as a starting point
for a changing economy culminating in 1945-46,—the last war year for
at least about half the period. That will mark the end of an epoch
also. 1946-47 and 1947-48 were abnormal for a variety of reasons
and circumstances. Nevertheless, the figures given for them would
be worthwhile, if only to show the degree of abnormalcy that had
occurred. 1948-49 would be the first normal period, the starting
point and the basic year for the Republic’s economy; and, as such,
when¢we come to that period, we should have a proper foundation
for an effective comparative examination of our Public Accounts.
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6 Having given the comparative position, we should, in the
next section, lay out briefly the method and order by which we
scrutinise the audited accounts. As you will remember, I had, in
the very beginning, raised the question, that, in the present set-up,
the Public Accounts Committee is a sovereign Parliament whose
jurisdiction must extend to every Branch and aspect of Public
Finance, including revenue as well as Expenditure, States as well
as Central, borrqwing as well as auditing. The importance of
Expenditure, believed to be the special field for ‘Audit, may have
been considerable in the days when a foreign Government was in
power in this country. Now, however, that sovereign authority is
vested in the Parliament of India, the importance of Revenue as
well as Expenditure in shaping the country’s aggregate economy is
unquettioned. The same may also be said of the borrowing and
lending pregramme, including the work of the State Trading organi-
sations, that of the Reserve Bank, in its currency and finance opera-
tions particularly. Accordingly this section should explain briefly
the Committee’s programme. We should review also the working
of Public Economy as reflected in the several statutory corporations.
The finances of units, or the States, are also under the review of the
Auditor-General of India, and should accordingly be included in the
review. We have so far got the material from the Auditor-General
on most of the aspects suggested by me. We should ask him, I
suggest, to promise as early as possible for the Interim Report.

7. I have no objection to begin with Expenditure, as you have
done. But, even there, I would explain briefly, in what order, and
for what reasons, the different departments or Ministries are chosen
for scrutiny and report. I consider that the magnitude of Expendi-
ture, or and alternatively, the degree of influence on National Policy
of a given Ministry, ought to be a good guide in fixing the order in
which the various Ministries should be taken. Personally, I would
take Defence Expenditure first, as not only the largest single Head
of Expenditure, but also as affecting vitally the national policy, at
home and abroad. Other Departments may be taken in a similar
order. In any order however, I would suggest that the so-called
Commercial Departments, like the Posts and Telegraphs, the Rail-
ways, or the State Trading Organisation, should be taken separately.
They stand on a different footing, and are to be judged by different
standards. Accordingly the order given in the Draft Report will

have to be altered, according as you follow the one or the other
standards you adopt.

8. After the Expenditure side has been reviewed and disposed of,
we should take the Capital Budget, and deal with the same in a
section by itself. We have not yet dealt with it in the Public
Accounts Committse; nor have all the ordinary Ministrtes with
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Revenue Expenditure been yet reviewed. The Committee has yet
to meet to complete this part of its work. The present report would,
therefore, have to be no more than an Interim Report. I trust that
meetings of the Committee would be convened at an early and con-
venient date before the end of the present sessions, to complete the
remaining portion of the work for 194748 (Post-Partition).

9. The Revenue Accounts should next be taken «1p, and reviewed
in a series of meetings of the Committee. A great part of our Public
Economy is affected by the various forms of taxation and Government
revenues, both even if the Public Accounts Committee may not have
dealt with this aspect in the past, we should in the new set-up deal
with it effectively and report upon it accordingly. Borrowing,
National Credit, Capital Budget and Analogous items should b& con-
sidered next, followed by a similar review of States Finance, and of
expenditure and revenue outside India. The final complete Report
should be rounded up with a summary of our conclusions and recom-
mendations corresponding to the Introductory chapter at the com-
mencement. Remarks on financial policy, as reyealed in the.
Accounts, ought to find a prominent place in this section.

10. We were promised by the Auditor-General the Audited
Accounts of 1948-49 during this month. If they are received I would
also suggest that meetings of the Committee should. be held before
the present session is over or as soon thereafter as possible. The
Chairman of the Committee may be consulted in the matter and
meetings convened to suit general convenience. I am anxious that
before the first Parliament of the Republic ends, the Committee
should complete a full, comprehensive, and let us hope, enlightening
if not original Report.

11. T hope you would like these suggestions, and would place them
before the Committee at their next meeting, which I understand, is to
be on the 26th of this month.

Please acknowledge.
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Proceedings of the Meeting of the Pablic Aceounts Committee held
on Thursdsay, the 20th September, 1951

The Committee met from 4 p.m. to 6-30 p.m.

The follbwing were present:—
Shri B. Das—Chairman.

Prof. K. T. Shah 1
Shri M. L. Dwivedi |
Shr1 Tribhuan Narayan Singh |
Shri S. N. Das |
Shri Ram Chandra Upadhyay }Members.
Dr. Mono Mohon Das |
Shri Ggkul Lal Asawa |
Shri Murlidhar Vishvanath Ghule. J

Shri V. Narahari Rao, Comtroller and Auditor-General of
India.

° SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

The Committee considered the draft Report on the Appropriation
Accounts (Civil) and (Posts & Telegraphs) of 1948-49 and unfinished
Accounts (Civil) of 1947-48 (post-partition) and approved Chapters I,
II and III thereof with some minor additions and alterations.

2. The Committee then took up consideration of the letter dated
the 19th September, 1951 from Prof. K. T. Shah communicating
certain observations for incorporation in para. 5 of the Report in
regard to the compilation of the Finance & Revenue Accounts and
the audit of revenues. The Comptroller and Auditor-General inform-
ed the Committee that he did not visualize that even in the next
5—10 years they could take up audit of Revenue Receipts which was
a gigantic task, but that it was perfectly within the competence of
the Committee to examine such Accounts.

3. The Committee decided to 'meet again at 4 p.m. on the 21st
September, 1951 to hold preliminary discussion with the Comptroller
and Auditor-General on the various points arising out of the com-
ments contained in the Defence Audit Report 1950.
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Proceedings of the Meeting of the Public Accounts Committee held
on Friday, the 21st September, 1951

The Committee met from 4 p.M. to 6 P.M.
The following were present:—

Shri B. Das—Chairman.

Prof. K. T. Shah b
Shri M. L. Dwivedi

Shri Tribhuan Narayan Singh

Shri S. N. Das

Shri B. N. Munavalli > Members?
Shri Ram Chandra Upadhyay
Dr. Mono Mohon Das

Shri Gokul Lal Asawa

Shri Murlidhar Vishvanath Ghule. L .
Shri V. Narahari Rao, Comptroller and Auditor-General of
India.

Shri S. M. Banerjee, Director of Audit, Defence Services.

SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on sSpecial Duty.

The Committee held a preliminary discussion with the Comp-
troller and Auditor-General of India on certain points relating to the
‘Purchases from abroad’ commented upon in fhe Defence Audit
Report 1950. The Committee desired that the representatives of the
Ministries of External ” Affairs and Works, Production and Supply
should also be asked to appear before fhem when they take up con-
sideration of this subject during the course of examination of the
Defence Accounts of 1948-49.

2. The Committee then resumed further consideration of the draft
Report on the Appropriation Accounts (Civil) and (Posts & Tele-
graphs) of 1948-49 and unfinished Accounts (Civil) of 1947-48 (post-
partition). In order to save time of the Committee, it was decided
that if any Member had any suggestions to make, he may communi-
cate them to the Secretary by the 24th September, 1951 after which
the Report might be finalized. ’

3. The Committee then adjourned to meet again on the 25th
September, 1951.
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iy .
Proceedings of the Meeting of the Public Accounts Committee held
on Saturday, the 29th September, 1951

The Committee met from 3 p.M. to 3-35 P.M.
The following were present:—
Shri B. Das—Chairman.
Prof. K. T. Shah
Shri Tribhuan Narayan Singh Members.
Shri Gokul Lal Asawa

Shri V. Narahari Rao, Comptroller and Auditor-General of
India.

SECRETARIAT
Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

The Committee resumed further consideration of the draft Report
on the Appropriation Accounts (Civil) and (Posts & Telegraphs) of
1948-49 and unfinished Accounts (Civil) of 1947-48 (post-partition).

2. After a brief discussion, the Committee decided to adjourn to
meet again on a date to be fixed later by the Chairman.
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Proceedings of the Meeting of the Public Accounts Commititee held
on Monday, the 4th February, 1952

L]

The Committee met from 10 A.M.-to 11 A.Mm.
The following were present:
Shri B. Das—Chairman.

Shri Tribhuan Narayan Singh :
Shri B. N. Munavalli Members
Shri Gokul Lal Asawa

Shri V. Narahari Rao, Comptroller and Auditor-General of
India.

SECRETARIAT
Shri S. L. Shakdher—Officer on Special Duty.

As most of the Members of the Committee were not present,
the Chairman decided that the Committee should meet at 10 A.M. on
Saturday, the 16th February, 1952 to consider the draft repom on
the Appropriation Accounts 1948-49 etc.

2. The Committee then considered the desirability of taking up
examination of the Reviews of the working of the various State
Trading and Manufacturing Schemes under the overall control of .
the Government of India furnished by the Ministry of Finance. The
Comptroller and Auditor-General apprised the Committee of his own
views in regard to the setting up and financing of Government-
sponsored Corporations and Companies and the scope of the audit of
accounts thereof. The Committee postponed the further considera-
tion of the matter to a later date to be fixed by the Chairman after the
draft report is considered.

3. The Committee then adjourned to meet again on the 16th
February, 1952,

316 '



APPENDIX LVI ;

Proceedings of the Meeting of the P.A.C. held on Saturday, the 16th
February, 1952

Forenoon
The Committee met from 10 A.m. to 12 Noon.
The following were present:
Shri B. Das—Chairman.

Pandit Krishna Chandra Sharma ']
Shri H. S. Rudrappa -
Shri S. N. Das j Members.

Dr. Mono Mohon Das

Shri V. Narahari Rao, Comptroller and Auditor-General ' of
India.

. SECRETARIAT

Shri M. N. Kaul—Secretary.
Shri S. L. Shakdher—Officer on Special Duty.

The Committee took up consideration of the Draft Report on the
Appropriation Accounts (Civil) and (Posts and Telegraphs) of 1948-49
and unfinished Accounts (Civil) of 1947-48 (post-partition). The
Comptroller and Auditor-General suggested a revised draft of para. 5
of the ‘Introduction’ relating to the early presentation of the
Accounts and Audit Reports to Parliament which was approved by
the Committee.

2. The Committee then discussed at some length the measures that
should be devised to strengthen parliamentary and audit control
" over Government industrial undertakings financed from the Consoli-
dated Fund and also whether it was within the competence of the
Executive Government to set up organisations like Sindri Fertilizers
and Chemicals Ltd. without specific legislation being passed by
Parliament. The Committee considered that the working of the
State sponsored Corporations should be regulated by Statutes of
Parliament and their finances subjected to audit by the Comptroller
and Auditor-General and scrutiny of the Public Accounts Committee.
They accordingly desired that this para. should be .revised in the
light of discussions in the meeting and approved by the Chairman.

3. The Committee considered paragraph 33 relating to the Whisky
deal in the UK. and decided that it should be redrafted in the light
of the discussions and submitted to the Chairman for approval.

4. The Committee deleted paragraph 8 of the ‘Introduction’ and
paragraphs 20 and 39 of the report.” The.report was then approved
subject to some minor additions and alterations here and there.
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5. The Committee then took up consideration of the Second Draft
Report on the Appropriation Accounts (Defence Services) and
(Railways) for 1948-49 and approved paras. 1—9 thereof. The Com-
mittee had not concluded their deliberations when they rose for
lunch. They decided to meet again at 4 p.M. to complete the report.

Afternoon
The Committee met from 4 p.M, to 8 P.M.
The following were present:

Shri B. Das—Chairman.

Pandit Krishna Chandra Sharma

Shri S. N. Das Members.
Dr. Mono Mohon Das j’

Shri V. Narahari Rao, Comptroller and Auditor-General of
India. .
SECRETARIAT
Shri M. N. Kaul—Secretary. ‘

Shri S. L. Shakdher—Officer on Special Duty.

The Committee resumed further consideration of the Second Draft
Report on the Appropriation Accounts (Defence ‘Services) and
(Railways) for 1948-49.

They considered para. 10 of the Draft Report relating to the pur-
chase of jeeps from the U.K. After some discussion the Committee
decided to retain the existing paragraph and desired that suitable
additions should be made therein incorporating inter alia, their
recommendations in regard to the proper functioning of the 1.S.D,,
London, and the setting up of an independent Financial authority for
advising the High Commissioner for India. The Chairman was
authorised to approve the revised paragraph.

The Report on the Defence Accounts was adopted by the Com-
mittee subject to some minor additions or alterations here and there.

2. The second part of the Report relating to the Appropriation
Accounts (Railways) was approved without any modification.

3. Before the Committee adjourned, they desired to place on record
their appreciation of the valuable guidance given by the Chairman and
the Comptroller and Auditor-General during the conduct of their
business. They also expressed their gratitude to the Secretary to
Parliament, who had also been working as Secretary to the Com-
mittee, for the valuable assistance and co-operation given to the
Committee by him and the staff of the Parliament Secretariat in the
discharge of their functions.

4. The Committee authorised the Chairman to sign the Report on
their behalf, as usual, and present it to Parliament on the 26th Feb-
ruary, 1952.

5. The Committee then adjourned sine die.

. —_—



Statement showin

Accounts Com

APPENDIX LVII

the particulars of the Meetings of the Public
ttec, the attendance of Members and the

Subjects- discussed etc.

v

Date

[ ]
No. of
Memm
atten
the
Meeting
2

Duration

Business transacted

4

9-5-5T

22-5-51

9-7-51

10-7-5I

11-7-51

12-7-51 .

13-7-51 .

11

II

13

I0

I0

10

1 1/2 Hrs.

I 3/4 Hrs.

4 Hrs. .

4 Hrs, .

4 Hrs, .

4 Hrs, .

3 1/2 Hrs.

(1) Inaugural Address by the Honourable the
Speaker.

(#) Fixation of the programme for the examination
of the :ﬂ)ropnation Accounts of the year
1948-49 Audit Reports thereon and the un-
finished Accounts (Civil) of 1947-48 (post-
partition).

(155) Extension of the scope of the functions of

_ the Public Accounts Committec to the scrutiny
of the Revenue side of the Government
Accounts, Borrowing, Public Debt, etc.

(i) Consideration of the Programme for the exami-
nation of the Appropriation Accounts (Civil)
and (Posts and Telegraphs) for 1948-49 and
unfinished Accounts (Civil) for 1947-48 (post-
partition).

(1) Audit of revenue receipts.

(15) Statement made by the Comptroller and
Auditor-General of India re : the procedure
followed for the preparation and submission
of Audit Reports to Parliament.

Consideration of the Appropriation Accounts
(Civil) for 1948-49 and unfinished Accounts
(Civil) relating to the Ministries of Food and
Agriculturé, Labour and Law.

Consideration of the Appropriation Accounts
. (Civil) sbid relating to the Ministries of Home
Affairs, States and Information and Broad-
casting.

Consideration of the Appropriation Accounts (Civil)
sbid relating to the AB.ma istries of Education,
Health, External Affairs and Rehabilitation.

Consideration of the Appropriation Accounts
(Civil) for 1948-49 relating to the Ministries of
Transport and Works, Production and Supply.

Consideration of the Appropriation Accounts
(Posts and Telegraphs) for 1948-49.

319



320

4-7-51 .

16-7-51 .

17-7-ST .

18-7-51

18-9-51 .

20-9-51 .

21-9-51 .

29-9-51° .
4-2-52
16-2-52 .

I0

I0

1I

II

10

4
4
4

-3 1/2 Hrs.

4 Hrs. .
3 1/4 Hrs.

3 Hrs, .

Y 1/2 Hrs.

2 1/2 Hrs.

2 Hrs. .

35 Minutes
1 Hr. .

2 Hrs , .

Con(_:iiedp;-aft‘i’on of the Approprlatgeon Accoun:f
r 194849 relating to Minis:
iimnnce‘ (m udin:!!cvemn Division). w

Consideration of the Appropriation Accounts
(Civil) 1948‘;4‘:‘9 relating to the Ministries of
Commerce Industry.and Communications.

Further consideration of the Appropriation
Accounts (Civil) relating to the l\ﬁnsn’iu of
External Affairs and Food and Agriculture.

General Review of the ropristion Accounts
(Civil) and (Posts and Te phs) for 1948-49
and unfinished (Civil) Accounts for 1947-48
(Post-partition).

(") Fixation of the programme for the  examina-
tion of the Appropriation Accounts (Defence
Services) and (Railways) for 1948-49 and Audit
Reports thereon ;

(#) Further consideration of the proposed changes
in the form and structure of the rt of the
Committee and also the extension of the scope
of the functions of the Committee to the scru-
tiny of the Revenue side of the Government
Accounts.

(¢) Consideration of the Draft Report on the
A‘ppropr'ntion Accounts (Civil) and (P. & T.)
of 1948-49 and unfinished Accounts (Civil) of
1947-48 t-partition).

#) fFimm:e and Revenue Accounts—compilation
of— <

(1) Audit of receipts.

() Prelimi discussion of the Appropriation
Accounts (Defence Services) 1948-49 and
fence Audit Report, 1950.

Ve
(it)btgunher consideration of the Draft Report
1 .

Further consideration of the Draft Report bid.
Consideration of the Draft Report ibid.
Final consideration of the Draft Report bid.

Note.—~(1) The individual auendnnc; of Members at each Meeting has been shown
at the commencement of the Proceedings of the Mecting concerned.

(2) In addition to the above

, the Committee also held two informal Mectings

on the 8th July, 1951 and 11th October, 1951 lasting 1 1/2 and 1/2 hours respectively.
*The Committee also met from the Zsth to 27th Scptember, 1951 to consider the

Appropriation Accounts (Defence Services) and (Railways)
meetings has been shown separately in the Second Report

for 1948-49. e record of these
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Statement showing summary of the recommendations of the Public
Accounts Committee on the Appropriation Accounts (Civil) and
(Posts and Telegraphs) 1948-49 and unfinished Accounts (Civil)

of 1947-48 (post-partition)

Paragraph
of the
. First
Report

Serial
No.

1 2

Ministry or
Department
concerned

3

Recommendations

2 15(®

3 | 15 (iii)

4| 16

Finance »

) Do.

P VI
All other
Ministries.

Finance

Finance

All other Minis-
tries. :

The Ministry of Finance should take suitable
action in cases in which it is established that
the responsibility of framing budget esti-
mates or controlling the exdpend.iturc has
not been properly discharged.

In order to obviate cases of large surrenders
of funds resulting from the non-adjustment
of debits for supplies and services rendered
during a financial year, a suitable procedure
should be devised whereby action is taken
sufficiently in advance by the indenting
authorities to ascertain from the suppliers
whether the supply of goods was likely to
materialize. If the payment was not likely
to be made in time, the funds provided for
the purpose should be surrendered,

The Ministry of Finance in exercising its
‘ banking’ control should take into account
wider considerations and bring it to bear
upon the Ministry accountable for the pro-
per spending of the funds entrusted to it
that it should exercise strict financial control
in all such cases where funds are spemt through
the agency of the State Goveraments.

Most of the administrative authoritics
ignorant of proper budgetsry procedure and
lack knowledge and -experience of fin-
ancial control over expenditure. The Minis-
try of Finance should not only devise mea-
sures for tightening financial control but
their representatives should inzer alia also
watch and advise the administrative authto-
rities in their control over the progress of
expenditure.

are

Planning  and preparstion of estimates proceed
on & very unsstisf; basis and money
asked for one purpese i1s often spent on a
différent activity or a major activity is al-
lowed to be postponed and a minor scheme
or activity proceeded with. There is also

963 P.S.
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17

18

19

20

‘Finance . .

Ministry of Fin-
ance.

All other
tries.

Minis-

Finance .

All other -Minis-
tries.

{

no real coordination between the activites
which a Ministry to undertake during
the year and the financial side of such acti-
vities. The present system of J:repmtion
and scrutiny of estimates should be over-
hauled thoroughly and a methodical. and
systematic procedur? devised whereby the
budget is prepared on a more accuratc data
which is duly ‘vetted’ by both the admi-
nistrative and financial authorities. ~

The Ministry of Finance should associate it-

self with the administrative Ministry con-

cerned from the very inception of the pre-

paration of the budget estimates and assist

them in coming to proper decisions rather

than sit on judgement over stheir proposals.
v .

In order to check the tendency of the spend-

ing authorities to incur expenditure in excess
of the sanctioned grants or appropriations,
it is essential that the Ministries in general,
and the Ministry of Finance in particular,
should devise measures urgently whercby
expenditure under each grant and sub-head
under that grant is booked immediately after
it is incurred. The progress of expenditure
should be watched by the authority admi-
nistering the grant so that before incurring
further expenditure, it should ensure that
the fresh cxpenditure is within the limit of
sanctioned allotment. This is, of course,
without prejudice to the legitimate use of
the Contigency Fund.

The reconciliation of the figures of cxpendi-

ture booked by the spending Departments
concerned with those bookedyby thejrespec-
tive Accounts Officers is one of the *potent
methods’ by which the flow of expenditure
can be regulated and the tendency to over-
spend curbed. To achieve this end, the
spending departments should maintain their
accounts properly. The Financial Advisers
attached to the Ministries etc. should guide
the Administrative authorities in regard
to th:h maintenance offacc:ountsdl and for w'x_}_tlc;h-
ing e progress of expenditure. ey
should also look into the accounts of Minis-
tries/Departments  periodically in order to
see that these are being maintained properly.
Steps should be taken to introduce changes
in this respect gradually but effectively.

The Ministries should ensure that action against

the delinquent officials is taken promptly
and the Ministry of Finance should see that
the Ministries initiate necessary proceedings
in cach and every case in time. Remedial
measures should also be devised against
any defects that may have come to notice
of that Ministry in the course of investi-
gations.

~
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10

12

13

14

21

22

23

25

Finance
All other Minis-

tries.
L}

Finance . .
External  Affairs
Other Ministrics.

Finance

All other Minis-
tries.

Finance

All other Minis-
tries

Finance
All other Minis-

tries.

The introduction of the ¢ Administrative
-System’ should not be delayed merely on

In re&ard to proper utilization of the grants
ma

to the State Governments etc. for
various Decvelopment schemes launched by
them, the Central Government should con-
duct broad checks to see that the objectives
with which such allocations are made are
achieved as intended and within the targets

. laid down.

A note outlining (i) the extent of co-ordina-

tion existing between the Ministry of
External Affairs and other concerned Minis-
tries at the time of framing of the budget
estimates relating to the office of the Hxig:h
Commissioner for India in U. K., (ii) the
steps contemplated to be taken by the Minis-
try of External Affairs for conducting . de-
tailed scrutiny of such estimates and (iii)
the measures proposed to be adopted towards
the strengthcning of the budgetary and effec-
tive financial control over the Indian Embassies
and Missions abroad should be furnished
to the Committee,

Audit

the ground of want of funds. For better
organisation and to secure efficiency, it is
worthwhile spending a little extra on over-
hauling the present defective system, which,
if continued indefinitely, might eventually
result in a huge waste of public funds.

If the State-sponsored Corporations, such as

the Indian Telephone Industries, Bangalore,
Sindri Fertilizer, Chemical Ltd., etc. are
allowed to run. independent of the contiol
of Government or  Parliament, there is a
danger that public money might be frittered
away in frivolous investments. In order to
cnsure that such concerns do not transgress
the rccognized rules of financial proprie
and that the public money is not wasted,
they should more appropriately be regu-
lated by Parliamentary legislation in each
case.

In all cases of misuse of public money, reck-

less disregard of financial rules, extravagances
and losses resulting from negligence of offi-
cials, rcsronsibility should be fixed on the
individual officers and the Ministry con-
cerned. The' administrative Ministry should
not content itself merely with passing stric-
tures against the officers concerned but should
taske some positive action against them for
wastes of public funds caused through their
wilful actions or contributory negligence.
In order to tone up administrative integrity
and efficiency, it is absolutely essential that
officials found guilty of such acty, are dealt
with promptly and severely. X
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15

18

19

26 ()

26 (ii)

26 (iid)

26 (iv)

26(v)

26 (vi)

Al other Minis-
tries.

Industry.

Works, Production
& Supply.

External Affairs .

Transport .
All other Minis-
trics

Whenever any case of an officer exceeding his

ial powers is noticed, he should be

made personally responsible for such excesses

if these are not covesed by the sanction of
the appropriate authority.

The decision to waive the recovery of the amount
from the officer cdancerned for having utilized
the cars from a pool of cars for private pur-
poses in the case referred to in Para. 23(c)
of the Audit Report (Civil), 1950, was not
correct. The officer should not have been
treated leniently when there was a prima
facie charge of malfeasance against him.
A thoroltcﬁt;uinvgstigation should” be made
by the Ministry in all the charges levelled
against him,

Audit objections should not be disregarded
by the High Commissioner for India in
London and instructions® should be issued
to him to deal with them expeditiously.

The officers of the Central Public Works
Department responsible for losses referred
to in Paras. 24(d) and 24(e) of the Audit Re-
port (Civil), 1950, have been dealt with leni-
ently. The persons who have been res-
ponsible for the delay in dealing with this
case, apart from those who are responsible
for the loss, should be suitably dealt with
under the disciplinary rules and a. report
submitted to the Committee.

Government advances for the purchase -of motor
cars etc. should be made to officials in the
‘manner prescribed under the rules. Ins-
tances of the nature mentioned in para. 25(a)
of the Audit Report regarding the purchase ~
of a motor car by the High Commissioner
for India in the U. K. from a senior official
reurning from U. S. A. without having
obtained prior- sanction of the Government
of India should be avoided.

Early. steps should be taken to prescribe a pro-
per procedure whereby adequate admunis-
trative and financial control is ensured in the
Office of the High Commissioner for India
in the U. K. The case mentioned in pars.
2g(c) of the Audit Report relating to the loss
of Gandhi Memorial stamps amounting to
.£106-8-5, bears an adequate testimony to
the fact that there had been laxity in the
adgn;enistration of the High Commissioner’s

It is unsatisfactory that an officer who is in
of cash and accounts in an Office

should plead as an excuse that he could not
attend to this work properly as he had-
some other duties tg‘perform. The Minis-
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a3

25

26 (vii)

27

28

30

- 3

Works, Production
& Supply

#All other Minis-
tries.

All Ministries .

Finance .
All other Minis-
tries

All Ministries .

Ministry of Health

All other Minis-
tries.

While drawing‘gf
)

Proper vigilance should be. exercised

tries should take a very serious view of such
defalcations and irregularities and bring the
offender to book without allowing him to
take shelter under technicalities.

contracts, the officers res-
ponsible for work should exercise due
prudence to saf d the ‘interest of Go-
vernment.

Any tendency on the part of the Ministries to

bring forward ral pleas in dealing with
defaulting otﬁ&g:l? that the officer con-
cerned has been overworked ; that there
was no deliberate intention of misleading ;
that there was no time to check ; that the
rules did not provide for supervision and so
on; in justification of irregularities should
be curbed. All irregularities on the part
of defaulting officials should be dealt with
promptlg and on the spot as procrastination
always helps the off to estape punish-
ment.

In order that the effect of refusal of the ex

post facto sanction is clearly felt, the Ministry
of Finance should, in consultation with the
administrative Ministry concerned, consider
what disciplinary measgures are required to
be taken and what remedial action is called
for. A full rtt:gort should invariably be
placed before the Public Accounts Commi-
tee in connection with the discussion of such
items and that they should not be removed
from the Objectionable Jtems Register
maintained jin the Accounts Office until they
have been  discussed and commented
upon by the Committee. .

To counteract the fraudulc;n use and mis-

appropriation of public money by making
spurious alteratiohs in cash receipts for pos-
tage stamps purchased for being affixed on
parcels and letters cPoing to non-Common-
wealth countries and cash receipts for pay-
ment_of railway freight, the system of using
tho Postal Franking Machines and Rdilway
Credit Notes should be imtroduced in all
Offices forthwith.

by
the supervising authorities in Government
Factories and actual labour costs ascertained
before billing for repairs. Instances of the
natdre where the Ministry of Health acted
in a °lackadaisical’ manner in having made
recoveries for repairs of instruments carried
out by the Factory attached to the Medical
Stores Depot at lower rates tham the actual
cost of labour resulting in a loss of Rs. 1.15
lakhs should be avoided.
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27

28

29

31

33

30

31

32

33

1 All Ministries

External Affairs .

‘Works, Production
& Supply.

Food and Agricul-
ture.

All other Minis-

Food & Agricul-
ture.

In the working of the commercial undertakings
such as the Central Tractor Organisation,
all factors that tend to raige the working cost,
e.8., increase in the pay and allowance of
the staff, depreciation charges etc., should
invariably be kept in view while enforcing
recoveries from private bodies, State Go-
vemmenta etc. on aceount of work done or
services rendered.

The matter relating to the purchase of whmky
J the High Commissioner for -India in th
. K. without observing the normal pro-
cedure prescribed for making ¢ purchases,
should be examined® further by the Ministry
of External Affairs in consultation” with an
officer nominated by the Comptroller and
Auditor-General and the result of their find-
ings reported to the Public Accounts Commitee
in due course. .

The Ministry of Food and Agriculture should
u'nmedxatzly mvesugnte in consultation with
the Ministry of W. P. & S. the case relating

" to the loss mcurred on account of the im-

rt of fertilizers in paper bags and after
ng responsibility take suitable action
against the officers concerned.

Action should be taken by the Ministry con-
cerned against the officers of the Office
of the }w Commissioner for India i the
United Kingdom responsible for the long
delay in replying to the communications
from the home Government in the above
case.

In order to avoid losses in future the Ministry
conoemed should ive specific instructions
to the Purchas s and in all cases
losses rcsultmg from the non-observance
of specifications should be taken up imme-
diately with the Ministry of W. P, & S.

If in any case it becomes necessary to change
:E:dﬁcanons after orders have been placed,
financial effect of such changes should
taken into acoount before a decision is

nmved at.

The various Ministries should not function
compartmentally and there should be a close
co~-ordination between the indenting and pur-
chaging Ministries.

In® the case of the purchase of milk-powder
from the U, K. involving a loss of about
Rs. 21 lakhs to the Exchequer, Government
should have obtained a sample of the subs-
titute variety and actually tried it before
placing huge orders for a different variety
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35

36

37

38

36

37

38

39

Education .

Finance .

Finance

All other Minis-
tries.

Finance

the utility of which they were not sure of.
As the supplies were ordered on behalf of
the Government of Bombay, their prior
approval should have been obtained before
agreeing to the sug;fly of a  variety
other than the one originally asked for.

Government should carefully consider the ex-

diency of the audit of Grants-in-aid paid
y the Centre to the Central Universities
being conducted through the agency of the
Comptroller and Auditor-General of . India
and the suggestion for the presentation of
such Audit Reports to Parliament. They
should also clearly define the powers and
responsibilities of the Comptroller and Audi-
tor-General in so far as the audit of the fin-
ances of the Universities was concerned
without  impinging upon the auto-
nomous character of the Universities as
conferred upon them under the various
Statutes.

Officials of the executive Departments should

co-operate _with the Audit Department in
the timely verification of facts proposed to
be incorporated in the Audit Report and
subscquent attempts on the part of the re-
presentatives of the Ministries to contra-
dict any statement contained in the Audit
Reports at the time they appear before the
Public Accounts Committee should be
avoided. In order to prevent a subsequent
waste of time of the Public Accounts -
mittee and Parliament owing to any dis-
agreement on facts, the Ministries should
invariably send their comments on facts
within a time-limit prescribed by the Comp-
troller and Auditor-General.

The Ministry of Finance should issue ins-

tructions requiring the Financial Advisers
attached to the various Ministries to
call for quarterly statements showing the
progress made in the disposal of audit ob-
jections pending with the Ministries con-

* cerned and their Attached and Subordinate

Offices and sec that they are replied to in time.
The Executive Officers should also, while
inspecting the subordinate Offices, make it
a point to enquire about the disposal of
audit objections.

The Accountants-General should be divested

of the responsibility of looking after treas
work forthwith as such ‘'a step would rnau:z
the beginning of an important reform that
the spending authority draws its own bills
and makes arrangements for their payment.
A Central Treasury in Delhi should be set
up without further delay. [
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43

45

43

45

46

47

Finance . -

Food & Agricul-
ture,

Home Affairs .

Do.

The Ministry of Finance should present to the
Public Accounts Committee a skeleton of
the form devised in consultation with the
Comptroller and Auditor-General in which
the Accounts embracing the receipt and debt
sides will be prepared to enable Commit-
tee to make an early s:art in the matter of
scrutinising the Receipt and Borrowing sides
of the Accounts.

A small Committee of experts should be appointe
ed to overhaul the existing procedurc and

to 8 t improvements in regard to shipping,
dea_';ﬁlgg“ ancF storage of ?mponed food-
grains. .

The Central Government should not take
direct res?onaibili?y in matfers of agricul-
tural development which had better be left
to the cher%eh of the State Governments
concerned. is question should also be
considered b the Finance Commission.

The Accountant-General to be nominated by
the Comptroller and Auditor-Gencral for
conducting a special audit of the Sugar
(Temporary Excise) Fund should also study
the question of costing, calculation of pro-
fits and other cognate matters and his com-
ments, if any, towards effecting improve-
ments in the administration of the Fund
included in the Audit Report.

It would constitutionally be a proper course
if matters like the chartering of plenes etc.
which Government are not competent to
regulate under Executive orders are regu-
lated by legislation. (Government should in-
troduce necessary legislation in the matter
as carly as possible,

Approval of Parliament should be obtained
to- the payment of fees or honoraria to the
Judges of the Supreme Court or High Court
or any other Court or to other Officers who

~are independent of the Executive Govern-
ment, viz., Members of the Union Public
Service Commission, Chief Election Com-
missioner etc. Such matters should, in no
ecase, be regulated by Executive Orders, as
such a course is likely to undermine the in-
dependence of such authorities which is so
essential for the proper discharge of the high
duties entrusted to them under the Consti-
tution.

In order to tighten control over the Secret
Service Expenditure, the Minister of Home
Affairs should countersign -the certificates

cerugying the expenditure incurred after

sati tlzing himself that the check conducted
by the Home -Sccretary] has been properly
and adequately carried ou”»
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46

47

48

49

50

52

48

49

50

I 51

52

53

54

Home Affairs

Information &
Broadcasting.

Law .

External Affairs

Transport . .

The process of simplifying the existing pro-
cedure  regulating disciplinary’ action
against Government servants under  the

assification, Control and Apgeal Rules
should be expedited so that such cases are
dealt with expeditiously and a proper stan-
dard of efficiency, honesty, integrity of cha-
racter and impartial outlook is maintained
by the Services.

In order to make good the loss at present sus-
tained in the publication of the All India
Radio Journals, a nominal increase should
be made in the Radio Licence Fee and in
lieu thereof a.copy of the Journal (published
in one of the Regional Languages) supplied
gratis to the licensees.

The accounts of the All India Radio should
be commercialised. Further, with a view
to minimise continued losses in the working
of this organisation, a vigorous econom
campaign should be launched so that all
superfluous expenditure in any shape or form
is eliminated.

The independence of the Election Commi-
ssion should be safeguarded and no Ministry
of the Government of India should nor-
mally act as a supervisory administrative
authority over its affairs.

Steps should be taken to effect from the Pakis-
tan Government the recovery of the amounts
duc from her without waiting for the final
debt settlement. It is illogical that the
Pakistan Government should postpone pay-
ment of her share of combined contribution
to the U. N. International Organizations
viz., F. A. O. and 1. C. A. O, paid by the
Government of India during the years 1947-
48 (post-partition) and 1948-49 on the pre-
text that a settlement of the financial ques-
tion relating to the period before partition
has not yet been reached.

! As the expenditure incurred on the running

of the organization for effecting recoveries
of advances paid to the evacuees from Burma,
Malaya ctc., was proving infructuous in view
of the remoteness of the chances of recovery,
Government should consider the expediency
of writing off the outstanding amount and
winding up _thc orgamisation dealing with
this work.

The Government of India should obtain early
payment of the amount which the Govern-
ment of the U. K. had already agreed to
pay in respect of Indian registered ships
requisitioned by them during the last war,
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53

54

ss

56

57

8

59

60

55

56

57

58

59

61

61

64

Transport

- Trarsport*
Comptroller &'

Auditor-General
of India.

Works, Production
& Supply.

Do.

Communications .

Deo.

Posts & Telegraphs
Deptt.

Ministry of Fin-
ance.
(Communications)

This should be done without ‘preiudicinﬁ
the question of the final settlement which
should be expedited.

Government should consider the question of
separating the Accounts under the head
‘Ports and Pilotage’ in such a manner that
the commercial side is exhibited separately
from the purely administrative side, It
should also consider the desirability of so.
regulating the pilotage charges, shippi
charges, etc. that the deficit under this head
is. wiped off and the ‘Ports.and Pilotage”
Department made self-supporting.

The Comptroller and Auditor-General should
submit a report to the Committee in regard
to the question of submission to Parlia-
ment the Audit Reports relating to the various
Port Trusts in order to ‘enable it to have an
opportunity to  appraise their  financial
position.

The whole transaction relating to the disposal
of brass rods, bars, etc. referred to in Para
24(i) of the Audit Report should be properly
investigated and  reSponsibility xed in
the matter as the deal did not appear to be
free from suspicion.

Government should consider the question of
capitalising the amount of losses jncurred
due to the ‘lack of covered accommodation
for the storage of salt by providing necéssary
shelter for the purpose.

. 1 The state of affairs prevailing in the Central

Public Works Department should be im-/"
proved as it was considered to be most un~
satisfactory.

-Government should examine whether it would
be¢ more advantageous for the Air India In-
ternational to make its own arrangements
for booking. h

Government should evolve some commercial
principles for regulating the grant of sub-
sidy to Air Line Companies.

Greater importance should be attached to the
correctness of budgeting in the Posts and
Telccﬁ'uphu Department which is a com-
mercial Department. It is imperative
«that measures should be dewised in consulta-
tion with the Ministry of Finance (Commu-
nications) whereby the Posts. and Telegraphs
Department is cotistantly in touch with the
figures of progressive expenditure so that
no expenditure in excess of the sum voted
is incurred, ‘ ¢




61

62

63

64

66

67

65

66

67°

68

68

69

70

Posts & Telegruphs
Deptt.

—
Minjstry of Fin-

ance, .
(Communications)

Posts & Tele-

 graphs Deptt.

Comrgunications .

P. & T. Depart-
ment,

Do.

Communications .

All other Minis-
tries.

Posts & Tele-
graphs Deptt.

Works, Pro-

Communications

P.&T. Deptt

duction & Supply.

‘The setting up of a Committee to determine
the average life of thc assets of the Posts
and Telegraphs Department for evolving
a scientific and rational basis for contribution
to the Renewals Reserve Fund in accordance
with the accepted commercial practice should
be cxpedited.

An early decision should be taken in regard
to the introduction of the mechanisation "
of Stores Accounting in Posts and Telegraphs
Department.

The principle of discrimination in the grant
of concession for the free supply of meals
and.tea to<a section of the staff of the Cal-
cutta Telephone Distrfct is unjust and should
be discontinued.

A summary of the feport of the Departmental
Committee appointed by Government to
investigate into the causes of the fire in the'
Calcutta Telephone Exchange together with
a statement showing the action taken by
Government _ against the officials found
negligent in their duties should be submitted

to the Committee. :

Government should . issue. instructions to
all the Ministrics and -their attached/sub-
ordinate Offices that every Inspecting Officer
should keep a continuous watch that fire
precautions are being observed properly and
adequate action is taken in cases in which
it is found that the inspection has not beeny
properly carried out.

The Postal Life Insurance Organisation should
be run on commercial lines and not as a
Government Department and that a balance
sheet in respect thereof duly countersigned
by the Audit Officer concerned appended
to_the Commercial Appendix to the Appro-
priation Accounts. )

ces should be remedied immediately.

_P. & T. Department should either be
provided with a separate Press which should
solely cater to their nceds, or the control
over the .existing Press which undertakes
their printing work, should be vested en-
tirely in that Department. As an alterna-
tive to this arrangement, the Posts and Tele-
graphs Department should be permitted
to make necessary arrangements with pri-
vate presses for the printing of their forms,
Government should take ecarly remedial
measures to resolve the difficulties experi-
enced by the Posts and Telegriphs Depart-
ment and this matter put on a satisfactory
basis in the immediate future.

Théﬂ.‘gtave shortage of postal forms in the Post
The

L 4
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68 | 72 All Ministries
DGP.&T.
6y | 72, ‘Finance . .
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Thci_ Slgc‘;etnries to tl'llle l;iMinnt;i‘ﬂe:blor Heads

o artments should inv appear

before the Public Accounts Comymlttee at
the time of the examination of the Accounts
relal to their Ministries. They shouid
be  conversant with and properly briefed
on the various matters concerning their De-
partments.

The Financial Advisers accredited to the
Ministries should a in person before
the Committee and should not depute their
“subordinate officers. ¢
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